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Fridiy, March 29, 1985/
.Chaitra 8, 1907 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. DEPUTY-SPEAKER In the Chair]

ORAL ANSWERS TO QUESTIONS

[ English]
Scizure of Goods At Delhi Airport

¥243. SHRI ANANTA PRASAD
SETHI : Will the Minister of FINANCE
bc plcased to state :

(a) The ‘otal value of smuggled

goods s.ized at Delhi Airport during the
last two years (to-date), year-wise; and

(b) the number of persons apprehens-
ded in this connection, and the number
out of them who are employees of the
Indian Airlines/Air India or ther
Government Departments ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY : (a) and
(b). A statement is laid on the Table

of the House.

Statment

(a) and (b) ;: The total value of
smuggled goods seized and the number
of persons arrested in connection with
smuggling activites at Delhi airport and
the number out of them who are em-
ployees of Indian Airlines/Air India or
other Government Departments, during
the years 1983, 1984 and 1985 (upto
25.3.85) are furnished below :—

I(Value : Rs. in lakhs)

Number of employees of

Year Value of goods Total number
seized of persods Air-India/Indian Airlines or
arreested. other Government depart-
ments.
1983 131 129 1
1984 464 196 1
1985 90 36 Nil

(upto 25.3.85)

*In addition, 3 Kgs. of heroin was seized .
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SHRI ANANTA PRASAD SETHI :
Sir, planty of smuggled goods are
available in the market. May I know
from the Hon. Minister which are the
articles mostly smuggled into India,
and from which countries arc they
~smuggled ? What action has been taken
or is proposed to be taken to check
such smuggling ? May I know, if any
special squad has been deployed or s
praposed to be deployed for this
purpose ?

SHRI JANARDHMANA POOJARY :
Mostly, the goods are smuggled into
India from Middle-East countries, Arab
countries, Singapore and Horg Kong. In
regard to the mreasures being taken to
prevent smuggling, we have strengthened
the preventive machinery. In addition,
punitive mcasurcs are also being taken,
We have strengthened the X-ray scann-
ing system. We will further strengthen
the intelligence and preventive machinery
as also augment manpower and cquip-
ment required for the purpose. We have
also increased checks and vigilance. We
have liberalised thec package of awards;
as incentives for the informants.

We have also introduced thrce funds
for the wclfare of thc families of the
officers who are killed or injured in
thcse opcrations. Their families will
be fully protected. A special fund has
also been created for the acquisition of
anti-smuggling cquipment.

1 would also add that smuggling
cannot be prevented totally by preventive
and punitive measures alone. We have
to take some economic measures also.
We have taken
mcasures. We have liberalised Indus-
trial Policy, and the Import Policy some
more incentives have been given. We
have reduced the custom duty rates in
respect of certain clectronic goods. We
have also to see that this crazc for
forcign goods is also reduced. This can
be dane, if we are able to produc equality
godos similar to the oncs that are being
smuggled. To that end, we are taking

action,
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SHRI ANANTA PRASAD SETHI :
According to the answer of the Hon,
Ministcr, ore employee was involved in
the year 1983 and one cmployee in the
year 1984. I would like to know from
thc MiRbister to whicn Ministry they
belong and what action has been taken
against them or is proposed to b: taken,

SHRI JANARDHANA POOJARY :
Sir, in the year 1984, one employee
from Indian Airlines, one Mr. Prakas
Ram was involed and he has been
prosecuted. From the Airport Authority
of India three employees were apprehen-
ded while taking out three bottles of
scotch whisky and 74 dollars. The names
of those empioyces arc Kesar Singh,
Satyanarayan and Raghubir Chand. From
Air India three employees by name
Sudarshan Xumar, Sundar Singh and
Prem Kumar wcre involed. Rs. 1,22,020
worth of goods werce involved. One
person was prosccuted and the second
was detained under the COFEPOSA.
Regarding the third person, i.e. Prem
Kumar, detention ordcr nas been issued,
but he is absconding,.

PROF. K.V. THOMAS : I would
like to know from the Minister when the
smuggled goods are seized, as to what
the  method of disposal of these
smugglied goods 1s. Cooperatives were
taken as agencies for the purpose of
disposing of these smuggled goods.
Nowadays these goods which are
confiscated by the Customs at various
air ports and also ports are not being
given to the Cooperatives as it was done
earlicr. Also, other agencies are coming
into the picture. As 2 measure of help-
ing the consumer cooperatives, these
items werce given to them for disposal.
The prices are also not tallying and these
things are not being sold out properly.
Will the Minister encourage the Coopera-
tives for selling these articles and get
some money subsidised for the purpose
of their gencral business ? Also, will it be
done in 21l the cities ? I understand that
now there ave only certain cities for this
purpose. I would like to know from the
Minister whether all the cities will now
come under the scheme for disposal gf
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these articles, because a large stock is
piled up in the customs godowns. Will
the Minister consider this suggestion ?

SHRI JANARDHANA POOJARY
The Hon. Member was pleased to give
valuable suggestions. These arc notcd
and we will consider them.

[Trauslation]

SHRI MADAN PANDEY : Do the
staff of the Airlines also indulge in
smuggling activities and if so, what
appropriatc steps have bcen taken to curb
such activities of theirs and wh-.ther are
the steps taken arc stringent enough to
chcck them from indulging in smuggling ?

[English]

SHRI JANARDHANA POOJARY :-

When they werce involved, we have taken
action and what action we have, 1 have
already placed before the House.

SHRIMATI PHULRENU GUHA
May I know Sir, what type of goods are
smuggled mostly and from which
countries ?

SHRI JANARDHANA POOJARY :
Gold, watches, synthetic fabrics, etc. are
the articles that are smuggled mostly.
Asregards the countries from which these
go ds are smuggled, I have alrcady
answered.

SHRIMATI PHULRENU GUHA
Mostly from which countrics are they
smuggled ?

MR. DEPUTY-SPEAKER : Hc has
already informed that it comes mostly
from the Gulf countries.

Nationalisation of Coal Industry
*244..SHRI MOOL CHAND DAGA :
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) the data an which the coal in=
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dustry was first nationalised;

(b) the date when the last coal com-
pany was nationalised ;

(c) whether some of the mines have
bzein abandoned and operations stopped
there on the groups of organisational and
operational difficulties;"

(d) if so, the details thercof;

(c) whether the above coal mines are
now being given to private sec.or for
operating; and

(f) if so, the rcasons therefor ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATLHIE):
(a) and (b). The cozl mines were nationa=
lised in two stage;. First, under the
Coking Boal Mines (Natjonalisation)
Act, 1972, thc coking coal mines which
were know to exjst, were nationalised
with effect from 1.5.1972. Then, under
the Coal Mincs (Nationalisation) Act,
‘1973, all other mires kpnown to exist
were nationalised with effect from
1.5.1973.

(c) and (d) : The oreration of Shanker=
pur pit of EBastern Coalfields Ltd. had
to be stopped for operational difficulties
on account of occurrence of an under-
ground fire. The opperations of Seinra,
Gidhania, Rauta and Mael collieries in
Certral Coalfields Ltd. were discontinued
due to uneconomic working of these
mines,

(e) No, Sir.
(f) Does not arise. -

[Translation]

SHRI MOOL CHAND DAGA : Mr.
Deputy - Speaker, Sir, they are bold
enough to reply ‘No, Sir'. So many
news items have been appearing in the
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press. I would like to draw the atten-
tion of the Hou. Minister to the item
which appeared in the Economic Ttmes
of 4th January, 1984 :

[ English]

“The State administration of Bihar
has become significant in this con-
text under a scheme of Bihar State
Mineral Devel opment Corporation. A
State ‘Government under a king would
be enlisting the serviccs of private
parties in running some of the aban-
doned mines and which mines Coal
India had stopped operating on
grounds of operational difficulties.”

[Translation)

You are saying that jllcgal mining
has been going on apcnly in Bengal,
Bihar, Assam and in other States. Are
"Government aware of such activities and
has any action been taken in that regard,
and if so, wheu was the action taken and
what was the resu't ?

‘[English]

SHRI VASANT SATHE : As far as
Bihar is concerned, in February 1985,
the State of Bihar intimated their
intention to work four coal mines, viz.
Jageshwar, Khas Jageshwar (in the
districts of Hazaribagh and Giridih),
Pure Murl’dih and selected Pipratand
“(in the district of Dhanbad) by Bihar
‘State Mineral Development Corporatien
.as a holding company, through a subsi-
diary, with Bihar State Minecral Dcve-
lopment Corporation holding 517; of the
shar ecapital, and private enterprise the
balance 497, as, accorcing to them, the
Supreme Court had permitted them to
work these four coal mines, and that no
reference to the Government of India was
necessary in the light of the orders of the
Supcrme Court for their working through
Government company.

The State Government of Bihar have
‘been informed by the Central Govern-
‘ment that no prospecting licence on
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mining lease for coal mining can be
granted, except with the prior approval
of the Central Government under
Section 5 (2) of the Mines and Minerals
(Regulation and Development) Act , 1957.
They have also been to!d to advise the
Bihar State Mineral Developmznt Cor-
poration not to start coal mining opera-
tion without complying with the
provisions of the law.

There is no question of any private
party doing coal mining, after the
nationalization, cither dircclly or ina
benami way through a State agency, by
being a subsidiary because this will
dcfeat the very purposc of nationali-
zation. We have conveyed this.  This
is also, according to us, the legal
position; and, thcrefore, we have com-
municatcd our decision to the Bihar State
Government. (Interruption) As 1 have
said, if a privatc party does this, it will
be a case of illegal mining. It has not
come to our notice that in any State,
any individuals are doing mining If it
is brought to our notice, we will take
action, and we will intimate it. Ultima-
tely, we can only persuade the State
Government because it is the State
Governments, under Jlaw, which have to
prevent any illegal mining.

As far as thc State Corporation is
concerned, if itis like in Bengal or
Assam where we<-have allowcd it, ie. if
the State itselff wants to run a mine
which we¢ cannot run, or do not find it
feasible to run in such cases, we are all

out to help, but only for State Corpo-
ration direct.

[ Translation]

SHRI MOOL CHAND DAGA : You
have replied to my question correctly,
but would you clarify when you intimat-
ed the Bibhar Government about it, on
what date had you written to them and
is illegal mining still continuning or has
it stopped ?

SHRI VASANT SATHE : They have
been intimated recently, i.e., during ?hc
year 1984, but we have on information
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whether the Bihar Government are
encouraging illegal mining there.

[ English)

SHRI ANAND GAJAPATHI RAJU :
A lot of money has been invested in the
coal industry. What are the steps
being taken to rationalisc coal indus-
try; if so, is there going tu be a White
Pap:r on that ? This coal industry
production has stagmanted over the
pumber of years. There is no worth
while increase in production. Will some
attention be given in that direction ?

SHRI VASANT SATHE :1It is not
true that the production in coal industry
is stagnating. In fact, it is growing. We
have now reached a target of nearly 147
million tonnes. Coal is not being shift-
ed. We arc having 27 million toanes
of coal lying at the pit-heads because of
the transporatation difficulty that wc are
trying to sort out. As far as production
is concerncd, thcre is no dcarth; and
we have a plan to produce enough coal
in the country. We are rationalising
both technically and technologically and
also managerially. Therforc, I think, as
far as coal mining is concerned, we can say
that we are (rying to do our best in the
country. As far as White Paper is
concerned, after all, coal is black. What
is the nced of a White Paper ?

[Tranilation]

SHRIMATI PRABHAWATI GUPTA :
I would like to know from the Hon.
Minister whether, as he said just now,
before granting lease to any private
party...... (Interruptions) '

[ English]

MR, DEPUTY-SPEAKER : The Hon.
.Lady Member is already on her legs.
Please sit down.

SHRI ANAND GAJAPATHI RAJU :
He should not .ake it 80 lightly.

L]

SHRI VASANT SATHE ; I have not
taken it lightly at all.
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[ Trenslation]

SHRIMATI PRABHAWATI GUPTA :
I would like to know whether the

‘Mining Dcpartment of the Bihar

Government do not have even this
much of technical knowledge. Sccondly,
you have not given prior permission ard
in spite of this a settlem=nt has been
reached. In view of this, do the Central
Government intend to cancel it ?

SHRI VASANT SATHE : No scttle-
ment has been reached as yet.

SHRIMATI PRABHAWATI GUPTA :
But you have said that your prior permis-
sion shculd have been obtained and that
the coal mining has been started without
your permission. Does it not show how
irresponsjble the manuer of the function-
ing of hc Bihar Government is ?

SHRI VASANT SATHE : Herec the
question s not of technical knaw'cdge
but of misunderstanding. "There has
been delay in interpretitg the verdict
of the Supreme Court, and according to
that as also according to the law, the
State G.vernment can start coal mining
at a place where we give permission, but
the State Government should get the
work dope through its corporation and
not through any private party, or the
j>int sector or through any other methed.
We have brought this to the notice of
the State Government. (Interruption,)

[ English]

PROF. K K. TEWARY : They have
alrcady done it. Therc is a scttlement
between them and the parivate party.

[Translation]

SHRI VASANT SATHE I have
already said that the State Government
cannot entrust this work to any private
party and, so far as we know, they have
not started this work through any private
party. However, wec have written to
the Chief Minister,

(Intertuption)
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SHRIMATI PRABHAWATI GUPTA :
If this thing has tzke place, will it be got
cancelled ?

SHRI VASANT SATHE If any
illegality is found, the work will be
stopped.

[English]

SHRI INDRAIJIT GUPTA : In spite
of what the Han. Minister has said, that
no Corse of illegal minirg are within his
knowledge, I have to remirnd him, I
think the recoids will show that on more
than one occasion I think in the previous
Lok Sabhe also it was admitted on the
floor of the House that in the Hazari-
bagh and Giridih arcas of Bihar where
there is a great deal of coal deposit lying
very near the surfacc—may not be of
very high quality coal, butitis lying
very near the surfacc—a sort of open cast
mines arc therc, which have not bcen
worked out by the public sector. And
in these places privile companics are
employing contracted labour and remov-
ing largc quantitics of this coal in their
own lorrics and transport. It was stated
here that steps will bz taken to stop
that. T would like to know the position
regarding that.

SHRI VASANT SATHE : I think it
is the same area, the Hon. Mcmber
has made a mention. We are apprehen-
sive, I must say this.

SHRI INDRAJIT GUPTA : You
spoke about Dbanbad, I think.

SHRI VASANT SATHE : It is the
same area, Hazaribagh, Giridih and
Jogeswar Khas, that is that area in the
North. Wc are apprehensive that some
private people who have been indulging
in thjs probably row via this subterfuge,
join a joint sector group with the Bihar
State Mineral Development Corporation,
with having 49 percent shares, ctc. want
to go in for this mining which according
to us, will be totally illegal. We have
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informed the Bihar Government, I have
written to the Chief Miuis.er to look
into this, and I am confid.nt that we will
bc able to persuade the Bihar Govern=
ment not to allow illegal mining.

SHRI JAGANNATH RAO : After the
nationalisation the cost of production of
coal h:s gonc up hundredfuld, with the
result that the price of coal is going up,
and as a result of that the steel pr ces
arc also going up. What steps would the
Government take to see that the prices
of coal, the cost of production comes
down so that thc saleable price will be
at a reasonabie level ?

SHRI VASANT SATHE : The cost
of production of coal, like any other
mincral, also depends on other inputs.
Now, if inputs like power, oil, diesel,
labour, wages, etc., all kesp on going up,
them you cannot expect only coal to
come down and that as a result there
will be increase in steel, in everything,
all round. Tam not saying ‘No’. 1
agree with the hon. Member that if
we have a  better production, better
movement, it is ikely to have an impact
on prices, but that is a big “if’.

SHRI AMAL DATTA : We found in
the Budget Spcech of the Hon. Finance
Mi ister that the installed capacity of
coal is 210 million metric tonnes per
year, and just now the Hon. Minister
stated that we are going to produce 140
million tonnes and this is an increase
according to him. But what prevents
us from attaining the installed capacity,
in production ? And then if that is dune,
which is possible that with the present

manpower, w:uld not the price of coal
come down ?

SHRI VASANT SATHE : I do not
think that the price of coal neccessarily
will come down with increased produc-
tion. As I have just now mentioned, we
have at our pitheads 27 million tonnes
of coal lying, some of which is' getting
burnt, prices being what it is. Because
the ma‘n consumers ultimately are again
the big public sector units like the
power plants, the steel plants and others.
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Therefore, it is not that the price will
have an impact merely by production.—
overall—unless the whole movement,
availability of coal is improved. I think
it will - not directly have an impact on
that. I can increase coal production,
but if I increase coal production what
will I do with it ? |

MR. DEPUTY - SPEAKER : Shri
Mohanlal Patel. Absent.

Shri Ajoy Biswas

Writing Off Loans Taken From Baak By
Small And Marginal Farmercs

*246. SHRI AJOY BISWAS : Will
the Minister of FINANCE be plcascd Lo
state :

(a) whether the Union Government
have any proposal to write off the loans
taken by the small and marginal farmers
from the different nationalised banks
which are ov .rdue for many ycas;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTERY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c¢).

A Statement is laid on the Table of the

Hause.

Statement

(a2) No, Sir.
| (b) Does not arise.

(¢) Within the framework of RBI
guidclines the nationalised banks raise
deposits and lend a portion thereof to
borrowers. The rate of intercst for
advances, which differ from category to
category, is also decided by the Reserve
Bank of India. The advances to small
and marg'nal farmers are given at a
comparatively lower rate of interest.

It is not possible for the public sector
bank to write off loans on a large scale
which are given out of the funds raised
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from the depositors. If this were to
happen, it will b: difficult to raise
deposits and provide further credit to
farmers and others.

SHRI AJOY BISWAS : The Govern-
ment in their reply have stated that it is
not possible for the public sector banks
to write off loans taken by the small and
marginal farmers. But the Goverment
have written off arrears of income tax
amounting Rs. 30 crores. 77 percent
of the total number of operational
holdings are held by the marginal and
small farmers. Because of their low
holdings, sometimes they are not able to
pay loan instalments, Thus interest
goes on accumulating on that loan. In
such eases, the banks do not allow
further loan to these farmers. So, there
should be a distinction between wilful
defaulters and non-wilful dcfaulters. Will
the Government consider that the small
and marginal farmers are rclieved from
the payment of intercst and the amount
may be shared in equal proportion by
the Government of 1India, the State
Government, RBI, IDBI and thc cocerned
bank as was done in 1979 for the
drought affected areas in UP ?

SHRI JANARDHANA POOJARY :
The money that is deposited in the
banks, belongs to the people of this
country. The loan is given to the small,
marginal and other farmes for productive
purposcs. So far as small and marginal
farmers are concerned, we have been
giving subsidy to them. There is an
Integrated Rural Devclopment Pro-
grame for that. For marginal farmers
the subsidy element is to the tune of
33.1/3 percent, for small farmers it is
25 percent and the tribal farmers it is 50
percent. The money with the bank has
to rotate. Unless small and marginal
farmers pay back that amount, it cannot
be rotated and given to other persons
including weaker sections of society. If
due to specific reasons like calamity, -
flood. drought, ectc. it is not within the
capacity of these farmers to pay back the
loan, in such cases we are re-scheduling
and re-phasing it. In some cases where
it is beyond the capacity of small ard
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marginal farmers, then there is the
D posit Insurance and Credit Corpora-
tion. When it is found that the loan is
not recoverab'e, the concerned banks
approach this Corporation and there will
be insurance to the¢ tunc of 70 to 75 per-
cent of the loan. But therc is no proposal
before the Government to write off the
loan or the interest as suggested by the
Hon. Member.

SHRI AJOY BISWAS : If their loan
is not re-phased, definitely they have to
switch over to thc money-lenders and
the big land owners. It 1s a scrious
problem in rural areas. A rccent study
has revealed that the number of agricul-
tural accounts pertaining to small and
marginal farmers with thc public scctor
banks, is only 10 percent. That shows
that the moncy of the nationalised banks
is going to the big farmers and landlords,
and only a fringc of the problem has
been touched by the nationalised banks.
The big farmers and the money-lenders
have a close tie with the banks. They
discourage small and marginal farmers to
derive benefits from thc banks in order
to maintain their control over them So,
my specific questior is whether the
Government will liberalise the schemc
for granting loans and other facilitics to
the small and marginal farmers so that
thcy can be benefited more from the
nationalised banks.

SHRI JANARDHANA POOJARY
For IRDP, even in the Budget there is
a provision. Apart from that thcre is
a scheme known as differential Rate of
Interest Schcme, under which we are
giving loans at the rate of 4 percent.
Sir, as you are aware, and the House is
also aware, wc have to pay interest at
the rate of 11 percent if the amount is
deposited with us for moro than five
years. The other expenditure that is
incurred on furniture, fixtures, salaries,
etc., comes to two to thres percent.
That means, for every Rs. 100 we have
to incur an expenditure of about Rs, 13 to
Rs. 14, inciuding interest. Under IRDP,
we are giving loans at the rate of 10
percent ard under DRI scheme we are
giving at the rate of 4 percent, to
‘weaker sections and the small
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and marginal farmers. This is within
the knowledge of the Hon, Member.
So many times it has been stated in the
House that we have to provide some
Smount for statutory liquidity ratio and
for cash reserve ratio also some amount
ahould be provided for developmental
activities. Whatcyer amount is left after
that, 40 percent of that has to go to
priority sector. Thercfore, the amount
that is left for giving loans to other
sectors, is not substantial. So far as the
wezker sections are concerned, the
‘weaker scction’ has been redefined and
now 10 percent of the total advances
after making provision for the statutory
liquidity ratio and the cash reserve ratio,
or 25 perc:nt of the 40 pecrcent amount
that is given t¢ the priority sector, will
go to the weaker scclions, So, as on
today, we are not in a position to libera-
lise the schemes.

[ Translation]

SHRI GIRDHARI LAL VYAS : You
have just now informed that loans are
granted to the small and the marginal
farmers at subsidised rates of interest,
but when the question of recovery of the
loan ariscs then against an amount of
Rs. 3,000 given as loan in a year, Rs.
15,000 are recovercd 5 or 6 years. Besides,
the expenses incurred on issuing the
notices and on motor vehicles used for
effecting recovery are charged from (he
borrower. In this way, the small amount
snowballs into a big amount, and for
recovering it, the lands etc. of the small
and the marginal farmers are auctioned.
On the one hand, the policy of the
Government is to lift the people above
the poverty line and on the other hand,
they are ruining them by auctioning
their lands in that manner. So, instead
of recovering five times the amount of
the loan, is it not possible for you to
follow the provisions of tte Civi! Proce-
dure Code wherein it has been provided
that nobody can realise more than
tow times the amount of the loan ?
Similarly, will you consider
this point that in the case of the small
and the marginal farmers and other
farmers who are unable to repay the
loan in time due to some calamity, S0
much recovery maynot be made ?
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FEnglish]

SHRI JANARDHANA POOJARY :
There are guidelines issued by the
Reserve Bank of India for advancing
loans to the weaker section. If there is
anybody who violates those guidelines, it
ghouid be brought to our notice and we
will definitely take actior against him.

(Interruptions)

MR. DEPUTY SPEAKER : Already
we have taken ten minutes on this
question.

SHRI V. SOBHANADREESWARA
RAO : Why not allow us ? For what
purpose we have come here ?

(Interruptions)

MR. DEPUTY SPEAKER There
are s many other subjects on which you
can ask questions. I have to cover so
many questions,

SHRI V. SOBHANADREESWARA
RAO : Why don’t you give us an
Qpportunity ?

- MR. DEPUTY SPEAKER :I am very
sorry. I am more liberal to all.

SHR1 SOBHANANDREESWARA
RAO : You have not given an opportu-
nity to us; it is not justified.

(Interruptions)

MR. DEPUTY SPEAKER : I will
alluw yau on some other question.

SHRI SOBHANADREESWARA
RAO : You allow others t. make a
speech.

MR. DEPUTY-SPEAKER : That is
__why__I am restricting all.

(Interruptjons)
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MR. DEPUTY-SPEAKER : Please
sit down. All of you sit down. Iam
asking all of you to sit down. First yau
sit down. Then I will allow you. I would
request all the members to co-operate:’
with me. '

(Interruptions)

MR. DEPUTY-SPEAKER : Please
sit down. I am asking you all to sit
down.

(Interruptions)

MR. DEPUTY SPEAKER : All are
important questions. There are so many
important questions.

(Interruptions)

THE MINISTER OF FINANCE AND
COMMERCE AND SUPPLY (SHRI
VISWANATH PRATAP SINGH :
Sir, may colleague has fully
answered the question in detail. He
has explained that out of the 40 percent,
which is allotted to the priority sector,
one-fourth of that, i.e. 25 percent is
reserved for the marginal and weaker
sections, That i3’ the priority we are
giving. He has further explained that

- conccssions are given for drought etc,

Now the point raised by the Hon.
Member, which is a valid point, i why
it should go up to 4 times or 5 times.
Now this portion of the 10an has to take
care of drought, flood, some concession
in interest etc. So, when there is a
defauit in payment, some other poor
men, who are wating for the same money
will bz deprived of it. If we do not
recover the repayment, these people will
be starved of loans, because it will come
to a grinding halt. If he wants to save
payment 4 or 5 times, the optign is
there with him to repay it in time.

(Interruptions) . . g

MR. DEPUTY-SPEAKER : I will
give opportunity on some other
guestion.

(Interruptions)
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SHRI .- VISWANATH PRATAP
SINGH : I cannot answer when go
many members ask question at the same
time. If a question is put by one mem-
ber, I can answer 1t.

(Interruptions)

MR. DEPUTY SPEAKER : Nothing
will go on recard.

‘(Unterruptions)**

SHRI VISWANATH PRATAP
SINGH : If a question is put in a proper
manner, I can anwer it.

SHRI V. SOBHANADREESWARA
RAO : In view of the fact that you have
not agreed to writc off the dues from
small and marginal farmers, which are
oyerdue since a long time, i8 jt not a fact
that ‘some of nationalised banks are
writing .ff loans that were given to the
industrialists under ‘bad’ debts’ ? Is it
not a fact 7 Then why there is discri-
mination ? Is it not unconstitutional ?
Therefore, will the Government reconsi-
der the stand taken towards the small
and marginal farmers and write off the
loan dues lying for very very long time ?

SHRI JANARDHANA POOJARY :
Sir, unfortunately the Hon. Members
did not understard my answer properly.
As T have already stated there is Deposit
Insurance and Guarantee Corporation.
When it is beyond the capacity of the
person to pay and when it is found that
it is not a willful default, 75 percent of
it is taken care of by that insurance
corporation.

SHRI V. SOBHANADREESWARA
RAO : Where is insurance ? It is only
on paper.

SHRI JANARDHANA PCOJARY :
This body has written off bad dues
earlier and it is writing off every year.
But it is not fer the Government to
write off the dues I have made it very
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clear. Tt is written off by that institu=
tion. Ifit finds that the dues cannot
be recovered from the wedker sections,
75 percent of that loan will be absolved
by the Deposit Insurance and Gurantee
Corporation.

Another point is whenever it is
found that these cannot be recovered at
all for special rcasons and that he is not
in a position to pay at all and that it is
not at all a willful default, in such cases
there is a provision to write off, 8o,
when banks find that it is not at all
rccoverable for spccial and convincing

reasons, in such cascs these are written
off.

SHRI V. SOBHANADREESWARA
RAO : Thén why don’t you write off
in the case of farmers ?

SHRI VISHWANATH
SINGH : We write off for rural sectors
also., He has cxplained that.

MR. DEPUTY SPEAKER : Now,
next question, Shri Shivendra Bahadur
Singh.

SHRI BRJAMOHAN MOHANTY :
Sir, since we are disciplined people, we
should not be deprived of the opportun-
ity to ask questions,

. MR. DEPUTY SPEAKER : If itis
80 important a topic, you can give a
motion and then we can discuss it. Why
should the time of Question Hour be
taken for th's small tcopic., There are
other Members waiting for the turn of
their questions.

Growth rate of central coatfields
limited during seventh plane

¥248. SHRI SHIVENDRA BAHADUR
SINGH : Will the Minister of STEEL,

pleased to
state :

(a) whether the Central Coalﬁelds(

PRATAP

®¥ Not recorded.

™ -
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Ltd. is expected to achieve a record
rowth rate of 14 percent in the Seventh
Five Year Plan ;

* (b) if so, the details thereof, and

L]

(c) the incentives being given to the
officers of Coal India Limited therefor ?

_THE MINISTER OF STEEL,
MINES AND COAL (SHRI VASANT
SATHE) : (a) and (b).. Yes, Sir.

As per the report of the Working
Group on Coal and Lignite set up by the
Planning Commission, in Central Col-
fields Ltd., the production of coal is
envisaged to grow from 38.5 mt. in
1984-85 (terminal year of Sixth Plan)
tv 70.2 mt. in 1989-90 (terminal year
of Seventh Plan) ‘Ihe linear growth
rate prajected duiing the period 1985 to
1990 comes to over 167%;.

(c) ‘No specific incentive scheme fur
the executives working in the Centrzl
Coalfields Ltd. has been framed so far.
However, the overall growth potential of
the coal company will result in more
avenues for accelerated promotions and
career growth to both executives and
non-executives.

SHRI SHIVENDRA BAHADUR
SINGH : Mr. Deputy-Speaker, Sir, I
would like to know from the Hon.
Minister whether they have included the
Singrauli Coalmines in th¢ CCL or not.

SHRI VASANT SATHE : Sirgrauli
Coalfields in Mzdhya Pradesh are inclu-
ded

SHRI SHIVENDRA BAHADUR
SINGH : I would like to know whether
incentives are given to the public sector
officers specially in the Coal India Ltd..
to encourage them to boost up the
growth and once you encourage them, I
sm sure the public also will be satisfied"
and corruption can be eradicated.

‘ SHRI VASANT SATHE In the
n?rvic-e conditions themselves there are
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incentives for officers in the form, asI
said, of promotion and other facilities."
I do not understand what type of incen=
tives my friend has in mind. If he has
the ideas that th=y should have incen-
tives as we have for the ordinary
workers, it is a different matter, we will
consider all these things.

[Translation]

SHRI YOGESHWAR PRASAD : In'
1983, some people were engaged in
illegal mining in the Chapapur Colliery
in 'he Eastern Coalfields. At that time,
an accident occurred there and dozens
of labourers were killed. After that it.
has nat been made known as to what
punishment was given and what kind of
treatmen( was meted out to those officers
who were engaged in illege] mining 2

SHRI VASANT SATHE : This ques-
tions to a specific mine, for which I
require notice. If you write to me, I,
shall be able to collect the infor-
matjon. :

SHRI C. JANGA REDDY : I would
like to know whether in view of 14 per-
ccnt growth rate in production, Governs
ment propose to allocate some funds in
the Seventh Plan for Bhopalp.ili Coal
Mines of Andhra Pradesh and if so, the 1
amount thereof ?

[ English]

A
SHRI VASANT SATHE : If you give

me notice by giving a specific question*
about the coalmines in Andhra Pradesh,’
I can give a reply. There are so n;a.ny
coalfields. I cannot go by every mme
and say how much is producéd. = *

[Translation] e | ':,"
SHRI RAMSWAROOP' RAM . :
Mr. Deputy Speaker, Sir, it has been the
policy of the Government of India ‘not
to grant extension to those persons who
are due to retire. But thé Chairman of =
Coal India, Shri Gujral, has been granted
extension in service, who bad" already
retired. Does the Hon. Minister propoSe
to grant him further, extension also'? -
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- SHRI VASANT SATHE : Granting ¢f
extension is based on the merits of an
officer.

" SHRI RAMSWAROOP RAM : But it
is the policy of the Government not to
grant extension in service.

SHRI VASANT SATHE : We shall
act according to the policy of the
Government.

[ English}

Setting up of Nijaynagar Steel Plant
at bospet in Karnataka.

*249. SHRI V.S. KRISHNA IYER :

Will the Ministar of STEEL, MINES
AND COAL be pleascd to state :

(a) Whether the late Prime Minister
Sm¢. Indira Gandhi had laid the founda-
tion stone of the Vijayanagar Steel Plant
at Hospet in Karnataka some nine
years back;

(b) If so, the total amount spent so
so far on the about plant;

(¢) the amount required to conimission
the plant;

(d) whether Government propose to
provide more funds in the coming years;
and :

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.,
NATWAR SINGH):(a) : Yes, Sir, in

Qctober, 1971,

(b) Total amount spent so far is
about Rs. 8.5 crores.

(¢) In accordace with the Dotailed
Project Report, based on direct reduc-
tion technology, submittecd by MECON
in October, 1984, the capital cost of the
first phase of th: Plant (including captive
power generation) has been estimated at
Rs. 422 crores,

(d) and (e¢) lnvestment decision on
this Project has not so far been taken by
the Governmeant.
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SHRI V.S. KRISHNA IYER : Sir, it”
is a very disappointing reply. The founda-,
tion stone of this steel piant was laid in
1971 by no less a person than Shrimati
Indira Gandhi, the then Prime Mini-
ster. You have spent already about
Rs. 8.5 crores. The people of Rarnataka
arc very much agitated over this. It is a
question of life and death for them. The
Steel Plant is a must for the economic

. prosperity of the State. I want a cate-

gorical reply from the Government
whether they would like to take up this
p'ant. The Honourable Steel Minister
should give a definite reply as to
whether hc is going to take up the
execution of this Steel Plant.

SHRI NATWAR SINGH : My distin-
uished senior colleague, Shri Vasant
Sathe replies to a question the other day
and he said that our Departmcnt has
requested the Planning Commission to
provide Rs. 400 crores. (Interruprions)

‘SHRI NARAYN CHOUBEY : But
the foundation-stone was laid back.

MR. DEPUTY-SPEAKER : Let him
reply.

SHRI K. NATWAR SINGH : If you
do me the courtesy of listening ta me.
You might have your answer.

THE MINISTER OF FINANCE AND
COMMERCE AND SUPPLY (SHRI
VISHWANATH PARTAP SINGH):
That is precisely the problem.

SHRI K. NATWAR SINGH: I am
trying to answer your question. The
answer is that after the allocations are

made in the Seventh Plan, we will go
ahead. .

1If you want to know about the details
as to what work has been done so far,
we can give this to you. But unless the
allcation is made in the Seventh Plan, it
is impossible for us to give any definite
answer. (Interruptions)

SHR1 V.S. KRISHNA IYER : Sir,
his answer is not clear as probably I
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did 'not follow. Has any fund been
provided-in the Seventh Plan ? Have they
reconmmended for a provision in the
Seventh Plan ? Let it be very clear. Has
the ‘Ministry of Steel recommended to
the Planning Commission for a provi-
sion of certain fund in the Seventh

Elan ?

SHRI K. NATWAR SINGH : We
have recommended to the Planning

Commission.

"SHRI M. V. CHANDRASHEKARA

MURTHY : Mr. Deputy-Speaker, Sir,.
it is the long-felt desirc of the people of -

Karnata, since 14 years, to have this
plant. But I want to know from the Hon.
Min'istg'r whether the Janata Governmet
at the Centre during 1977-79 had kept
this plant in the cold storage on the
pretext that the coliaborator preferred
shore-based plant. If so, what is the
reaction of the Government ? I want a
firm answer from the present Govern-
ment. '

MR. DEPUTY SPEAKER : Do you
want to know regarding the Hospet
plant ? Does the Ministcr want to make
any comment ?

SHRI K. NATWAR SINGH : T have
my own views on the Janata Government.
But I would rather keep them myself
for the moment.

- SHRI M. V. CHANDRASHEKARA
MURTHY : Sir, I scek your protection.
I put a relevant qucstion.

(Interruputions.)

' MR. DEPUTY SPEAKER : Other
hon. Members may keep silente. Please
sit dowan.,

(Interruptions)
MR. DEPUTY SPEAKER : What do
you want to know specifically ?

[Tmnslati’on]

SHRI NARAYAN CHOUBEY : The
Janata Government was out of power
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in 1979. Why do you refer to Janata
Government time and again ?

]

[English]

MR. DEPUTYSPEAKER : Mr.
Narayan choubey, please sit down.

(Interruptions)

. MR. DEPUTY SPEAKER : I want
to know what actually he wants. I want
to listen to him. Allow me to listen to
him. Why are all of you shouting like
this ?

SHRI M. V. CHANDRASHEKARA
MURTHY : During the period 1977-79,
the Janata Government at the Centre
and a particular Minister had kept this
proposal in the cold storage ‘on the
pretext that the co!laborator preferred a
shorc-based plant. It was at the cost of
the peoplc of Karnataka.

(Interruptions)

What is the reaction of the Govern=-
mecnt ?

MR. DEPUTYSPEAKER : Does
the Minister want to say anything on
this ? Was the proposal kept in cold
storage ? |

SHRI K. NATWAR SINGH: How
can I express an opinion on this question.

MR. DEPUTY SPEAKER : During
that period, whether the project had
been kept in silence ?

SHRI K. NATWAR SINGH : The
project did not make any progress at all,

(Interruptions)

MR. DEPUTY SPEAKER : I want to
get some iuformation for you. Why are
you troubling ? Mr. Minister, are you
having some information ? (Interrupiions.)

MR. DEPUTY-SPEAKER : OQrder
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please. Please sit down. - \

SHRI K. NATWAR SINGH : I will
give you the information. The report
was given by the steel Authority of
India. It was commissoncd in 1975 and
submitted by MECON in 1977. Various
technical committees were set up by
SAIL on DPR and certain changes in the
parameters and product-mix were asked
for. The SAIL Board approved the DPR
in August, 1981, So, from 1977 to 1980,
there was no progress at all.

(Interrustions)

MR. DEPUTYSPEAKER .: That is
all. Please sit down.

SHRI S. JAIPAL REDDY : Sir, the
foundation-stone of the plant was laid ia
1971. It is now 14 vyears passed. The
Japata Government was in power for two
years, So, what did the Congress Govern-
ment do in the 12 remaining years ?

(Interruptions)

MR. DEPUTY SPEAKER : What
do you want to say ? What question do
you want to put ?

SHRI S. JAIPAL RADDY : I am
putting the question. (Interruptions.)

MR. DEPUTY SPEAKER : You sit
down. :

SARI S. JAIPAL REDDY : Mr.

Deputy Spcaker, I seek your protection.

(Interruptions)

SHR1 S. JAIPAL REDDY : Itis 14
years since 1971 when the foundation
stone was laid. The Janata Government
was there only for just 21 years. What
did the Congress (I) Government do for
the remaining 113 years for achieving
any progress in regard to the Vijayanagar
Steel Plant at Hospet ?

SHRI VASANT SATHE : Much of
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what the Congress Government did in
all these years was undone in 2 years by-
the Janata Government. - .

(Interruptions)

PROF. MADHU DANDAVATE :
Whatever we have achieved in 150 years
of freedom struggle was destroyed by
them in 2 years of Emergency.

SHRI VASANT SATHE : It takes
time to build; it does not take much
time to destroy...(Interruptions) It is no
use crying over the spilt milk. You
forget about these 14 years...

SHRI S. JAIPAL REDDY: You
want me to remembcr only 2 years.

SHRI VASANT SATHE : I have
included those 2 years also in these 14
years so that you forget that also.

If you want to know what is happen-
ing to the Vijayanagar Steel Plant. I will
tell you what is happening. As far as
the Vijayanagar Stcel Plant is concerned,
originally, it was thought that it would
be bascd or the then available technology
which is based on coking coal. Now,
the coking coal is rot available in that
region. Tho coking coal is in short
supply in the country. It was then found
that any technology based on the coking
coal would not work, would not be
economical and would not be feasible.
That is why the MECON werc asked
to come in to fird out whether any
onther technology—the plant had to be
taken up; it was a promise and we
wanted to do it— could be used. It has
been found that there is a technology
called D R. Direct Reduction technology,
by which sponge iron with electricity
you ¢an convert into steel. We have also
worked this technology. We can have
sponge iron and produce steel.

Now, the only question is that we
must have an assured supply of power.
Our experience, unfortunately, with
K arnataka has been that even for the
plants like Kudremukh...
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SHRI S. JAIPAL REDDY : Since
when ?

SHRI VASANT SATHE : You forget
about when. Are you interested in the
result or are you interested in finding
fault ? I am tellin€ you the position.
Even today the Karnataka Government
is not able to assur¢ power. They have
not given power even when we have paid
Rs. 70 crores for the Kudremukh
project. No power is available . in
Karnataka even for their own steel
plants, like, Viswesaraya steel plant. No
power is avilable there. My hon. frierd
should know that unless power is
assured, this steel plant cannot work.

SHRI S. JAIPAL REDDY : Is he
aware aboutp ower which has bcen denied
to the people of Karnataka ?

SHRI VASANT SATHE : Therefore, it
is no requesting the Planning Commis-
sion and the Finance Minister to give
Rs. 400 crores if you cannot assure
power. You assure power and I assure
you the plant.

SHRI K.H. RANGANATH : Is it not
a fact that when Mr. George Fernandes
was the Industry Minister, he suggested
that a shore-based project was better
and, thereby they shelved the constuc-
tion of the Vijayanagar Steel Plant ?

(Interruptions)*®

MR. DEPUTYSPEAKER : The
Question Hour is over. There is no time.
Please sit down. You give your question
in writing, I am going to the Short
Notice Question of Prof. K.K, Tewary.

(Interruptions)*®

MR. DEPUTY SPEAKER : Nothing
will go on record.

(Interruptions)®

MR. DEPUTY-SPEAKER : The time
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is over. You given your question in writ-
ing to the Hon. Minister who will ans-
wer your question. Please sit down. You
cannot question my authority.

The quqstion hour is over. Now We
shall take up the short Nortice
Question. Prof. K. K. Tewary.

SHORT NOTICE QUESTION

[English]

Reported Release of a technical
report by the union Carbide
Corporation, USA on the
Gas Leakage at Bhopal

1. PROF. K. K. TEWARY : Wil Ithe
Minister of CHEMICALS AND FERTI-
LIZARS be pleascd to state :

(a) Whether attention of Government
has bcen drawn to the reported releasc
of a Technical Report by the Urion
Carbide Corporation, USA on the causes
of Toxic gas leakage from their plant
at Bhopa! and reported statcments of the
Chairman and other officials of that
Corporation disclaiming any responsi-
bility or liability on the part of the
Upion Carbide Corpration, USA in
regerd to the disaster and their attempt
to attribute all responsibility - entirely on
the Indian Managers and Operators of
the said plant;

(b) If so, the reactions of Govern-
ment in this regard ? b

THE MINISTER FOR CHEMICALS
AND FERTILIZERS AND INDUS-
TRY AND COMPANY AFFAIRS
(SHRI VEERENDRA PATIL): (a)
Yes, Sir.

(b). The reported conclusions in the
so-callad technical report of tbe Union
Carbide Corporation, USA are appare-
ntly based on insufficient evidence and
therefore, are speculative. Further, the
statements reported to have been made

L —
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in the press by the officials of the Union
Carbide Corporation, USA regarding
#esponsibilities for the unfortunate
leakage, while releasing the so called
technical report, are uawarranted and
unjustified. The publication of the
technical report based on inadequate
data and statcments based on it by
officials of the Corporation, therefore,
appear to be motivated.

There is adequate evidence to csta-
blish, in a convincing manner, the
culpability of the Union Carbide Cor-
poration of USA for the Bhopal Gas
Disaster. Government, however, cannot
but refrain from raising a public debate
at this stage, when the matter is sub-
judice, but shall present all the facts in
this regard at an appropriate forum.

PROF. K. K. TEWARY (Buxar) : Sir,
the report of the Union Carbide is a
strange document and .his scems to be
an attempt to wriggle out of the whole
respousibility. This disaster at Bhopal is
unparallcled in the history of the
industrialised world. Thousands of peaple
died and thousands were rendered hclp-
less. Some of them became crippled,
In the light of this horrendous tragedy,
Government took many steps like
rehabilitation of victims and then there
was flurry of activity. Many
American advocates suddenly
descended on Bhopal and we heard that
cases are being prepared for paying
suitable compensation to the victims of
this gas disaster and tragedy. After all
this, now we hears from the Union Car-
bide that the culprit multi-national
company are not involved in any oase
and an attempt is being made deli-
berately to throw the blame at the
doors of the Indian managers and somo
Indian functionary is there. This is a
very serious attempt on the part of the
Union Carbide. It is an attempt to com-
pletely abaolve themselves of all responsi-
bility of paying compensation to the
victims here and their role in this
disaster,

I would, therefore, request 'the hon.
Minister to take up the matter with
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utmost seriousness and to tell the House
and the country what precise measures
are going to be taken by the Govern-
ment not only to stop repetition of such
disaster but also to ensure that the
victims are paid compensation. Those
who are dead are dead. But this disaster
is going to.have a long-term impact.
People who are mained have to be
rehabilitated.

We are told that the doctors have
suggested that even the unborn children
will carry the effects of this disastrous
incident. So, it is a very serious crime
and a crime which has to be pursued to
its logical conclusion so that -thc
culprits may be brought to book...

AN HON. MEMBER : What about
remedy ? S

PROF. K. K. TEWARY : What
remedies will you suggest if those who
are to explain are trying to run away
from this....(Interruptions)

MR. DEPUTY SPEAKER : Ploase
address the Chair,

PROF. K. K. TBEWARY : There
seems to be a concerted attempt on the
part of this Corporation to wash itself
of all the responsibilities that normally
should be its share for this disaster.
Therefor, the light of this, I would like
to know fram the hon. Minister
whether, when this Report came, when
this Technical Report, as . they say,
came, when it was announged by the
fuctionaries of the Corporation, owr
Embassy.jn the UJ.S,A. took some actign
abput this Report.

SHRI YEERENDRA PATIL : Accord
ing to my information, this Report
was produced by the Union Carbide
Corporation of the United States of
America, and the Chairman of this Cor-
poration released this Report in
America on 20th March, 1985. The
Hon. Member wanted to know as to
what was the Indian Embassy. We have
received a report from the Indian
Embassy. The Indian Embassy, accord «
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ing to that report, has issued the follow-
ing statement to the press :

“The Government of India have
been proceeding with great circums-
pection in dealing with the ques-
tion of the responsibility anl liabi-
lity of the Union Carbide Corpora-
tion in respect of the disaster in its
Bhopal Plant. We  would bhave
hoped for at least as much care on
the part of the Union Carbide and
can only deplore the fact that the
Comany has not only published a
so-called report which, by its own
admission, has been prepared with-
out knowledge of the full facts
relating to the tragedy but has
seen fit to include assertions or
implications which are unjustified
and unacceptable. Further com-
ments on the Technical Report are
being issued by the experts concer-
ned in India.”

PROF. K. K. TEWARY : My
secound supplementary is about the
role of this multi-national vis-a-vis this
plant since they are now trying to shift
the responsibility to the local managers.
I would like to know from the Hon.
Minister whether the design of the Plant
attd the technical services were provided
by the Union Carbide of U.S.A. for this
Plant. This also should be made clear as
to what precise relationship exists
between the Indian Plant at Bhopal of
Union Carbide and the head office of
the Union Carbide in the U.S.A. and
the mutli-national as such,

SHRI VEERENDRA PATIL : The
Hon. Member will appreciate that at
this stage it will not be in public
interest to reveal details of the evidence
available with the QGovernment in this
regard. Howevrer, it is known that the
Union Cardide Corporation, U.S.A.,
has 50.9 per cent equity in the Union
Carbide India Limited and, therefore,
has overriding controlling interest.
Further, the design and technical services
for the Bhopal Plant were provided by
the Union Carbide, U.S.A.

PROF. MADHU DANDAVATE : Is
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it a fact that there is a growing feeling
among the people who are affected by
this tragedy at Bhopal that there is an
effort on the part of the Government
to settle this problem with the Union
Carbide Corporation outside the court
and if that fear is there, is it not a fact
that if any effort is made to settle the
problem outside the court, the difficul-
ties are that if we judge by the condi-
tions in U.S.A., if a similar epis.de
were to take place in U.S.A. then the case
is very clear that the minimum damage
that the American Jury would award
in the court would range from 50,000 ta
100,000 dollars for each injury and
more than that for each death. And
since the Union Carbide’s assets are
such that they are not likely to bear
such a big responsibility, any effort to
settle the problem of compensation out-
side the court will be to the detriment
of these who have suffered at Bhopal
and, therefore, will you give an
assurance to this House that this will
not be settled outside the Court ?

SHRI VEERENDRA PATIL : Only
the other day this was discussed thread-
bare in this House and while considering
the Bill, I had made it clear that the
Bill gives powers to the Government of
India and according to the provisions of
the Bill there are three options open to
the Government of India. One option is
to file the cases in American courts, the
second option is to file the cases in
lndian coutts and the third is to have a
compromise outside the court. Thsese are
the options open to the Government of
India. I have made if very clear that
while accepting any of these options,
the only guiding factor is the best
interests of the victims. Supposing there
is an offer~—we have not yet rececived -
amy concrete offer from the company—
and if that offer is in the best interests
of the victims, certainly we will con-
sider and if that offer is mot in the b st
interests of the victims, then we will not
consider &nd there is mo question of
bringing any pressure on the Govern-

ment.

SHRI HAROOBHAI MEHTA : Will
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the hon. Minister State whether accord-
ing to the findings of an Indian investi-
gation at least three days before the gas
leakage, the plant technicians were aware
that something was wrong with tank No.
610 and that the top brass maragement in
U.S.A. also was aware of this and yet
no action was taken to find out what was
wrong with tank No. 610 ?

SHRT VEERENDRA PATIL : The
report referred to by hon. Member
Shri Tiwari who has tabled this question
is not the report we have produccd.
That is the report prodoced by the
Union Carbide Corporation of U.S.A.
So the hon. Member Mr. Tcwari
wanted the reaction of the Government
with regard to that report and the state-
ments made in that conncction by the
_office-bearers of the Union Carbide. So
there is no question of our report and
making comments on it. This is the
report produced by them. Thcy have
commented on that report and it has
appeared widely in the media of the
U.S.A. So the hon. Member wanted
to know the reaction of the government
and I have already given my reaction.

SHRI E. AYYAPU REDDY : What
has happencd to the criminal case
registered against the top man of the
Union Carbide ? He obtained anti-
cipatory bail. First he was refused bail
and subsequently he obtained bail. Has
the investigation been completed and
is the Government thinking of filing a
charge-sheet against him ?

SHRI VEERENDRA PATIL : The
case has been launched by the Madhya
Pradesh Government and the case has
been registerod and the investigation has
been entrusted to CBI and CBI is
investigating into this matter and investi-
gation is going on.

SHRI INDRAJIT GUPTA : Of the
three options which the Government
has formulated, the first is that the case
should be filed in the American courts.
Secondly, it may be filed in the Indian
courts. I would like to know, this is not
a question of individual liability-. Itisa
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question of corporate culpability. In case
it is found in the inevstigations that
Union Carbide Ltd.,, U.S.A is a guilty
party I presume your cases will have to
be filed in the American courts but that
does not automatically rule out the
share of culpability on the part of
Union Carbide India Ltd. which is a
subsidiary company. So, these two
options are not mutually exclusive.
What is the government’s view in- this
regard ? It may be nccessary to file cases
both in the U.S.A. courts and Indian
courts, There arc two corporate bodies
involved. T know Amecricans are trying
to pass on the buck to somebody else
but that does not automatically
create the Directors of Union Car-
bidec India Ltd. I hope the government
will take adequate precaution and care
to see that in the matter of corporate
liability none of the possible culprits
arc allowed to escape on technical
grounds.

Sir, it is for the first timc We came
to know that this Union Carbide India
Ltd. were permitted to have over 50 per
cent—359 per cent—foreign equity helding.
I would like to know how it came about
and on what grounds it was permitted ?

SHRI VEERENDRA PATIL : Sir,
the other day while dicussing it I made it
clear and I want to make:it clear to
the hon. Member also that
Government of India wants to proceed
against Union Carbide Corporation of
US.A. It is because it may be a sub-
sidiary company but this company has

got more than 50 per cent
share holding. Therefore, they
cannot escape .this responsibility

and we are working out all these
alternatives particularly the first two
alternatives whether we should file the
cases in American courts or Indian
courts. The other day I informed the
House that so far as the filing of cases
in American courts is concerned, the
point is that there is a limited time
available and we have to take a very
early decision. We have appointed the
law firm and the attorneys are already
here and they are going to yisit the



plant. If we want to file the cases then
within a week or two we have to take
the decision. QGovernment is fully
prepared and making all preparations to
take all mecessary steps to sateguard the
interests of the victims.

I ——p— —
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Import of Cement

¥245. SHRI MOHAN BHAI PATEL:
Will the Minister of COMMERCE AND
SUPPLY be pleascd to state -

(a) the quantity of ccment imported
during the ycar 1984 and the amount
involved;

(b) at what rate thc import was made
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and from which country; -

(c) the quantity of cement likely to
be imported during the year 1985; and

(d) the steps being taken to produce
more cement in the country and reduce
import of cement in future to save
foreign exchange ? y

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) : (a)
A quantity of 4.59 lakhs MTs of
cement valued at Rs.23. 85 crores was
imported on C. & F. basis during 1984,
by S.T.C. '

(b) The names of countries and the
rates at which import was made are as
under :

Name of counisy Type of cement Rate per M. T.
Poland Ordinary Grey US S. .30 per:
Portland cement M.T. F.O.B.
GDR. —do— Rs. 310. 40 per
M.T. F.O.B.
Romania —do— Rs. 315 per
M.T.F.O.B.
South Korea " Sulphate Resis- US §. 48 per.
tance Cement M.T. F.O.B. 41
Yugoslavia White Cement USs $.120. 50
per MT C&F

(c) No final decision has been taken
on the total quantum of import of
cemeat during 1985.

(d) In order to produce more cement
installation of additional capacity has
been approved. It is ulso being ensured
that there is greater capacity utilization
of existing units .

Banking Services in West Bengal

*247 : SHRI HANNAN MOLLAH :
Will the Minister of FINANCE be
pleased to state :

(a) whether the banking service in
West Bengal particularly of the Leand
Banks are reported to be very.poor ;

(b) if so, the details of complanints

(c). The

received-and

(c) the steps proposed to be taken by
Government to improve the functioning
of the Banks there ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to °
performance of banks in
the State of West Bengal has been
showing improvement over time. The
deposits of Scheduled Commercial Banks
in the State have incrensed from
Rs. 3579 crores in December, 1979 to
Rs. 6, 792 crores in March 1984, -
Advances have gone up from Rs.2, 302
crores to Rs. 3,889 crores during the
same period. The average population per
branch office for the State has improved
from 23,000 as on 31-3-1982 to 19,000
on 31-12-1984. Priority sector advances".
by public sector banks in the State
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increased from Rs. 409.39 crores at the
end of December 1979 to Rs. 766.4
crores at the end of December, 1983,
Disbursals under integrated Rural
Development Programme in the State
increascd from Rs.2.57 croresin 1980-81
to Rs. 30.42 crores in 1983-84.
Constant efforts are being made to
further improve banking services in the
State for the benefit of the local
population.

Stock Exchange Reforms

*¥250. SHRI B. V. DESAIL: Will the
Mipister of FINANCE be pleased to
state : '

(a) whether Government had agreed to
seck thé, views of the G.S. Patel
Committee on Stock Exchange reforms
on the proposals made periodically for
setting up of mutual funds in the private
sector in the interest of mobilising larger
funds from the capital market.

(b) if so, the extent to which the
rforms on stock exchange have been
made;

(c) whether the views of patel Com-
mittee were received; and

(d) if so, the details thereof ?

THE MINISTER OF FINANCE AND
COMMERCE AND SUPPLY (SHRI
VISHWANATH PRATAP SINGH) :
(a) No, Sir.

() to (d). Do not arise, in view of
answer to (a) above.

Steps to Reduce Production of Low
Qualty SteelPa]t Rourkela Steel
ant.

251. SHRI VIJAY N. PATIL : Will
the Minister of STEEL, MINES AND
COAL be pleased to state.

(a) whether the tonnage of discarded
(low quality) steel has been increased in
the manufacturing process of Rourkela
Steel Plant in 1984-85 as compared to
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(b) if so, the reasons therefore ; and

(c) the steps Government the public
sector undertaking are contemplating to
reduce the production of low quality
(rejected) steel ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) No, Sir.

(b) Does not arise.

(c) Steps taken at Rourkela Steel
Plant for improving the quality of steel
arc installation of desulphurisation
facility, process control computer for
LD Converters and secondary steel
making. These steps have already yielded
results.

In the proposal for technological
upgradation of Rourkela Steel Plant,
emphasis will be laid on improvement of
input raw materials.

Sinter production capacity will also be
expanded. Latest technology would be
incorporated in LD steel making process
by installing top and bottom blowing
facilities in the LD Converters. It is
expected that these steps will futher
reduce the arisings of low quality steel.

Guidelines Issued By Nabard to
Commercial and Co-operative
Land Development Banks

*252. SHRI K. RAMA MURTHY :
Will the Minister of FINANCE be pleased
to state : '

(a) the dctails of guidelines issued by
the National Bark for Agriculture and
Rural Development to all the commercial
banks as well as the State Co-operative
Land Dsvelopment Banks indicating that
it would be very selective in refinancing
the loans extended for the purchase of
tractors with HP exceeding 35; and

(b) the reasons for taking such a
step ?
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THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) Guidelines were issued

by National Bank for Agriculture aad
Rural Dzvelopement to commercial and
State Land Development Banks in
September, 1934 to examine carefully
the necessity and viability of the schemes
for financing the purchase of tractors
with horse power excceding 35. The
main reason for issuing such guidelines
was that high horse power tractors are
genezally not related to actual farming
operations of beneficiaries and are uaually
required for heavy duty operations like
land shaping. However, on representa-

tions from various quarters, National

Bank for Agriculture and Rural Develop-
ment has since issued another circular
in February, 1985 advising banks to
finance tractors upto 50 horse power on
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.Bank Robberies in Nationalised
Banks

*253. SHRI C.D. GAMIT : Will the
Miaister of FINANCE be pleased to state:

(a) the number of baok robberies
which took place in the npationalised
banks in the States of Punjab, Rajasthan,
QGujarat and the Union Territory of
Delhi during the last one year; and

(b). the number of persons apprehended
and the amount recovered so far in this
regard ?

TFHE MINISTER OF STATE.IN THE

MINISTRY. OF FINANCE (SHRI
JANARDHANA POOJARY) :(a) and
(b) As per available informa-

tion, the number of bank robberies
dacoities which took place in banks inthe
States of Punjab, Rajasthan, Gujarat and
Union Territory of Delhi, the n umber of
persons arrcsted/apprehended and the

tho basis of viability of iadividual amount recovered during the period
schemes. 1-1-84 to 31-12-84 is given below :
Name of the State No. of bank No. of persons Amount recoverec
/Union Territory robberies/ arrested/appre- (Rs. in lakhs)

dacoities hended
Punjab 11 0.26
Rajasthan 5 —_
Gujarat 1 Nil
Delhi 7 8.27

[ Translation]
Intoxicants Seized on Indo-Pak Border

*254. SHRI RAM PYARE PANIJKA :
Will the Mininster of FINANCE be
pleased to state :

(a) whether some intoxicants have
been seized during the past two months
from the smugglers operatinog on the
Indo-Pak border;

(b) if so, the value thereof and the
number of persons arrested in this
connection;

(c) whether Government are taking
any concrete steps to check such
smuggling; and

——

(d) if so, the details thereof and if
nat, the reasons thercfor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
(a) and (b). Reports received by the
Government indicate that 1872 bottles
of-intoxicants, i.e. liquor valued at Rs.
77,642. (approximately) was seized on
the Indo-Pak borders during January and
February, 1985. No person was arrested
im this connection.

(a) and (b) The drive against smugglers
has been intensified. The preventive and
intelligence machinery of the Customs
department in the region has been
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reiaforced in terms of man-power and
equipment. In addition, the trend and
pattern of smuggling are kept under
constant revi:w and appropriate anti-
smuggling measure, both short-term and
long-term, are takea in close co-ordina-
tion with the concerned Central and
State Government authorities.

Uniform Pay Scales and Service Conditions

in Nationalised Banks

*255. SHRI DILEEP SINGH
BHURIA : Will the Minister of
FINANCE by pleased to state :

.(a) whethe. Goveranment have bcen
able to fulfil their assurance of intro-

ducing uniform pay scale and scrvice

conditions in varidus nationalised banks
after fifteen years of their nationalisa-
tion; and

(b) if not, the reasons for not intro-
ducing uniform pay scales and service
conditions for different categories of
employces and officers in all the
nationalised banks even after such a long
time ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
(a) and (b). The warkmen and officer
staff of all the 20 nationalised banks have
uniform pay scales, allowances and
sarvice canditions.

As between the 20 nationalised banks
and the State Bank of India, in view of
certain special features obtaining in
State Bank of India, there are differences
in the matter of pay, allowances and
other benefits. The seven Associate
Banks of State Bank of India, however,
have the same pay scales, allowances and
other scivice conditions as the nationa-
lised banks. ’

[ English]
Closing of Jute Mills due to Shortage
of Raw Jute
*256. SHRIMATI GEETA
MUKHERIJEE : SHRI INDRIJIT
GUPTA :

Will the Minister of COMMERCE
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AND SUPPLY b= plesead to state:

(a) whether Governma2nt are aware
that the jute mill owners of Calcutta are
closing dowa jute mills with the plea of
shortage of raw jute and consequatly
50,000 workers of 12 jute mills are out
of work;

(b) whether Government are also
aware that the “‘shortage” is being
artificially created by cornering raw jute
stocks by black-maney operators in

conjunction with unscrupulous jute mill
owners;

(c) whether Government are also
aware that various trade unions including
AITUC and CITU in West Bengal have
demanded that the Union Government
should issus immediate instructions to
the jute mill owners ta open the mills
and in case of their failure to comply,
take over such jute mills; and

(d) if so, reactions of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) :
(a) The reason put forward gonerally
for resent closure of jute mills is indus-
trial dispute. The shortage of raw jute,
coupled with its high prices and financial
stringency of mills are reported to be
contributory factors for such closure. At
present 14 jute mills in West Bengal
affecting about 50,200 workers are closed
(excluding 3 permanently closed mills)
out of which 11 mills have closed down
from thc beginning of 1985, affecting
about 42,400 workers.

(b) As a result of four successive short
jute crops, there is a shortage of raw
jute in the country.

(c) and (d) A statement is attached.
Statement

In a resolution adopted in the metting
Executive Committee of
Bengal Chatkal Mazdoor Union held on
16th February, 1985 and also in the
Tripartite meeting held under the
Chairmanship of Labour Minister, Govern-
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ment of West Bengal on 26th Febrnary,
1985, trade union representatives, Inter-
alia, demanded that all closed and locked
out jute mills should be reopened fajling
which Government of India should take
them over immediatly. In this connec-
tion, it may be mentioned that closure/
Lockout comes under the purview of the

Industrial Disputes Act and the State

Government is the appropriate authority
for matters dealing with industrial
disputes. It is, therefore, for the State
Government of West Beng~l to take
appropriate action in the matter.

Take-over of an industry is the last
resort of reactivating sick units. Govern-
ment’s role is primarily to monitor and
coordinate measures aimed at revival of
the sick units, coupled with assistance
from banking and financial institutions
who are primarily responsible to take
remedial measures, inclusive of financial
and managcria] restructuring of the units
in order to rejuvenate the industry.

Second Steel Plant In Orissa

*¥257. SHRI BRAJA MOHAN
MOHANTY: Will the Minister of
STEEL, MINES AND COAL be pleased
to state:

(a) whether second steel plant in
Orissa is being established during the
Seventh Five Year Plan period;

(b) if so, the details thereof;

(c) whether any foreign collaboration
“in this regard is under negotiation; and

~(d) if so, the details thereof ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHER) :
(a) and (b). Government’s decision to
set up steel plant at Daitari region in
Orissa remains unaltered. The likely
schedule of setting up of the plant will
depend upon the investment decision
which has yet to be taken.

(¢) No, Sir.

(d) Does not a‘rise.
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Drop in Ceatral Government Deposits

*258 SHRI THAMPAN THOMAS :
Will the Minister of FINANCE be
pleased to state :

(a) whether there has been a drop
in the Central Government Dcposits
during the last two months, January
and Fabruary, 1985;

(b) if so, the details thcre of; and

(c) the reasons for such heavy
transfers of resources from the Central
pool to bunking system ?

THE MINISTER OF FINANCE AND

COMMERCE AND SUPPLY (SHRI

VISHWANATH PRATAP SINGH) : (a)
to (¢). The arrangement with
Reserve Bark is that whenever cash
balance of Central Government is very
high it should be brought down by
premature cancellation of Treasury
Bills held by Reserve Bank. Through
this arrengement the idle surplus cash
balance which does not earn any interest
is  utiliscd to reduce Government's
interest bearing liability to RBI. This
does not represent transfer of Centre's
resources to banking system. The
cancellation of Trcasury Bills is covered
by Appropriation sanctioned by
Parliament.

Setting up of Divisional Offices of L.1C.
in Jammu and Kasmir

*259. PROF SAIF-UD-DIN SOZ :
Will the Minister of FINANCE be
pleased to state :

(a) whether Life Insurance
Corporation of 1India has set up
Divisional Offices in all the big citi<s in
India;

(b) whether he is aware that
Divisional Offices of Lifé Insurance
Corporation of India have been set up
at the capitals of all the States except
Jammu and Kashmir; and

(¢) if so, whether Divisional Offices
will be set up in near future at Srinagar
and Jammuy ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir. The LIC has D.visional Offices only
in 43 cities, '

(b) The LIC has no Divisional
Offices in 9 State Capitals.

(c) The question of opening Divisiona
Offices in Srinagar and Jammu is to be
decided by LIC on merits.

Import of Sight-Saving Equipments under
Life-Saving Category

*260. SHRI ANANDA PATHAK :
SHRI R.P. DAS :
Will the Minister of COMMERCE

AND SUPPLY be pleased to state:

(a) whether the Council of the Asia
Pacific Academy of Ophthalmology has
approached Government to make the
import of sight-saving eqoipments duty
free;

(b) if so, the reaction of Govarnment
to the said proposal; and

. (c) if no such concession is proposed
to be given, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA): (a)

. Ycs,; Sir.

(b) and (c). The request of the Council
.8 under examination.

Export of Diamonds

*261. SHRI SATYENDRA
NARAYAN SINGH : Will the Minister
of COMMERCE AND SUPPLY %be

pleased to state :
L

(a) wheteher he has any plans to
stock rough diamonds to help diamond
sxport efforts;

(b) if so, whether cut diamond

export is being stepped up;

1]

(c) whether international monopoly
houses are controlling diamond trade ;
ond ¢

(@ if so, the steps being takén, to
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protect Indian diamond exports from
these houses ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) :
() The Hindustan Diamond Company
Limited and the Minerals and Metals
Trading  Corporation of India
Limited procure rough diamonds for
stock and sale to eligible diamond
traders for export production and cut
and polished diamonds.

(b) Export of cut and polished
diamonds is constaatly encouraged.

(c) The Diamond Trading Company
is reported to control substantial part
of mining and marketing of road
diamonds: Thecre is no such trading
company for cut and polished diamonds.

(d) There being no trading company
controlling substantial part of trade in
cut and polished diamonds, exports from
India are generally arranged by Indian
merchants directly.

Tea at Rcasonable prices

* 762. SHRIMATI KISHORI SINHA_:
Will the Minister of COMMERCE AND
SUPPLY be pleased to state :

(a) whether his Ministry has taken
steps to make tea available at reasonable
prices;

(b) whether for this, the proportion
of tea to be set apart for auction has
been reduced; and

(c) whether pacaged tea at prices fixed
by Goverament is being made available
the country for use by

common man ? -

-

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A SANGMA): (a)
to (¢). The Government have
announced the Tea Marketing Plan for
1985 with the objectives of maximising
export earnings and at the same time
ensuring adequate supply of tea at
reasonable prices for the demestic market,
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The following measures have been

specifically designed to ensure reasonable.

prices of tea in the domestic market :

(i) 435 M. Kgs. have been allowed
for domestic retention in the
marketing plan as against the
estimated domestic -cansuption
requirment of about 415 M. Kgs.
during 1985.

(i) The minimum export price
mechanism will ensure that only
the higher value teas are exported,

and allow retention of cheaper’

teas for the domestic market.

(iii) Buying in auctions for exports is
being carefully regulated, in order
to ensure that prices of purchases
of tea for the domestic market
are kept in check.

(iv) The percentage of obligatory
auction offerings has been
increased from 70 to 75%. This

is expected to ensure a more _

effective linkage between auction
prices and consumer prices and
also closer monitoring  of
availability of tea. L

Basically control over domes_tic price -

of tea is being maintoined by monitoring
and regulating the supply and demand
balance and not by statutory price
control. Statutory prict control. g

considered impracticable in view of the
large number of grands and varieties of

tea produced and seasonal variations in
quality. _ :

As a result of these measures, the
package tea prices of popular K brands
have come down ard prices in Indian
auctions are significantly lesser then
Auction prices at major auction centres
abroad, for the types qof tea consumed

domestically. '
Decline in Export qf Tea

- 1433. SHRI CHINTAMANI JENA :
Will “the {Ministsr of COMMERCE
AND SUPPLY be pleased to state : ~ }
. (a) the nams of the countries which
_ar; importing tea from India;

" (b) 'whether there is 8 decline in the

CHAITRA 8, 1907, (SAKA)

- Indien~Tea. is

Written Answers 50

tea export;

. 4
(c) if so, the main reasons therefor;
and '

(d) the steps bzing taken to recapture
the cxport market ?

THE MINISTER OF STATE IN THE
MINISTRY ‘OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) : (a)
exported to a large
numbere of countries all over the world.
Some of the major impurters of tea from
India are : USSR, U.K, Egypt, Iraq,
Itan, Poland, West Germany, Netherland
and Afganistan,

(b) There has not been any decline in
exports of tea from India, as is evident
from the following figures.

Year Qty (M. Kgs)  Value (Rs. Crs)

1982 189.9 ~ 355.55

1983 © .- 208.5 - 516.8 2

1984 214.7 744.92
“

(c) and (d). Do not arise.

-

- Generation of black money in sale of
Dog '\da,rutl Cars

1434., SHRI MOHAMMAD
MAFFOOZ - ALI KHAN : Will, the
Minister of FINANCE be pleased to
state .

(a) whether attention of Government
has been drawn to the press report
appeared in the’ Indian Express’ on 24th
January, 1985 regarding generation of
black money in the sale of Maruti Cars
and alleged Involvement of a group
of senior Maruti executives;

(b) if so, the details of findings in this
regard; and

, {c) .the reaction of Government

~ thersto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SLHIRI
JANARDHANA POOJARY) : (a) to

(¢). Government is aware of the
press report. The Income-tax authorities
ate looking into some transfers of Maruti
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vehicles by the original allottees morder
to ascertain whethel any unatcounted
funds are involved in such transfers.

Central Advisory Council on Textile Industry

1436. SHRI R. ANNANAMBI ;: Will
the Minister of COMMERCE AND
SUPPLY be pleased to state :

(a) whether the members of the
Central Advisory Council on Textile
Industry have suggested measures for
promoting exports of textile fabrics and
clothing and removal of the differential
approach to powerloom sector vis-a-vis
organised mills;

(b) whether they have also suggested
the adoption for a multi-fiber approach,
elimination of compartmentalization in
the organised sector and rationalisation
of excisa duties; and

(c) if so, tho reaction of Government
there to ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) : (a) to
(c). In the meeting of the Central
Advisory Council on Textile Industry
held on 9th March 1985, members
suggested measures for promoting textile
exports, structural changes in the textile
industry, adoption of a multifibre
approach and rationalisation of excise
duties etc, The suggestion made in the
meeting of the Central Advisory Council
would be teken into consideration by the
Go/ernment while formulating the Textile
Policy.

Lack of Cooperation from Commercial
Banks in Implementing rural
Development programme

1437. KUMARI PUSHPA DEVI : Will
the Minister of FINANCE be pleased
to state :

(a) whether Government are aware
of the lack of co-operation from the
branches of commecrcial banks in imple-
menting rural development programmes;

(b) whether the beneficiaries are not
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properly guided and extend ed support by
these banks;

(c) whether any guidelines have been
issued or proposed to be issued by
Government to differant commecrcial
banks in this regard; and

L}

(d) if so, the defails therzof ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(d). In the credit support for

rural development programmes, the ghare
of commercial banks has shown a
substantial increas in the recent past.
Government as also Reserve Bank have
issued instructions to.banks to extend
credit on liberal terms and conditions to
the prierity sector borrowers including
weaker gectsons like small and marginal
farmers, landless, labourers, tenant
farmers, artisans, village and cottage
industries, beneficiaries of Differential
Rate of Interest Scheme and Integrated
Rural Development Programme and
SC/ST borrowers. Accordingly banks have
introduced simiplified forms in regional
languages for small borrowers. The bank
staff also assist the borrowers in filling up
the application forms especially where on
Development Agency like DRDA/DIC is
connected with the loan. Margin and
security norms have been kept liberal for
small advances. the controlling officers
conduct a sample check of the cases
rejected to ensure that no viable proposal
is rejected. The performance of banks
in financing IRD Programme has shown
appreciable progress, as may be seen from
the following table :

(Rs. crores)

Yez;,r No. of beneficiaries

Amount
assisted of loan
(in lakhs) disbursed

1980-81 27.27

289.05

1981-82 27.13 467.59
1982-83 34.55 71398
1983-84 36.85 773.51
Specific complaints brought to the
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notice of the Government or Reserve
Bank are taken up with the concerned
banks for remedial action.

Opening of Branches of ‘Banks in States

1438. SHRI GADADHAR SAHA : Will
the Minister of FINANCE be pleased to
state :

(a) the number of banks branches
opened during 1982, 1983 and 1984
year-wise bank wise andState-wise details
thereof;

(b) the number of bank branches to be
opened during 1985, State-wise and bank-
wise details thereof:; and

(c) the criteria of opening of the bank
branches ?

THE MINISTER OF STATE IN THE
MINISTRY OF PINANCE (SHRI

JANARDHANA POOJARY) : (a) ard
(b). Latest available Statewise/

Union Territorywise information relating
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to the number of branches opencd by
commercial banks during the years 1982,
1983 and 1984 (up to September) and the
number of authorisations/licences pending
with them as on 30-9-84 for opening bran-
ches are set out in the Statement
attached.

(¢) Under the current branchs licen-
sing policy, the State Governments were
advised to 1identify rural unbanked
contres for opening bank branches. The
applications received from banks for
opening offices at semi-urban centres and
rural centres other than those identified
by the State Governments are considered
by Reserve Bank on merits taking into
account the population of the centre;
number of offices fusctioning at the centre
or in close proximity there at, business
potential available at the centre etc. The
centres are generally allowed to the
Regional Rural Banks in their command
areas and to commercial banks having
adequate representation in the area.

Statement

State wise position of offices opzned during the years 1982, 1983 and 1984
(upto September)

Name of the State/
Union Territory

No. of oﬂices
opened during

No. of Authorisations/
licences pending with
Banks (as on 30-9-84)

——

1982 1983 1984(up to Sept.)

1 " 2 3 4 5
Andhra Pradesah 183 270 157 o 218
Assam 82 61 44 190
Bihar 320 139 172 635
Gujarat 191 192 77 276
Haryana 61 81 32 35
Himachal Pradesh 29 55 19 41
Jammu & Kashmir 30 48 28 57
Karnataka 159 282 191 195
Kerala 71 87 35 115
Madhya Pradesh 313 349 204 4380
Mahurashtra 195 292 154 534
Manipur 4 5 3 33

f



Opening of Night Bank ) Branches

1439.  SHRI SAIFUDDIN
CHOWDHURY : Will the Minister of
FINANCE be pleased to state :

(a) the number of night bank branches.
working in the country as on 31
December 1984 in different States, States
wise and bank-wise details thereof: v

(b) whether there is any' proposal for
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1 2 4 5
Meghalaya 10 . 12 22
Nagaland 5 ¢, 2 11
Orissa 131 | 134 : 207
Punjab | .69 » 32 78
Rajasthan ' 101 N 203 : 157 427
Tamil Nadu | 12'} 122 151
Tripura 2.4 ' - 27
Uttar Pradesh _ ‘ 572 ' 585§ 328 1134
West Bengal o 169 N 88 909.
Andaman & Nicobar ' 2
Islands o T —
Arunachal Pradesh | 6 S 21
Chandigarh 7 1 3
Dadra and Nagar Haveli ~— s — —_—
Delhi 28 28 62
Goa, Daman & Diu 3 —_ 3
Lakshadweep — -— -
Mizoram 3 6 24
Pondicherry 2 2 2
Sikkim ' 1 2 —_—
Total 2784 . 3297 2035 5992

opening more such bank branches in the |

country;

P i
- (c) if so, the names of th
indicating the names of the ban

@ the time by which
are likely to be opened; and

(¢) if not, the reasons thereof ?

ose p]ao;s
ks;

these branches

v

Y



57 Written Answers

THE MINISTER OF STATE IN

CHAITRA 8, 1907 (S4K4) Writien Answers 48

(a). Imformation as available with

THE MINISTRY OF FINANCE Reserve Bunk of India is given
"(SHRI JANARDHANA POOJARY) : below : '

+Name of State

State Bank of India

Union Bank of India

1

Maharashtra

Tamil Nadu

West Bengal

Kerala
Karnataka

Andhra Pradesh

Gujarat

Madhya Pradesh

U.T. of Delhi

Sahar Airport, Bombay
(Exchange Bureau)

Sahar Airport, Bombay
(Foreign Travel Tax
Counter)

Taj International, B'o.mb'ay
(Exchange Counter)

Hotel Centaur, Bombay
(Exchange Counter)

Madras Airport, Madras

Airport, Calcutta
(Exchange Bureau)

Palam Airport, New Delhi

Princess Street, Mohammed
Ali Road, Bhulleshwar,

Bhat Bazar, Mandvi, Pune
City

Triplicannu,
Sowcarpet

Erode .
Tiruchirappalli
Ballygunj, Calcutta,
Syam Bazar, Calcutta
Ezra Streei, Calcutta

Palayam Road, Kozhikode
Chalai Bazar, Trivandrum

Bangalcre City, Belgaum
(Main)

Hyderabad (Main)
Secunderabad.

Guntur

Delhi-Chakla
Ahmedabad
Dhanlaxmi Market,
Ahmedabad
Rajkot}(Main)
Indore-Siyaganj,
Raipur

— . —

* (B) to (¢). No such proposals are

pending with Reserve Bank of India as

of now.
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Gold Price

1440. SHRI MOHANLAL PATEL
SHRI CHINTAMANI JENA
Will the Minister of FINANCE be

pleased to state :

(a) the present gold priée in India and
in the international market;

(b) whether there has been a sharp
rise in the gold price in India recently, if
80, the reasons therefor;

(c) the quantity of gold exported exery
year in the shape of ornaments and whe-
ther it has any effect on the gold price
in the country; and

(d) whether Government are consi-
dering to put some 1estriction on the
export of gold ornaments in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJAY) : (a) on
20th  March, 1985 the price of
standard gold per 10 grams in the Bombay
market was Rs. 2125 as against Rs. 1329
per 10 grams in the London market.

(b) to (d). Yes, there has been a sharp
rise in the price of gold in India recently.
Sizeablc fluctuations in the gold price
occur -mainly because domestic supplies
are small and speculative factors play an
important role. The export of gold
ornaments does not entail any net outflow
of gold from the country since the gold
used in these ornaments is imported from
abroad under official schemes, such as that
operated by the Handicrafts and
Handloom Export Corporation. The
exports of gems and jewellery are impor-
tant earners of foreiyn exchange. There
is no proposal at present under considera=
tion by the Government to restrict the
export of gold ornaments.

Manopoly Procurement of Raw Jute

1441. SHRI SATYAGOPAL MISRA
Will the Minister of COMMERCE AND
SUPPLY be Plcased to state :
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(a) whether Government are conside-
ring to start monopuly procurement of raw
jute so that the fibre could be distributed
amonyg the mills according to their needs;

(b) if so, when and the details thereof;

(c) the steps'so far taken by Govern-
ment in this regard; and

(d) if no, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRIP. A. SANGMA) : (a)
Ne, Sir,

(b) & (c). Do not arise.

(d) Monopoly procurement of raw jute
will imply a lot of operational, adminis-
trative and infrastructral commitments on
the part of the State QGovernment
in the form of creation and
development of regulated markets on
operative organisations of jute growers
etc. In the absence of any decision
regarding such commitmeni(s by the State
Governments, it is difficult to launch any
scheme for monopoly procurement of raw
jute,

However, the Jute Corporation of India
is there to protect the interetss of jute
growers. The Corportion is responible
for undertaking price support
operation of raw jute and undertakes to
procure the entire quantity of raw jute
offered to it at minimum statutory prioe
fixed by the Government. The Government
has also accepted the liability to subsidise
the losses incurrcd by the Corporation on
price support operations of raw jute in
the interests of jute growers.

With a view to bring about cquitable
distribution of raw jute among mills, the
Government has regulated stock holdings
of raw jute by mills under the Jute
(Control and Licensing) Order, 1961.

New Marketing Policy

4

1442. SHRI
MALLICK : Will the

LAKSHMAN
Minister of
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COMMERCE AND SUPPLY  be
pleased to state :
(a) whethcr Government have

recently accounced their new marketing
policy for 1985 to ensure maximisation
of expert earnings ard adequate avail-
ability in the domestic market so that
the corsumer gets this  essential
commodity at a resaonable price; and

(b) If so, the details thereof as well
as the targets for tea including value
added varieties fixed by Government ? °

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND SUPPLY (SHRI P. A. SANGMA):
(a) Yes, Sir.

(b) A statement is attached.

Statement

The salient features of the Tea

Marketing Plan for 1985 are as
under : -

(i) The production target for 1985
has been fixed at 655 million kgs.
while the export target for the year is
220 million kgs. inclusive of value added
teas. This will leave a balance of 435
million kgs. which will be sufficient to
meet the domestic requirement estimated
at about 415 million kgs. In order to
avoid bunching of exports and to ensure
that exports are evenly phased so as to
keep the demand and supply in balance
at all times, quarterly export targets
have been indicated. The exports in the
first and second quarters, when avail-
ability of the first production is low, are
planned at 40 million kgs. each. Higher
export at 80 million kgs. are planned
for the third quarter when the bulk of
Indian production comes into the
market and the exports for the forth
quarter will be 60 million kgs.

(ii) The production and export
targets are to be reviewed jointly by the
Tea Board and the Consultative
Committees of plantation Association
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every quarter. A major review will take
place around the middle of the year
when the bulk of production enters the
market and more accurate estimates of
production become possible.

(iii) In order to ensure  steady
domestic prices, its has been felt neces-
sary to regulate the buying of tea for
export in Indian public auctions. This
will be done by Chairman, Tea Board
who will announce quarterly ceilings for
such purchases separately for CTC teas
and orthodox teas for the public tea
auction centres-namely Calcutta,
Gauhati, Siliguri and Amritsar in North
India; Cochin, Coimbatorc and Coonoor
in South India. All buying for exports in
such auctions will be requlated and will
have to be registecred with Tca Board by
the buyers as wcll as by the auction
committees. Expnrt shipment licences
will only be availablec on the basis of
such registration.

(iv) In order to monitor more
closcly the availability of tea coming
into the market and also to ensure
steady auction prices as well as to

. ensure close linkage bctween domestic

prices and auclion prices, it has been
decided to increase the percentage of
obligatory sales through Indian auction
by all tea manufacturing units from 70

per cent to 75 per cent.

(v) This regime will ensure that
exports are higher when not only
availability of tea is high, but when quality
teas enter the market. Thes stipulation
of exports being subject to minimum
export price for bulk tecas and packet
tea will also continue to operate for the
same reason. This will ensure that
higher value teas get priority in term?
of utilisation of export quota.

(vi) It is considered view of Govern-
ment that Indian auction are the best
means for disposal of bulk teas where
buying take place under competitive
conditions in well regulated open
auctions. Therefore, out of total exports
of the order of 220 milon kgs. exports
on the basis of auction buying area
expected to account for 75 million kgs.
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That'is roughly 80 per cent of export
are expected to take place in (his
manner.

(vii) Direct exports, outside the
auction system will b2 allowed to the
extent of 45 million kgs. including a
smal! quota for exports by consignment
to auctions abroad Direct exports will
also be carefully rcgulated on the basis
of quarterly ceilings and are mainly
meant to cater for smaller quantities of
higher value teas. The MEP for direct
exports will be baszd on an assessment of
the best international prices and will be
higher than that for exports based solely
on auction buying. While there will be
no MEP for exports of tea consigned to
auctions abroad, sinc2 the sale takes
place outside India, such consignments
will be closely tegulated, not oaly on
the basis of part performance in terms
of quanlitics, but also on the basis of
position of stocks and price trends in
auction centres abroad and the price
performance of producer exporters in
this manner.

(viii) While the overall target of
220 million kgs. is inclusive of exports
of Darjeeling tea, Green Teca, packet
tea, instant tea and tea packets, exports
of such tea will not be restricted.
Although the target for value added teas
had been fixed at 20 million kgs. Larger
" exports of such teas and Darjecling
tea will be encouraged and promotional
activities will be constantly reviewed to
give a necessary fillip to such exports.

'(ix) Total exports of tea from North
India for the period January to June
1985 will be of 56 million kgs. inclusive
of the quota of 20.42 million kgs.
release for January and Fcbruary, 1985.
For these six months the quota for
Orthodox exports will be 32 million kgs.
and for CTC 24 million kgs. The ceiling,
for exports buying from Ihdian auctions
will be 29 million kgs. for orthodox tea
and 12 million kgs. inclusive of a small
quantity mecant for consignment to
auction abroad. Direct of orthodox tea
will be limited o 3 million kgs. :

(x) As regards South India, total
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exports allowed during the first six
months will be 24 million kgs. inclusive
or 9 million kgs. released during
January and February 1985. The six
month quota for orthodox tea will be
22 million kgs. and for CTC tea 2
millinon kgs. Direct export quota of 2

- million kgs. will be limited to ortho-

dox tea. The quotas for the first six
months have bzen carefully worked out
based on an analysis of the pattern of
exports in the past years alongwith the
need to ensure that exports are related
to the availability of quality tea. _

(xi) The total exports of orthodox
tca to be allowed for the whole year
will not exceed 150 miilion kgs. leaving
about 35 million kgs. required for the
domestic market. Orthodox tea exports
from North India will be of the order
of 102 million kgs. and from South
India 48 million kgs. Similacrly the
exports of CTC tea will be restricted to
70 million kgs. leaving about 400 kgs.
for -he domestic market.

(xii) The exports from July to
December, 1985 from North India are
likely to be of the order of 111 million
kgs. while the exports from South India
during this period are likely to be of
the order of 29 million kgs.

(xiii) The export targets under
differnt categories for the whole year
are indicative and ate likely to be varied
depending on the production situation
and on domestic and international prices.
Even for the period March to June,
Chairman, Tea Board is empowered to
make marginal adjustments in order to
ensure smooth flow of exports.

Decline in Exports of Gems And, Jeweliery

1443, SHRI PIYUSTIRAKY : Will
the Minister of COMMERCE AND
SUPPLY be pleased to state :

(a) whether exports of gems and
jewellery during the first nine months of
current financial year (April-December,
1984) have totalled Rs. 951 crores
against Rs. 962 crores in the same
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period of the p'rcvious year;

(b) if 80, the reasons for the docline
in exports of gzms and jewellery;

(¢) the steps taken by Government
fo improve the exports; and

(d) Government’s stand on more
man-power utilization foreign expertise
and equipment, productivity increase and
rationalisation of procedures as the
arcas where remedial action is neces-
sary, training of artisans, techno-
marketing consultancy  arrang:cments
etc?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) : (a)
Yes, Sir.

(b) Some of the reasons for the
marginal declinc in this sector include
hike in the interest rates in major
markets abroad, reluctance on the part
of Indian exporters to sell on long term
credits because of reported bankruptcies,
rising strength of the dollar and
restricted availability of rough colour
gem stones, etc.

(c) Steps taken by Government to
improve these exports include facility
to import essential equipment and tools
under OGL, reduction in import duty
on a numbzar of essential tools and
equipment and broad-basing of export
producion of gold jewellery for exports.

(d) Emphasis is constantly laid on
increase in productivity and value
realisation in the gem and jewellery
sector by means of training of artisans
and upgradation of technology and
gkills for which proposals are considered
on merits for utilisation on equipment
as well as personnel from abroad.

Opposition to IJMA’S demand for

production cut due ¢o raw Jute
Shortage

1444, SHRI AMAL DATTA : Will

the Minister of COMMERCE AND
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SUPPLY be pleased to state :

(a) whether Government have
received any resolution adopted by the
Bengal Chatkal Mazdoor Union at their
Central Executive Committee meeting
opposing the Indian Jute Manufacturers
Association’s’ (IJMA) demand for a
production cut on the plea of raw jute
shortage;

(b) if so, the salient features of the
said resolution; and

(c) the reaction of Government
thereto and the steps taken or proposed
to taken in the market by the
Govenment ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) : (a)
and (b). A Resolution was adopted
in the Central Executive Committee
meeting of Bengsl Chatkal Mazdoor
Union held on 16-2-1985 and the follo-
wing main demands were put forward by
them :

(i) Mills must work all the days and
there should not be any stoppage
or closure of mills;

(i) Raw jute be declared as an Bssen-
tial Commodity and hoarded stocks
be scized;

(iii) Reopen all closed/locked out mills
failing which Goveroment must
take over all closed mills immes«
d.ately;

(iv) There should be
procurement of raw
Government of India
growers,;

mono poly
jute by
from

(c) A Statement is attached.

Statement

In so far as stoppage of work in jute
mills and closureflock-out of jute mills is
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concerned, it may be mentioned that
the matter comes under the purview of
the Industrial Disputes Act and the State
Government is the appropriate authority
for matters dealing with industrial
disputes. It is, therefore, for thc State
Government to take appropriste action
in the matter.

With regard to take-over of closed/
lockcd out mills, it may be clarified that
take-over of an industry is the last
method of reactivating sick urits.
Government’s role is primarily to
monitor and coordinatc measure aimed
at revical of the sick units, coupled with

" assistance from buonking and firancial
institutions who are primarily respon-
sible to takc remedial measuresinclusive
of financial and managerial restructuring
of the units in order to rejuvenate the
industry.

Raw jute has already bcen declared as
essenti»] commodity under the Essential
Commodity Act, 1955. In the Tripartite

. meeting held under the Chairmanship of
Labour Minister, Govt. of West Bengal
on 26-2-1985, trade union representa-
tives stressed the necd for undertaking
drive to unearth exccss stocks lying with
affluent mills and traders. It was
clarified in the said meeting by the Jute
Commissioner that if the State Govern-
ment, on thc basis of enquiry reports
from its authorised field officials, brings
the fact to the notice of the Jute
Commissioner, appropriate action could
be taken under the Jute (Control and
Licensing, Order, 1961.

In so far as monopoly procurcment of
raw jute is concerned, it may b¢ men-
tioned that monopoly procurement of

~raw jute will imply a lot of operational,
administrative and infrastructural com-
mitments on the part of the State
Governments in the form of creation
and development of regulated markets,
co-operative  orgapisations of  jute
growers etc. In the absence of any
decision regarding such commitments by
the State Governments, it is difficult to
launch any scheme for monopoly

procurcmcnt of raw jute,
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Opening of Branch of Commercial Bank in
Sripalli-Hill View-New Upper Chehdanga
of asansol

1445. SHRI AJIT KUMAR SAHA :
Will the Minister of FINANCE be
p]cas_cd to state:

(a) whether therc is any proposal
to open a branch of any commercial
bank in Sripalli-Hill View-New Upper
Chelidanga of Asansol which 1s more
populated area:

(b) if so, when and details thereof;

(¢) if not, the
and

rcasons thercof;

(d) The criteria for openmg of the
bank branch ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY):
(a) to (c). Reserve Bank of India
has reported that no proposal for upen-
ing a branch of a commercil bank at
Sripalli-Hill View-New Uppcr Cheli-
danga of Asansol is currently pending
with it. The Centre was also not identi-
ficd by the Government of West Bengal
for branch opening during thc current
branch licensing policy period, April
1982 to March 19835.

(d) Under the above policy, the
State Govcrnments were advised to
identify rural unbanked centres for opcn=
ing bank branches. The applications
received from banks for opening offices
at Semi-urban ccntres and rural centres
other than those identified by the State
Governments are considered by Recserve
Bank on merits {aking into account the
population of thc ccntre, number of
officcs functioning at the centre or in
also proximity thereat, business potential
available at the centre etc. The Centres
are generally allowed to Regional Rural
Banks in their command areas and to
commercial banks  having adequate
representation in the area.
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Export of Mica to U.SS.R.

1446. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
COMMERCE AND SUPPLY be
pleased to statc :

(a) whether Government have pro-
posal to export Mica to the Soviet
Union;

(b) if so, the quantum of Mica
proposcd to be exported to the Soviet
Union; and

(¢) wheter Government propose to
export mica directly or through any of
their agency ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND SUPPLY (SHRI I’ A. SANGMA) :
(a) Yes, Sir.

(b) in January 1985, a contract for
3242 MT of mica valued at Rs. 1124
Jakhs has been signed by the Mica
Trading Corporation of India Ltd., with
USSR for supplies upto September, 1985.
Further contract is also likely tq be
concluded towards 3rd/4th quarter of
19§5.

(c) Export of processed mica is cana-
lised through Mica Trading Corpora-
tion of India Ltd., '

Reward to Informers of TaxEvasioa
etc. by Companies

1447. SHRI K. KUNJAMBU : Will
the Minister of FINANCE be pleased to
state :

(a) whether there is any scheme for
giving cash reward to any informer who
gives informatioa about foreign cxchange
violation, evasion of customs duty etc.
by private companics;

(b) if so, the details thereof;

(¢c) the criteria adopted for deter-
mining cash reward; aand
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(d) whether the identity of the
informer is kept strictly secret ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(¢). Under th: existing scheme,
informers are eligible for a cash reward
upto 1077 of the value of Indian currency
and foreign currency confiscated and the
penalty realiscd. In customs cases, it
has been dccided, on review and as part
of the intensification of the anti-smuggl-
ing drive, to raise the reward eligibility
of informzrs form 107 to 20% of the
value of contraband good scized.

I consid:ring the cash reward, factors
such as, accuracy, utility, difficulty in
obtaining information form  other
sources, his antecedonts, the risk to
which he is exposzd, etc. are taken into
account.

4

(@) Yes, Sir.

Compaaies Violating Foreign Exchange
Regulations

1448. SHRI V.S. VIJAYARAGHAVAN:

Will the Miaister of FINANCE bz
pleascd to-state :

(a) the particulars of companies with
import Jicences, found indu'ging in.
violation of forcign cxchange regulations.
and evasion of customs duty during
1984-8 5;

(b) the amouat involved in each case;-
and ' -

N .

(¢) th: action taken against each of
these companies ? T

THE MINISTER OF STATE IN THE -
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJHRY) : to (a)
(c). The informaticn is being collected
and will be laid on the Table of the,
House. : L /

Memorandum from A.P. Country
Tobacco Cheroot Manufacturers
Association

]

1449. SHRI B B. RAMAIAH : Will;
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the Minister of FINANCE be pleased to
state :

(a) whether Government have received
a detailed memorandum recently from
the Andhra Pradesh Country Tobaccq
Cheroot Manufacturers  Association
highlighting need for relief on the cheroot
cottage Industry which is in poor
condition;

(b) if so, the details thereof; and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : () to
(c). A memorandum of Andhra Pradesh
Country Tobacco  Cheroot Manu-
facturers Federation has been received,
which seeks either complete exemption
from excise duty on branded cheroots, or
enhancement of the exemption limit
based on value, available to such
cheroots. This has becen considered by
the Govenment, and it h»s not been
found possible to accede to the request.

" Decline in Export Market for Jute
Goods

1450. SHRI BHOLA NATH SEN :
Will the Minister of COMMERCE AND
SUPPLY be pleased to state :

(b) whether the markct for jute goods
has become stagnant with domestic and
export enquiries and prices of nearly all
categories drifting downwards; and

(b) if so, the reasons for such decline
and the. steps taken and/or contempla-
ted ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND SUPPLY (SHRI P.A. SANGMA) :
(a) and (b). The jute goods market
has receptly become stagnant in both
domestic and export sectors. Price of
nearly all categories of jute goods,
particularly sacking, are drifting down-
wards due to the following factors :

1. Consumers resistance, both in
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domestic and overseas markets, to
abnormally high prices of jute
goods, which was caused by steep
ircrease in raw jute prices and in
the cost of production,

2. Increased wuse of synthetic substi-
tutes in some foreign countries
because of high prices of jute items,

3. A larger jute crop is expectsd next
season, which may reduce prices of
jute goods. Consumers have, there-
fore, confined their purchases t.. the
barest minimum for the time being.

4. Prescnt period is also the domestic
off-season for the jute industry. The
purchase of sugar bags is practical'y
over. Government agencies have
also built up’ comfortable stocks of
R. Twill bags for packing rabi crop
of foodgrains.

In order to boost
of jutc goods, the
ment have

which inc.ude :

exports
Govern-
taken several steps

(iy providing higher CCS to jutc carpet
backing cloth and yarn on the basis
of matching performance by
industry;

(ii) formulation of STC jute industry
conserlium on 50 : 50 loss-sharing
basis for exports of carpet backing
cloth to North Amcrica;

(iii) Arranging participation in interna-
tional trade fairs and sponsoring
market oricnted trade delegations
from time to time;

(iv) Encouraging development of expor-
table products through R and D
efforts; and

(v) Constituting a new JMDC and a jute
Fund out of procceds of Jute Cess
to give boost to R and C efforts

and export promotion.

The Government have been taking
several steps, from time to time, to
improve the viability of the jute industry
which include :
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(i) Purchase of jute goods by Govern-
ment (DGS & D) from jute industry
on cost plus basis;

(ii) Introduction of compulsory use of
100% new jute bags by cement
industry;

(iii) Pursuading other user departments
to usc more jute bags, instcad of
synthetic substitutes ;

(iv) Free import of raw jute from Nepal
through JCI;

(v) Sctiing up of a Staxrdiag Committes
under th: auspiczs of RBI to stud;
viability of jutc miils and to suzgest
a pickage of financial mzasures for
rchabilitation of potentially viabie
units.

Computation of Income tax in
cases where Landlords Receive
Portion of Rent in Kind

1451. SHRI SANAT KUMAR
~ MANDAL :Will the Mnister of FINANCE
bz pleased to refer to the reply given to
Unstarred Question No. 3712 oa the
17th August, 1984 regarding computa-
tion of Income tax i1 cases where land-
lotds raceive portion of reat in kind and
state :

(a) whether the Air-Inlia’s reply has
since been received and if so, the action
bzing taken to levy lhe>me-tax on thz
Air-India’s landlords for th: concealed
banefit enjoyed by them of free aic-d1ssage
to foreign countries of their choice prov.-
ded by Air-India; a1d

(b) the number of cases in which these
landlords have concealed this monetary
impact in their returns of income
submitted to respective Income tax
Offices if at all they did it and the penat
action proposed to be taken against these
unscrupulous landlords ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY) : (a) and
(b). The Central Board of Direct
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-

Taxes have since received from
Air-India the names of landlords with
whom such rent agreements have been
entered, This information has been
passed on to the concerncd Commis-
sioners of Incomc-tax for appropriate
action under thc Income-tax Act, 1961.
Results of the inquiries will be known
only after the investigations are
completed.

Improvements in Mining Techniques
and Mdernising Eqiipmeat at
Talcher Coalfields

1452, SHRI K. PRADHANI : Will the
Minister of STEEL, MINES AND
COAL be pleased to state thc steps
being takea or propased to b taken to
improv: th: miniag tcchniquaes and
mod:rnisc th? cqilipm:nt at Talcaer
Chalfields with a vicw to raise the coal
outpat quantitatively aad qialitatively ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
During the Seveath Five Year  Plan
tha com prodaistion from Talcher
Coalficlds is exp:cted to iacrcase from
th2 pcesent level of 3.4) miliion tonncs
in 19831-85t0 89 mt. in 1989-90. In
ordzr to achicve this quantum of incrcase
in productiol, a numbs: of steps are
being taks1. Som: of thse st:ps being
taken are as follows :— ‘

() A m:w op:3ncait cral projxct with
anqual  uutpat  capiity of 3.50
mllio1 toiies at Bhartpur and a
pithcad washery have beexr sinc-
tioned.

(i) Bxpaision of capacity of Jagannath
opencast mince from 1.00 mt. to
2.00 mt. per year has been
approved.

(iii) Action is in hand to undate revised
projet report for South Balanda
mine for increasing its production
to 1 mt. per y:ar diring 1986-87
from present level of pcoduction of
0.60 mt. during 1984-85.

(iv) Feasibility studies for opening a
highly mechanis=d undergound mine
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at Ananta with French assistance
are in progress.

(v) New opecncast projects namely
Ananta and Kalinga are also being
planned for development to mecet
the increasing requirement of coal
by the Power Sector.

(vD) Feasibility of updating the mining
mz:thods in Nandira wunderground
and Talcher undergound mines 1is
also being examined.

(vii) Drawing up a master Plan of
Talcher coalfield have also been
«taken up to idcentify major coal
mining blocks for exploration and
infrastructural requircments.

Exploration of New Gold Mines

1453. SHRI SOMNATH RATH :
Will the Minister of STEEL, MINES
AND COAL b: pleased to state :

(a) whether steps hav: been takea
by Government for the exploration of
new gold min2s in the country;

(b) if s0, the numbzr of the new gold
mines waich have been explored during
the Sixth Five Year Plan;

(c) the location of zach of these gold
mines;

(d) the approximate quantum of gold

MARCH %9, 1985

Written Answers 76
deposited in these mines; and
(e) the details thereof ?

THE MINISTER OF STEEL,
MINES AND COAIL (SHRI VASANT
SATHE) : (a) Yes, Sir.

(b) During the Sixth Five Year Pian
pzriod, several areas in Andhra Pradesh
Karnataka, Kerala, Tamil Nadu, Madhya
Pradesh, Uttar Pradcsh, Bihar and
Orissa were covered for gold exploration

by GSI, MECL and State Government
agen cics.

() As a result of the exploration
surveys carried out, gold mineralisation
has bzen located in Chigargunta and
M .illappakonda areas in Chittoor district
and Kottapalle block in Anantpur

district of Aadhra Pradash, and in the
extension arcas of the Hutti and Gadag
Gold Fields in Karnataka.

A gold mining project has been

started at Yeppamana, Anaatpir d'strict
of Andara Pradesh. Tac Hitti Gold
Miaes Limited i3  developiag the
Mangalu: prosp:ct in Gulbarga district
to study its economic viability. Inv:stiga-
tions for gold are continuing in various
othér parts of the couatry.

(d) and (e) . The rescrves of gold ore
found in the various depisits are roughly
estimated as follows :—

”
&

State District Location Q.antum of ore Rescrves ard
| | Grzdc (in Million Tonnes
Andhra Chittoor Mallappakonda 0.77 (2.4 to 4 gm/tonne)
Pradesh i
Chittoor Chigargunta 4.19 (4 to 5 gm/tonne) '
Anantpur Yerrappa-Gantalappa Exploration is in progress
Anantpur Yecppamana 3.57 (with 4.69 gm/tonne)
Anantbur Kothapalle (Ramgiri) Results not significant.
Karnataka Ruichur Huttutti Areas 1.92 with 3 gm/tonne.

- (Wondali Kadani. etc)
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— f‘
Dharwar Gadag areas (Hosur 1.23 (with 1 to 5 gm/tonne)
block) ‘
Shimoga Honnali Exploration is in progress
Gulbarga Mangalur HGML started development of
Schist bclt a ncw mine.
Kerala Mallapuram Mar uda 0.3 (with 4 gm/tonne)
Mallapuram Nilambur 38 Million cubic meters
placer gravel with average grade of

0.1 gm of gold, per cubic
meter.

Minor occurrences of

gold have b:en found so far in Bihir, Orissa, Himachal

Pradesh, Jammu and Kashmir, Uttar Pradesh and Haryana, Exploration work in

these States is continuing.

Opening of Branches of Nationalised
Banks Abroad

1454. SHRI VIRDHI CHANDER JAIN :

SHRI CHINTAMANI JENA

Will the Minister of FINANCE be
pleased to state :

(a) the number of branches of
nationalised banks opened abroad during
1984, couitry-wise;

(b) the number of branches of foreign
banks opened in India together with
their location during the same period;
and :

~ (c) thc number of branches of foreign
banks likely to be opened during the
year 1985 ? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). During the year 1984, one Indian
bank opened a branch in Japan.

Onz Foreign bank opened a branch
at Bombay. Another Foreign bank
opened a branch at New Delhi by
upgrading its Representative Office ard
by closing its branch at Calgutta,

(c) Licences have been grantcd by the
Resesve Bank of India to two Foreign
banks to open a branch each in India.
However, it is not certain whether these
branches would become operative
during 1985.

Disparity in Rate of Interest on
Saving Accounts in Banks
and Post Offices

1455. SHRI RAM BAHADUR SINGH:
Will the Minister of FINANCE
be pleased to state :

(a) whether the rate of interest given
to customers on saving accounts in the
banks is 5§ per cent while it is 51 1/2% in
Post office;
reasous of this

(b) if so, the

dispority;

(c) whether duz to this disparity in
the rate of interest the customers prefer
to deposit the amount in Post Office
saving accounts than in banks; and

(d) whether it is proposed to remove
this disparity and if so, from when ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) For
Savings accounts of irdividuals,
Sanchayika accouats, and Provident
Fund accounts ctc. in Post Office, the
rate of interest is 5.5 per c=nt per annnm.
However, the rate of interest for institu-
tional accounts is 5 per cent per annum.

(b) to (d). The interest rate on Post
Office savings accounts is fixed taking
into account the fact that these accounts
are essentially meant for individual small
savers and the past offices do not provide
the entire gamut of facilities and services
the commercial banks pravide. There is
also a cciling of Rs. 25,000/ on indivi-
dual accounts. '

Buffer Stock of Yarn Under National
Handloom  Development
Corporation

1455. SHRIMATI MADHURI
SINGH : Will the Minister of
COMMERCE and SUPPLY be pleased

to state :

(a) whether there is a proposal to
create a buffer stock of Ycrn under the
aegis of the National Handloom Develop-
ment Corporation (NHDC) to stablise
its prices; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA) : (a)
and (b). The loag term  yarn
purchase and sale policy of the Nationzl
Handloom Development Corporation
envisages buffer stocking of yarn. Though
the details of the scheme have not yet
been finalized, longz term strategy of the
Corporation is to provide regulatory
mechanism in the market by scting up
buffer inventory, keeping in view the
trend cycles in yarn prices, for release
of yarn in times of scarcity and cscala-

tion of prices. This strategy may also
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involve back so back tie-up arrangements
with the National Textile Corporation,
State sector spinning mills by way of
advance for cotton to be purchased by
such mills or supply of cotton to such
mills for providing various counts of yarn
indicated by the Corporation. This may
also have to be backed up by advances
from user agency, if necessary and
commitment to lift yarn as per their
and delivery schedules .

Minerals Located in Himachal
Pradesh, Punjab and Jammu
and Kashmir During the last

three years

1457. PROF. NARAIN CHAND
PARASHAR : Will the Minister of

STEEL, MINES AND COAL be plcased
to sfate :

(a) whether any minerals have been
located in Himachal Pradesh, Punjab and
Jammu ard Kashmir during the survcys
conducted for this purpose in the past
three years including the current finan-
cial year i.e, 1984-85;

(b) if so, thc details thereof, states
wise;

(c) The steps taken by Government
to exploit these resources; and

(d) if not, whether any steps are
proposed to be taken for this purpose ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) and (b). Exploration for
minerals is a continuous process and is
undertaken by the Qeological Survey of
India and the State Government agencies
according to an approved programme.
As a result of such surveys by the
Geological Survey of India and the
Statc Governments, the followicg mine-
rals have been located in Himachal
Pradesh, Punjab and Jammu & Kashmir
during the last thrcé years ;
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Minerals

Location

Remarks

Himachal Pradesh

1. Copper-lead-zinc (base
metals)

2. Limestone

3. Barytes

4, Clays

5. Gold mineralisation

Jammu and Kashmir

1. Base-metals

2. Limestone

3. Class=sand

4, Magnesite

5. Tungsten

6, Chromite

Punjab
1. Halite (rock salt) .

2. Gold

3. White silica sand

Chamri-Anyar in Sirmur
district

Sirmur, Kulu Simla and
Kangra Districts.

Simla District

Kangra District

Sirmur District-

Doda District
Leh District

Rajouri District

Doda District

Leh District

Nubra

Leh District.

Faridkot District

Ropar District

Exploration is in progress.

Small and sporadic occur-

rences.

8 m.t. have been estimated.

A reserve of about 1 m.t.
has been estimated so far.

33 Magnesite bodies totall-
ing about 45,000 tonnes
have been estimated.

Only
shown Tungsten value
Nubra Shyok valleys.

stream samples have
in

Small bodies  of varying
dimensions have been
located in Leh District.

A cumulativ: thickness of
47 m. of rock salt (Halite)
boreholes at

occurs  in
-

deeper levels.

Traces of gold have been
found in the stream sedi-

ments of Patiali Rao and
Jaintia Rao rivers and
their tributaries. Work is

still in progress.

Garhshankar area of Hoshiar-

pur District.
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(c) and (d). Exploration work for
gold and base metals is still continuing.
Exploitation of white silica deposits and
Saltpeter is being done by private
parties in Punjab.

Exploitation of some of the minerals
has already been taken up. In other
cases, this can be done only after the
economic viability of the deposits is
established.

Setting up of Alumina Project in
Andhra Pradesh

1458. SHRI S.M. BHATTAM : Will
the Minister of STEEL MINES AND
COAL be pleased to state :

(a) Whether the Soviet experts after
a vist to Visakhapatnam in Andhra
Pradesh along with the officials of the
Bharat Alluminium Company Limited
submitted the feasibility report of six
lakh tonne allumina project in 1980;

(b) whether the estimated cost of
the same at first quarter of 1980 price
level is estimated to be Rs. 426 crores
and for eight lakh tonne plant is Rs.
498 crores; :

(c) whether Goverment have
recently reached an agreement with the
U.S.S.R. on the question of provision of
a Comprehensive package for finan cing
virtually the entire capital cost and
arrangements to buy back the alumina
produced ; and

(d) if so, the relevant details of such
agreement ?

THE MINISTER OF STEEL, MINES
AND COAL (SHSI VASANT SATHE) :
(a) to (d). Yes Sir. In 1980, the
Soviet said prepared a feasibility report
for a 6,00,000 to 8,00,000 tonnes per
annum alumina plant, at an estimated
cost of Rs. 426 crores for 6 lakh tonnes
plant and Rs. 498 crores for 8 lakh
tonnes plant (at first quarter 1980 price
level), based con the bauxite deposits
in Andhra Pradesh. Subsequently, the
Sovict side suggested an export-oriented
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bauxite mine of 2.3 million tonnes per
annpum capacity and alumina pla nt/mine
expansion ‘ater. During further discus-
sions, the Soviet side agreed to consider
the qucstion of financing a major part of
the local costs of the export-oriented
bauxite mine, and extending credit for
bauxite mine expansion and alumina
plant to the extent of Soviet equipment
and services, and buying back on long-
term bas’s 3 lakh tonnes of alumina per
year.

The matter was discussed with the
Soviet side early in March, 1985 when
it was proposed that construction of the
bauxite mine of 2.3 million tonnes per
annum capacity for export of bauxite to
U.SS.R. may be taken up first. Both
sides agreed to hold further discussions
for evaluating the financial and econo-
mic as' .cts of the bauxite mine.

G“x
B &

Eﬁ}cts of Rise in Steel Prices

1459. SHRI DHARAMVIR SINGH :
Will the Minister of STEEL, MINES
AND COAL be: pleased to state :

(a) whether the prevailing high
prices of steel have adversely affected
the engineering guods exports and added
to the inflationary pressure on the
economy in general; and

(b) if so, the steps Government
propose to take to reduce the current
high prices of steel ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI
K. NATWAR SINGH) : (a) and
(b). No, Sir. The exporters of
engineering goods are reimbursed the
difference between the domestic and
international prices of steel under the
International Prices Reimbursement
Scheme of the Ministry of Commerce.

It is expected that the impact of the
recent price increase anmounced by the
JPC will only be about 0.4 on the
wholesale price index.
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Income-tax relief on bad and
doubtful debts of Scheduled
Commercial Banks

1460. SHRI VIJAY KUMAR
YADAV : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have a
proposal under consideration to give
income-tax relicf on bad and doubtful
d:bts of the scheduled commercial
brnks;

(b) if so, the details of the proposal;
and

(¢) The details of the bad and doubt-
ful debts of the nationalised banks dur-
ing the last three years, year-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY):
(a) and (b). Banks are allowed
deduction, in the computatiin of their
taxable profits, the amount of debt
which is established to have become bad
during the previous year subjcct to
certain conditions. Further scheduled
commercial banks are allowed deduction
in respect of provisions made by them
for bad and doubtful debts relating to
advances by their rural branches subject
to a maximum of 111% of such aggre-

gate averagee advances. It is now pro-
posed to fnrther liberalise this provision
sa .hat the limit is raised to 107, of the
profit or 2% of the aggregate
average advances made by the rural
branches of banks whichever is higher.

(¢) According to the forms of
Balance Sheet and Profit and Loss
Account prescribed in the Third
Schcedule of Banking Regulation Act,
1949, banks are given statutory protec-
tion from disclosing the particulars and
quantum of bad and doubtful debts for
which provision is made to the satisfac-
tion of auditors. The requircd informa-
tion therefore cannot be made available.

Inclusion of more consumer items
under price control

BHAGAT
Minister of

1461. SHRI RAM
PASWAN : Will the
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FINANCE be pleased to state:

(a) whether Government propose
to bring more coansumer items under
price control during the Seventh Five
Year Plan; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
Seventh Plan is currently under
formulation.

(b) Does not arise.

Suggestion to tax Agricnltural Sector
and Rural Nogn-Poor

1462. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE
be pleased to state:

(a) whether several leading econo-
mists have suggested to Government of
taxing agricultural sector and rural
non-poor;

(b) if so, the reaction of Goverment
thereto; and

(c) whether Government propose to
enlist these suggestions in the new
economic policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

- JANARDHANA POOJARY) : (a) :Y s,

Sir.

(b) and (¢). Taxation of agricultural
income falls within the fiscal jurisdiction
of the States. Action in this regard can
be considered only by the States.

Lifting of Excise Duty on Machinery and
Custom Duty on Capital Goods

1463. PROF. RAMKRISHNA
MORE : Will the Minister of
FINANCE be pleased to state :

(a) whether Indian Merchant Cham-
ber have urged QGoverument to lift
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excise duty on machinery and removal
of customs duty on capital goods;

(b) if so, the details thereof; and

(c) the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POQOJARY) : (a) and
(b). In thecir Prc-Budget Mamo-
randum, the Indian Marchan:s’
Chamber has suggested removal of excise
duty and reduction of customs duty on
capital goods and excmption from
customs duty on capital goods covered
under project imports, including those
for tuchnological upgradation and
modernisation of existing units.

(c) Having regard to the relevant
cons.dcrations, the Govcernment have
already gvcn in  this  year’s Budget
ccriain concessions in respect  of project
imports. The rate of duty on project
imports in general has been reduced
from 657 to 45% ad valorem and that
on power projects to 257% ad valorem,
while fertilizer projects have been fully
exempted.

The othcr suggestions of the Chamber
have not been found acceptable.

Rquest for exemption of replanting
Expenditure on Cardamom from
Income tax

1465. PROF. P.J. KURIEN : Will
the Minister of FINANCE be pleased to

stale :

(a) whcther the rcplanting expendi-
ture incurred by cardamom growers is
not a deductible item for the purpose of
income-tax at present;

(b) whether any representation has
been received requesting Government to
allow this expenditure as a deductible
item for the above purpose; and

(c) ifso, the decision thereon ?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The income  derived by growing
cardomom is agricultural income. Taxes
on agricultural income figures at item
46 of List II-State List in the Seventh
Schedule to the Constitution of 1Ind'a.
Therefore, thé Union Government
is not concerned with the matter.

Scheme for Welfare of Plantation
Workers

1466. PROF. P.J. KURIEN : Will
the Minister of COMMERCE AND
SUPPLY be Pleased to state :

(a) whether there is any scheme for
the welfarc of plantation workers in the
country; and

(b) if so, the details therof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) :
(a) and (b). The Plantation Labour
Act 1951, provides among other things
for welfare of Plantation workers and
is enforced by the State Goverrments
who are also empowerced to frame the
rules under the Act.

The Act among other things; casts an

. obligation on plantations to maintain

wholesome drinking water supply proper
conscrvancy arrangments, medical
facilities, canteens, educational facijlities,
housing accommodation and other
required amenitics for workers.

In addition to these, the tea industry
also provides subsidiesed foodgrains to
workecrs.

The different Commodity Boards
also have various schemes for educa-
tional stipends to wards of plantation
workers, grants for educational institu-
tions and hospitals, financial assistance
for disabled workers or in cases of pro-
longad illness.
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Production of Tobacco and setting up of
Tobacco Trading Corporation

1467. SHRI N.V. RATNAM : Will
the Minister of COMMERCE AND

SUPPLY be pleased to slate :

(a) the quantity of  tobacco
produced in cach State for the last five

ycars;

(b) the steps taken by Government
for fixation of minimum export prices
for tobacco;

(c) the stecps taken or  proper
canalisation of all tobacco exports;

(d) whether Government of Andhra
Pradesh have requcsted the Union
Government to set up Tobacco Trading
Corporation on thc lines of Jute Govern-
ment and Tea Trading Corporation;

and

(¢) The reaction of Union Govern-
mecnt thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) :
(a) A statement showing the produc-
tion of tobacco Statewise during the
last five years is attached.

CHAITRA 8, 1907 (SAKA)
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(b) Minimum Export Prices (MEP)
for cxport of different grades of
Flue-Cured Virginia Tobacco, Sun-
Cured Virginia Tabacco, Sun-Cured
‘Natu’ (Country) and Sun-Cured Jutty
Tobacco for the crops of 1985, 1984
and 1983 as applicable from 1-2-1985
have becn announced on 1-2-1985.

(c) Canalisation of the cxports of all
tobacco through a canalising agency has
not becn found feasible.

(d) end (¢). The Andhra Pradesh
Government had inter-alia suggestcd
sctting up of an organisation in the
Central Sector 10 purchase VEC
tobacco from primary growers. This has
becn cxamined by Government. An
auction system has since been introducad
in Karnataka and Andhra Pradesh for
sale of Tobacco. A Trading Wing has
also been se¢t up in the Tobacco Board
to undertake limited market intcrven-
tion in the auction system through
mopping up of unsold offcrings at the
fuction platforms at the minimum
support price. Under the circumstances,
it is not considered necessary to set up
a Trading Corporation for the present.

Statement

Production of tobacco in major producing states of India from 1979:80 to 1983-84

(thousend tonnes)

1981-82 1083-84

S.N. States 1979-80 1980-81 1982-83
1, A;dhra I;radesh | 154.9 164.0 193.4. H_z%.z ) A191.9
2. Bihar 11.7 9.7 13.3 12.9 13.4
3. Gujarat 174.9 185.2 2095 197.1 186.9
4, Karnataka 26.6 33.9 29.0 38.4 28.8
5. Maharashtra 7.9 6.8 7.3 7.1 7,9
6. Orissa 8.6 11.3 7.8 7.2 10.2
7. Tamil Nadu 19.1 224 22.9 9.2 13.7
8. Uttar Pradesh 13.8 20.2 15.4 15.3 19.7
9. West Bengal 11.5 17.4 13.3 15.8 15.5
10, Others/Union Territories 9.5 9.9 9.2 8.4 9.1
All Iadia 438.5 480.8 520.1 581.6 497.1

————
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Tavitation for Engincering Fair to
Italian Government

1468. SHRI S.M. GURADDI : Will
the Minister of COMMERCE AND
SUPPLY be pleased to state :

(a) whether the Chairman of the
Trade Fair Authority of India has made
a statement that the Italian Government
has becr invitcd to Engineering Fair
(recently held) as a “'Partner Country’’

(b) if so, the reasons for assigning this
spccial treatment to Italy;

(¢) whether th:re is any agreement
with Italian Governoment in this regard;

(d) if so, when this agreement was
arrived at; and

(e) the detoils of the agrcoment ?

THE MINISTER OF STATE IN THE
MINISTRY OfFf COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) :
(a) No, Sir. The Engineering Fuir
was organised at Pargati Maidan, New
Dclhi and the status of Patner Country
given to Italy by the Association of
Indian Engineering Industry, a private
organisation.

(b) The organisers of the fair have
stated that the status of Partner Country
was given to Italian perticipation on the
basis of the sizc of participation.

(¢) No, Sir.
(d) and (e). Do not arise.

Filling up of Posts of Heads of
Public Undertakings

1469. SHRI BALASAHEB VEKHE
PATIL : Will the Minister of FINANCE
be pleased to state @

(a) whether Government propose to
weed out inefficient/non-result-oriented
heads of public sector undertakings;

(b) whether any exercise has been
taken in haud in this regard;

(c) the number of posts of Chairman——
Managing Directors of public sector
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undertakings, lying vacant at presemt;
and

(d) the time by which those posts are
likely to be filled ?

THE MINISTER OFF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY) : (a)
and (b). Government is constantly
reviewing various aspects of the manage-
ment of public enterprises, including
change in personnel, with a view to
imprave their performance. The Chief
Executives of public enterprisee are
given an initial tenure of two years and
their performance is kept under close
watch through periodical performance
review meetings. The extesion of their
terure depends on satisfactory perfor-
mance.

(c) and (d). Acccrding to available
information, there are 19 public enter-
prises which do not have full time Chief
Executives at present. The Public Enter-
prises Selection Board {(PESB) have
already made recommendations to the
Government for filling 13 posts and the
selections for the remaining six vacancies
are under their active consideration.
Appointments to these vacancies are
likely to be made shortly.

L]

'Y
Export of iron ore to China
Through Paradip Port

1470. SHRI LAKSHMAN MALLICK:
Will the Minister of COMMERCE
AND SUPPLY bec pleased to state ¢

(a) whether the export of iron ore to
China through Paradip Port camas into
force in 1983-84; and

(b) if so, the total tonnage of iron ore
proposed to be exported to various
countries, country-wise for the year
1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA) :
(a) In November, 1983, a contract
was signed by MMTC for shipment of
30,000 tonnes of iron ore to China from
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Puradip as trial shipment. The shipment
against this contract was made in
December, 184 from Paradip Port.

(b) Iron ore exports from Paradip
Port during 1984-85 are expected at
the level of 16.4 lakh tonnes, as against
9,28 lakh tonnes exported during the
pieceeding year. The country-wise
exports likely to be made from this port
during the current financial year 1984-85
are as:under :

(Qty lakh tonnes)

CHAITRA 8, 1907 (SAKA)

Japan 5.5
South Korea 4.2
Romania 1.6
German Democratic
Republic 3,1
Czechoslovakia 0.7
Bulgaria : 0.4
Hungary .2
DPR Korea 0.2
Iraq 0.2
China 0.3
Total : 16.4

Malpractice in Export of Semi
Finished Leather

1471. SHRI ZAINAL ABEDIN :
will the Minister of COMMERCE AND
SUPPLY be pleased to state :

(a) whether Government are aware
that an organised malpractice of expor-
ting semi-finished leather in the garb of
finished leather by comouflaging it with
a light coating, is in operation with a
view to avail 7.5 per cent compensatory
support for export of finished leather;

(b) if so, whether Government are
contemplating any action against the
unscrupulous exporters;

(c) if so, the details therefor; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COCMMERCE
AND SUPPLY(SHRI P. A. SANGMA) ;
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(@) to (d). Some sections of the
leather  industry, pariicularly those
manufacturing  leather goods have

complained that some varieties of
finished leather being exported fram
India are in reality crust leather which
is further processed in the importing
counrtries. Government is scized of the
matter.

Newsitem Captioned ‘“Heroin
Worth Rs, 35 Lakts Seized’’

1472. SHRI DHARAM PAL SINGH
MALIK
SHRI RAM PYARE PANIKA :
Will the Minister of FINANCE be
pleased to state :

(a) whether attention of Government
has been drown to the newsitem
captioned ‘Heroin worth Rs. 35 lakhs
seized” appeared in the ‘Hindustan
Times’ on 3rd March 1985;

(b) if so, the details thereof ; and

(¢) whether any action has been taken

against the persons apprehended in this
connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
and (b). Yes, Sir. On 1-3-1985, the
Narcotics and Counterfeit Currercy
Branch of the Central Burcau of
Investigation seized 5.322 kgs. of
contraband heroin powder near Maurya
Hotel, New Delhi from the possession
of two persons. There being no authentic
price for heroin and as the illicit market
price of drugs is dependent on various
factors like purity, place of sale, etc., on
precise value can be furnished.

(¢) Both the persons have been
arrested and a regular case has been
registered against them under Section
120-B LP.C. recad wilh Section 14 of
thefDangerous Drugs Act, 1930.

Production and Distribution of Coal

1473. SHRI AMAR ROY PRADHAN :
Will the Minister of STEEL, MINES
AND COAL be pleased to state ;
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the Seventh Five Year Plan ?

THE MINISTER OF STEEL, MINES
AND COAL(SHRI VASANT SATHE) :
(a) State-wise production and distribu.ion
of raw coal during the years 1981-82
to 1983-84 is given below :

(2) the production and distribution of
Coal in States znd Union Terntories
during the last three years; and

(b) the steps Government propose to
take for raising the coal production in

(Figures in million tonnes)

e e

Production :
1981-82 1982-83 1983-84
State
West Bengal 19.91 19.04 19.30
Bihar 51.42 54.03 53.54
Orissa 3.32 3.46 4.17
Madhya Pradesh 27.83 30.74 36.35
Maharashtra 6.89 7.80 8.82"
Uttrar Pradesh 2.06 2,37 2.55
Assam 0.07 0.71 0.80
Andhra Pradesh 12.10 12.35 12.59
total : 124.23— 1-;0.50 _1.;;2_2-
(1n millioa Tonnes)
Distribution
1981-82 1982-83 1983-84
State i |
Andhra Pradesh 7.18 7.59 8.93
Assam 0.45 0.37 0.28 |
West Bengal 14.88 15.16 . 14.95
Bibar 23.69 24.89 24.07
Gujarat 8.04 8.96 9.74
Jammu and Kashmir 0.09 0.7 0.06
Maharashtra 9.57 9.82 11.09
Madhya Pradesh 13.09 14.55 15.79
Tamilnadu . 3.51 3.93 4.27
Karnataka 1.10 1.03 1.74
Orissa 4.49 4.21 4.89
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1 2 3 4
Punjab 2.54 2.73 3.08
Haryana 1.44 1.77 2.13
U.P. 11.00 11.42 13.42
Rajasthan 1.28 1.47 2.41
Delhi 3.26 3.95 3.81
Himachal Pradcsh 0.04 0.05 0.05
Kerala, Tripura and others 0.17 0.17 0.33
Total : 105.81 112.14 121.04

(b) The steps being taken to increase
coal production, include improving
infrastructural facifities, modcrnisation
of existing mines, development of new
mines, entcring into foreign collaboration
for introduction of rcw technology
wherever necessary, cxpeditinus-
implementation of projcets, and impro-
ving productivity of men and machinery.

[ Translation]

Opening of Branches of Nationaliscd
Banks in U.P.

1474. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleascd to
state :

(a) the number of licences given to
various nationalised banks for opecning
their branches in U.P. during the years
1983-84 and 1984-85 and the number
of branches opened by the banks
indicating their names during thcse
ycars; and

(b) the time by which the remaining

branches will be opened and the reasons
for the d:lay in opening these braaches ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY)
(a) Available data for the years 1983-84
and 1984-85 relating to the number
of licences/authorisations issued to the
Public Sector Banks for opening offices
in Uttar Pradesh and the number of
offices opened by them in the State
during the above period are set out in
Statements I and II attached.

(b) As a large proportion of pending
licences/authorisations were issued in
1984-85, the banks would require some

~ time to complete the process of opening

offices at the alloted centres. In a few
cascs lack of infrastructural facilities or
non-availability of suitable accomodation
also posc difficulty in opcning the offices.
The banks have, however, bcen advited
to open the offices at allotted centres as
early as possible.

Statement I

Number of licences|Autho-isations issued to

the Public Sector Banks during the

period April 1983 to 20 March, 1985 for opening offices in Utiar Pradesh.

——

Sr. Name of the

Number of licences/Authorisations issued L

No. Bank From 1-4-83 From 1-4-85
' to to
31-3-84 20-3-85
1 2 3 4
1. State Bank of India 9 81
2. State Bank of Patial — 2
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1 2 3 S
3. Allahabad Bank 11 , 40
4. Bank of Baroda ' 3 11
5. Bank of India | 1 15
6. Canara Bank 3 43
7. Central Bank of India 6 3
8.  Indian Bank — 2
9, Indian Overseas Bank — 4
10. Punjab National Bank 3 51
11. Syndicate Bank 1 18
12. Union Bank of India 1 54
13. United Commercial Bank 1 8
14. New Bank of India — 5
15. Punjab and Sind Bank — 7
16. Oriental Bank of Commerce — 11
Total 3—9 B -3—5;—

Statement-II

~ Number of offices opend by Public Sector Banks in Uttar Pradesh during the
period 1-4-83 to 30-1-85. |

Bank/Bank Group Numbecr of Offices opened during
1-4-83 1-4-84
to to
31-3-84%* 30-1-85
1 2 3
1. State Bank of India 43
II. Associates of S.B.I. 4 2
IT1. Nationalised Banks
1. Allahabad Bank 15 3
2. Andhra Bank —_ —
3. Bank of Baroda 11
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1 2 3 B 4
4. Bank of India 2 2
5. Bank of Maharashtra — —
6. Capara Bank 4 3
7. Central Bank of India 5 11
8. Corporation Bank 1 —
9. Dena Bank — -
10. Indian Bank 1 -
11. Indian Overseas Bank 1 1
12. New Bank of India 1 1
13. Oriental Bank of Commerce 5 1
14. Punjab and Sind Bank 4 —_
15. Punjab National Bank 17 16
16. Syndicate Bank 9 2
17. Union Bank of India 4 16
18. United Bank of India 1 -
19. United Commercial Bank 2 —
20. Vijaya Bank — —_—
Total of III —8—3 ?8

*Includes number of offices opened against licencas/authorisation
issued to public sector Banks prior to 1-4-1983.

[Engltsh]

. Realisation of Rs. 40 crores from
HINDALCO

1475. SHRI DHARAM PAL SINGH
MALIK : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether Rs. 40 crores which
bave been outstanding since long from
HINDALCO, Birla concern on
Aluminum Regulation Account have
since been realised;

(b) if not, the reasons for the delay,
and

(¢) the time by which this amourt
will be recovered ?

THE MINISTER OF STEEL,
MINES AND COAL (SHRI VASANT

SATHE) : (a) to (c). HINDALCO withheld

the payment of dues to the Aluminium
Regulation Account—the gross amount
due aggregated to Rs. 35,67,27630,
for the period from 4-10-1979 to
31-8-1983 on the basis of interim orders of
Supreme Court and Calcutta High Court.
While Court cases were pending,
HINDALCO offered to settle the matter
out-of-court on the basis that it uncondi-
tianally accepts the gross liability as
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¢ mputed by the Government for pay-
meat of dues. As HINDALCO accepted
the condition, the matter was settied oul
of court. After adjusting the amount of
dues already pa2id by HINDALCO dur-
ing the court proceedings and the
amount of additional electricity churges
actually paid by HINDALCO to UPSEB
for the period for which commitm:nt
had been given by the Government, net
dues of HINDALCO for the pzried
4-10-1979 to 31-8-1983 worked ou! to
Rs. 22,74,98,502. HINDALCO was
allowed to pay the net duaes in 48 iistal-
msnts. Accordingly, HINDALCO hais
already puaid Rs 6,63,54,176-, in addition
to the pnyment of their current ducs
regulariy. According to the schedule of
payment of dues, the last instalment will
be recovered by 31st December, 1987.

Payment of Commitment Charges of
Rs. 70,000 per day to World Bank
for unutilised loan for Railways

1476 : SHRI G.G. SWELL : Will

the Minister of FINANCE bec pleascd to
state.

(a) whether Government are pay-
ing ‘commitment charges of Rs. 70,000
per day to the World Bank for a loan
for the Rezilways which has not been
utilised;

(b) since when we have been making
the payment;

(c) the amcunt paid to date; and

(d) for how long more loan will
remain ununtilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (a) to
(d). An agreement for a loan
of 280.7 million was signed with the
World Bank on 25-5-1984 for the Rail-
way Electrification and Workshop
Modernisation Project, Sclection and
appointmet of & collaborator to assist
the Railways in the implementing of the
operation information system’is a condition
for effectiveness of this loan. Since this
condition has not been fulfilled the loan

’
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has not yet become effective. However,
GOI has to pay to the Bank a commit-
ment charge of 0.75)% p.a. on the
p-incipal amount of the loan not with-
drawn from time to time starting from
60 days ufter the date of the Loan
Agreement. Thus, the commitment
charges have sturted accruing from 25th
July, 1984. These commitment charges
on the total amount of loan works out
to approx'mately Rs. 70,000 pcr day
No demand notice for this payment has
been received from the Bank but the
amounl  accruzd upto 25th February,
1¢85 is approximately 1.225 million.
It is exp:cted that agreement with

. sclected collaborator for the operation

information system, will be signed by
15th April, 1985. The loan is likely to
be declarced effective by 30th Ap-il
1985, when Railways can start utilising
it.

Implementation of Vizag Steel Plant

1477. SHRI MOHAMMAD
MAHFOOZ ALI KHAN : Will the
Minister of STEEL, MINES AND COAL
be plecased to state :

(a) whether it is a fact that bccause
of the coutinous dcelay and slippage in
the implementation of the Vizag Steel
Plant its estimated cost has risen to
soaring height;

(b) if so, the details thercof stating
the faciors responsible for continuous
delay and slippage in its implementation;
and

(c) the measures taken by Govern-
ment for its completion as envisaged ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI
K. NATWAR SINGH): (a) and (b).
Coanstiuction of the Visakha-
patnam  Steel  Project commenced
in February, 1982 and the project was
scheduled for completion in six years in
two overlapping stages. The first stage
for production of 1.2 million tonnes

liquid steel was scheduled for complction
in four years.
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A rcview of progress of construction
of the project made in the middle of
1984 indicated that while ccrtain acti-
vities were on schedule (drawings and
placement of ordars) therc had been
some slippages in som: items such as the
crcction of structures and ecquipment.
Having regard to the finances available
and the very large financial requircments
of the project, a thorough review of the
schedule of the project was made in
order to synchronis: thc implementation
of the different interdepcndent scgments
of thc project fully consistent with the
technological and operating paramenters
matching the production planned in the
project with the market, and ersuring
that expenditure is incurred in an
optimal mancer. On the basis of this
rcview the stage I of the project is
expected to be complcted by 1987-88.

The original estimated cost for the
Visakhapatnam  Stcel  Project  was
Rs. 2256 crores (based on first quartcr

1979 prices). The cost cstimates of the .

project were revised and based on fourth
quartcr 1981 prices, the revised cstimate
was Rs. 3897.28 crorcs; this was approved
by Government in 1982. The main
reasons for the increase in the estimated
costs wers increase in prices ts well as
adoption of Jatest technologies and
changes in the scope of work.

The revised cstimate of capita! costs
for the project taking into account the
rcvised schedule as wecll as the price
escalation sincce the fourth quarter of
1981, has yet to be finalised.

CHAITRA 8, 1907 (SAKA)
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(c) The progress of contruction is
monitored by the Project authorities as
well as the Government and remedial
mecasures taken to cnsure commissioning
of the project in time. Regular review
mectings are also held with infrastructure
agencies for expediting the progress, and
with cquipment suppliers and consulants
for propzr coordination of progeress of

engiacericg and supply of cquipment.

Reserved Quota of Services in Banks
for SC/ST Candidates

1478. PROF. MANORANJAN
HALDER : Will the Minister of °
FINANCE be pleasasd to state :

(a) whether all thzs scheduled banks
are not maintaining thec reserved quota
of scrvices for Scheduled Castes;Scheduled
Tribes candidates; and

(b) the bank-wise figures of the
Scheduled Castcs/Schedulcd Tribes
employces vis-a.vis other cmployces ?

THE MINISTER OF STATE IN TiIE
MINISTRY OF FINANCE (SHRI
JANARDIHANA POOJARY) : (a) and
(b). The guidclines regarding
reservation  for Scheduled  Custes/
Scheduled Tribes are applicable to all
public sector banks including Regional
Rural Banks, and they are following the
same. These guidelines are not applicable
to other Schiduled Commercial Benks.
The bank-wise figurcs of the Scheduled
Castes/Sch2duled Tribes employecs in the
public scctor banks are at given in the
Statcment attached.
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[ Translation)
Smuggling of Heroin

1479. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI : Will the
Minister of FINANCE be pleased to
state :

(a) whether attention of Government
has becen drawn to the mnecws item
captioned “Panch Arab ki heroin ke bare
main talash karne ke liye swayam
Interpol aa raha hai” (Members of
Interpol coming to investigatc smuggling
case of heroin worth 5 billion and
‘“Ahmedabad mein panch vyaktiyon ko
hirasat mein liya gaya’ (5 persons taken
into custody in Ahmedabad) appeared
published in ‘Jai Hind’, a Gujarati daily
published from Ahmecdabad on 2nd
March, 1985;

(b) if so, the dctails thercof;
(c) the  porticulars  of

apprehended and the  place
arrcsted;

persons
whecre

(d) thc details of articles recovered
from them;

(¢) whether all these smuggling activi-
ties are bcing carried on at international
lavel through Pakistan-Rajasthan and
other borders; and

(f) the steps taken or proposed to be
taken for checking these activites ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)to
(d). Reports received by the Govern-
ment indicatc that 55 pounds of
heroin were seized at Amsterdam in
January 1985 from a consignment of
optical whitcning agent exported from
Ahmedabad. No arrest has been made in
India in this connection. No report has
been received by the Government to the
effecct that the Interpol officers are
arriiving in India to investigate in the

matter.

(¢) India, has,for somc timc past,
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been increasingly facing the problem of
transit traffic in drugs from som: neigh-
bouring countries.

(f) The ficld formations remain vigilant
to check such smuggling. In addition
to appropriate anti-smuggling measures
taken in co-ordination with the Central
and State Government authorities
concerned, close co-operation with the
international agencics concerned is also
main tained to curb smuggling of drugs.
The matter is kept under constant review
for appropriate action.

[English]

Global Enqu’ry Flo ated by Bokaro
Steel Plant to Purchase
Carbon Blocks

1480. SHRI D.P. JADEJA : Will the
Minister of STEEL, MINES AND
COAL bc pleased to state :

(a) whether blast furnaces in Bokaro
Steel Plant nced urgent repairs;

(b) whether due to delay in the
repairs of the blast furnaces, the Bokaro
Stecl Plant is suffering huge losses due
to low production;

(c) whether Bokaro Steel Plant floated
a global enquiry to purchase carbon
blocks to repair these blast furnaces in
the month of Scptember, 1984 with the
target to complcte the repairs by mid-
February, 1985;

(d) whether this global enquiry was
cancelled and another limited enquiry
was floated on January 15, 1985 although
offer to carlier enquiry was received on
October 29, 1984; and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI
K. NATWAR SINGH) : (a) Yes, Sir.

(b) No, Sir.

(c) A global tender enquiry was
floated by Bokaro Steel Plant in Septem-
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ber, 1984 to purchase corbon blocks
required for capital repairs of the blast
farnace. In the tender enquiry, it was
stipulated that the supply of materials is
required in Februry, 1985. It was not
meant to repair the blast furnace in the
month of Februry, 1985.

(d) and (¢). The duc date for receipt
of the tenders was 29-10-1984. On this
date only one offer had been received.
Requests had been received by Bokaro
from certain probable tenderes to extend
the last date. Bokaro deccided to extend
the due date to 12-11-1984. On this date
also only one offer was received. A
Committec of cight mcmbers considered
this noly offer received and bascd on
their recommendations, it was decided on
31-12-1984 to issuc a short-dated limited
tender enquiry to five parties including
the onc who had offered on 12-11-1984,
Offers receive against the short-dated
enquiry were opened on 15-1-1985 and
order placed on 15-2-1985. The tender
accepted by Bokaro Steecl Plant was
26.4% higher on FOB basis than the
lowest tender received. The lower offer
was passed over on consideration of
technical performance and delivery.

National Jute Manufactures
Corporation

1481. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of
" COMMERCE AND SUPPLY be pleased
{Q state .

. (a) the object and reasons for the
" formation of National Jutc Manufac-
tures Corporation (NJME);

(b) the number of units presently
functioning and particulars thereof;

(c) wherther some more units are
likely to be taken under National Jute
Manufactures Corporation phase or
within the Seventh Five Year Plan
period ; and

.(d) if so, the details thereof ?

'THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
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SUPPLY (SHRI P. A. SANGMA : (a)
The main object 2nd reason for
the formation of National Jute Many-
factures Corporation Ltd. Calcutta is
to manage the nationalised Jute mills in
the country.

(b) The number of units presently
functioning under National Jute Mznu-

factures Corporation Ltd. is six 5 in

West Bengal viz. National, Alexendra,
Union, Khardaha and Kinnision and one
in Bihar viz RBHM.

(c) There is no such proposal under

considcration of the Government at
prescnt.

(d) Does.not arise.

Revision of Rate of D.A. of Public
Sector Undertakings

1482, SHRI CHINTAMANI
PANIGRAHI : Will the Minister of
FINANCE be pleased to stete :

(2) whether Governmcnt have taken
any decision on the question of revision
of the rate of dearniess allowance of the

cmployees of public sector undecrtakings;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No,
Sir.

(b) Does not arise.

Agreement Signed by FICCI and the
China Council for Promotion of
International Trade

1483. RAM SWARUP RAM : Will

the Minister of COMMERCE AND
SUPPLY be pleased to state :

(2) whether according to the Egree=
ment recently signed by FICCI and the
China Conncil for Promotion of Inter-
national Trade (CCPIT) India will benefit
in terms of foreign trade;

(b) the projectsl kely to be taken up
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for implementation under thc agrree-
ment; and

(c) the am>unt involved in the joint
trade plun ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) : (a)
The Agreement signed by FICCI
and the China Council for Promotion of
International Trade on 2nd March, 1985,
will help the busircss communities of
India and China to hive better aware-
ness about the opportunities for interac-
tion in the Commercial and economic
field.

(b) and (c). Tac Agrczment does
not detail any specific “Projects’” or
“Joint Trade Plan” for implementation.

Formulation of National Banking
Policy

1484. SHRI I. RAMA RAI : Will
the Minister of FINANCE be pleased to
statc :

(a) whether Government have formu-
lated a National Banking Policy;

(b) if so, the detalails thereof;

(c) the names of the financial institu-
tions including banks which arc extending
financial help to agricultural sector;
and

(d) whether there is any proposal to
bring all the non-nationalised banks 2nd
private financial institutions under the
control of Government ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
and (b). Government nationalised

certain Indian banking companics in 1969
and 1980 having regard to their size,
resources, coverage and organisition in
order to meect progressively and scrve
better, the needs of  develop-
ment of the economy, and to promute
the welfare of the people, in conformity
with national policies and objectives,
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It has baen the policy of the Govern-
ment and the Reserve Bank of India to
ensure an orderly growth of banking
system on sound lines so that all genuine
credit needs of various sectors of
cconomy arc adequately met by the
banking system.

(c) All Scheduled Commercial Banks
including Recgional Rural B.:nks and
Cooperative Banks extend financial
assistance to eligible borowers engaged in
agriculture and allied activities. National
Bank for Agriculture and Rural Develop-
ment is providing refinance facilities to
these banks.

(d) No such proposal in under consis
deration of the Government at present.

[ Translation]

Autonomous Body for Kandla Free
Trade Zone

1485. SHRI NARSINH MAKWANA :
Will the Minister of COMMERCE AND
SUPPLY be pleased be state :

(a) the suggestions made by the Gujrat
Government rcgarding the constitution
of an autonomous body for the Kandla
Free Trade Zone;

(b) the difficultics being faced by the
Union Governm:nt in accepting them;

(c) the dctails of administrative set-up
of the Kandla Frce Trade Zone and
whether Govcrnment propose to make
changcs in it; and

(d) the number of goods being
produced and feasibility of setting up
more industries in this zone ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRIP. A. SANGMA) : (a)
and (b). In conncction with rapid
development of Kandla Free Trade Zone,
Government of Gujarat suggested that a
high-powercd statutory body should be
appointed to facilitate decisions being
taken on the spot. Action has been
initiated to formulate the provisions for
a Central Authority to control and
govern not only the Kandla Free Trade
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Zone but all the Export Proccssing Zones
in the country.

(c) The administrative set up for the
Kandla Free Trade Zone includes a
compiement of 134 personnel for
developmental, accounts, customs apprai-
sal and sccurity under the administrative
contral of the Decvelopment Commis-
sioner. NO material change in this set up
is contemplated at this stage.

(d) About 35 diffcrent types of itcms
are produced by about 106 uiits in thc
Zone. There is possibility of setting up
other units in the Zone.

Meetings of Hindi Advisory Committee
on Ministry of Commerce and
Supply

1486, SHRI KRISHAN PRATAP
SINGH Will the Minister  of
COMMERCE AND SUPPLY be pleased
to state :
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(a) the number of meetings of the
Mistry’s Hindi Advisory Committee held
during 1984;

(b) the resolutions passed in these
meetings; and

(¢) the details in regard to implemen-
tation of these resolutions ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPRY. (SHRI P.A. SANGMA): (a)
One combined meeting of tbe
Hindi Salahakar Samitis of the then
Ministry of Commerce and the Depart-
ment of Supply was held during 1984.

(b) and (c). A statement showing the
recommendations/Suggaetions of the
Committee made in the above mentioned
meeting and details in regard to their
implimentation is attached,

Statement .

Statement showing the recommendations/suggestions of Hindi

Salahaker Samitis

of Ministry of Commerce and Supply made in the meeting held in 1984
and the details in regard to their Implementanion.

S. Recommecendations/suggestinos

Details of implementation

No. made,
1 2 3
MINISTRY OF COMMERCE

(DEPARTMENT OF COMMERCE
AND TEXTILES)

1. Regardirg sub-commitrccs of the Hindi

Salahakar Samiti, the Chairman
informed the committee t‘hatlwith the
reconstitution of the Hindi Salahakar
Samiti, its sub-committees have sirce
the meantime
would be

been reconstituted in
and said that the matter
cxpedited and it would be ensured that
the programmes of visits of various
organisations by the sub-committees
of the reconstituted Hindi Salahakar
Samiti are worked out and implemen-

ted regularly.

As per instrnuctios from the Department
of Official Language to the effcct that
the Central Hindi committce had taken
a decision that sub-committees or inspec-
tion committees of Hindi Salahakar
Samitis in Ministries/Dcpartments should
not be constituted, it was decided not to
pursue the
orgenising visits of the sub-committees,

matter further regarding



119 Written Answers MARCH 29, 1985 Written Answers 120
o1 2 3
2. It was pointed out that compiete This was noted for future :compliance.

figures regarding progressive use of
Hindi in Official work in the Ministry
should have becen placed before the
committee.

It was said that the progress in the

_use of Hindi for originating corresaon-

dence was not satisfactory and that
some scrious efforts should be made
in this regard so that the targcts of
the annual progremme could be
achicved. The obscrved
that steps would be taken
regard and it would be cnsured that
the targets of annual programme arc

fulfilied.

Chairman
in this

It wa‘s suggested that simple Hindi
should bc used in day to day official
work.

Meetings of the Hindi Salahakar
Samiti should be held regularly.

Regarding the number of English
typcwriters vis-a-vis the number of
Hindi typewriters, it was irformcd to
the Committee that | typcwritcrs
in the,'Ministry were more than the

rcquirement as it was related to the

work load of Hindi
commiitece was assurcd

typing work and
that with the

incrcase in Hindi typing work
Hindi typewriters would be acquired.

more

It was siressed that
gshould epsure

the Ministry
compliance of the
provisions of O.L. Act and O.L.
Rules and all the Senior Officers
should acquaint themselves with the
provisions of O.L. Act and O.L.

Nccessary instructions have becn issued
in this regard. This point was again
stressed in the mecting of the O.L.I.C.
in which all the Scction heads were also

invited.

It was noted for comliznce.

Noted for compliance.

Notcd for compliance.

to ensure this
certain chceck

Efforts are being made
through application of
points.
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10.

11.

Rules so that they may take suitable
steps for implementing the same.

It was pointed out that thc journal of
MMTC named as ‘MMTC News’
contained only 5 pages in Hindi where-
as the number of English pages
was 19 and it was _suggested that it
should be bilingual alongwith bilin-
gual name on the cover page.

Department of supply

The contract documents in respect

of five sections of Dte. General of

Supplies and Disposals wcre being
issued in Hindi and EnglisiH. It was
suggested that this work may be

extended to other scctions of Die.
General of Suppliess and Disposals
also.

An inspection team on the lincs of
the Ministry of Commerce may be

corstituted.

Various provisions of O.L. Aci and
O.L Rules may bc fully implemen-
ted in the Department.

Scerctary,

Necessary action is being (aken in this
regard by MMTC.,

The decision of issuing bilingual
coatracts have been implcmented in 2
more sections of Directorate General of

Supplies & Disposals.

The inspcction team comprising of Joint
one M.P. and onc non-official
member of Hindi Advisory Committee
visited Kanpur, regional office of D.G.S.
& D. The wark being done in

oflices was apprecciated by the team.

these

A shicld schcme for the attached and
subordinate offices of Dte. General of
Supplies and Disposals had becn imple-
mented, as also a cash award schcme to

individuals for - giving encouragement in

the wuse of Hindi in official work.
Cheques issued by the Chief Controller
of Accounts are written i Hindi. Hindi

Workshops have been organised both in

Directorate Gencral of Supplies and
Disposals and in the Department and

all the offices have been instructed to
fully implcment the provisions of the
O.L. Act and O.L. Rules.
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[English]

Per Capita  Development and Non
Development Expenditure of States

1487. SHRI BHOLA NATH SEN:
Will  the Minister of FINANCE be
pleased to state :

(@) the p:r capita development and
non-dzvelopment expenditure of differcnt
States and their achievements in the
matter of mobilising resources from
their own sources for finalising the
Annual Pian outlays during the Sixth
Five Yerar Plan period 1980-85, State-
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wise; and

(b) the performanzc of West Bengal
as comparcd to the All India average ?

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY):
(a) and (b). A statement-I showing
the Statcwise per capita Plan and non-
Plan expenditure during Sixth Five Year
Plan 1980-85 and Statement II showing
thc Statewise budgetary resources and
contribution of Public enterprises during
the Sixth Five Year Plan (1980-85) are
attached.

Statement-I

Statewise per capita plan and non plan expenditure during Sixth Five Year
Plan (1980-85)

S. Statcs Per Capita Per Capita
No. Plan expdr. Non-Plan expdr.
1 - 2 3 4
1. Andhra Pradcsh 733.28 2083.95
2. Assam 872.10 3054.95
3. Bihar 527.51 1745.70
4, Gujarat 1461.07 2289.18
5. Haryana 1590.00 4240,78
6. Himachal Pradcsh 1893.24 4695.46
7. Jammu & Kashmir 1988.85 3731.34
8. Karnataka 881.91 3196.39
9. Kerala 782.24 2474 .91
10. Madhya Pradesh 937.15 2030.54
11. Maharashtra 1285.66 3132.44
12. Manipur 2300.56 6883.13
13. Meghalaya 2584.19 4336.86
14. Nagaland 4406.20 15221.12
15. Orissa 709.69 2384.68
16.  Punjab 1456.22 5889.89
17. Rajagthan 724.97 2993.44
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-~

1 2 3 4

. ——
18. Sikkim 6292.86 | 6468.10
19. Tamil Nadu 879.58 5292.55
20. Tripura 1753.86 3630.66
21. Uttar Pradesh 683.94 1576.27
22. West Bengal 513.81 2737.45

—

TOTAL ALL STATES 879.60 2494.33

Note : 1. This includes actuals for 1980-81 to 1982-83 pre-actuals for 1983.84
and L.E. for 1984-85.

2. For calculating per capita expenditure, 1971 census figures has been
used.

. Statement-I1I
Statewise Budgetary Resources and Contributions of Public Enterprises during

Sixth Five Year Plan (1980-85)

(Rs. crorcs)

States States’ Budgetary Rescurc=s

S. and Contribution of Public
No. . Enterpriscs.
1 2 / 3

1. Andhra Pradesh 1139.42

2. Assam —460.97

3. Bihar 145.92

4, Gujarat 2636.55

5. Haryana 918.34

6. Himachal Pradesh 36.93

7. Jammu and Kashmir —330.05

8. Karnataka 1444.72

9. Kerala 386.09

10. Madhya Prad :sh 1997.09

11. Maharashtra 4526.48

12. Manipur —139.99

13, Meghalaya —84.79
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1 2 3

. 14, Nagaland —1-45.99
15. Orissa 307.30
16. Punjab 691.94
17. Rajasthan 180.27
18. Sikkim _ —28.54
19. Tamil Nadu 2199.12
20. Tripura —89.53
21. Uttar Pradcsh 2238.73
22. West Bengal 243,94

Total All States 17965.98

(-1—19245.84)-
—1279.86

Note : This includes actuals for 1980-81 1o 1982-83 pre-actuals for

1983-84 and L.E. for 1984-85.

Setting up of a New Steel Plant in
Dadra and Nagar Haveli

1488. SHRI SITARAM J. GAVALI :
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether any new steel plant is

being set up in Dadra and Nagar
Haveli;

(b) if so, thc location and purpose
thereof; and

(c) whether setting up of a new plant

will contribute to the growth of ancillary
small untts ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF STEEL
(SHRI K. NATWAR SINGH) : (a) No,

Sir.
(b) and (¢). Do not arisc.

Closure of Beehive Coke Ovens in
B.C.C.L. and E.C.L.

1489. SHRI Y.P. YOGESH : Will
the Minister of STEEL, MINES AND

COAL be pleased to state :

(a) whether about two years ago it
was decided by the management that 4ll
bechive coke ovens in Bharat Coking
Coal Ltd. and Eastern Coalficlds Ltd.
should be closed down; | |

(b) if so, the detailed reasons there-
for; ~

(c) whether the closure of beehive

coke ovens had resulted in sudden short-
fall of hard coke;

(d) whether private coke ovens
owners  were benefited by decision
mentioned in part (a) above who hiked
their price by about Rs. 300 per tonne
and their production increased from
40,000 tonne tc about two lakh tonne
during a month;

(e) if so, the details of (¢) and (d)
above; and .-

(f) the action Government propose
t<_) take  against officials respon-
sible for fall in per capita income of
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these companies and to benefit the

private coke even owners ?

THE MINISTER OF STEEL, MINIS
AND COAL (SHRI VASANT SATHE) :
(@) to (f). The information is being
collected and will be laid on the Table

of the House.

Expansion of Brancbes of Commercial
Banks during Seventh Plan

1490. SHRI RADHAKANTA
DIGAL : Will the M!nister of FINANCE
be pleased to state :

(a) whether Government have a
proposal to  expand the branches of
different commercial banks during the
Seventh Five Year Plan period,

(b) if so, the number of branches of
varjous commercial banks proposzd to
be opened in Orissa;

(c) whether Government propose to

give priority to open bank branches’in
backward areas; and

(d) if so, the pumber of new branches
of various commecrcial banks proposed
to be opened in Phulabani, a backward
district in Orissa during the above Plane

period ?

. THE MNISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
The branch licensing policy
the seventh plan period has not yet
been finalised. Pending finalisation of
the above policy, it would not be
possible to indicate the number of bank
branches that would be allowed to be
opzned in various parts of the couatry
including Orissa/Phulbani District.
However, according to . available infor-
mation, the banks are currently holding
licences/authorisations for opening 157
offices in Orissa (including 8 for opening
offices in Phulbani District.) Banks
have been advissed to open offic 8 at
these centrcs as sarly as possible.

[ Translation]

Amount sanctioned by Jale Branch of
Indian Bank for installing tube weils
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~ mation
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1491. SHRI RAMASHRAY PRASAD
SINGH * Will the Minister of FINANCE
be pleased to state:

(a) the total amount sanctioned so
far by Gramodaya Kendra of Jale branch
of Indian Bank in Darbhanga District for
installing  tube wells for irrigation
purpose, Panchayat-wise details thereof;

(b) wheher rcbate/subsidy is also
given to small, medium and marginal
farmers, in the amount sanc.ioaed,

(c) if so, the details thereof:

(d) the numbar of persoas given
rebate/subsidy so far in the amount
sanctioned to the farmers by the said .
bank; and

(e) the number of persons yet to be
given this rebate/subsidy- ? '

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY):
(a) to (e). = Banks’ data reporting

system does -not yield purpose-wise,,

branch-wise and panchayat-wise “infor-
in the manner desired. Ag

Member is secking information regarding *
subsidy under the Integrated Rural
Development programme. Under. this .
Programme the capital cost of the assets
is subsidised to eligible beneficiarics to
the exten of 25% for small farmers and
33%% for margina! farmers. Tribal
farme-s arc entitled to a subsidy of 50%.

-The maximum subsidy that can b3 given

to an individual non-tribal is Rs. 400‘0]'
inDPAP areas and Rs. 3,000 in non-DPAP
areas For tribal farmers the culing is

Rs. 5,000.

[English]

Inccme Tax Officers under Suspension
1492, -~ SHRI KESHAORAO
PARDIII : WIll the Minister of

FINANCE be plcased to state :

(a) the number of Officers of the
Income Tax Department who have bzen
wuder suspension for (i) aver thereo
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months (i) over six months and (iii) over
one year without any charge sheet being
served oa them during the last two
years;

(b) the justification for not serving
the charge sheets for such a long period
in contravention of Government orders
in this behalf; :

(c) the number of such cases revie
wed within and after three months
separately; and

(d) the reasons for not reviewing the
other cases and also the details of such
cases ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI JANARDHANA POOQJARY):
(a) The number of Group-A and
Group-B Officers are as under :
(i) Over three months Nil
(ii) Ower six months Three
(iif} Over one year One

(b) Charge-sheets have mot been
sorved in throw cases since reports/
documents from the C.B.I. are =walted
and ip the fourth case, the explanation
of the officer is still awaited.

(c) All such cases are kept under
constant watch.

() Does not arise.

Decline fn Fxport of Tea, Coffee and
Cashewnuts

1493, SHRI AMARSINH
RATHAWA : Will the Minister of

COMMERCE AND SUPPLY be pleased
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to state :

(a) whether there is a decline in the
export of tea, coffce and cashewnuts;

(b) if 8o, the reasons therefor;

(c) whether the State Trading
Corparation has been exploring fresh
markets for the export of coffee, tea and
cashewnuts, etc;

(d) if so, the extent of success
achieved so far in this regard; and

(e) the value of tea, coffee and
cashewnuts exported during the years

1982-83, 1983-84, and 1884-85 and
likely to be sxported during the year
1985-86 ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND SUPPLY (SHRI P.A SANGMA) :
(a) and (b). There has becn no decline
in export earnings from tea, and cashew-
nuts during 1984-85 as compared to
1982-83 and 1983-84; However, coffee
exports showed a decline on account of
poor crops caused by drought condition
in previous yeaas.

(c) and (d). Yes, Sir. Stale Trading
Corporation has succeeded in securing
value added tea packets order for 1000
M.T. from Libya. Cashewnuts exports
are expected to be marginally up from
Rs. 4.29 crores to about Rs. 4.50 crores,
For tca, West Asia and North African
Markets, for coffee West Asian and non-
quota countries and for cashew USA
and Burope are being explored.

(e} Details of value realised on export
of tea, coffee and cashewnuts are furni-
shed as under :

Commodity Year Value (in Ks. crores)
1 2 3.' ""‘
Tea 1982-83 36689
1983-84 530 04
1984-85 689. 43

(up to Jan. 1985)
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1985-86 220 million kgs,
(Target) Value will depend
on trend of inter»
mational market
price.
Coffee 1982-83 203. 54
1983-84 175. 08
1984-85 185. 51
(up to Feb. 1985)
1985-86 195.000
(target) (tentative)
Cashewnuts 1982-83 132, 28
| 1983-84 148.27
(Aprill-Dec. 1983) (121.34)
1984-85 147.27

(April-Dec. 1984)

1985- 84

Target not yet fixed

Export of Cotton

1494. SHRI AMARSINH
RATHAWA Will the Minister of
COMMERCE AND SUPPLY be pleased

to state:

(a) the quantity and value of the
cotton exported from India during the
years 1982-83; 1983-84 and 1984-835

tiil date;

(b) the names of countries which are
importing cotton from India;

(¢) the names of the States where
from the export was mide and the
quantity exported from each such State
during the above period; and

(d) the agency through which t_he
export was made and the steps belng

taken to boaost the export of cotton
during 1985-86 ?

THE MINISTER OF STATE IN THRE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) :
(a) The quantity and value of cotton
exported from India during the cotton
year (September—August)  1982.83,
1983-84 and 1984-85 arc as under:

Yoar Qty. Value
(Lakh bales) Rs. in Crores)
1982-83 " 6.97 155.16
1983-84 3.54 98.36
1984-85 0.55 21.86

(As on 25-3-85)

—
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(b) The following couatries have bzen
importing cottoa from India during1982-83

1983-84 &1984-85: Algeria, Austria,

Bangla Dash, Belgium, Bulgaria, China
(Taiwan), China (Main L4nd), Chechoslo-
vakia, France, Germany (West), Grecce,
Hongkong, Indonesiu, Italy, Japan, Koreca
(North), Korea (South), Malaysia,
Mozambiqu», . Morocco, Nepat,
Philipines, Poland, Portusal Romania,
Singipore, Spain, Sri Lanka, Switz:rland
Tanzania, Tunisia, Thailand, U.K., USA
and USSR.

(c) and (d) . The cotton is at present
being exported throuzh the Cotton
Corporation of India Limited, the
Maharashtra State Corporation Cotton
Growers Markcting Federation Limited,
Bombay, the Gujrat State cHoperative
Cotton Fcderation Limited, Ahmedabad
and the Andara Pradesh State Coopera-
tive Ma k:ting Federatioa Limited,
Hyderab.d. As the CCI operates in all
the cotton growing St:itcs except
Maharashtra, it-expo:ts cotton purchased
from various coiton growing States.
During the current cotton Season i.e,,
1 Septembr, 1981 to 31st August, 1985,
Government have so far decided to
export 2 lakh bales of long and extra-
long staple cotton.

Eligibility SC/ST Entrepreneurs for
Bank Losan

1495. SHRI AMARSINH RATHAWA :
Will the Ministar of FINANCE be
plenscd to state -

(a) to what amount of a bank loan
a Scheduled Caste or Scheduled Trible

MARCH 29, 1985
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entrepreneur is eligible;

(b) how this facility can be availed
of and particularly in Adivasi area, which
is the most backward area of the country;
and

(c) the number of Scheduled Caste’
Scheduled Tribe entrepreneurs granted
loan during the years 1982-83, 1983-84
and 1984-85 till date by the various
public financial institutions and their
number; State-wise ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
(a) and (b). There is no restriction on
thc amount of a bank loan to SC/ST
borowers. The quantum of loin depends
upon the proposed economic activity ai.d
banks consider the proposal on merits.
The banks have been advised to increase
the flow of credit assistance for the
productive ventures of people belonging
to SC/ST. Banks formulate and imple-
ment various schenes from time to time
as part of their priority sector lending
ac.lvities to increas : the flow of cred it to
borrowers belonging to these
communties. Banks are also providing
loan u-der specific programmes having a
support of subsidy for members belonging
to these communities.

(c) State-wise details are available
only upto December 1983. Advances -
to SC/ST borrowers by public scctor
banks as on December 1982 and
Deccmber 1983 are set out in the
Statement attached.

- Statement
Public Sector Benks Advances to Scheduled Castes|Scheduled Tribes

(Amount Rs. :rores) .

Name of State/ Union

_December 1982

Dccember 1983*

Territory/Region X No. of Amount No. of Amount
‘ Accts. Accts.
) ) 3 4 5 6 ik
I. Northern Region: 48164 112.25 5449£6 135.29
1. Haryana 90253 18.65 166706 22.90
2. Himachal Pradesh 56189 9.42 67737 11.21
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1 2 3 4 5 6
3. Jammu and Kashmir 5773 1.15 5970 1.37
4 Punjab 158554 38.12 166936 44.17
5. Rajasthan 148726 38.15 170494 48.11
6. Chandijgarh 4945 3.10 5784 1.49
7. Delhi 17325 3.63 21359 6.04
II. North Esstern Region : 116614 21.86 134901 32.19
1. Assam 66857 6.32 80139 6.82
2. Manipur 9954 1.32 8727 1.43
3. Meghalaya 11515 4.49 16483 6.22
4. Nagaland 4118 2.99 5573 5.35
5. Tripura 20437 2.92 17991 4.02
6. Arunachal Pradesh 1637 1..0 1810 2.65
7. Mizoram 1200 1.79 1800 4.29
8. Sikkim 896 0.41 2468 0.81
II1. Eastern Region 655519 81.45 747469 105.77
1. Bihar 202338 24,79 244199 36.00
2. Orissa 219251 260.14 - 232774 36.85
3. Waest Bengal 233861 30.26 270404 32.96
4., Andaman and Nicobar 69 0.26 92 30.06

Islands
IV. Central Region 561265 143,97 726912 166.63
1. Madhya Pradesh 194176 52.97 2412406 49.18
2. Uttar Pradesh 267089 90.99 495666 117.50
Y. Western Region 501445 91.39 507812 108.95
1. Qujarat 294028 43.15 309154 47.36
2. Maharashtra 204713 47.81 255253 60.61
3. Q@Goa, Daman & Diu 2370 0.37 2840 " 0.87
4. Dadra and Nagar Haveli 334 0.04 565 0.11
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1 2 3 4 5 6
VI Sourthern Region 937558 157.92 116246 205.78

1. Aodhra Pradesh 372096 75.75 453236 88.53

2. Karnataka 195116 32.04 238643 146.08

3. Kerala 125680 14.25 139371 16.92

4. Tamil Nadu 237637 37.03 324612 53.38

5. Pondicherry 5131 0.69 5928 0.70

6. Lakshadweep 598 0.12 654 0.17
Total 3254165 610 £6 754.66

3884616

1. Data are provisional.

2. Data for New Bank of India and Central Baﬁk of India relate to June 1983.

Distribution of yarn from mill sector
to handloom scctor

1496. SHRI LAKSHMAN
MALLICK : Will the Minister of
COMMERCE AND SUPPLY be pleased
to state :

(a) whether th: Government are
aware that therc is no proper and stable
distribution of yarn from the mill scctor
to the handloom sector;

(b) whether Government are also
aware that yarn intended for handloom
sector is diverted to powerloom sector:
and

(©) if so, the steps Government
propose to take fcr the equaitable
distribution of yarn for the powerloom
sector and the handloym sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA):
(a) Governm:at have not imposzd
any distribution con‘rol regardihg yarn.
However, with a view to ensure regular
and adcquate quantities of yarn to the
hardioom scctor, an.obligition has bzen
imposed on the mill sector to pack 504
of the total deliveries of yarn for civil
consumption in bank from for consump-
tion in the handloom sector.

(b) and (c). Government have on
information about the diversion of
yarn earmarked for the handloom
sector to thc powerloom sector.
Howcever, the State Governments have
been advised to pool the hand yarn
produced by the cooperative spinniog
mills, State textile Corporations and
National Textile Coiporation milis for
distribution to the handloom cooperatives
and Statc Corporations. Besides some of
the State Governments have also set up
there own yarn depots for this purpose
The National Handloom Decvelopment
Corporation has alrcady opencd yarn
dcpots in some areas and has plans to
open yarn depots in othcr parts of the
country afier making tci-up arrange-
ments with the state level agencies,

Production and Coasumption of Steel

1497. - SHRI LAKSHMAN MALLICK :
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether per capita consumption
of steel in India is the lowest despite
the fact that India has cheep labjur and
reserves of high quality raw materials
rcquired for the produclion of steel;

(b) if so, the extent to which the
production of steel ts low and since
when;
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() whether Governmznt have sought
the views of experts to come out with
short-term and long-term meaasurcs for
improvirg steel production; and

(d) the steps proposed to be taken to
improve output, quality and capacity
utilisation and to remove some of the
bottlenecks without taxing the country’s
resources ?

THE MINISTER OF STATE
IN THE DEPARTMENT OF STEEL.
(SHRI K. NATWAR SINGH):
(a) and (b). N> sir, Steel production
is planned to match domestic requi.e-
ments, though imports of certain items
of steel is inescapable.

(¢) Yes, Sir. A Steel Advisory
Council has boen set up under the
Chairminship of Mister (Steel; Mines
and Coal) and consists of representatives
of the Government, steel industry, experts
consumers and labour leaders. The
Council has been set up to advise the
Central Government on long-term and
short-term plans for efficient functioning
of the integrated steel plants, mini steel
plants and re-rolling industry.

Following five Action Croups have
been sct up to identify the most appro-
priate stratcgies to deal with the
p-oblems of the stect industty and to
focus on the priorities to which the
Govertment should address itself :

(1) Investment Priorities for the
Future;

(2) Improving operations in the
- short-term:

(3) Market Development;
(4) Labour and Personnel;

(5) Project Management,

(d) Productiorr depends on various
factors like the health of the plants,
adequnte availability of the right gnality
of inputs and the markat necds. Efforts
are made to attain high capacity
utilisation by proper maintearnce and
inputs of the desired quality.

CHAITRA 8, 1907 (SAKA)
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As a lomg-tcrm  measure oulput of
steel in the cou4try will a'sy be incresed
by technological upgradation of existing

plaits and setting up of new steel
plants.

For improving the capacity utilisation
of mini steel plants, facilitics Jike
expansion of existing units, free diversis
fication, forward integration, installation
of continuous casting machines etc. have
been extended.

Sale of Confiscated Goods through
Co-operative Stores

1498. SHRI C. D. GAMIT : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government have
allowed to sell confiscatzd goods through
various Co-Operative  Stores in the

country as wcll as throush Super
Bazare;

(b) ifso, the names of such €u-
operative Stores as well as Super Bazurs
in Delhi where such goods are sold;

(o) whéther the Cu-operutive Stores
atd Super Bazaés are asked ta lift
confiscated grods id lots as a result of
which they suffer loss on un-sa.gable
goods; and

(d) if so, the reaction of Government
thereto 7 »

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes.
Sir. Oae of the approved modes
of disposal of seized/confiscated
consumer good is by sale to the National
Coroperativéd Consumers Federation of
India Ltd., (which, in turn; disposes
them through different outle:s which
inchide Super Bazars), Stats €o-operative
Pederations and  Co-coperative Sodictids
approved by the Central and State
Government ard duly registered under
the Co-operative Societies Aoct.

(b) Sales seized/confiscated goods have
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been made to the following agencies
located in Declhi from the Delhi Custom

Housge:-

(1) Ms. Na‘ional - Co-operative
Consumer Federation Ltd.,, Nehru
Place, New Dethi.

Super Consumer Co-
25/134,

(ii) M/s. New
operative Stores Ltd.,
Shakti Nagar, New Dethi.

(iii) M/s. Jai Laxmi Consumer Co-
operative Stores Ltd., K-6 Malviya
Nagar, New Delhi.

(iv) M/s. Woest Bengal Consumef
Co-operative Stores Ltd., 52, Netaji

Nagar, New Delhi.

Such sales are also made to other
authorised agencies located inside/
outside Delhi from various Custom
Houses/Collectorates from time to time.

(¢) and (d). Asper the terms and
conditions of sale of confiscated consumer
goods, the Notioral Co-operative Con.su'
mers Federation, Co-operative Societies,
etc. are recquired to life the gonds in
lotes offered by the Customs Department
without any “pick-and-chose’”, except
that if ary of the items in the lot are
found to be damzed, th:y need not be
lifted.

Further, a discount of 14%% is allowed
on the fair prices fixed by fhe pricing
committee to NCCF and 10% to other
authorised lifting agencies to cover their
overhead expenses. Government has no
information whether these agencies are
suffering any loss on account of unsalea-

ble goods, if any.

Opening of Branches of Banks by Arab
Couantries in India

1499. SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be
pleased to state :

(a) whether some Arab countries
have proposed to open branches of their

' MARCH 29, 1985

(iii) Strike in all major
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banks in some imporiant cities in India;
and

(b) if so, the names of those coun-
tries and the action taken by Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir. :

(b) According tc the Reserve Bank of
India requests of banks from Bahrair
and Sultapate of Oman have been
received. Reserve Bank has
granted a licence to the Bank of
Bahrain and Kuwait (BSC) to open a
branch in Bombay.

Import of less Iron Ore by Japan

1500. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE AND
SUPPLY be pleased to state :

(a) whether Japan is importing less
iron-ore for the past two years from
India;

(b) if so, the reasons thereof; and

(c) st.ps Government propose to take
to find alternate market for iron-ore ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) : (2)
Yes, Sir.

(b) Exports of iron ore to Japan in
1982-83 and 1983-84 were affected by
the following factores :

(i) Recessionary  conditions in the
world steel industry including Japan.

(ii) Dislocation of rail
in Baila-dilla-Vizag
October, 1983, and

movement
sector during

ports from
16th March, upto 16th April, 1984,

(¢) Minerals and Metals Trading
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Corporation - of Iadia Ltd.,, has been
making efforts to diversify exports of
irou ore to new markets and in the last
3-4 years,” Indian . iron ore has
been introduced in the markets of
Malaysia, Saudi Arabia, DPR Korea,
Pakistan, Turkey and China.

Loss Sufferd by LICasa R’esultrof
Leasing out its Land and Building
In Bombay

" 1501. SHRI PIYUS' TIRAKY : Will
the Minister of FINANCE be pleased to
state : '

(a) ‘whether the Life Insurance
Corposafion has sufferéd huge loss by
leasing out its land and building in
Bombay and Bangalore;

(b) if so, the details of the properties
of Life Imsurance Corporation leased
out in Bombay and Bangalore;

(c) the details of the amount due to
be collected and the action being
by the Life Insurance Corporation to
recover the sum; and

(D) the ac.ion taken against the Life
Inssrance Corporation officials who
entered into such fraudalent deals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) No Sir.

@) to (d). Do not arise.

Coal Mining in North Bengal by Tea
Devolopment Corporation

1502. SHRI PIYUS TIRAKY :
Will the Minister of STEEL, MINES

AND COAL be pleased to state :

(a) whether Government of West
Bengal havé dsked for approval of the
Unjort GoVerament for cbal-mining in
North Béngal by the Ten Dévelopmbnt

Corporation;

(b) whether Union Government have
apporoved coal mining by Government

CHATTRA 8, 1907 (SAKA)
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of Bihar, which has started coal mining
at four collicries in Bihar in collaboration
with somie Private parties; and

(¢) if so, the time by which State
Qovernment run Tea Development
Corporation will be allowed to raise coal
from two mines of north Bengal, which
will be mch helpful to the tea industry
there ?

THE MINISTER OF STEEL, MINES
AND COAL : (SHRI VASANT SATHE):
(@) and (c). No, Sir. However,
approval of the Central Government has
been convcyed to the request of the
Government of West Bengal for grant of
mining lease for . exploita‘ion of coal,in
isolated small pockets in Bagrakote and
Dalinkote areas in Darjeelihg District of
West Bengal, for a period of two years,
under section 5 (2) (a) ofthe Mines
and Minerals (Regulation and Develop-
ment) Act, 1957, subject to certain
conditions laid dowha By Central
Government.

®) No, Sir. The QGovermment of
Bihar, had intimated their intention to
run some of the cral mines situated in
isolated pockets alongwith the mines in
respect af which the Superme Court had
carlier given clarificatory vrder that they
could be worked in accordance
with the rules and regulation. The
Government had also informed thit these
mines were proposed to be work.d by
their Bihar State Minerals Development
Corporation, as a holding company,
through a subsidiary, with Bihar State
Minerals D:velopment . Corporation
holding 51% of the share—capital and
private ¢ iterprise the balance 497%.

The State Government of Bihar has
been informed tNat no prospecting
licence or mining lease for coal mining
can be granted except with the previous
approval of the Central Gov:rnmeat
under section 5 (2) of the Mincs and
Minerals (Regulation and Development)
Act, 1957. They have also been told
to advise the Bihar State Minerals
D.:velopment Corporation not to start
coal mining operations without comply-
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ing with the provisions of the law.

nlvestment by International Finance
Corporation

1503. SHRI B.V. DESAI : Will the
Minister of FINANCE be pleased to
state :

(a) whether the International Finance
Corporation is looking for a larger
investment role in India in dcveloping
venture capital companies and prom2-
ting joint ventures;

(b) if so, whether any concrete
formula has been evolved and the
projects which are to be assisted by the
International  Finance Corporation
identificd;

(c) if so, the total investment likely
to be made by the International Finance
Corporation during the current financial
year; and

(d) - whether Government have accep-
ted these projcCts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) to (d). No coacrete formula has yet
been evolved and world Bank in collabora-
tion with IFC proposes to undertake an
analysis of capital and credit markets
in India with the aim to providing
background material for work on
Venture Capital, on financial inter-
mediation and on capital markets during
_a period of liberalisation. International
Finance Corporation has with the
concurrence of GOI approved invest-
ment of § 31.96 million in following 2
private sector projects in 1984<835.

US $§ million equivalent

MARCH- 29, 1985..

e

1. Bajaj Auto Ltd. 22
(Auto-scooters 2 wheelers
and 3 wheelers project)

2. Gwalior Rayon Silk Mfg. 9.96
(Wvg.) Co. Ltd, (2nd
Phase Cement Project)
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Modernisation of Coal Mines

1504, SHRI B.V. DESAI: Will the
Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether a high-level Australian
mining equipment and services trade
mission which visited India during
Eebruary, 1985 had a long discussions
with representatives of major coal mines
and senior officials of the Coal Depart-
ment for finding out India’s programme
for modernising its coal mines;

(b) if so, whether Government of
Australia have agreed to assist India in
its task for development of coal mines.

(c) if so, whether any agreement
has been reached;

(d) if so, the details thereof, and

(e) the details of the projects that
will be assisted by them ?

THE MINISTER OF STEFL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) An Australian Mining Equipment
and Services Mission visited India in
February 1985. They visited some coal
mines and had discussions with officials
of coal India Ltd. and its subsidiary

companies and also of the Deportment
of Coal.

The purpose of the Mission was to

assess the prospects for cooperation
between Australia and India.

(b) to (¢). The Government of
Australia have not sent any proposal

to assist India in development of coal
mines.

Oranges Produced in West Bengal

1505. SHRI AJIT KUMAR SAHA :

Will the Minister of COMMERCE
AND SUPPLY be pleased to state :

~ (a) whether West Bangal is produc-
Ing oraages;
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(b) if so, the details thereof;

(¢) whether  Government are
exporting oranges from West Bengal;

(d) if so, the countries to which and
the total quantity exported; and

(e) the earnings of State and Union
Government therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA): (a)
and (b). Yes, Sir. The Jalpaiguri and
Siliguri districts of West Bengal are the
important orange growing districts.
Rough estimates for citrus crop in West
Bengal are given below :

(Area : thousand ha.)
(Prodn : thousand tonnes)

CHAITRA 8, 1907 (SAKA)
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1980-81 1981-82

Area 3.42 3.70
broduction 26.25 28.25
(¢) to (e). State-wise data on

export of organges are not available.
However, export of oranges, fresh or
dried, from India during the ycars
1980-81 to 1982-83 (upto November,
1982) is given below :

Export of Oranges, fresh, or dried

(Quantity : In tonnes)
(Value : Rupees in Lakhs)

Year Quantity Valus
1980-81 7090 127.50
1981-82 71214 135-51
1982-83 1015 17.09

(Upto Nov. 1982)

Oranges were mainly exported to

Bangladesh.

Opening of bank Branches for working
on sundays

1506 : SHRI AJIT KUMAR SAHA :
Will the Minister of FINANCE be
pleased to state :

(a) wether there is any proposal to
open some bank branches for working
on Surdays in different partes of West
Bengal;
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(b) if so when and the names of
places where such bank branches are
likely to be opened indicating the names
of the banks; and

(¢) if not, the reasons thereof ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(¢). 1Itisfor the individual banks to
decide the working days of their
branches taking into account the specific
banking needs of thearea, requirements
of Shops and Establishments Act other
local laws, obligations under the Indust-
rial Award/Scttlement and provisions of
the Negotiable Instruments Act, etc.
The banks are not required to obtain
approval of Reserve Bank of India in
this regard.

Indo-polish Economic Cooperation and
Trade

1507. SHRIMATI JAY ANTI
PATNAIK : Will the Minister of
COMMERCE AND SUPPLY be pleased
to state : ,

(a) whether his Ministry has been
making efforts to give a boost to Indo-
Polish economic co-operation and trade
diversification in coming years;

(b) if so, the steps taken in this
regard; and

(c) the target set for expanding trade
relation betwoen India and Poland for
the next five years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY. (SHRI P. A. SANGMA) : (a)
to (b). Continous cfforts are being
made to boost Indo-Polish economic
cooperation and trade diversification,
With these objectives in view, various
stcps like participation in trade fairs
and exhibitions, exchange of commer-
cial delegations, convening of Intern
Government Joint Commission meetings
and conclusion of anoual Trade Proto-
cols for exchange of commodities etc.
are being taken.
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(¢c) The Trade Plan for 1985
provides for a turnover of Trade of Rs.
429 crores. Targets in respect of certajn
identified items for the period 1986-90
are being worked out in consultation
with the poles.

Production and Import of Rayon Yarn

1508. SHRIMATI JAYANTI
PATNAIK: Will the Minister of
COMMERCE AND SUPPLY be pleased
to State :

(a), Whether the production of rayon
yarn has increased in the year 1983-84
ard 1984-85;

(b) Whether steps have been taken
to reduce the import of rayon yarn for
that reason;

(¢) if =0, the total production of rayon
yarn in the abovc years; and

Statement

MARCH 29, 1985
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(d) the total tonnes of rayon imported
in those years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA): (a)
The production of Viscose Filament Yarn
during 1983-84 increased compared to
1983-83. However, production during
1984-85 is anticipated to be less then
1983-84.

(b) No, Sir. The imports of Viscose-
Filament Yarn (First Quality) continues
to be under the open General Licence.

(c) and (d). A Statment showing pro-
duction and imports of Viscose Filamcnt
Yarn during 1982-83 to 1984-85( April-
December) is enclosed.

Ycar Production Imports (Provisional)
1982-83 33,624 Tonnes 4438 Tonnes o
1983-8 4 35,823 Tonnes 3,660 Tonnes
1984-85 24,592 Tonnes 700 Tonnes

(April-December)

p—

Price of Viscose Yarn

1509. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
COMMERCE AND SUPPLY be

Pleased to State :

(a) whether, the
Yarn has gone up,

prce of Viscose

(b) if so, the reasons therefor; and

(c) the steps taken to bring down
the price of Viscose Yarn ?

THE MINISTER OF STATE IN THH
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) : (a) to

(¢). The Prices of: Viscose filament yarn
have shown an increase in the recent
past. the main reason for this
increase appeurs to be the imbalance
between demand and domestic supply. In
order to augment supply import of first
quality Viscose Filament Yarn is permit-t
ed under open General Ligence. The
import duty on wood pulp has been
removed in the Budget for 1985-86.

Indo-Canadian Trade Cooperation

1510. SHRIMATI JAYANII
PATNAIK : Will the Minister of

COMMERCE AND SUPPLY be pleased
to state : '

(a) whether steps have been taken to
Increase trade co-operation with Canada;
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(b) if so, the trade target set between
both the countries for the next five
years ;

(c) the various fields in which Indo-
Canadian trade relations have been
established and proposed ty bec expanded
in those years ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA)
(@) and (b). Various steps such as
exchange of specialist trade delegations,
participation in trade fairs/cxhibitiors,
selting up of trade offices of certain
export promo'ion ccuncils in Canada,
establishment of an Indo-Canad an Joint
Busincss Council between the Federation
of Indian Chamber of Commerce and
Industry and the Canada-India Busiiicss
Council, Ottawa, have been taken to
increase trade cooperation with Canada.

However, bilaterally no trace targets
as such, have been fixed betwecen the
two countries for the next 5 years.

(c) and (d). A statement is attached.

Statement

India-Canada trade relations have
been established in the fields of communi-
cations, banking and energy.

The State Bank of India commenced
operations in Canada from August, 1982
and the Bank of Nova Scotia of Cunada
establishcd a branch in Bombay on the
14th May, 1984, The Air-Irdia commen-
ccd operations from Montreal on the
2nd October, 1982 and added Toronto
to the list of stations from where it
operates from 19th January, 1985. The
Air-Canada on the other hand, started
operating three flights from Bombay.

The Government of Canada is parti-
cipating in the Chamera Hydro-electric
Project, Idduki Hydro-electric Prejact,
both in the financial and the techical
aspects of the Prcjcct. That apart,
Canada has shown keenness to participate
in development of mining, tele-communi-~
cations, railway modernisation and
energy in India.

Presenily, industrial collaborations
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with Canada (technical/financial) cover
manufacturing in India items such as
electrolytic generating systcms, ampcres
wave tapcs for T.V. transmission systems,
high purity water and waste treatment
systems, self-husting  thermo-ccuples,
solar selective block nickel ccating, mona-
filament fabrics, hard gelatine capsules,
automatic  magenctic  tapes, solar
systems etc.

Scope also cxists for cnlarging the
volume of trade, dive'sifying thc pattern
of tradc and joint coollaborations bet-
ween Indian and Cancdian companies
in third countrics in arcas
like ferrous and non-ferrcus industries
petro-chemicul comp.exes, railways civil
eovnstruction work e:c.

Exemption of Import Scrap
From Import Levies

1511. PROF. RAMKRISHNA MORE :
Will the Minister of FINANCE be
pleased to statc :

(a) whether the Alloy Stecl Producers
Association of India have urged Govern-
ment to exempt the import scrap wholly
from import levics;

(b) if so, the details thereof ; and

(c) the reaction of Government there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). The Alloy Steel Producers Associa-
tion of India have represented to the
Ministry of Stecl and Mines for excmp-
t‘on from customs duty on carbon steel
melting scrap on the ground that the
landed cost of imported scrap has gonc
up due to increase in internationl price
and appreciation in the value of the U.S.
doliar,

(c; The matter is under consideration.

Voluntary Disclosure of Income

1512. SHRI R. P. DAS : Will the
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Minister of FINANCE be pleased to
gstate :

(a) whether Government propose to
introduce a new schecme of voluntary
disclosure of income with certain attrac-
tive conccessions;

(b) if so, the details thereof; and

(c) the concessions that are proposed
to be given to the persons making volun-
tary disclosure of income under this
Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) There
is no such proposal under consideration
of the Government at prescnt.

(b) and (c). Docs not arise.

Export of sugar through State Trading
Corporation

1513. SHRI B. V. DESAI : Will the
Minister of COMMERCE AND SUPPLY
be pleascd to state :

(a) whether the sugar exports by the
State Trading Corporation in the current
year have bcen substantially lower as
compared to those in the previous year;

(b) if so, whether in 1983-84 the
Corporation slightly cxceeded its scven
lakh tonne target;

(c) if so, th+ total export of sugar this
year and to what extent it will be less
than the last year; and

(d) the main reasons for this decline ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) :
(a) to (d). The sugar cxports by STC
during 1984-85 are likely to be about
1.56 lakh MTs as aginst 8,14 lakh MTs
during 1983-84. The target for sugar
exports during the calendar year 1984
was 6.5 lakh MTs.
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The decline is attributable to low
carry-over stocks, increase in consump-
tion and a steep fall in production of
sugar during 1983-84.

News-item Captioned-Banking Circles
Worried over Fund Scarcity

1514. SHRI SATYAGOALP MISRA :
Will the Minister of FINANCE be
pleascd to state :

(@) whether his attention has been
drawn to 2 news-item captioned “Banking
Circles Worried Over Fund Scarcity”
appeared in the “Statesman” Calcutta
of February, 15, 1985;

(b) whether during the wcek ending
February 1, borrowings of scheduled
commercial banks from the Reserve
Bank have declined Rs. 1,989 crores
from Rs. 2,076 crores in the previous
week;

(¢) whether the cash balances of
commercial banks have dropped to
Rs. 8,548 crores from Rs. 9,061 crores
because of transfer of funds to the
Centre with spccial adjustments;

(d) if so, the reasons therefor; and

(¢) the steps Governme nt propose
to take to overcome the funds scarcity ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

() to (e). The borrowings o
scheduled commercial banks from the
Reserve Bank of India declined from
Rs. 2076 crores as on January 25, 1985
to Rs. 1989 crores as on F=bruary, 1,
1985. During the sime period, the cash
balances of scheduled commmercial banks
with the RBI declined from Rs. 9061crores
to Rs. 8548 crores. Week to week fAuctua-
tions in the scheduled commercial- banks
‘borrowings from the RBI in the cash

balances with the RBI are quite normal
ard, as such, these fluctuations by them-
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selves do not warrant any action,

[ Translation]

Stop page of Circalation of Rs, 100 note
to Unearth Black Money

1515. SHRI DILEEP SINGH BHURIA :
will the the Minister of FINANCE be
pleased to state :

(a) the number of 100 Rupee denomi-
nated notes in circulation at present,
and

(b) whether under the scheme to
unearth black money Government are
contemplating either to stop circulation
of these notes or to get them depositcd
for issuing rew notes in licu thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
number of Rs. 100/ denomination notes
in circulation at the end of June, 1984,
the latest date for which information is
available, was 1298 million pieces.

(b) No, Sir.
[English]
Production and Demand of Rubber

1516. PROF. P. J. KURIEN : Will
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the Minister of COMMERCE AND
SUPPLY be plecased to state :

(a) the total area under rubber culti-
vation in the country and the latest
production figure;

(b) the percentage of increase in
production during the last fivz years with
year-wise break-up;

(c) the actual domestic demand of
rubber during these years; and

(d) the steps being taken to augment
production of natural rubber in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA) :
(a) Area under rubb:r cultivation at the
end of 1983-84 was 3.08 lakh hectares
and production during the 1983-84 was
175,280 tonnes. Estimated production
during the 1984-85 is 187,000 tonnes.

(b) Year-wise production aud percen-
tage increase in production during the
last 5 ycars :

Year Production 7.age increase over
(Tonnes) the Previous year
1979-80 148.470 9.7
1980-81 153,100 3.1
1981-82 152,870 (—)o.2
1982-83 165,850 8.5
1983-84 175,280 5.1
(c) Domestic cons:mption of rubber 1 2
is given below : 1980-81 173,630
Year Consumption (Tonnes) 1981-82 188,420
1 2 - 1982-83 195,545
1979-80 165,245 — 1983-84 209,480
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(d) With a view to augmenisng
production of national rubber in the
country the Rubber Board is implems:nt-
ing a rubber plantation development
Scheme fof rejuvenating existing planta-
tions ard for undertakiag fresh planta=
tions, [in non-traditional areas and
is  provid az casafrarticulariylatecest
subsidy, extension advisory support,
rainguarding material, high yielding
planting materials for growers and is
also undertaking rescarch on various
aspects of rubber cultivation and its
production.

Financial assistance given by IDBI to
sick units of large, medium and
small scale Industries

1517. SHRI MOOL CHAND
DAGA : Will the Minister of
FINANCE be plcasecd to state :

(a) whether the Industrial Develop-
ment Bank of India proposes to act as
broker in the transfer of ailing units to
the control of efficient and well establi-

shed companies;
(b) If so, the details thereof;

(¢) The total amount disbursed by
Industrial Development Bank of India
during the last three years with year-
wise break-up to large, medium and
small scale industries separately;

(d) The number of units (large,
medium and small) assisted by Indust-
rial Development Bank of India classi-
fied as sick during the last three yecars
in each category, showing amounts
involving outstanding loans giving year=
wise break-up thereof; and

(¢) The reasons for the units going
sick and the action Government
contemplate to take to improve their
working to avoid loss to Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) : (a) and
(b). One of the mcthods adopted by

banks and financial institutions, includ-
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ing the Industrial Davelopment Bank of
Bank of India (IDBI), for revival of sick
units is amalgamation or merger or
Iea.sing out of a sick unit to a healthy
unit.

(¢) The information relating to the
assistance disbursed by IDBI during the
last 3 years to large, medium and small
scale u1its under the Schemes of Project
Finance, Soft Loans, Technical Develop-
ment Fund, Refinance and Rediscounting
of Bills is given below:—

(Rs. in crores)

Year Amount disbursed

Large and Small  Scale
Medium Scale Units

Units
1981-82 638.56 604.52
1982-83 769.54 760,34
1983-84 1003.17 893.38

(d) 1IDBI’s assistance to uniits with
project cost upto Rs. 3 crores is at
present routed through State Level
Ins.titutions and Banks. Sick units in the
assistance portfolio of IDBI are therefore
only those units which have been dir.ct.y
assisted by IDBI and whose proj-:ét cost
cxceeds Rs. 3 crores. As per the infor-
mation furnishzd by IDBI, there were
132, 144 and 191 sick units in the assis-
tance portfolio of IDBI with outstanding
loan amount of Rs. 182.23 crores,
Rs. 207.50 crores and Rs. 303.64 crores
as at the end of December, 1981, ‘
D:cember, 1982 and D:cember, 1983
respectively.

(e) Industrial units may become sick
due to various factors such as manage-
ment deficiencies, lack of adequate
infrastructural  facilities, marketing
constraints, plant imbalances, deficien-
cies in process technology, labour unrest,
paucity of funds, etc. In accordance with
the policy of the Government, the binks
and financial iastitutioas  indentify
sickress in an industrial unit at the
incipient stage itself, carry out viability
studies and nurse such uaits as are consi-
dered potentiaily viable. The banks and
institutions, in case of viable sick units,
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formulate a suitable rehabilitation pra-
gramme coalaining several short term
ard long term measures such as grant of
financial concessions including waiver
of penal interest funding of intcrest,
reduction i1 the rate of interest
and margin, rescheduling the overdue
liabilitics/irregularitics for  recovery
in a phased manner depending upon
cash generation, grant of need based
working capital and term loan facilities
and other measures like change in
management, amalgamation or mecrger
or leasing out to a healthy unit, etc.

Setting up of Tea Board Zonal Office at
Cochin

1518. PROF. P.J. KURIEN : Will
the Minister of COMMERCE AND

SUPPLY be pleased to state :

(a) whether there is a proposal to
set up a zonal office of the Tea Board at

Co¢hin;

(b) whether Government  have
received representation from Kerala
Goverument in this regard; and

(¢) if so, the reaction of Government
thereto ? "

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA) : (a)
No, Sir.

(b) and (c). The Govt. of Kerala had
representcd that the affice of the Chief
Regional Executive, Teca Board which
was to be sct wy in South India, may be
located in Cochin. This was carcfully
considered. However, since the work of
the Chief Regional Executives is
primarily related to corrdination and
monitoring of developmental schemes of
the Tea Board with a view to improving
production and productivity of tea, it
was decided to locate the office at
Coimbatore in view of its convenient
situation belween the tea growing areas
pf Kerala and the Nilgiri,

CHAITRA 8, 1907 (SAKA)

Weitten Answers 162

Decrease in Demand for Indian Silk in
International market

1519. SHRI MOHAN BHAT PATEL :
Will the Minister of COMMERCE AND
SUPPLY b: pleased to s:ate :

(a) 4wh_:th:-r the demand for Indian
silk gone down in the international
market;

(b) if so, the factors responsible
therefore; and

(c) the efforts b:ing made to
improve the position of Indian Silk in
the international market ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA):
(a) No Sir.

£

(b) Doesrot arise.

(¢) Secveral steps are being teken to
imporve the position of Indian Siik_ in
the international market, Some . of them
are as under ; -

(i) to provide facilities for duty
free import of raw material
reqiired for production of goods
for export, cash compensatory
sunport, etc, to exporters.

(ii) to create awarness about Indian
Silk in  foreign countries by
participation iu international fairs
and by sending trade dclegations
aborad;

: x

(iii) to implemeit programmes for
imaroving the quality of silk eo
as to make it more competitive
in the international market,

Fiﬁaacial Assistance by Banks ia Rural
areas for setting up Business/[adustry

1520, SHRI ANANTA PRASAD
SETHI : Will the Minister of FINANCE
be pleased to state ;
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(a) whether some banks are
cxterding their co-operation financially
for the uplift of the rural areas for sett-
ing up busincss/industry in the States;

(b) if so, the names of such banks
and the amount invested so far in the
State of Orissa during the last three
‘yerrs; :

(c) whether some banks have also
sclected some villages and given financial
assistance for their improvement parti-
cularly the weaker seciions of the
society; and

(d) if so, the
regard ?

details in this

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :(a) All
scheduled commercial biwnks give
financial assistance for setting up busi-
ness/industry ia the rural areas.

(b) Data relating to total advances
made by all scheduled commercial baanks
to Small Scale Industries (SS1) Units in
Orissa for three years are indicated
below :

(in lakhs)

MARCH 29, 1985

Last Friday  No. of Balance out-
of December accounts wtanding (Rs.
1980 34257 2932.30
1981 44092 3994.17
47051 4721.55

1982

—

(c) and (d). Under “Village Adop-
tion Scheme™ banks have adopted
141042 villages in the country as at
the end of June, 1983. Of these, the
10,785, villages adopted in Orissa State,
accounted for 257097 direct agricul-
tural loan acoounts in which the total
amount outstanding was Rs. 6026.44
lakhs as at the end of June, 1983.

Losses suffered by Exporters due to non
Acceptance of exported goods by the
ordering party

1521.SHR] MOOL CHAND DAGA :
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Will the Minister of COMMERCE AND
SUPPLY be pleased to state :

(a) the number of cases during the
last three years, ycar-wise, when our
exported goods were refused by the
ordering party abroad as the goods ware

not in conformity with the spccifications
of the orders;

(b) the details of total loss exporters

and Government suffered on this account,
ycar-wise;

(c) whether the cxports are entitled

to the export incentive in such cases;
and

(d) if so, under what circumstances
and the numbecr of cases in which the

same¢ was allowed during the above
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) :
(a). and (b). Usally acceptance or
refusal of goods is a matter between
exporters and importers and this Minis-
try comes to know of such cases only
when the parties approach it with their
complaints. Thus complete information
as asked for is not available with this
Ministry.

(c) No S8ir. For cxport benefit to
accrue, remittance should be received,

(d) Does not arise.

Indian Insurance Companies Operating
Abroad

1522. SHRI MOOL CHAND DAGA :
Will the Mirister of FINANCE be
pleased to state :

(a) the names of the Indian Insu”

rance Companics which are operating
abroad indicating the numbsr of offices/

branches of the each company;

(b) the countries where these
branches/offices are located;
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(c) the figures of profit or loss of
each campany for 1982-83 and 1983-84
separately; and

(d) the volumes of insurance busi-
ness relating to our shipping companies
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and percentage thereof to the total
business ?

THE MINISTER OF STATE IN THE"
MINISTRY OF PINANCE (SHRI
JANARDHANA POOJARY) : (a)

Name of Company operating
outside India

Number of Offices/Branches

General Insurance

(1) National Insurance
Company Ltd., Calcutta

¢@®) New India Assurance Company Ltd.

Bombay

29

(3) Oriental Insu-ance Company Ltd.

New Delhi

(4) United India Insurance Company Ltd.,

Madras
Life Insurance

(5) Life Insurance Corporation
of India

(b)General Insurance
(1) Australia (2) Bahrain (3) Canada

(4) Fiji (5) France ({6) Hongkong
() Japan (8) Jordan(9) Kuwait (10)
Mauritius (11) Nepal (12) Netherland
-Antilles (13) Oman [Muscat] (14)

Philippines  (15) SaudiArabia (16)
Si.gapore (17) Thailand (18) United

operate through subsidiaries/ associate
companies in the following count
ries—

(1) Barbados (2) Dominica (3)
Ghyana (5) Kenya (6) Malayzia
(7) Nigeria (8) SierraLeone (9)
Trinidad and Tcbago

Life Insurance

Arab Bmirates (19) United Kingdom (1) Burma (2) Fiji (3) Mauritius
(4) United Kingdom
Apart from the above, the
general  insurance companies  a'so (¢) General Insurance
(Rs. in lakhs)
Name of Commpany Profits including dividends from subsidiary
and associate companies during the ycar
ending 3 1st December
1982 1983
1 2 3
National 21.71 75.30
N=w India 2205.75 51.91



The profit ar loss in life Insu-
rance busincss docs not arise. The
position in this behelf is reflected
in the form of valuation surplus/deficit
as disc'osed in the periodic actuarial
valuation of life insurance fusiness; the
amou :t of valuation surplus in respect
of LIC's forcign operations during
the two ycars pericd ending-31-3-19¥3,
being the latcst valuation, amounted
to Rs. 3.58 crares.

(d) The total gross marine hull insu-
cance (includirg war risk) premium
- written dircct in  respect of
Indian Shipping Companies for the
year ending 31-12 1983 amounted to
about Rs. 24 crores which csitnouted
52% of the total grcss marine hull
(inc'uding warrisk) premium written
direct by the G.I C’s subsidiaris in that
year. '

Bringing of more weaker sectioas within
eredit plan of Nationalised banks

1523. SHRI1 AJOY BISWAS : Will
" the Minister of FINANCE be pleased
to state’

(a) whether there is any  scheme of
Union Government  to  bring more
weaker-sections within the credit plan of
the natinonalised banks; and

(b) if so, the details of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OE FINANCE (SHRI-
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1 2 3
Oriental 108,02 101.00
United India 84.50 110.84
G.1.C. 2.21% 2.80*
Total : 422.16 341.85
*Represent dividends from associate campanies in Kenya and Malaysia.
Life Insurance JANARDHANA POOJARY): (a)ard

(b). Pubic S:ctor Banks have baen-
advised to spet up their pri b scctor
advanccs (¢ the lcvel of 40 cent of
their total advances by M.arch™85 and
to ensurc that 25 per cent of such ad-
van_ces g0 to weaker sections of the
Society comp.ising small and marginal
farmer, lundless labourers, tenant farmers
a.nd share croppers, I.R.D.P.beneficia-
Ties  artisans and village and cott-
age industries, SC/ST beneficiaries

of. D.R.I. scheme. As per quick
estxmatcs, weaker  sections had
reccived Rs.3405 crorcs involving

133.56 takh borrowal accounts or
21,6 per cent of the priority sector
advances of the public sector banks by
Septcmber, 1984.

At present there isno proposal to
enlarge the scope of weaker sections.
However, banks have bcen asked to
increase the quantum of lending to
weaker s_ctions whit a view to meet
the target sct for them.

Deposit in and Credit advanced by banks
in Tripura

1524. SHRI AJOY BISWAS: Will

the Minister of FINANCE be pleased to
gtate :

(a) the (otal deposits in each of the
banks functioning in Tripura and the
credit advanced by them during the last.
three yecars (year-wise); and

(b) the ratio of credits advanced
scparat:ly for agriculture, cottage
indus{reis, small scale industries, mudium
scale industrics, large scale irdustrics,,
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wholesale and retail trade and weaker

. . . operating in the State of Tripura is s
sections of the society of Tripura ? P 8 p sct

out in the Statement. attached.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (a)
Data on Deposits and advances for the
last thrce ycars of each of the banks

(b) Available information regarding
occupationwise distribution of outstand-
ing advances of all Scheduled Commercial
banks in the State of Tripura is given

below :
(Amt. in thousand Rs.)
——
December 1981 December 1982
Occupation . Amount  Share in the Amount Share in the
aggregate%, aggregatey,
I. Agriculture 52160 23.9 76903 27.8
IT. Industry 40726 18.6 47592 17.2
of which Small Scale
Industry 17654 8.1 20009 7.2
III. Transport Operators 64930 29.7 71957 256.0
1V. Personal and Professional
Services 6205 2.9 3832 1.4
V. Trade 33644 154 34082 12.3
(a) Whole sale . 90417 43 10676 3.9
(b) Retail 24227 11.1 23406 8.4
VI. Personal Loans (including '
Consumer Durables] 10141 4.6 14820 5.3
VI1. Others ) 10785 4.9 27740 10.0
Total Bank Credit* 218591 100.0 276926 100.0

—

*These figures are according to utilisation and relate to accounts with credit
limit over Rs. 10000,

Statement

Diuridatire of Ddzposits avl Cr:dit of Sch:did=1 Crmmnzreial Baiks functioning in
. Tripura Srate

(As on the last Friday of)
(Amount in lakhs of Rupees)

Name of the Bank December 1931 Docember 1982 Dccember 1983
. Deposits Advances chosits Advan;s Deposits Acivance:
1 2 3 4 5 6
1 | _2 _. _3 4 _ 5 | .6 -. 7
| State Bank of Iudia T 11:41- 6,978 16,02 7,4;3 1 8,29_ -9,80. -

Bank of Broda 83 42 1,00 50 1,20 53
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1 2 3 4 5 6 7
—
Allahabad Bank 36 10 o6 13 73 15
Indian Bank 75 37 85 41 78 46
Central Bank of Irdia 72 32 1,00 32 1.13 35
Union Bank of India 1,04 35 1,18 54 1,38 70
United Bank of India 16,51 8,58 18,22 11,83  29.51 14,12
United Commercial Bank 6,29 2,97 6,16 4,43 6,51 4,68
Punjab and Sind Bank 48 31 38 28 60 24
Vijaya Bank 24 12 38 17 62 24
Tripura Gramin Bank 5,36 8,52 6,37 11,97 9,61 14,68
Purbanchal Bank Ltd.* — — — — —
Total 43,99 29,04 52°22 38,06 61,48 46,03
Data are provisional.
*Data not availeble.
WMLIL ST A on siziens e ovstnin
financial institutions viz. Industrial

1525. SHRI AJOY BISWAS : Will
the Minister of FINANCE be pleased
to state :

(a) the total outstanding loans and
advances of the nationalised banks and
other public financial iistitutions to the
industcies in  large scale-scctor till
date;

(b) the total amount showa as bad
debts and written off; ard

(c) the steps Government propose to
take to realise the outstanding loans
from thc large scale industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY): (a) As per
the latest data available with the
Reserve Bank of India, as the end of
June, 1984 th» amount of outstaiding
advances off all Scheduled Commercial
Banks to indastrial borrowers cnjoying
credit limit of Rs. 1 crorte and above
amount to Rs. 9374 ciores.

Development Bank of Inda (IDBI),
Industrizl Finance Corporation of India
(IFCI) and Industrial Credit and
Investment Corporation of India (ICICD)
to industrial units in which the indivi-
dual amount of loaus outstanding was
above Rs. 1 crore, amouit to Rs.
1078.35 crores, Rs. 776.03 crores and
Rs. 934.05 crores respectively.

(b) According to the Forms of Balance
Sheet. and Profit and Loss Account
prescribed under Banking Regulation
Act, 1949, and according to the usages
and practiccs customary among banks
and institutions, the details of bad and
doubtful debts in banks/institutions for
which provisions are made to the satis-
faction of their auditors are not to bs
disclosed.

(c) The banks and financial institutions
have a system of continuous monitoring
of ths accounts of individual barrowers
at various levels ard stages. As soon
as an advancc shows signs that it may
prove difficult of recovcry, the same
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is reviewed in detail with reference to
the purpose for which the advance had
b-on given, the nature of business and
the status of borrowcer, availability of
gceurity, worth of boirower/guarantors,
etc. On the bisis of thc review, steps
arc initiated to rccover/regularise the
advances. Steps taken may include
attempts to nurse the unit, improve its
business by diversifying its  activity,
enhancing the profitability.'etc. If such
steps do not bear any fruit, advances
are recallud and steps are initiated to
rccever the advances by enformation of
security or by initiating legal
proccedings against the party.

Assistance to Tripura for paying D. A,
at Cenrtal rates to State Goveranment
Employees

1526. SHRI AJOY BISWAS : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government of Tripura
have approached the Union Government
for finances to sanction Dearness
Allowancc at the Central rates to the
State Government cmployecs of Tripura;

(b) whether Government are aware
that Tripura is a backward State and
has no financial resources to sanction
Dearness  Allowance at the Central
retes to the State employees without
the financial assistance of the Union
Government; and

(c) if so, whether the Union Govern-
ment would sanction more funds to
Tripura Government S0 as to remove
disparity in Dcarness Allowance between
the Central and State Government
employess ?

THE MINISTEKk OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a): Yes,
Sir.

(b) and (c). Sarctioning of D.A. to
the employees of State Goverament is
a metter that falls entirely within the
States  discretion. Jt would not be

possible for the Centre to provide any
assistance for this purpose.

Export of Salt to A‘rica by STC.

1527. SHRI SHIVENDRA BAHADUR
SINGH : Will the Minister of
COMMERCE AND SUPPLY bc pleased
to state

(a) whether State Trading Corpora-
tion intend to export salt to Africa;

(b) if so, the quality thereof;
through which it

(¢) the agcncics
will be exported; and

(d) the amonnt of profit to accrue
thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA):
(a) Yes, Sir.

(b) Both Crushed and Uncrushed
Indian Marine salt with minimum 96%
on dry basis.

(c) It will be exported through
members of Indian Salt Manufacturers
Association in the Country.

(d) STC’s service charge is 1% on
FOB prices for quantity above 1,000
MT and 5% for quantity of 1000 MT
ard bellow.

Trade and Econemic Co-operstion
betwen India and Oil-produciag
Gulf Countries

1528. SHRI B.V. DESAI : Will the
Minister of COMMERCA AND
SUPPLY be pleased to state :

(a) whether it is a fact that gaps of
comunication as also of confidence are
coming in the way of greater and
economic co-operation between India
and the oil-producing Gulf countries;
and
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(b) the major stcps proposed to be
taken for more trade with these Gulf
countrics during 1984 and onwards ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND

SUPPLY (SHRI P.A. SANGMA):
(a) No, Sir.
(b) Bilateral trade talks  at

Government level, participation in trade

fairs and exhibitians, exchange of
delegations, market surveys, partici-
pation in  construction and olher

projscts, setting up of Join ventures
are among the important steps taken
by the Governm=nt to increase the trade
with these countries. A Seminar on
Indo-A-ab  Trade Economic and
Technical Coopezration is also proposed
to be held in New Dolhi this year.

Recovery of Outstanding Bank Credit
form large and smali Industrial units
in Tamil Nadu

1529. SHRI K. RAMAMURTHY :
Will  the Minister of FINANCE be
pleased to state :

(a) the amnunt of outstanding bank
credit from 40 large industrial units
from cach of which the dues exceeded
Rupees onc crore and 8111 small
industrial units that were reported to
be sick in Tamil Nadu at the end of
June, 1983; and

(b) the steps being taken to recover
these dues or fo revive these units ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN PCOJARY) : (a) As per
the infornation furnshed by the
Reserve Bank of India (RBI), there

were 40 large sick units with outstanding
v
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bank advanzes of Rs. 228.24 crores as
at the end of June, 1983 and 8111 sjck
small scale units with outstanding bank
advances of Rs. 59.52 crores as at the
end of December, 1982 in the State of
Tamil Nadu. As par the latest infor-
mation available with the RBI, as at
the end of Decembr, 1983, there were
44 large sick units and 5955 sick small
scale units in the State of Tamil Nadu
with outstanding bank advances of Rs.
183.31 crores and Rs. 71.13 crores
respectively.

(b) In accordance with the policy of
the Government, the banks are rcquired
to identify sickness in an  industrial
unit at the incipient stage itself; carry
out viability studics and nurse such
units as are considered potentjally
viable. In the case of viable stick
units, the banks formulate a package
of rchabilitation, with a view to enable
the units to recover and repay their
duecs. In the case of non-vizble stick
units, the banks could resort to recall
of advances, enforcement of securitics
and other lerg?1 remadies for recoverirg
the amounts due to them.

{Translurion)

One Rupee Notes and Coins minted and
Circulated during sixth Five Year
Plan Period

1936. SHRI DILEEP SINGH
BHURIA : Will the Minister of
FINANCE be pleased to state the
number of notes of one rupee deromi-
nation and the value of coins minted
and cirulated in the market by
Government during the Sixth Five
Year Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : The infor-
mation is given balow :—

(In Million Pieces/Value
in million Rupeces)

Total circulation as at the

Years Production of one Rupee .
conis and notes end of the period
One Rupee Co-i:; Onc Rupee Note One Rupee Coin  One Rupee Note
1980-81 138 915 1360 2069
1981-82 139 712 1497 2119
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1 2 3 ‘ 4 T s
1982-83 165 465 1653 - 2047
1983-84 186 206 'laoz' Lo up <4979

: ) ’ e wvl.\l-. R ._., - L
1984-85 247" . 435 2032 1980

(up to Fcbrua:ry, 19'8 5)

) e

(up, to December, 1984)

Accoimting Lapses detected at Central
Coalfields Limited

1531. SHRI DILEEP SINGH
BHURIA : Will the Minister of STEEL,
MINES AND COAL be pleased to
state : '

(a) whether the Comptroller and
Auditor General of India in his audit
report on the accounts of the Central
Coalfields Limited for the year 1982
has pointed out th:t details for the
discrepancy amounting to Rs. 712.59
lakh in respect of sale of capl stocks
were notl available in the records of Sules
Office and Area Office;

(b) whether the company could not
furnish any voucher for Rs. 517.48 lakh
stated to have been spent by the company
on land;'

(c) whether the company did not make
efforts for realisation of Rs. 110 lakh
advanced to various persons;

(d) whether company could not
produce vouchers for Rs. 7984,05 lakh
for verification in audit for the year
1982 by Comptroller and Auditor
General of India; and

(e) if so, the action taken by Govern-
ment regarding the misuse of such a
big amount ?

THE MII:I[STER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) The amount of Rs. 712.59 lakhs
mentioned in the Report of the Compt-
roller and Auditor General of India-

P e A T T T T TR

Union Governmant (Commercial) 1983-
Part V is the diffcrence between the
Sales Office and the Area Office balances
under "Advanee Deposit Cash Sales® and
represents money dcposuqd by castomors
for purchase of coal but not hfted-w;thin
31st March,” 1982 and also mcluoes
ynreconciled old  balances. The details
in certain cascs could not -be madc
available to'the audiofs.. Ths position
had already been mdnca.ted by __‘thgr:i
management in thelr note to' final
accounts Annexed to the Annual Report
and Accounts for ]981 82 (Schedule Z),

which'has alrezidy bccn laid in the Lok
Sabha. As the rot#s of the management
(Schedule Z) of the Annual Accounts
indicated the above observations ,in
accordance with the réquirement- by
both the Statutory ~Auditors- as well as
C.A.G.’s rcpresentatives, no '$eparate
mcntion in this respect was made in the
Statutory Auditors’ report "and C.A.Q,,
had also given.a '‘Nil comment’ freport
as pcf usual pracucc

(b) No, Sir. [However, the reconcilia-
tion of land rccords with the amounts
app=aring in the balance sheet alongwith
prop:t tcchnical break-up for - proper
prcsenwuon of land in the various
specific hqads name'y lease-hold, free
hold and mining rights could not be
done by the company.

(¢) The smount of Rs.110 lukhs
mentioned in the Raport represents the
money advanced on accounut of local
purchasc/store purchases for company
activitics and do not represent pcrsonal
advaices. Tho.balance under this b:ing
continuing balance varies from year to
years.
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(d) The amount of Rs.7984.05 lakas
mentioned in the Report represenets
estimated commitment for capital expen-
diture which is disclosed in the Annual
Accounts in accordance with Company’s
Act and does not represcnt cxpenditure.
As such the question of production of
‘'vouchers for the aforesaid amount docs
not arise,

(¢) As no misuse of money Is involved,
question of taking any action does not
arise, -

-

Accounting Lapses Detected at BCCL

1532. SHRI DILEEP SINGH
BHURIA : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether the Comptroller and
Auditor General of India has not found
any documents in regard to dept
balancc of Rs.5.42 lakh, current ex-
penditure amounting to Rs.2270.46
lakh and purchase of land for Rs. 228.07
lakh in 1983 during the auditing of
the accounts of Bharat Coking Coal
Limited; and

(b) if so, action taken by Government
for incurring such a huge wasteful ex-
penditure ?

THE MINISTER OF STEEL.
MINES AND COAL : (SHRI VASANT
SATHE) : (a) and (b). The information
is being coliect:d and will be laid on
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the Table of the House.
[ Eng'ish]

Opening of New Branches of Banks
in Midnapur District

1533, SHRIMATI GEETA
MUKHERJER : Will the Minister of
FINANCE be pleascd to state :

(a) the number of licences issued by
ths Reserve Bank of India for opening
new branches by different nationalised
banks form the midde of 1983 to
February, 1985 in Midnapur District,
West Bengal, bank-wisc figures thereof;

(b) the number of new branches
actually opened during this period;

(¢) whether any bank has surrend-
ered any of thesc licences, and

(d) ifso, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). Available information relating to
the number of authorisations/ licences
issued to the Public Sector Banks from
April 1983 to February 1985 for open-
ing branches at rural/ semi-urban cen-
tres in Midnapore District, West Bengal
and the number of branches opened by

them till the end of December 1984 is
sot out below ;

Name of the
Public Sector

Number of authorisa-
tions/licences issued for

Of which the number of
authorisations/licences

Bank Rural/Semi-Urban utilised till the end of

Centres December 1984 for
_ opening branches

3 1 2 3

Stale Bank of India 24 6

United Bank of India 25 1

United Commercial Bank 39 —_

Bank of India 7
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1 2 3

N ¢w Bank of Irdia 2 1

Allahabad Bank 14 4

Canara Bank ' 3 —

Punjab National Bank 19 6

Indian Bank 3 —_—

Central Bank of India 8 —

Indian Overseas Bank 3 -

(¢) and (d). Reserve Bank of India
have received a request from the Indian
Overseas Bank for su rendering one
centre Hijla out of the three centres
allotted to it, for want of basic in-
frastructural facilities.

Excise Duty Evasion by Leading
Cigarette Manufacturing

Companies
1534. SHRIMATI GEETA
MUKHERIJEE : Will thc Minister of

FINANCE be pleased to state :

(a) whether some leading cigarette
manufacturing companies have been re-
cently found involved in avasion of
Central excise duty to the tune of
several crores of rupees; and.

(b) if so, the details of these com-
panies, the amount involved and the
action taken or proposed to be taken
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :(a) and
(b). A show cause notice dated 2-3-1985
has been issued to M/s. National
Tobacco Company Ltd., Calcutta under
the provisons of Central Excise law
demanding excise duty of aboutRs.4.08
crores alieged to have been avaded by
mis-deciaration of the sale price of
cigarettes.

Steps taken to improve Performances of
Public Sector Steel Plants

1535. SHRI BRAJA MOHAN
MOHANTY : Will the Minister of
STEEL, MINES AND COAL be
pleased to statec :

(a) the steps Government have
taken to improve the pcrformances of
public sector steel plants to make
them more economically viable and
competitive;

(b) the details of the steps taken to
bring the technology of steel production
at par with other advanced countries of
the world;

(c) whether any proposal for
importing techonlogy in this sector is
being worked out; and.

(d) if so, the detatils thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF STEEL (SHR1
K. NATWAR SINGH): (a) and (b)
Following steps have becn taken to ime

prove performance of Public Sector
Steel Plants in the country :

(i) Increased Prodoction:  Pro-
duction in the public sector
intcgrated steel plants of SAIL
(including IISCO) is planned to
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be increased from the estimated
5.28 million tonnes in 1984-85
to 5.92 million tonnes in
1985-8 5.

(1i) By diversification the production.
of special critical items which
were being imported in earlier
years has been mcreased substan-
tialy,

(iii) Plant level cost control com-
mit'ees have becn set up to meet
regularly and achizve reduction
in costs.

(iv) Strict control on inventorics of
raw materials, stores and spares,
iiprocess mater ials etc. There
was a reduction of Rs 23 crores
in the inventory of stores and
sparcs during the pcriod April-
December, 1984. °

(v) Special cfforts to adhere to
technological regimes in process
and equipmept operation and to
techno-economic norms of effi-
ciency despite deterioration in
the quality of raw materials.

(vi) Creation of awareness of the
. need for improving productivity
by inter-action between all

categories of personnel en;g\loyed
through scminars, workshops

- lp;c and regular discussion on

bow to improve productivity

with trade unions at plant level
and at corporate level; A+~

(vii) Bfforts are also being made to
_ensure adequate inputs of the
right qualities. Captive power

T generation will be moximivged.

o

- =
1

{._
-y

: (vi.ii)'Tcéhdblogical Developments.

Research and- development efforis are
being intensified to overcome the pro-
blems faced by the stcel plants through
the elimination of process constraints,
reductian in costs {(such as in energy and
imptovement .in_ technological regimes
and inuices), improvement in yield and
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development of high value steel items.
69 projects were taken up in 1982-83
and another 55 in 1983-84. Joint
groups of R&D scientists and operating
technolugists in the plants have been
formed in each plant and the adoption
of technolegical innovation have been
speeded up. Improved maintenance
techniqu~s are being introduced to im-
prove the performance of each unit.

The performance of every unit in each
steel plant has been reviewed by a group
comprising scicntists and technologists
of Rescarch & Development Centre of
SAIL, dJdes'gn exports of MECON,
operating technologists of the steel
plants and other experts (such as from
BHPV and BHEL) to pinpoint the defi-
cicnces, formulate schemes to rectify
these and improve the performamance.
Similar groups have formulated the
most cost effective schemes of techo-
logical upgradation of each stecl plant
(suffering from obsolescence in a large
number of areas leading to high costs)
and these are under examination for
investment approval.

Proposals for technological upgra-
dation of Durgapur Stee! Plant, Rourkela
Steel Plant and IISCO, are at various
stages of active consideration of

Government.
ot

Bhilai Steel Plant & Bokaro Steel Plant

Schemes arc under preparation for
technological upgradation and removal
of bottlenecks in respect of Bokaro
Steel Plant and Bhilai Steel Plant

L3
-

(c) and (d). The technologies which
might become necessary to impcrt for
technological upgradation of the plants
are ;—

(i) Selective crushing of coal for

‘coke even plants at DSP, RSP
and 1ISCO, Burnpur. '

+ (ii) Stamp charging (Samples have
been sent to West Germany to
ccertain suitability of Indian
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Coals) at Rourkela Steel Plant.

(iii) Anhydrous liquid ammonia by
Phosam Process at Rourkela
Stecl Plant.

(iv) Sinter technology improvcment
at DSP, RSP and IISCO,
Burrpur. :

(v) Gas probes and pressure tapping
at different level of blast furnace
at Rourkela Steel Plant.

(vi) Coal dust injection at Rourkela
Steel Plant.

(vii) Cest House Slag Granulation at
Durgapur Steel Plant.

(viii) KORF pracess at Roarkcla Stecl
Plant.

(ix) Vacuum refining facility at
Durgapur Steel Plant.

Decisions on technologies to be im-
ported would depend upon the final
approvals of schemes for the Seventh
Plan.

Negatiations arc bzing carried out to
enter into tcchnology transfer of KR
and INRED iron-making process.

Drop in Foreign Exchange

1536. SHRI THAMPAN THOMAS :
Will the Minister of FINANCE bz
pleased to state :

(%1

(a) whether there is a drop in t'orelgn *

exchange reservcs during the past two
mor#hs (January and February, 1985);

(b) if so, the detai's thereof as com-
"pared to the yecars 1977-78 and
1978-79;

(c) whether the foreign exchenge
earnings of the country have declincd;

(d) if so, to what extent; and

(¢) the present foreign
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earnings by various sources?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
foreign exchange reserves (excluding
Gold and Special Drawing Rights) as
on 31st December, 1984, 31st January
tnd 28th Fcebruary, 1985 were as indi-
catcd below:

(Rs. crores)

31-12.1984 6250.29
31-1.1985 6014.47
28-2-1985 6245.58

T— - —

(b) The comparative positions during
1977-78 and 1978-79 was as follows:

(Rs. crores)

31st December  3998.29 4890.35
31st January 3959.31 5081,71
28th February 4103.11 5094.74

exchange -

(c) to (e). The amount of net foreign
exchange earnings from all external
transactions is reflected in the levels and
variations in the country’s forcign ex-
change reserves. There has been an
increase of Rs. 1117.G6 crores in the
foreign exchange reserves in the current
year upto 22nd March, 1985. It is not
fcasible to make an cstimate of the
forcign exchange earnings from different
sources.

Pending Income Tax Arrear Cases

1537. SHRI THAMPAN THOMAS :
Will the Minister of FINANCE be
pieased to state :

(a) the number of cases pending
for recovery of Income-tax arcears in
different courts in the country during
198 4;

(b) the number of cases decided and
the amount recovered during 1984; and
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(c) the particulars of those cases in
which arrears were more than Rs. five
lakhs?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Complete information about recovery of
Income-tax arrears pending in different

courts of the country is not available.

However, the requisite information in
respcct of cases, whore the income-tax
demands exceeded Rs. 10 lakhs as on
1-1-1984, is as under : :

8 8 cases were pending for recavery of -

income-tax arrears in different courts of
the country as on 1-1-1984. Out of
them, 17 cases were decided and the
amouat recovercd/ccduced is Rs. 4.55
crores. The particulars of such cascs in
which income-tax demands excecded Rs.
10 lakhs are given below
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iSl. No. Name of Assessce

—— ——

1. Indian Hotel Co. Limitcd

2. Raymond Woollen Mills

3. Jagatjit Industrics Ltd.

4. Sat Narain Agearwal

5. Ashoka Marketing

6. Century Enka Limited

7. Raja Baldcedar Birla Somtatikesh
8. Kesoram Industries

9. Chevram Chemicals (C) USA
10. International (Chemicals &

Minerals) '

1. Gemini Distilleries (P) Ltd.

12. Suri & Nayar Limited
13. M.Ramanamma (Smt)

14, Rafuilla & Bros.

15. Perilovanpati Hindu Nadar
16. Birla Jute Mfg. Co. Limited
17. J K. Birla.

Coal Mining by States

1539. SHRI SATYENDRA
NARAYAN SINHA : Will the Minister
of STEEI, MINES AND COAL be
picased to state :

Al

ertten Answer s lfiﬁ

(a) whethe. States have been allowed
to take up coal mining cither on their
own or in the joint sector;

(b) if so, the state which havc been
given the licences ; and

(c) the names of States and the names
of mines for which they have been given
licerces to cxploit ?

THE MINISTER OF STEEL, MINES
AND COAL: (SHRI VASANT
SAHHE): (a) to (c). In 1979, it was
decided that while cortinuing the existing
policy of the Central Government carry-
ing out coal mining operations in the
country by its own undcrtakings, the
State Governments might also be allowed
to carry out coal-mining opecrations in
isolated small pockets cubject to the
following conditions :

(i) the State Gov.anment undertak-
ings operating the mines directly
and not through contractors;

(ii) the mining operations being
confined to non-coking coal;

(iii) the coal mining operations
being subject to thc provisions
of the Various mining and othcr
laws on the subject;

(iv) the sale of coal being in accor-
danece with the giade-wise prices
notified by the Central Govern-
ment from time to time;

(v) the mining operation being
confined to open-cast opurations
only, and o

(vi) Coal India Limited, issuing a ‘no
objection’ certificate stating that
it has no plans for opsrating the
concenrncd area in the near
future.

The isolated small pockets, are thosc
which are away from the main coalfields
and have limited known reserves which
arc not sufficient for scicntifie ard
ecconomic development in a coordinated
and integrated manncr and the coal
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produced from such arcas would be
utilised for local consumption without
transportation by Railways.

In the light of these guidelincs, the
Siate Governments of Assam and West
Bengal approached the Central Govern-
ment for grant of mining lcases in
favour of their State Undertakings for
exploitation of coal in isolatcd pockets.
The Gevernment have conveycd their
approval to the Governments of Assam
and west Bengal to the grant of mining
leases for coal in isolited small pocket,
for a period of two years, in Garampani
Area of N.C. Hills in favour of Assam.
Minerals D:velopment Corporation and
in Bagrakote and Dalinkote arcus in
Darjeeling District of State of W st
Bergal in favour of West Bengal Miner-
als Development and Trading Corpora-
tion Limited respcctively, under section
5(2) (a) of Minerals (Rcgulation
Development) Act, 1957 . subjcct to
the conditions mentioned abave.

Computerisation of Banking Operations

1510. SHRI SATYENDRA
NARAY AN SINHA : Will the Minister
of FINANCE be pleased te state :

(a) whcther a programme for
computcrisation of banking operations
has been drawn up; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHNA POOJARY): (a) and
(b). Reserve Bank of India had constit-
uted in July 1983, a Committee under
the Chairmanship of Dr. C. Ranga-
rajan, Decputy Governor to look into
the question of computerisation and
mechanisation in banks. The
Committce, has suggested a phased
programme of computerisation/mechani-
sation in banks It has recomended
mechanisation/computerisation at all
the three levels numely, branch level the
Zonal/Rogional level and the Head
Office level. Though the Conmittee has
recommended  mechanisation/compute~
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risation in two phuascs over a pecriod of
five years, Government have requcsted
the Rcserve Bink of India to consider
implementing the programme within two
to three years. Reserve Bank of India
has set up a Standing Committce under
the Chairmanship of Dr. C. Ranga-
rajan, D:puty Governor, Recserve
Bink of India to monitor the implemen«
tation of the progromme of compute risa-
tion and mechanisation by banks.

Floating of D:bentures by Ccmpanies

1542. SHRI VIRDHlI CHANDER
JAIN : Wiil the Minister of FINANCE
b: blcased to state

(a) whether a few companics which
had floated dcbznturcs issues in  August=~
Saptember, 1984, have since then
collected the allotment money without
issuing Dcbenture Certificates or paying
the irtercst ;

(b) if so, the names of such
companies; and

(¢) the action Government propose
to takc 1in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
During the pcriod Augu.t-September,
1984, only. two compeniss Viz., M|s.
Roche Products Ltd. Bombay and M/s.
The Raymond woollen Ltd., Boumbay,
had issued debentures to the public
through prospectus. As per the
infomation available with the Stock
Exchenge, Bombay, these companics have
still not issued debenture certificates of
Registration of Mortgages/Charges from
the Registrar of Companies have
not so far been received by the
companies, These companies have,
however, issued Letters of Allotment
which are transfarable and parmitted for
trading in Stock Exchanges. Interest in
the case of dcbeniurcs issued by Mjs.
Roche Products Ltd., which fell due on
24-2-1985 for the first six months, has
been paid by the company. In the case
of M/s. Raymond woollen Mills Ltd..
interest payment for the first six months
is due only on 1-4.1985,
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Alleged Irregularities In Loans by
Nationalised Banks

1543. SHRI DHARAM PAL SINGH
MALIK : Will the Minister of FINANCE
be pleased to state :

{a) whethzr there have been serious
irregularites in advancing bank loans by
branches of nationaliscd banks and Stute
subsidiaries amounting to millions of
rupees during the last three years;

~(b) if so, the number of such cases

where irregularity of more then rupee
one lakh has becen detected during the
same period in cach bank;

(c) whether many amount of loan
bhad to be written off and - if so, the
details thereof; and

(d) the action Government have
taken to avoid such recurrences ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) The Reserve Bank of India has
reported that durirg the course of its
inspections of the banks, it docs come
across cases of serious irregularities in
some of the loan accounts of th: banks.
However, since irrcgularities in the
accounts occur in the normal course of
business also, and as all irregular
accounts are not doubtful of recovery, no
separate material on such accounts is
kept. However, appropriate follow-up
measures are initiated by the RBI and
the concerned banks to rectify the
dcfects.

(c) According to the forms of balance
sheet and drofit and loss aceount pres-
cribed under Banking Regulation Act
1949, banks are given statutory protec-
tion against disclosure of the quantum
or particulais of bad ard doubtful debts
for which provision has been made to
the satisfaction of their auditors. In
view of this, information in this regard
cannot be divulged.

(d) The Reserve Bank of India has
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issued instruction to banks to review the
systems and procedures in vogue in
regard to the management of advances
portfolio and control over advances on
the basis of certain irregularities and
deficiencies which have come to its
notice in regard to sanction of or
supervision over advances. Recently it
has instructed banks to review larger
advances, to look into large probiem
advances and has impressed upon the
banks that it is the responsibility of the
top executives ta constantly review the
position of larger advances and exposure
to borrower groups and keep themselves
apprised of the dcvelopments in regard
to larger advances. It has alsoem-
phasssed that the Exccutive Dircctors/
Chairmen of the Banks are morally
and construclively responsible for effec-
tive supervision and monitoring of larger
advanccs.

Ban on the purchase of Hindustan Contessa
Cars by Government Department and
Pablic Sector Undertakings

1544. SHRI DHARAM PAL SINGH
MALIK : Will the Minister of FINANCE
be pleased to state

(a) whether Government have put a
ban on the purchase of Hindustan
Contcssa cars by Government Depa:t-
ments and Public Sector Undertakings;

(b) whether inspite of Government’s
orders, some Departments of GQovern-
ment and Public Sector Undertakings
have purchased those cars;

(c) if so, the names of such Depart-
ments/Undertakings which have
purchased Contessa cars during 1983
and 1984 ; and

(d) the
thereto ?

reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI!
JANARDHANA POOJARY): (a) Yes,
Sir,

(b) and (c). Orders in this regard were
issued by Government on' §9-4-84 for
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Government Departments and bn 7-6-84
for public sector snterprises. Therefore,
the question of purchase of Contessa
cars in 1983 in violation of ban orders
does not arise. Information in respect
of the year 1984 is being collected
from various authorities and will be
laid on the Table of the House as soon
as received.

(d) Doecs not arise in view of (b) and
(c) above.

Collieries lying closed

1545. SHRI DHARAM PAL SINGH
MALIK : Will the Minister of STEEL,
MINES AND COAL be pleased to
gtate :

(a) whether it has come to the notice
of Government that a number of collie~
ries have been lying closcd in various
states ;

(b) the number of
lying closed;

such collieries

(c) since when these are lying closed;
and 7

(d) the arrangements being made by
Government for their working at. par
with the textile mills in the country so
as to provide employment to the back-
ward labour ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASAST SATHE) :
(a) to (d). The information is being
coliected and will be Jaid on the Table of
the House.

CHAITRA 8, 1907 (SAKA)

Written Answers 194

Export of Tobacco by Tobacco
Producing States

1546. SHRI AMARSINH RATHAWA :
will the Minister of COMMERCE AND
SUPPLY be pleased to state :

(a) the names of the States which are
producing tobacco;

(b) the quantity and the value of
tobacco exported from each tobacco
producing State, annually; '

(c) the agency through which this
export is becing and the names of the
countries which are importing Indian
tobacco;

(d) whether there was a complaint
from certain countrijes in regard to sub-
standard tobacco being exported from
India;

(e) whether any responsibility haa
been fixed in this regard; and

(f) the steps taken to maintain the
standard for exporting tobacco ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRIP. A. SANGMA) : (a)
Andhra Pradesh, Assam, Bihar, Gujarat,
Karnataka, Maharashtra, Orissa,
Tamilnadu, Uttar Pradesh and West
Bengal are the States producing tobacco.

(b) The quantity and value of
unmapufactured tobacco exported during
1983-84, Slate-wise are as under

State Qty* Value™
in tonnes in Rs./lakhs
Andhra Pradesh 78366 17005.97
& Karnataka
Gujarat 11570 1091.33
West Bengal 49 1.93
89985 18105.23

*Provisional
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(c) Exporters registered with Tobacco
Board are allowed to expo:t tobacco.
USSR, UK, Saudi Arabia, Yemen
and Egypt are the major importers of
Indian tobacco.

(d) and (e). There were complaints
from China in regard to supply of sub-
standard tobacco by Irdia. Show cause
Notices were issued by the Directorate
of Marketing and Inspection on the
packers and grading of tobacco under
Agmark by these packers who also
suspended. The matter is pending sicce
some of thc parties obtained stay orders
from the High Court.

Disciplinary procecdings against the
cancerned Officers are being initiated.

. (f) Grading and Muarking of tobacco
before export under Agmark is carfied
out on compulsory basis in order to
ensure that good quality of tobacco is
exported. Quality Control measures
are being strictly enforced by the
l?irectorate of Marketing and Inspection
on exports of tobacco.

Break-out of Blast Furnance of Bokaro
Steel Plant

1547. SHRI D. P. JADEJA : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether blast furnace number
four of Bokaro Steel Plant had a break-
out last year causing great loss to the
Plant;

(b) whether  any enquiry  was
- conducted to look into the reasons for
the break-out of this blast furnace;

(c) if so, the reasons for the break-
out of thif blast furnace; aad

(d) whether any responsibility was |

fixed in this case?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : (a) Yes, Sir.
There was a break-out in blast furnace
No.4 on September 11, 1984. This
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had caused a production loss of about
32,000 tonnes of hot metal.

(b) Yes, Sir. SAIL had set up an
enquiry committee of five experts, one
of whom was the Chief Soviet Expert
(Specialist in Blast Furnaces).

«¢) The enquiry committee came to
the conclusion that air got in contact
with the outer surface of the carbon
blocks (which are in direct cantact with
the hot met21) and croded the outer
surface of these carbon blocks, thereby
causing the break-out of hot metal.

(®) The enquiry committee could not

pin point responsibility on any in-
dividual.
[ Translation ]

Advancing of Loans to Educated
Unemployed in Surat

1548. SHRI C.D. GAMIT : Will

the Minister of FINANCE be pleased
to state :

(a) the number of cases referred
by District Industry Centre, Surat during
1983-84 and upto February, 1985 to
each nationalised bank for advancing
loans to educated unemployed persons
under Self-Employment Scheme;

(b) whether grant of loans in the
cases referred by District Industry Centre
is either delayed or refused by branch
managers of the banks ;

(¢) if so, whether his Ministry
have issued/propose to issue any instruc-
tions to banks for giving them loans
without any difficulty; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOQOJARY) :
(@) to (d). Under the monitering
system prescribed for the Scheme for
providing Sclf-Emyloyment Unemployed
Youth district-wise data pertaining to
each bank is not readily available: How-
ever, as per the information available,
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as against the target of 11,200 benefi-
ciarics under the scheme for the year
1983-84, the number of cases recomen-
ded by the District Industries Centres in
the State of Gujarat, were 19585; out
of which 10497 applications amounting
to Rs.
by banks. For the year 1984-85 as per
reports indicating the progress of the Self-
Employment Scheme upto 15-2-85, 9058
applications were received by the
District Industries Centres in the State
of Gujarat, of which 3392 applications
amounting to Rs. 620,40 lakhs have
been accorded sanctions by banks.

The banks have been  advised to
dispose of every application within a
period of 14 days of their receipt in
the branch. The banks have also bzen
advised by Reserve Bank of India, to
gear up their machinerv to ensure that
the targets set for thzm in each district
are achieved by them within the stipul-
ated period. The RBI has also advised
its Regional Offices to follow up the
matter with the banks.

Loans Advanced to Weaker Section by
Buhari and Bajipura Branches of
Dena Bank

1549. SHRI C. D. GAMIT:
Will the Minister of FINANCE be
pleased to state :

(a) the amount of loans advanced
by Buhari and Bajipura branches of
Dena Bank in Surat district in Qujarat
to small and marg'nal farmers,
agricultural labourers, rural artisans,
educated unemployed persons, Scheduled
Castes and Scheduled Tribes during the
last three ycars, year-wise ;

{b) whether people of these cate-
gories have to fice great difficulty in
getting loans from both the bank
branches ;

(c) the rcasons why the loan
applications are rejected without assig-

ning any reasons ;

(d) whether his Ministry propose to
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issue any instructions in this matter ;
and

(e) if so, the details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) to (e)
The centralised data collection system
of banks does not yield brach-wise and
category-wise information in the manner
desired. The total priority sector
advances of public sector banks, in
Gujarat were Rs. 963,39 crores as
at the end of D:cember 1983. The
banks have also been directed to
provide atleast 10%  of  their
outstanding advances to weaker sections.
While rejecting loan applications banks
indicate reasons and instructions to this
effect have already been issued to them.
As and when specific grievances are
brought to the notice of Reserve Bank
or the Government, these are enquired

_into for appropriate remedial action.

Income Tax Raids in Gujarat

1550. SHRI C. D. GAMIT : Wili
the Minister of FINANCE be pleased
to state :

(a) the number of income tax raids
conducted in Gujarat during the period
from January to February, 1985 and the
particulars of persons whose premises
were raided and the places where such
raids were coaductcd; : L

(b) the amount of uiaccounted money
unearthed in cach case; and

(c} the details of the penal action

taken against the persons arrested in

this connection ?
1

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)and"
(b). During January and February 1985,
Income-tax Department conducted 125
searches in Gujarat and seized prima-
facie unaccounted assets valued at Rs.
58.87 lakhs approximately.
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Having regard to large number of
searches, it is not practicable to give
particulars of all the searches. How-
ever, if the Hon'ble Member desires to
have information about a particular
caselsearch, the same can be furnished.

(c) There is no provision of arrest=
ing a person in course of scarches under
Income-tax Act. However, penal action,
including launching of prosecution is
considercd in appropriate cases on the
basis of evidence available on conclusion
of investigation.

[ English]

Modernisation of Textile Units

1551. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of COM-
MERCE AND SUPPLY be pleased to
state :

(a) the proposal or plans to further
modernise and refinance with diversifi-
cation programme of textile units in the
country;

(b) whcether Government will take
special programme to save and revive
the units of Gujarat and West Bengal;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) : (a)
Government policy permits replace-
ment of old and obsolatc looms and
spindles by modern and sophisticated
ones. The soft Loan Scheme of Indus-
trial Development Bank of India is
available to the textile iadustry for
moderanisation. Certain items of modern
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and sophisticated textile machinery, not
indigenously manufactured are allowed
for import under OGL.

(b) arnd (¢). Government have cons-
tituted a group of Officers to go into
the problems of closed/sick textile units
in Gujarat with a view to preparing
rchabilitation packages in respect of
those units which are capable of beiag
revived. On the basis of recommenda®
tions of the Group, rehabilitation
packages have been worked out in res-
pect of some of the mills. A group of
Officers has also been constituted to
look into the problems of closed units
throughout the country, inciuding West
Bengal.

Stabilisation of Wholesale Prices

1552. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) the behaviour of prices (whole"
sale) month-wise during the last two
years;

(b) whether the prices can be said
to have stabilised over this period;

(c) whether the benefit of the stabi-
lity in prices is being enjoyed by the
retailers/consumers; and

(d) if not, the steps being taken to
see that the benefit percolates to the
bottom ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
requisite data on the movement of
Wholesale Price Index (WPI) are given
below :

Wholesale Price Index (base 1970-71=100)

. Month (Average of Weeks)

1983-84

o 1984-85
1 ) ) 2 3
April 300,13 323.4
May 307.4 327.5

L]
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1 2 3
 June 309.3 334.6
July 312.9 342.7
August 317.7 | 346.0
September 319.1 342.2
October 318.9 342.6
November 319.3 340.8
December 318.7 337.3
January 3227 338.8
February 323.2
March 322.9

Figures from February 1984 are provisional.

(b) and (c). It may be observed that
there has been a significant improve-
ment in the price situation during the
current firancial year. The rate of in-
flation in-terms of WPI has come down
to 4.9 per cent in 1984-85 upto January
1985, from 9.3 per ceant in the corres-
ponding period last year. The decelera-
tion in wholesale prices is also getting
reflected at the consumer Jlevel with
the All India Consumer Price Index
for Industrial Workers (bage 1960=
100) registering an increase of only 5.4
per cent in 1984-85 compared with
12.2 per cent in the same period last

year.
(d) Does not arise.

Discovery of Gold in Hilly Regions
- of Country

MINES AND COAL be pleased to
state :

(a) whether Geological Survey of
India has found traces of gold in the
hilly regions of the country;

(b) if so, the details of the areas
where this has been found; and

(¢) whether the find gives any indi-
cation of deposits which can be
exploited on commercial lines ?

THE MINISTER OF “STBBL, MINES
AND COAL (SHRI VASANT SATHE)
(a) Yes, Sir.

(b) Incidence of placer gold has
been reported in the following places
of Uttar Pradesh, Himachal Pradesh,

1553. SHRI BALASAHEB VIKHE Punjab, Haryana and Jammu and
PATIL : Will the Minister of STEEL, Kashmir
— State . Location
1 2

Jammu & Kashmir

Himachal Pradesh

Dinga, Amb Nadi and Kethera areas of Jammu,

From stream sediments of Markanda, Somb, Data
and of the Yamuna.

Gold values have also been

found near Trilokpur is Sirmur District.
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(D (2
Punjab In the sediment's of Patiali Rao and Jaintia Rao
rivers in Ropar district,
Haryana Near Ujjalki Majri village, Ambala district.

Uttar Pradesh

Between Ramnagar on the West and Ranib gh on
the BEast and in the Kosi River Sediment of
Nanitul District. Sediments of Ramgar and its
tributaries, Sone Nadi in Pauri Garhwal and
Dechradun district have also shown some gold
values.

(¢) The traces of go'd so far found
are not economically significant. How-
ever investigations are continuing.

Standardisation of Wages and other
Service Conditions in Public
Sector

1554. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be plcased to state :

(a) whether Govcrnment are aware
that there is a chaotic situation prevail-
ing in the public sector as regards wages
and other scrvice conditions; and

(b) if so, whether Government have
given any thought to standardise wages
and other service conditions in the
public sector in the group of munufac.
turing, mining, banking other financial
institutions, trading service organisations
and taken over sick units ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). No, Sir. The Government does
not consider that chaotic situation
prevails in the Public Scctor Enterprises,
as regards wages and service conditions.
The wages and other service conditions
are governed by wage agreements
negotiated between the managements
and the unions.

New Marketing Scheme of Unit
Trust of India

1§5¢. PROF. RAMAKRISHNA

MORE : Will the Minister of
FINANCE be pleased to state :

(a) whether the Unit Trust of India
has started a new Marketing Scheme to

promote sales of its units in rural areas;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir. The Unit Trust of India (UTI) has
recently initiated a new marketing
strategy to promote sales of its units
in rural and semiuiban areas.

(b) The details of the new marketing
strategy relate to introduction of a
Project for Prcmotion of Sale of Units
in Rural Aceas (PURA, by licking up
with the rural marketing outlets of some
companies for spieading the message of
units in the semi-urban and rural areas,
identification of all arcas of the country
except the 221 cities with more than 1
lakh population as scmi-urban and rural
areas, higher incentive commissicn to
agents for convassing business from
such areas, appointment of more agents

"and Chief Representatives in such areas,

and adoption of imaginative publicity
programme to create awareness about
various unit schemes of the UTI in such
areas.

Wanchoo Committee Report on
Black Money

1556. SHRI RAM SWARUP RAM :
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Will the Minister of FINANCE be
pleased to state :

(a) whether the suggestions made in
the Wanchoo Committee Report on
black money have been implemented;

(b) if so, the extent of success achie-
ved so far; and

(¢) whether there is any necd of
appointing another Committee to give
recommerdations in thc matter?

- THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) Most
of the main recommendations of the
Direct Taxes Enquiry Committee
(Wanchoo Committee) relating to blzck
money have been implemented.

(b) The. 1egislative amendments carried
out have led to better performance in
search and seizure operations and also
in generally improving the effectiveness
of the implementation of tax laws rela-
ting to concealment of income.

(¢) It is not considered necessary to
appoint another Committee now to give
recommerdations in the matter.

Estimated Cost of Visakhaptnam
Steel Piant

1557. SHRI RAM SWARUP RAM :
Will the Minister of STEEL, MINES
AND COAIl. be plaased to state :

(a) whether the Visakhapatnam Steel
Plant originally estimated td cost
RS. 2,500 crores is now estimated to
cost Rs. 8,000 crores at 1984 price;

(b) the reasons for delay in the comp-
letion of the project; and

(c) the percentage of cost escalation
per annum? :

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI
K. NATWAR SINGH) : (a) The ori-
ginal estimated cost for the Visakha-
patnam Steel Plant was Rs. 2256 crores
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(first quarter 1979 prices). The cost
estimates of the projcct were revised to
Rs. 3897.28 crores (fourth quarter
1981 prices) and this was approved by
Government in 1982. The revised esti-
mates of capital cost for the project
takir g into account the revised schedule
as well as the price escalation sirce
the fourth quarter of 1981, has not
yet been finalised.

(b) The main reasons for the delay
are : slippages in some item®such as the
erection of structures and equipment
leading to mis-matches in implementa-
tion and constraint of resmurces.

(c) Cost escalation has been 21.5%
per annum between first quarter 1979
and fourth quarter 1981 due to price
cscalation, statutory levies increase,
changes in scopc of work ete.

DPhankuni Project of Coal India Ltd.

1558. SHRI  SANAT KUMAR
MANDAL : Will the Minister of
STEEL, MINES AND COAL be pleased
to state !

(a) whether Government have deci-
ded about the fate of the gas from Coal
India Limitcd’s Dhankuni project which
will be available from 1986 as to whe-
ther it should be used as town gas for
domestic and industrial consumers or for
some other purpose;

(b) whether the Government of West
Bengal has been negotiating with the
Coal Irdia Limited in this matter; and

(©) if so, the steps beirg taken to sort
out the problein over use of Dhankuni
gas ?°

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to (c). Asper approved feasibility
report of the Dankuni Project Coal
India Limited will sell gas to the West
Bengal Goverrment through the gos
distribution net work of (he State
Government. The requirement of this
gas in the domestic and industrial sec-
tors has beon assessed by them. As jt
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stands, at present, there is no change in
regerd to the utilisation of town gas for
domestic ard industrial use. The State
Goverrment had agrecd to a gas price
on the basis of certain escalation for-
mula. However they have recently
rzised the issue of high price of gas
arising out of increase in coal price,
power cost, chemical ard labour costs.
The matter has been discussed in a
meeting held on 22-1-85 which was also
attended by the representatives of State
Government. It has been agreed in the
meeting that CIL ard State Govern-
ment will negctiate for arriving at a
price, which should hold good for a
per.od of 2 years from December, 19t6.

[Translation)]

Meetings of Hindi Advisory Committee
on Ministry of Steel Mines and Coal

1560. SHRI KRISHAN PRATAP

SINGH : Will the Minister OF STEEL, -

MINES AND COAL bec pleased to
state :

(a) the number of meetings of the
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Hindi Advisory Committee of his
Ministry held during 1984;

(b) the resolutions adopted in these
meetings; and

(c) the details of the action taken to
implement them ? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI
K. NATWAR SINGH): (a) In 1984
two meetings of Hindi Advisory Com-
mittee of Ministry of Steel & Mines
were held on 27-1-84 and 28-7-84
respectively. In the Department of
Coal, recently attached to Ministry of _
Steel & Mines, no meeting of Hindi
Advisory Committee was held in 1984.
In 1984, Department of Coal was
attached to the Ministry of Energy.

(b) & (c). Information in respect of
important decisions taken in the mee-
tings of Hindi Advisory Committee of
Ministry of Steel and Mines held on
27-1-84 and 28-7-84 is given in the
attached statement. As regards Depart=
ment of Coal, the {nformatioh is ‘nil’,

Statement

S. No. Suggestions/Decisions

Action taken

(1) (2)

————

(3)

(i) It shculd be eusured that
the implementation of the
appeal issued by the
Minister (S & M) for th:
progressive use of Hindi is
strictly followed by all
Undertakings/Offices under
the administrative coatrol
of the Ministry.

(i) Two Undertakings (HCL
and SAIL) ar¢ not giving

The appeal issued by Minister is being
strictly enforced by the Ministry of
Steel and Mines in its Undertakings/
Offices. Undertakings have ¢irculated this
appeal to all their officers/employees for
compliance. For effective implementation
it was decided in the Official Language

~ Implementation Committeo that all letters

received in Hindi should be replied to in
Hindi. The appeal has been published
in the House Magazines of some of the
Companies. Similarly Chairman, SAIL
has also issued an appeal to the em-
ployees of SAIL. Appeal is showing
positive results,

In the Department of Mines about 52%
original letters are sent in Hindi and
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(D

(2)

3

(iii)

reply in Hindi of the
letters received in Hindi.
Hindi should be used in
originating correspondence
and implementation of Sec-
tion 3(3) should be ensured.

Keeping in view the econo-
my drive, all units may be
advised to get all the con-
demned Roman Typewriters
converted inty Devnagri
Typewrite:s.

(iv) Action may be taken to fill

(v) Seminar on

(vi)

up vacant posts/creation
of posts connected with
Hindi work in the Offices/
Undertakings under the
administrative control of
the Ministry and the
vacant posts should be
filled up at the earliest.

Official
Language may be organised
in the Undertakings under
the Department of Steel.

The Ministry should start
2 pro ramme for awarding

Section 3(3) is being fully implemented.
From 1-1-84 all letters received in Hindi
are being replied so in Hindi in
Hindustan Copper Ltd. etc. Regarding
position in SAIL, a d.o. letter was sent
to Chairman for reviewing the discre-
pancics found in the imp!cmentation of
Official Language Act/Rules in the
Corporate Office/its units, The position
has shown improvement in the use of
Hindi. Position will further improve
with the appointment of Hindi Staff in
various units of SAIL.

All the Undertakings have noted the
suggestion and they have sufficient Hindi
Typewriters for the present needs. Some
Undertakings have started the work of
getting the key boards of condemncd
Roman typewriters converted into
Hindi.

Due to transfers/promotions etc. sOme
posts are vacant in some offices of
Central Marketing Organisation (SAIL).
The reason of vacant posts in some
offices is the non-availability of qualified
candidates in the local employment offices
and the difficulties in getting ‘No
Objection Certificate, from the employ-
ment offices. However SAIL Head-
quarters is continuing its efforts in filling
the posts. Othor Undertakings wunder
the administrative conirol of the Depart-
ment of Steel have informed that they
have initiated the action for filling the
vacant posts and some posts have been
filled up,

Some Undertakings (SAIL, NMDC) are
organising such seminars once in a year
on regular basis. In 1984 MECON and
Official Language Dcpartment jointly
organised a seminar on the subject of
‘Occupational Hindi’ which was a success-
ful effort. Other Undertakings under
administrative control of the Department
of Steel have assurcd to organise Official
Language Seminars on their Foundation
Days'.

As far as Department of Steel is con-
cerned, the functions for awarding of
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(1)

(2)

(3) o

(vii) Chairman

(viii)

" (ix)

of Shields to its Under-
takings for Hindi work.

and Managing
Directors shouid be nomi-
nated as Chairman in the
Official Language Imple-
mentation Committecs of
the Undertakings under the
administrative control of
the Department,

The nomenclature of Hindi
Officers/Translators  should
be changed as ‘Rajbhasha
Adhikari’ & Rajbhasha
Sahayak’.

|

‘Hindi Day’ or ‘Hindi Week’

should be organised in
Ministries/Departments  of
Central Government and
their Undertakings.

Official Language Shield for the year

1983 has already been organised in
September, 1984. As regards Department
of Mines, the matter was discussed in
the Official Language Implementation
Committee of the Department and the
format of the Shield-award is being
prepared.

In some Undertakings under the adminis-
trative control of the Department of
Steel, such as Mangnese Ore India Limi-
ted, Bharat Refractories Limited, Sponge
Iron India Limited, MECON, MSTC and
many subsidiaries of SAIL, Chairman and
Managing Directors of these Under-
takings are the Chairman of the Official
Larguage Implementation Committees
from their inception. Other Urdertakings
have noted the suggestion for compliance.

In all the Undertakings under the adminis-
trative control of Department of Steel,
the nomenclature of Hindi Officers and
Translators have been changed as Raj
Bhasha Adhikari and Raj Bhasha Saha-
yak respectively. As regards Department
of Mines, the designation of Sr. Hindi
Officer of the Department has bcen
changed as Deputy Director. In both
the subordinate Offices of the D:zpart-
ment of Mines, designations of Hindi
Officers are being changed as Assistant
Director. The designation of Hindi
Officers/Translators, working in some
of the Undertaklngs under the adminis~
trative control of the Department of
Mines have been changed as ‘Raj Bhasha
Adhikari/Raj Bhasha Sahayak’. The
matter is under consideration in other
Undertakings under the Department of
Mines.

With a view to create consciousness and
for accelerating the use of Hindi as
Official Language, °‘Hindi Day’ was
organised in Iron aid Steel Control
Organisation, Calcuita. Similarly ‘Hindi
Day’ was also organised in Kudremukh
Iron Ore Company Ltd. and its sub-
sidiary at Mangalore. Sponge Iron
India Ltd., is also organising ‘Hindi
Day’ on the first day of every month.
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(D (2)

(3)

(x) The discrepancyin the pay
scale of Assistant and
Translator  should ' be
removed.

(xi) Member of the Hindi Adyvi-
sory Committee should be
co-opted in the Official
Language Implementation
Committee. '

In this regard the Officlal Language
Department has already sent a propesel
to the 1Vth Pay Commission.

The suggestion of the Committee has
been noted for compliance.

Setting up of Branches of Banks

1561. SHRI SOMNATH RATH:
SHRI VIRDHI CHANDRA
JAIN :

Will the Minister of FINANCE be
pleased to state :
(a) the number of branches of banks

that have been set up in the country,
(State-wise and Union Territory-wise);

(b) whether more number of branches
of banks are proposed to be set up in
1985-86; and .

(c) if 8o, the number of new branches"

of banks proposed to be set up in diffe-
rent States during the next financial

year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c).
According to available information,
there were 46123 branches cf commer-
cial banks functioning in the country at
the end of September 1984. The banks,
in addition, were holding 5992 licences/
authorisations for opening branches in
the country. Statewise and Union
Territorywise details are given in the
statement attached.

The branch licensing policy covering
the period April 1985 to March 1990
has not yet been finalised.

Statement

State-wise|Unlon Territory-wise disiribution of branches of commercilal
banks in India as at the end of September, 1984.

—

Sr. Name of State/
No. Union Territory

No. of branchcs
as on 30.9-84

No. of licences/authorisations
pending with banks as on

30-3-84
(1) (2) (4)
N 1. Andhra Pradesh 3551 318
2. Assam 7317 190
3. Bihar 3283 638
4. Gujarat 2789 276
5. Haryana 1022 3§
6. - Himachal Pradesh 501 41
7. Jammu & Kashmir a41 A/
8. KRarnataka . s 108
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(1) (2) (3) (4)
9. Kerala 2588 115 o
10. Madhya Pradesh 3222 480
11. Maharashtra 4474 534
12. Manipur 51 33
13. Meghalaya 102 ' 22
14. Nagaland 56 11
15. Orissa 1506 207
16. Punjab 1856 78
17. Rajusthan 2195 427
18. Sikkim 19 | —_
19, Tamil Nadu 3673 151
20. Tripura 89 27
21. Uttar Pradesh 5992 1134
22. West Bengal 2749 . 909
23. Andaman & 13 2
Nicobar Islands .
24, Arunachal Prade;h 39 21
25. Chandigarh 99 3
26, Dadrz & Nagar Haveli 6 —_
27. Delhi 993 62
28. Goa, Daman & Diu 258 : 3
29. Lakshadweep 5 —_
30. Mizoram 21 24
~31. Pondicherry 60 2
Total 46123 5992

Increase in Export to North America

and East Europe

(a) whether there has been an appre-

ciable increase in In ia's export to
North America and East Europe;

1562. SHRI SOMNATH RATH :
Will the Minister of COMMERCE AND (b) if so, the specific items of the

SUPPLY be pleased to state ;

¢xport,
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(c) since when exports have been
increased to those countries; and

(@) the detaiis thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND SUPPLY (SHRT P. A.
SANGMA) : (a) Yes, Sir,

(b) to (d). In regard to North
America, India’s exports have shown an
appreciable increase since 1983, espe-
cially to USA. The main items of export
to USA are crude petroleum, textiles,
diamonds, cash.w nuts, engineering
items and leather and leather
products. The main items of export :o
Canada arc gems and jewellery, textiles,
leather and leather products, tea, coffee,
carpets, rugs and marine products.

Ip the case of Bast Europe there has
been marked growth between 1975 and
1984. The main items of export to East
Europe are agricultur..l products, chemi-
cals and allied products, leather and lea-
ther manufactures, textiles, engincering
500ds and ores and minerals.

Licences granted for mining of coke
in Bihar

1563. SHRI YOGESHWAR
PRASAD : Will the Minister of STEEL,
MINES AND COAL be pleased to
statc :

(a) whether licences for mining of
coke have been granted to certain firms
of Bihar during the period January,
1980 to 15 March, 1985;

(b) if so, the names and addresses of
such firms with velidity of licence in
eac case;

(c) whether cerfain firms in private
sector are doing mining of coal without

any appropriate licence;

(d) if so, the names ard addresses of
such firms and the exaot date in each
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case frum which these firms have been
functioning without licence;

“(e) the action Government have taken
or propase to take against firms as in
(c) above to prevent this un'icensed
mining of coke;

(f) whether a proposal to nationalise
the private mining is under consi-
deration of Govercment; and

(g)if so, the criteria of compen-
sation propased to bc given in each case
as in (c) above?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT
SATHE) : (a) to (g). Cokc is not mined
and as such the question of granting
permission to mizc coke does not
arise.

The Coal mines in the country were
nationalised in twd> stages. By the
Coking Coal Mines (Nationalisatian)
Act, 1972 the cokirg coal mines and
coke oven plants which were known to
exist were nationalised w.c.f. 1-5-1972,
By the Coal Mines (Nationalisation)
Act, 1973, all other coal mines were
nationalised on 1-5-1973. In 1976, the
Coal Mines (Nationalisation) Act was
amended terminating all the private
mining leases and prohibiting grant of
leases in favour of persons other than
those authorised by the Acts. Mining of
coual by unauthorised persons in viola-
tion of the provisions of the Act was
made cognizable offence punishablc with
imprisonment extending to 3 years and
fine extending to Rs. 20,000, In viola-
tion of the provisions of the Acts certain
persons surreptitiously indulge in illegal
coal mining in certain areas. As the
private mining in coal is prohibited ani
illegal, the question of nationalisation of
such operations does not arise. Rather
the coal companies and the State
Governments’ law enforcing agencies
take concerted punitive and preventive
action and book the offenders as and
when detected.
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Utilisation of Bauxite Deposits in Bihar

1564. SHRI YOGESHWAR
PRASAD : Will the Minister of STEEL,
MINES AND COAL be pleased to
gtate :

(a) whether in order to utilise the
huge deposits of bauxite available in
Bihar, a proposal to set up an alumi-
nium factory at Palamu near Chandih
was under consideration of Government;

(b) whether the proposed aluminium
factory for Palamu is now being set up
in some other State;

(¢) if answers to (a) and (b) be in
affirmative, the reasons for dropping the
proposal of aluminium factory in Bihar
and setting it up in some other State;

(d) whether bauxite, an asset of
Bihar will not be utilised in aluminium
factory to be set up outside the State;
and

(e) if so, the measures to utilise
bauxite for the advancemer;t and .in-
crease in revenues of Bihar?

THE MINISTER OF STEEL, MINES

AND COAL (SHRI VASANT SATHE):
(a) to (e). The Bihar State Industrial
Development Corporation had in 1974

applied for a Letter of Intent for setting

up an aluminium project at Latehar in
Bihar. The application was not appro-
ved by the Central Government as the
Corporatinon  had not furnished full
information regarding availability of
Bauxite and Power for the project. The
Government of Bihar was infurmed that
shouid the Corporation come up with a
concrete proposal, it would be consi-
dered on merits. No such proposal has
so far been received ecither from the

Corporation or from any other ageney -

in any other State. At present Indian
Aluminium Company and Hindustan
Aluminium Corporation are getting part
of their requirement of Bauxite from
Palamu-Ranchi Arca of Bihar,
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Income Tax Officials staying for more
than prescribed period at Agra

1565. SHRI KESHAORAO
PARDHI: Will the Minister of
FINANCE be pleased to state :

(a) the number of Inspecting Assistant
Commissioners and Income Tax Officers,
Group-A in the Income Tax Department
at Agra who have remained at that
station beyond the prescribed period of
maximum stay at a station;

(b) the time by which their transfer
mas duc in each case; and

(c) the reasons for non-campliance of
Government orders in this bechalf?

THE MINISTER QOF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) None
of the Assistant Commissioners of
Income-tax and Income-tax Officers,
Group-A have remained at Agra in

violation of the guidelines governing
the transfers.

(b) and (c). Does not érise.

Acute Shortage of Coins of Rs. 2
and One Rupee

1566. SHRI INDRAIT GUPTA.
Will the Minister of FINANCE bc
pleased to state :

(a) the reasons why no urgent steps
ere being -taken to meet the continuing
acute shortage of both notes and coins
of Rs. 2 and Re. 1 denominations;

(b) whether the issue of Re. 1 notes
declined from 99 million in 1979 to 27
million in 1984, without the gas being
filled by additional issue of coins; and

(c) whether this has led to continuing

circulation of huge quantities of soiled
notes?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) In
the context of reported shortage of both
notes and coins, Government have taken
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several steps to case the supply posi-
tion. The steps taken so far are reflec-
ted in the increased production of rupee
one and rupee two coins and notes :

Production (Million Pieces)
1983-84 1984-85
(11 months only)
Re. 1 Notes 206.31 434.65
Rs. 2 Notes 936.17 1,336.29
Re. 1 Coins 186.4225 236.8710
Rs. 2 Coins 97.7200 —Ni]—*

--—___—/

*In view of public complaints of difficulty .in distinguishing easily between Re. 1

Coin and Rs.

2 coin, a new desi_,n of Rs. 2 coin is being processed.

As such,

production of Rs. 2 coins with existing design has been temporarily suspended.

(b) The actual circulation of one
rupee notes and coins increased from
3,193 million pieces in 1978-79 to
3,599 million pieces in 1984-85 (upto
December, 1984).

(c) As the supply of one rupee notes
and coins, in the rccent past has fallen
short of the replacement needs of soiled
one rupee notes in circulation, it is
possible that some soiled but re-issuable
notes are continued in circulation.

Trading in Skeletons and Skulis

1567. SHRI SANAT KUMAR
MANDAL :
SHRI K. PRADHANI :
Will the Minister of COMMERCE

AND SUPPLY be pleased to state:

(a) whether his attention has been
drawn to the news-item captioned “The
Other Brain Drain’’ appeared in the
‘Statesman’, New Delhi of 12 March,
1985;

(b) if so, whether Government have
looked into the matter as to how this
trading in human skeletons came into

existence;

(c) the checks exercised by the Cus-
toms and other connected autborities
over the export of the human skeletons;
and

(d) the action Government propose
to take to check such grucsome trading
in human skeletons or skulls ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA) :
(a) Yes, Sir.

(b) The export of human skeletons
was allowed only for medical and
biological purposes.

(c) Export of Human Skeletons and
parts thereof are aliowed by the Port
Licencing Authorities on production of
certificates from (i) Police Authorities
not below the rank ‘of the Officer-in-
Charge of the Police Station concerned
regarding the source of procurement
which should also iadicate the quantity
by weight or by number. (i) The
foreign buyer that human skeletons are
required for biological and medical
purposes only,

(d) State Governments concerned
have alrecady bcen advised 10 ensure
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that no malpractices are allowed in this
respect.

Execution of NALCO Project in Orissa

1568. SHRI K. PRADHANI:
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) the progress made so far in the
execution of the Mational Aluminium
Company Limited Project in Orissa in
various spheres viz., construction of
building, offices, staff quarters,
installation of machinery and training
of personnel, etc;

(b) the number of tribal familics
displaced as a result of ucquisition of
their Jand which have been provided
alternat sites and provided cmpolyment
in the project ; and

(c) the action taken to open a
school for the training of lccal
population of tribals and others is the
various trades to train them for skilled
or semi-skilled jobs in the project ?

THE MINISTER OF STEEL,
MINES AND COAL (SHRI = VASANT
SATHE) : (a) The progress of con-
struction made upto 28-2-1985 in the
exccution of National Aluminium
Company Limited (NALCO) project in
Orissa is given below :

PLANT : The unit-wise progress in
as follows :

(i) Mine construction 83.7%
(i) Alumina plant construc-

tion . 45.3%

(iii) Smelter Construction 45.0%

(iv) Captive Power Plant 40.3%

(v) Port’ facilities 57.0%

573 tomporary houses, 648

permanent houses have been completed.
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Remaining houscs and  other facilities
as wall as installatioa of equipment are
in various stages of corstruction
Training of executives and non-executives
has been taken up by NALCO as as
continuous proccss.

(b) Out of 132 tribal
displaced as a result of
acquisition in  Damanjodi sector,
nominecs of 28 families have been
employed in NALCO. All the families
have bgen p:rovided transit accomodation
by NALCO. Besides, NALCO's
contractors have emp'oyed displaced
persons.

families
their land

(c) NALCO has rot opend any
school, but stipendary training scheme
has been introduced for imparting
training in trades to nominees of
displaced person, in batches, who will be
employed after successful completion
of their training.

Increase in Advances of Scheduled
Commercial Bauks

1569. SHRI VIRDHI CHANDER
JAIN : Will the Minister of FINANCE
be pleased to state :

(a) whether the net aggregate
advances of scheduled comercial banks
for the Year 1984 (upto December 1984)
is higher than that of the corresponding
period of 1983;

(b) if so, the extent to which the
same has increased in terms of money ;

(c) the growth rate yielded as a
result thereof ; and

(d) the reasons attributable in the
advances ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY):
(a)  According to provisional
estimates, advances (exclusive of due

from banks) of all Scheduled Commercial
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Banks stood at Rs.
the end of December 1984 as compared
to that of Rs. 40280 crores as at the
end of December 1983.

(b) Advances of Scheduled
Commercial Banks increased by Rs.
6484 crores during 1984 as compared
to that of Rs. 5469 croresin 1983.

(c¢) Growth rate of advances of
Scheduled Commercial Banks was 16.1
per cent in 1984 as compared to that
of 15.7 per cent in 1983.

(d) The variation in growth rate
of advances is a normal phenomenon
and there has been an encrecase of 0.4
percentage point growth rate in 1983

over 1983.

Aid to India from France

1570. SHRI VIRDHI CHANDER
JAIN: Will the Minister of FINANCE be
pleased to state :

(a) the details of assistance received
by India from France for various pro-

jects in 1984 ;

(b) the details of the projects for
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which assistance was received;

(c) whether the assistance received
has been fully utilised; and

(d) if so, the projecct-wise details there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY), : (a) Un-
der a protocol signed in February 1984,
France agreed to provide financial
assistance of FF 602.75 million, equi-
valent to Rs. 78.95 crores.

(b) The project and purposes for
which funds are earmarked are shown in
the attached statement. Reallocations
can be effected by mutual agreement.

(c) and (d). French Assistance is tied
to French goods and services and
utilisation of the assistance depends
upon award of contracts for French
supplies and services, and consequent
shipments of supplies and rendering of
services. The mutually agreed terminal
date of contracting under the above
French Credit is prcsently 31st
Dccember, 1985 which can be extended
by mutual agreement.

Statement

Allocations of 1984 French Assistance

(FF Million)

1 2 3

1. Viral Vaccine Plant 102.75*
2. Computer manufacturing plant 120.00@
3. Coal mining equipment 55.00
4. Central Power Research Institute, Bangalore 10.00 .
5. Mahi river dynamics regulation 25.00
6. Tuna purse-séenior 40.00
7. PABX manufacturinﬁ plant 25.00
8. Electronic teleprinters project 31.00**
9. State compensators for U.P. State Electricity Board 34,00
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-1 2 3
10, ICICI-Credit Line 20.00
11. Fertilizers 10.00
12. Chemical & other products 20.00
13. Light eqaipment 30.00
14. Paighat DTAX Projeot 80.00

Total . 602.75

xIncludes FF 2.75 million as grant for preparation of detailed project report.
@Includes FF 10 million for CKD/SKD imporst

*#*por CKD/SKD imports ; main equipment js financed under IBRD/IDA Credit.

Amount Looted by Robbers from
Nationaliscd Banks iu Badarpur
and Greater Kailash,

. Mew Delhi

1571. SHRI RAM BAHADUR
STNGH : Will the Minister of FINANCE
be pleased (o state :

(a) the total amount looted by the
robbers from nationalised banks in

Badafpur and Greater Kailash, New
Delhi;

(b) the number of bank employees

who sustained injuries in these inci-
dents;

(c) whether the robbers have since
been apprehended and money looted
recovered; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JARARDHANA POOJARY) : (a) No
dacoity is reported to have taken place
recently at an bank at Badarpur. The
amount looted from the Greater
Kailash, New Delhi (Evening) branch of
gtate Bank of India was Rs. 4,18,998,

(b) No bank employee sustained injuries
in the dacoity at the Greater Kailash
branch of State Bank of India.

(¢) No, Sir.
(d) Does not arise.

Improvement of Credit Diposit Ratio
by Nationalised Banks in
Himachal Pradesh

1572. PROF. NARAIN CHAND
PARASHAR : WIIl the Minister of
FINANCE be pleased to state :

(a) whether the nationalised banks in
Himachal Pradesh have taken any

concrete steps for the improvement Of
credit deposit ration;

(b) if so, the nature thereof and the
exact credit-deposit ratio for each of the
following banks in the State as on 31st
Deccmber, 1984 (i) State bank of India,
(i) United Commercial Bank, (iii)
Punjab National Bank, (iv) Central Bank
of India, (v) New Bank of India, (vi)
Punjabe & Sind Bank and (vii)} State
Bank of Patiala ; and

(c) if not, whether any immediate
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steps are proposed to be taken by all or
any of these banks as have not taken
any such steps; so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
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Reserve Bank of India have reported
that credit : deposit ratio of individual
banks operating in Himachal Pradesh
has not yet become available for
D:cember 1934. However, bank group-
wise data is available only upto March
1984 and detail; are as follows :—

(Amount in Rs. lakhs)

Deposits Advances C : D Ratio (%_)__
1. State Bank of India Group 14677 5718 39.0
2. 20-Nationalised Banks 21593 10737 49.7
3, Other Scheduled Commercial _ A
Banks (Including R.R.Bs.) 1908 787 41.3

4. All Scheduled Commercial Banks 38178

17242 45.2

The banks have bsen asked to
take necessary steps for improving the
credit deployment in the States where
credit-d sposit ratio is low. The banks
are involved in the preparation of District
Credit Plans with a view to facilitate
deployment of bank credit in the imple-
mentation of dcvelopment programmes.
State Governments have also been
requested to strengthen their infrast-
ructure for deployment of large bank
credit. All such measures are expected
to improve the flow of credit in

Himacha 1 Pradesh.

Unsold Steel Lying in Stockyards
of SAIL

1573. SHRI DHARAMVIR SINGH
TYAGI : Will the Minister of STEEL,
MINES AND COAL bz pleased to

state <

{a) the quantity of steel lying unsold
in the stockyards of the Steel Authority
of India Limited and the amount of
losses incurred by it during 1983-84;

(b) whether the current stecl glut in
tke public sector st:el plants is dueto
the poor quality of the steel manufactu-

red by these plants; and

() the marmer n which -Government
proposed to stimulate the demand for
steel to end this glut ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF STEEL
(SHRI K. NATWAR SINGH): (a)
SAIL had an opening stock of 1.52
million tonncs of saleable as on
1-4-1983. On account of various
measures taken, SAIL was able to bring
down these stocks to 0.83 million
tonnes as on 31-3-1984 thereby reducing
their intercst burden.

During 1983-84 SAIL had suffered a
loss of Rs.214.53 crores, the main
reason for this loss was that their net
realisations remained lower than increases
in the costs of production. ’

(b) and (c). BAIL are prosently
holding a stock of 0.64 million tonnes
(provisional), this is neither excessive
nor is there a glut of stedl with
SAIL.

Charge-Chrome Plant at Choudwar
in Orissa

1574. SHRIMATI JAYANTI PAY-
NAIK : Will the Minister of STEEL;
MINES AND COAL be" pleased to
atate .

1a) whether Government hawve a
propasal to set up a Charge-chrame plant
at Choudwar m-Orissa;

(b) if so, the number of people who
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can be provided employment in that

p:rOposed charge-chrome plant;
(c) the cost of the project; and

(d) the steps taken to implement the
proposal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : (a) There is no
proposal to set up a charge-chrome
plant by the Government. A unit has
been licensed in the private sector to
set up a charge-chrome plant at Choud-
war in Orissa for manufacture of 50,000
tonnes of charge-chrome per annum.

(b) The firm proposes to employ 935

persons in the projcct when operating
at full capacity.

(c) The total capital cost of the
project is estimated at Rs. 27.38 crores.

(d) According to information received,
the project is under implementation.
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The firm has stated that 15% of the
capital cost of imports has been advanced

and land required for the project is
available.

Export of Oranges

1575. SHRI ANANDA PATHAK :
Will the Minister of COMMERCE AND
SUPPLY be pleased to state :

(a) names of countries
oranges are being cxported; and

to which

(b) quality of oranges exported
during the last three years to those
countries, country-wise and Yyear-wise
details thereof ?

THE MINISTER OF STATE IN T_HE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA) : (a)
(b). The details or oranges fresh and
dricd exported from India from 1980-81
to 1982-83 (Nov. 1982) are given
below :

(Qty : In tonnes)
(Val. : In Rs. lakhs)

Name of the 1980-81 1981-82 (Upto Nov. 1982)
1982-83

cquntry Qty. Val. Qty. Val. Qty. Val.
Bahrain 1 0.07 -— —_ 10 0.25
Bangladesh 6994  123.55 6681 119.31 783 8.43
Kuwait 11 045 1 0.04 — —
Nepal 12 0.62 47 2.24 1 0.05
Qatar 5 0.31 28 0.65 5 0.13
Portugal — — 9 0.11 — —
Seychelles 4 0.28 —_ — — —
Singapore
United Arab 5 0.20 —_ — —_— —
Emirates 56 1,96 358 13.11 215 8.17
U.K. 1 0.04 Neg. 0.05 — -_
Other countries 1 0.02 — —_— 1 0.06

~ Total ; 7090  127.50 7124 135.51 1015 17.09
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Export of Orange from West Bengal
Via-Jalpaliguri-Cooch Behar Border

1576. SHRI ANANDA PATHAK:
Will the Minister of COMMERCE AND
SUPPLY be pleased to state -

(2) whether there is ary proposal to
export orange via Jalpuiguri-Cooch-Behar
border instcad of Bongaigaon border as
at present;

(b) whether Government are aware

that it will save unnecessary expenditurc;
and °

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
SUPPLY (SHRI P.A. SANGMA) : (a)
to (¢c). Under the policy of exports of
fresh fruits and vegetables, exports of
oranges is freely allowed. Exports may
take place via any of the established
Land Customs Stations.

Public Sector Industries set up in Jammu
and Kashmir during Sixth Plan

1577. PROF. SAIFUDDIN SOZ:
Will the Minister of FINANCE be
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pleased to state :

(a) the details of the Public Sector
industrics set up in Jammu and Kuashmir
State during the Sixth Five Year Plan;
and

(b) the amount of moncy spent on
such industries during the said pericd ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Prcsumably the Hon. Member is
referring to investment in Central public
enterpriscs in Jammu & Kashmir. during
the Sixth Five Year Plan peried. A
Statement showing the details of invest-
ments ‘n the Central public enterprises
located in Jammu & Kashmir measured
in terms of value of gross block, capital
work-in-progress and unallocated
experditure during construction as at
thc beginning of the Sixth Five Year
Plan, viz., as on 31-3-1980 and 28 on
31-3-1984 is enclosed. The investmert
mode by public enteiprises in Jammu and
Kashmir State during thc first four
years of the Sixth Plan has quadrupled
comparcd to the figurc at the beginning
of the Sixth Plan.

Statement

Details of Investment in Central Public Enterprises in Jammu and Kashmir

measured in terms of value of gross Block, Capital Woirk-in Progress and
Unallocated Expenditure duving Construction as on
31-3-1980 and 31-3-1984

(Rs. in lakhs)

S. No. Name of the Enterprise Amount as on 31st March
1980 1984
o 1 2 3 4

1. National Hydro-electric Power o

Corporation Ltd. — 731

2. H.M.T. Ltd. 510 725

3. Hotel Corporation of India Ltd. 10 715

4. Indian Oil Corpn. Ltd. 105 250

5. Food Corporation of India -— 153
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2 3 4

6. Indian Telephone Industries Ltd. 23 82
7. India Tourism Development Cor-

poration Ltd. 47 49

8. Bharat Petroleum Corpn. Ltd. 6 41

9. Hindustan Petrolcum Corpa. Ltd. 4 21

10. National Building Construction

Corporation Ltd. — 40

11. Steel Authority of India Ltd. —_ 4

12. Engineering Projects (India) Ltd. — 1

Total - 705 2812

Measures for Promotion of Export

1578.
the

Minister

of Caramom

PROF. P.J. KURIEN : Will
of COMMERCE AND

SUPPLY be pleased to state :

(a) whether the cxport of cardamom

has increas

as well as in earnings

five years;
(b)

(c) the
measures b
export ?

cd both in terms of quantity
during the past

if so, the details thereof; and

main export
eing taken to

promotion
step up its

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND SUPPLY (SHRI P.A. SANGMA) :

(a) and (b).

during the

The exports of cardamom
last five years in terms -of

quantity and walue-—

——a—

(Qty. in tonnes)
(Value in Rs. crores)

ny.

Year V~lue
1980-81 2345 34.70
1981-82 2325 30.20
1982-83 1082 1637
1983-84 258 5.44
1984-85 1970 55.64
(April-Feb., 1685)

It will be seen that
consecutive drought years 1.e.

because of two
1982-83

and 1983-84, when production fell the

exports have dectined.

During 1984-85

{here has becn a coasiderable recovery
and the carnings have been higher than
any time during the past 5 years.

()

The major steps for increasing

the export are given below—

H

(2)

{(3)

(C))

Introduction of schcemes like
cardamom replantation Loan"
Cum-Subsidy scheme for increas-
ing production, so that more
cardamom may be available for
export.

Inoreasing the rate of CCS on
the cardamem export in consu-
mer packs of 2 Kgs. acd beclow
from 7% to 10% to make the
commodity competitive in inter=-
national market.

Participation of the Board in
the selected Fairs/Exhibitions
abroad.

Sending Sales:cum-Study delega-
tions abroad.

— .

SHRT V. SOBHANADREFSWARA

RAO :

Sir, the entire film industry in

South India is fecling discriminated and
let down by the Ministry of Iaformation
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and Broadcasting for the failure on the
part of the Ministry in selecting not
even a single film produced in Tamil,
Telugu or Kannada or Malayalam
languages for the films to be shown in
USA and France during the India
Festival week, I have given a notice of
Calling Attention motion.

MR. DEPUTY SPEAKER : Pacts are
being collected. I shall consider it.

SHRI M. RAGUHMA REDDY : Sir,
the rabi paddy in Andhra Pradesh has
been harvested but the Food Corporation
of India has not so far opcncd the
purchasing centrc with the result that
the farmers are resorting to distress
sale.;

MR. DEPUTY SPEAKER : Have
You given a notice ?

SHRI M. RAGHUMA REDDY : I
have alrsady given

MR. DEPUTY SPEAKER:I will

consider it.

PROF. SAIFUDDIN SOZ: Sir,
hundreds of Indian doctors are stranded
in Iran and despite our efforts and
efforts by other peace loving countries
the war bitween Iran and Iraq is escalat-
ing. Parents of these doctors are very
much worried. . I have received several
telegrams from J & K. They want
Government of India to repatriate these
doctors. Y have moved an adjournment
motion anrd also given notice of a
Calling Attention motion.

MR. DEPUTY SPEAKER : Adjourn-
ment Motion is not possible. I will
consider Calling Attention. I will
consider it.

Why are all of you getting up ? Please
sit down.

SHRI INDRAJIT GUPTA :I have
given a Callirg Attention. Curiously
enough, it is rather the opposite of
what Mr. Soz has said.
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PROF. SAIFUDDIN SOZ: It is
diffcrent, Sir.

SHRI INDRAIJIT
Minister is going away.
raise it when he was here.

GUPTA : the
I wanted to

MR. DEPUTY SPEAKER: You
please tell me.

SHRI INDRAJIT GUPTA : Calling
Attention may be admitted by you. I
hope it will be admitted. The Govern-
ment of Iran  has requcsted the
Government of India. They have made
an appeal for Indian doctors to be sent
thcre to attend to. what say, the victims
of chemical and gas poisoning.

MR. DEPUTY SPEAKER: I told
you, I will consider it. What do you
want Mr. Kabuli ?

SHRI ABDUL RASHID KABULI :
This is reqarding the same matter.

MR. DEFUTY SPEAKER : Then
please sit down.

SHRI1 ABDUL RASHID KABULI: I
have discusscd with Mr. Speaker
yesterday. He has allowcd me to have
submission undecr Rule 377 om this very
issue. ‘

MR. DEPUTY SPEAKER : He has
already given Calling Attention Notice,
I will consider it. Plcase sit down.

SHRI SURESH KURUP : rose.

MR. DEPUTY SPEAKER : What do
you want, Mr. Kurup ?

SHRI SURESH KURUP : I raised
this matter in the zero hour. I have
given Calling Attention Notice. Iti
regarding the construction of a Five->
star Hotel near Bombay Sahar Inter”
national Airport.

MR. DEPUTY SPEAKER:: If you
have given I will consider it. Thereo
are 80 maay things.
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SHRI SURESH KURUP: I only
want that assurance-that it will be
considered.

MR. DEPUTY SPEAKER : I have
told you. It will be considered. I
will consider your Calling Attention.
Please sit down.

SHRI SAIFUDDIN CHOWDHURY :
I am very glud that you have come
today in the morning. Day before
yesterday when that reference to Rajya
Sabha was made by Prime Minister you
will go through the record. What is
your ruling ?

MR. DEPUTY SPEAKER: You
comc to my chamber.

SHRI SAIFUDDIN CHOWDHURY :
We want ruling from you.

MR. DEPUTY SPEAKER: You
wanted to discuss it with the speaker.
I do not know what is the outcome.
You come to my room. I will discuss
it with you.

PROF MADHU DANDAVATE : We
shall be satisfied if you keep it under
considcration ; we shall meet you.

SHRI SATFUDDIN CHOWDHURY :
What is your ruling ?,

MR. DEPUTY SPEAKER : I have
already given it. Everything is there.
If you want to discuss, you can come
to me.

(Interruptions)

MR. DEPUTY SPEAKER : If you
want to discuss anything. please come
to my chamber. You come to my
room. I will discuss with you anything
that you want.

» ]

SHRI S. JAIPAL REDDY : rose.
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MR. DEPUTY SPEAKER :I have
received your notice.

SHRI S. JAIPAL REDDY :**

MR. DEPUTY SPEAKER : Don’t
record it. Nothing will go on record.
It is an individual thing. Don’t record.

SHRI T. BASHEER : rose.

MR. DEPUTY SPEAKER : What do
you want ?

SHRI T. BASHEER: In tody,s paper...

MR. DEPUTY SPEAKER : No. What
do you want ? No reading of the paper
without my permission.

SHRI T. BASHEER :
sentence.

Only one

MR. DEPUTY SPEAKER : Don't

read the paper. Without my permission
you can’t read the paper.

SHRI T. BASHEER : This is regard-
ing construction of embankment by
Bangladesh along the river bed...
(Interruptions)

MR. DEPUTY SPEAKER : I am
hearing you, Please come to the mike
and tell me. What do you want.

SHRI T. BASHEER : This is regarding
‘Construction of massive embankment
by Buangladesh along our river bed in
violation of the pacts between India and

Bangladesh.” Sir, it is a very important
matter.

MR. DEPUTY SPEAKER : You give

notice. I will consider it,
Now, Papers to be Laid o
Table. n the.

¥*Not recorded.
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12,22 hrs.

PAPERS LAID ON THE TABLE

[ English]

Notification under Emblems and Names
(Prevention of Improper use)
Act. 1950

THE MINISTER OF STATE IN
THE  MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI GULAM
NABL AZAD): Oa behalf of Rao
Birendra Singh I b=g to lay on the Table
a copy of Notification No. S O 239 (E)
(Hindi and English versions) published in
Gazette of India dated the 27(h March,
1985 inserting the name of “Shrimati
Iniira Gandhi” in item 9A of the
Schedule to the Emblems ¢nd Names
(Prevention of Improper Use) Act, 1950,
issued under scction 8 of the said Act.
[Placed in Library. Sce No. LT609/85]

Review and Anpoual Report of the
H industan Copper Limited, Calcutta
for the vear 1984-85 and Statement
showing reasons for delay in
laving the papcrs

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
I bzg to lay on the Table—

(1) A copy cach of the following
papers (Hiadi and English versions)
under sub-section (1) of secction
619A of the Companics Act,
1956 :—

(i) Review by the Government on
the working of the Hindustan
Copper Limited, Calcutta, for
the year 1983-84.

(ii) Annual Report of the Hindustan
Copper Limited, Calcutta, for
the y:ar 1983-84 along with
Audited Accounts and the Com-
ments of the Comptroller and
Auditor General thercon.

(2) A statemeant (Hindi and English
versions) showing reasons for delay
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in laying the papers mentioned at
(1) above. [Placed in Library.
See No. LT610/85]

Indoustrial Finance Corporation of India
(Payment of Gratuity to employees)
Regulations, 196%; Annual Report

of and Review on the Industrial
Development Bank of India,
- ete.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI.
AZAD) : On behalf of Shri Jarardhana
Poojary 1 beg to lay on the Table :—

(1) A copy of the Amendment to
Industrial Corporation of India
(Payment of Gratuity to employees)
Regulations, 1968 (Hindi and
English versions) regarding quantum
of gratuity payable to ‘Workmen’
cmployces of the Corporation,
under sub-section (3) of section 43
of the Industrial Finauce Corpora-
tion Act, 1948. [Placed in Library.

. See No. LT611/85]

(2) (i) A copy of the Annual Report
(Hindi and English versions) of
the Industrial Development Bank
of India together with Audit
Accounts of the General Fund
and the Development Assistance
Fund for the year e¢nded the
30th June, 1984, under sub-
scction (5) of section 18 and sub-
section (5) of section 23 of the
Industrial Development Bank of
Iadia Act, 1964,

\ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Industrial Development
Bark of India for the year ended
the 30th June, 1984, [Placed
in Library. See No. LT612(85]

(3) () A copy of the Annual Report
(Hindi and English versions) of
the Industrial Finance Co.por:-
tion of India for the year cnded
the 30th June, 1984 along with
the statement showing the Assets
and Liabilities and Profit and
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Loss Account of the Corpora-
tion, under sub-scction (3) of
section 55 of the Industrial
Finance Corporation Act, 1948.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
Industrial Finance Corporation
of Imdia for the yecar ended the
30th June, 1984. [Placed in
Library. See No. LT613/85]

SHRIMATI GEETA MUKHERIJEE :
Sir, I have already given notice. Plcase
permit me also......

MR. DEPUTY SPEAKER : We have
already taken enough time. That s
enough.

(Interruptions) )

MR. DEPUTY SPEAKER : Next item
No. 6—Shri K. Natwar Singh.

Review on and Annual Report of the
India Jron and Steel Company
Limited, Calcutta for the year

ended the 31st March, 1984
and the Statement showing
reasons for delay in laying

these papers

THE MINISTER OF STATE IN THE
DEPARTMENT OFE STEEL (SHRI
K. NATWAR SINGH) : I beg to lay on
the Table :(—

(1) A copy .each of the following
papers (Hindi and. English versions)
under sub-section (1) of section
619A of the Companies Act, 1956 :

(i) Review by the Government on
the working of the Indian Iron
and Stecel Company Limited,
Calcutta, for the year ended the
31st March, 1984.

(ii) Annual Report of the Indian
Iron and Steel Company Limited,
Cualcutta, for the year ended the
31st March, 1984, along with
Audited Accounts and the
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Comments of the Comptroller
and Auditor General thereon.

(2) A statcment (Hindi and English
versions) showing reasons for delay
in laying the pepers mentioncd at
(1) above. [Placed in Library. See
No. LT614/85]

Notification under Central Silk Board
Act, 1948; Annual Reports of and
Review on the Tea Board India,
etc. and Statement showing
reasons for delay in
laying papers

THE MINISTER OF STATE IN THE
MINISTRY OR PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI
AZAD): On bchalf of Shri P.A. Sangma,
I beg to lay on the Tablc :—

(1) A copy of the Tobacco Board
Second Amendment) Rules, 1984
(Hindi and English versions)
published in No.ification No.G S
R 26 in Gazctie of In'dia dated the
12th January, 1985, under sub-
scction (3) of section 32 of the
Tobacco Board Act, 1975. [Pluced
in Library. See. No. LT615/85]

(2) A copy cach of the following
Notifications (Hindi and English
versions) under sub-section (3) of
scction 13 of the Central Silk
Board Act, 1948 :— '

(1) The Central Silk Board (Amend-
. ment) Rules, 1984 published in
Notification No. G SR 141 in
Gazette of India dated the 9th
February, 1985.

(ii) The Central Silk Board Con-
tributory Provident Fund
(Amendment) Rules, 1984
published in Notification No.
G S R 142 in Gazette of India
deted the 9th February, 1985,

(iii) The Central Silk Board Study
Leave (Amendment) Rules, 1984,
published in Notification No.
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G SR 143 in Gazette of India
dated the 9th February, 1985,

(iv) The Central Silk Board General

3) (i)

(ii)

(iii)

(4 O

(ii)

(5) (@

(i)

Provident Fund (Amendment)
Rule, 1984 published in
Notificatioa No. G S R 144 in
Gazette of India dated the 9th
February, 1985.  [Placed in
Library. See No. LT616/35]

A copy of Annual Report (Hindi
and Engiish veisions) of the
Tea Board 1India, Calcutta,
for tho year 1983-84.

A copy of thec Annual Accounts
(Hindi and English versions) of
the Tea Board India, Calcutta
for the year 19283-84 together
with Audit R :port thereon.

A copy of tac Review (Hindi
and English versions) by the
Government  oa the working of
the Tea Board India, Calcutta,
for the year 1983-84. [Placed in
Library. See No. LT617/85]

A copy of the Annual Report
(Hindi and English versions)
of thec Wcol Research Association,
Thane, for the ycar 1983-84
along with Audited Accounts.

A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Wool Rescarch Association.
Thane, for the ycar 1983-84.
[Pluced in Library. See No. LT-
618/85]

A copy of the Annual Report
(Hindi and English versions) of
the Export Promotion Council
for Finished Leather and
Leather Manufactures, Kanpur,
for the year 1983-84 along
with Audited Accounts.

A copy of the Review (Hirdi
and Engish versions) by the
Government on the working of

CHAITRA 8, 1907 (S4K4) Messages from Rajya Sabha 246

the Export Promotion Council
for Finished Leather and
Lealber Manufactures, Kanpur,
for the year 1483-84,

(6) A statement (Hindi and English

versions) showing reasons for delay
in laying the papers meantioned at

(5)

above. [Placed in Library.

See No. LT619/85]

——— ———

12.28 hrs.

MESSAGES FROM RAJYA SABHA

[ English]

SECRETARY-GENERAL :

Sir, 1

have to report the following messages

received for

Scecretary-General  of

Rajya Sabha :—

»

(ii)

‘L accordance with the provisions

of sub-rule (6) of rule 186 of
the Rules of Procedurec and
Conduct of Business in the
Rajya Sabha, I am directed to
return hercwith the Appropria-
tion (Railways) No. 3 Bill,
1985, which was passed by the
Lok Sabhua, at its sitting held
on the 20th Maich, 1985, and
transmitted to the Rajya Sabha
for its recommendations and tq
state that this Housc has no
recommendations to make to the
Lok Sabha in regard to the said
Bill.”

“In  accordance  with the
provisions of sub-rule (6) of rule
1806 of the Ruies of Procedure
and Conduct of Business in the
Rajya Sabha I an directed to
return hercwith the Appropria-
tion (Railways) No. 4 Bill, 19835,
which was pussid by the Lck
Sabha at its sitting he!d on the
20th March, 1985, and
transmitted tc the Rajya Sabha
for its recommendations and to
state that this House has a9



247 Cilling Attention to
Matter of

[Secretary=-General)

recommendations to make to the
Lok Sabha in rcgard to the said
B:1l.”

(iii) “‘In  accordancs with the
provisiors of sub-rute (o) of rule
{80 of th: Ru'es of Proc durc
and Conduct of Busitcss in the
R.ajya Sibha, [ am dircced to
return heewi h the Appropria-
tioa (Vot: on  Account) Bill,
1985, which was puwssed by the
Lok Sabha at its sittng h:ld on
the 25th March, 1985, and
transmitted to the Rajya Sabin
for its rccommendations and to
state that this House has no
rccommandations to make to the
Lok Sabha in regard to the suid
B

(iv) “In  accordance  with the
provisions of sub-ruie (6) of rule
184 of the Rules of Pracedure,
and Conduct of Business in the
Rajya Sabha, I amt directed 10
return herewith the Appropria-
tion (No. 3) Bill, 1985, which
was passed by the Lok S.ibha at
1ts sitting held on the 25th M urch,
1985, and transmitted (o the
Rajya Sabha far its rccommenda-
tions and to  state that this
House kas no recommendations
to make to the Lok Sabha in
regard to the said Bill.”

12.2: hrs.

[ English]

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

Reported Confiseation by Custom
Authorities at Bombay Airpert of
Large amount of U.S, Dollars and

Travellers Cheques intended to
be Deposited in Foreign Banks

- PKOF.  MADHU DANDAVATE
(Rajapur) : Sir, T call the attentior of
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the Minister of Finance to the follow-
ing matter of urgent public importance
and request that he may mike a state-
ment thorcon.

“Reported confiscatian by Custom
Authoritics at  Boymbay Airport of
large cmount of U.S. dollars and
Travellers Chequcs intended to be

. deposited i1 forcign banks and the
action taken by the Government in
the matter.”

THE MINISTER OF FINANCE AND
COMMERCE AND SUPPLY (SHRI
VISHWANATH PRATAP SINGH):
According to raports received by the
Governnicit, officers of the A'r Intellit
gence Uait of the Customs {(Preventive)
Collectorate, Bombay intercepted (wo
pass.ngers, namely $/Shri Chandrakanth
Shivabhai Amin and  Asutosh-Praful-
chandra Nanavathy on the 19th March,
1985, when they were leaving for ilong
Kong by flight No. AI-316, which was
to Jdepart for Hoag Kong at 18,50
hou.s.  On suspicion, the (wo pasicngers
were directed 1o present ghedr checked-
in bigeage for Customs xamination,
After they identified the th rec  snitcascs
checked-ia in their name, the same were
opened and examined. On eximination,
oae of the suitcases, checked-in in the
name of Shri Asutosh Prafulchandra
Nanavathy was fourd to contain a red/
black canvas bag in which there wes a
large quantity of currencics consisling
of :

US$ -— 3,04,526 (currency note)

48,900 (travellers’
cheques)

Us$ —

Singapoie S— |

Indiaa currency—Rs. 500
Total cquivalent 1o Rs. 46,63,850

Thereupon, currencies were seized in the
reasonab’e belief that they were attemp-
ted to be smugglcd out of the counuy
in contravention of the provisions of
Customs Act, 1962 read with the
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Forcign Exchange Regulation Act, 1973.

In th? statements recorded, the two
passengers admitted that the foreign
curreacy carried by them belonged to
Shri Mrugesh Jaikrishna of Ahmed:bad
and that thcy were carrying the foreign
currency to Hong Kong under  his  ins-
tructions. They further deposced that
Shri Mrugcsh Jaikrishna was scheduled
to lecve fur Ahmcdabad by Indian Air-
lines Flight No IC-111 that evening at
6.00 P.M. Therecafter, Shri Mrugesh was
apprehended at the domestic air-terminal
when he was about to brard the flight
for Ahmedabad. Shri Mrugesh admitted
in his statemecnt that the seized foreign
currcncy belonged to him and had been
purchased by him with the help of two
persons who belonged to Ahmedabad
and that the seized currency was (o be
sent through the Union Bank Switzer-
land at Ho1g Kong to his wife’s relative
in U.SA. The two passcngers and
Shri Mrugesh Jaikrishna were arrested
on 20-13-1985 and have Dbeen remanded
to judicial custody till 2-4-1985.

As the case, primt facie, involves
violations of the Forcign Exchange Regu-
lation Act and Dircct Taxes Laws,
besides the breach of the provisions of
thc Customs Act, further follow-up
action und investigation arc in progress
in close co-ordination betwcen Customs,
Dircctorate of Enforcement and the
Income-tax authorities. As the casc is
under investigation, the Hon’ble Mem-
bers would kindly appreciate that it
wiil not be expedicnt to disclose fusther
dctails at this stage. I may, however,
assure this House that action would be
taken against - all persons involved as
warranted by law.

MR. DEPUTY SPEAKER : Prof.
Dandavate, I want to make some
observations now. Afterwards, you can
speak.

PROF. MADHU DANDVATE : Sir,
do you want to draw the attention of
all the Members of the House or me
alone ?

MR. DEPUTY SPEAKER : 1 want
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to make the observation for the benefit
of all including yourself, Prof Danda-
vate.

Prof. Madhu Dandavate has given
notice under Rule 353 intimating that
duing Calling Attention, hc would
mention names of certaia persons con-
nccted with the subject. Under Rule
353, no allcgation of a d.famatory ,or
incriminatory naturc cn be madc by a
Member against any pcrson unless the
Member h-s given previous intimation.
Pcof. Dindavate give the intimation
to me in the morning and I requested
him to furnish the basis or  which he
wou'd mention thc names of persons.
So far, Prof. Dandavatc has not given
mec the required information. I would,
thercfore, request Prof. Dandavate not
to make allegations or mention the
names of persons who are not here to
defend themselves.

PROF. MADHU DANDAVATE
Your information is not up to date. I
have given; it my not Dbe up to your
satisfaction. 1 have got all the prece-
dents with me of Antulay und others; do
I wiil take care of rules,
and without violating the rules, I will
expase corruption.

(Interruptions)

PROF. MADHU DANDAVATE
Better take care of corrunstion, rather
than tuking carc of me.

MR. DEPUTY SPEAKER: Pieasc

obscrve the rulcs.

PROF. MADHU DANDAVATE : Sir,
I have tabled this Calling Attention
Motion besically on the question or
confiscation of foreizn cu‘rency and
also of travellers cheques to the tuae
of about Rs. 48 lakhs from two indus-
trialists who were already proceeding to
Hong Kong as has been admitted by

the hoq. Mi uster.

I would like to raise a numbr of
issues connected with this. I am in-
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terested not merely in th: technical
part of confiscation of currency, but I
am more concerncd with the type of
ganging up that is taking place in this
particular affair, It involves smggling
of currency; it involves corruption by
industrialists; it has ais»> an cspionuge
angle; it has also an association and
links with high placed politicians in
Gujarat. Combined with all that, there
is an overriding question of pubiic
morality and that is the rcason why I
have raised this question.

In this House, I may remind you,
Calling Attcntion notice is a poweiful
instrument in ths hands of Members to
unearth and expose corruption and also
bring to thc notice of the Minister con-
cerned and the House cerla'n fiaancial
transactions, as had happened in the case
of the fimous trust floated in Muha-
rashtra, as a rcsult of which a man in a
very high pasition had to be removced
from the position he had held.

Permit me to say, Sir, that with the
issues which I rais~, I have confidence
that soon pcople responsible for  those
crimes and trarsictions will be out of
their high political position, I have fuil
confidence about it, and with full confi-
dence and au‘hority, I say this and
authent‘cate every word that I have saiud
on the basis of the information that [
have collected.

It is al eady admitted that two indus-
trialists, o1¢ Shri  Chandrakanth
Shivabhai Amin and thc other Asutosh
Prafuichandra Nuanavathy werc caught
while procceding to the flight going to
Hong Kong and when their checkad-up
Juggage was taken charge of, it was
found out that foreign currency was
there. They were taken charge of by
the Customs authoritics and the s:me
evening the industrialist, Shri Mrugesh
Jaikrishna, whose name has also becn
mentioned by the hon. Minister was
procecding to Ahmedabad by 6.00 p.m.
flight. He was also taken iato judicial
custody ard c:rtain  confessions have
been made. The two indusirialists,
or the two representatives of the indus-
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trialist magnate had admitted that it
was Shri Mrugesh  Jaikrishia who had
handed ovcr the currency to them and
they were simply carriers of the currercy.
After this episode had tak:n_ plice and
on the one side the t(wo industrialists
werc hauled up aud some ii.formation
was ascerlaiaed from them, I would like
to know whether it is a fact that incri-
minating documcnts were found in the
raid that was conducted by the autho-
rities at Shri Mrugesh Jaikrishna's
residecnce, and whether there was any
cvidence to show that the smuggled
currency was sought to be carried first
to Hong Kong and then to the Swiss
Bank, and whether there was any
cvidence that the money belonged to**
the Chief Ministcc®*...(Interruptions)

PROF. K. K. TEWARY (Buxar)
There is a rulling that he cannot men-

tion names (Int rruptions)

MR. DEPUTY SPEAKER : WhatI
havc observed alrcady will apply. I
hive already isformed . (Interrup tions)
I know. I request the membars to be
silent.

(Interruptions)

PROF. MADHMHU DANDAVATE : 1
am not saying that it belong:d to him.
Being a person of h'gh morality, I da
not think that it bzlongs to him. But I
merely want to know whether it be-
Jonged, as hus been rported somewhere,
to him. Being 2 man of high morality,
I really do not think that the monecy
has been actually given. I want to
know whether the amount was given,
Sir, here I want to point out something
which cannot be objected to. Because,
this is actually what has happzned, as
an administrative measurc. I am not
making an aliegation. I am only telling
about the administrative decisions that
have been taken and implemented,
Whether there is a nexus or not, I leave
it to the Minister, [ want to know
whether the Chicf Minister of Gujarat,
*¥obliged Mr. Mrugcsh Jaikrishna, who
is the Vice-President of Cricket Boord
of India and tne President of the

**Not rccorded.
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Cricket Control Board of Gujarat, in
constructing a new stadium r.ear Gandhi
Nagar by giving away 50 acres of land
at throw-away prices.

(Interruptions)

This is no, defdmation. In Dethi when
the Asi:d Sports were held, I have asked
the question in this House whether so
and so was given certain land ..

(Interruptions)

Sir, I would quote a precedent. In this
very Housc when hotcls were being
constructcd for Asiad, I had raised the
question, meationed paclicular names
and also rcferred to the  Minister
whether he had granted permsssion to
that particular ind.vidual to coastruct
a hotel for HIL and whether it wag
given away at a throw away price. It
was not at ~1l rejected, but a very satis-
factory answer according to the speaker
as well as acco:ding to the Minister
was given. I am simply raising an
administrative question, whether it is a
fact that as far as Mrugesh was con-
cerncd, he was given for the stadium
some land—50 acres of land—at throw-
away prices. Only a statement of fact
is required.

SKRI GIRDHARI LAL VYAS: It
is nt at all connected.

PROF. MADHU DANDAVATE : It

is connccted. Money is accumulatcd.
It is accepted even by the Minister. In
his statement, he said that two indus-
trialists who were carrying the currency
admitted that Mr. Mrugesh had given
thcm the money and Mrugesh when he
was confronted by the Customs Autho-

rities, he has also accepted that.

SHRI VISHWANATH PRATAP
SINGH : I have informed, not
accepted.

PROF. MADHU DANDAVATE
Thatis all right. He has confirracd
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that the information was given by the
two persons. 1 would grammatically
correcct  my grommatically incorrect
statement. He has confirmed that
those two persons who were in-
terrogated, had actually accepted the
fact that Mr. Mrugcesh had given that
moncy. And who is this M ugesh ? He
is the same man who constructed a
stadium rear Gandhi Nager. How did
he get the land of 50 acres ? It was
given by the Chief Minister,** I only
want a statement of fact whether it was
given.

(Interruptions)

SHRI B. K. GADHAVI (Banaskantha) :
It is all irrelevant, It was long back...

PROF. MADHU DANDAVATE : So,
they have admitted that it was done,
but long long back...(Interruptions)

SHRIB. K. GADHAYVI : Thc question
is whether he is entitled to relate a
matter which is totally irrelevant. He
is refcrring to a mattcr three ycars old
about the Gujarat Cricket Association...

(Interruptions)

PROF. MADHU DANDAVATE:
This is important and it has got rcle-
vance....(Interruptions)

MR. DEPUTY SPEAKER: The

Minister will reply to it. Please sit
down.,
PROF. MADHU DANDAVATE :

Through you, I may remind him that his
point of order is ruled out.

SHRI GIRDHARI LAL VYAS :1Is it
your ruling ?

PROF. MADHU DANDAVATE :
No. I am communicating his ruling. He

could not hear it properly.

I would now like to make an enquiry,
because it is related to this problem:
whether prominent Congress (I) lcaders,

——r——————py W

*¥*¥Not recorded.

R S —



255 Calling Attention ro
Matter of

[Prof. Madhu Dandavate]

including four MPs, even MLAs—and
I coagratulate them—and abdut ten
district Coigress prosidznts wrote to
former Prim> Miaister Shrimati Indira
Gandhi aboit the quzstionable relation-
ship b:tw:21 th: Caixf Miaistac™* and
Murgesh, and warn2d that the Indica
Stadium might o013 day prove as harm-
ful as th: Inlira Gandhi Pratibha
Pratishthan floated by Mr. A R. Antulay.
(Interruption) 1f th:y challenge, 1 will
produce th: letter, Sir. But thit wiil
embarrass the Coagress m:mbers. I will
produce th> letters.

That industrialist wanted the stadium
to be called as Indira Gandhi Stadium
or Indira Stadium

SHRI B. K. GADHAVI : It is called
Gujarat Stadium.

PROF. MADAU DANDAVATE :
No; he wanted it to be called as Indira
Gandhi Stadium. I am congratulating
you. You friends told the late Prime
Minister : “‘Don’t get trapped into the
trap of Mrugesh”, I am congratulating
them. (Interruptions) What I am telling
is that 4 MPs., 7 MLAs. and 10 district
Congress presidents went to Mrs Indira
Gandhi and told here : “Mrugesh wants
the stadium to be called Indira Stadium.
Please don’t listen to the Chief
Minister** That will be another episode
of Indira Gandhi Pratibha Pratishthan,
We would warn you not to do it.”” I
congratulate the former Prime Minister,
Mrs. Indiva Gandhi. She openly declared:
‘I do not want my nam? to be given to
this stadium. It will not be called as
Indira Stadiam. You caicill it by any
other name.” As my colleague rightly
said, it is called Gnjarat Stadium . Long
live Gujarat’. I have no quarrel with it,

Shrimati

In a letter addressed to
Indira Gandhi in the middle of
November 1982—take note of the

month; if they want the date, I will be
prepared to give it—did they not say
that they would leave the party if the
Chief Minister’s coaduct in this regard
was not controlled ? Is it not a fact that
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Shrimati Indira Gandhi responded favour.
ably and parsuaded with all her
persuasive powers, the Chief Minister**
to dissociate her name from the stadium,
and give it any other name ?

I would like to know from the hon.
Finance Minister : who forced the public
sector organizations in Gujarat to be-
come Life Members of the Gujarat
Cricket Control Board, of which Mr.
M-rugesh who has been arrcsted was the
Vice-President ?  All  pub'ic  sector
organizations. You will be surprised to
know which are the organizations which
joined as Life Members—even the
Slum Clearance Organizatioa joined the
Cricket Control Board I do not know
whether they wanted to play crickrt, or
they wanted to build....

SHRI GIRDHARI LAL | VYAS :
What is your thinking ?

PROF. MADHU DANDATE : My
thinking will not bz palatable to you.

SHRI PRIYA RANJAN DAS
MUNSI (Howrah): For Mr. Dardavate’s
information.

(Interruptions)™*

MR. DEPUTY SPEAKER : Mr. Das
Munsi, what you have said will rot go
on record because you have not given
the Calling Attention motion. He has
given it, He is speaking on it,

PROF. MADHU DANDAVATE :
I um Very sorry. I thought be rose on
a point of order. That was whyI sat.

SHRI PRIYA RANJAN DAS
MUNSI: We want to help and
cooperate in the House.

MR. DEPUTY SPEAKER: The
cooperation is welcome.

PROF. MADHU DANDAVATE :
Is il a fact that there is a close relation-
ship bstween the Chief Minister** and

¥# Not recorded.
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the entire business, industrial and family
circles of Jaikrishna? it a fact? Is This is
a vcry important administrative matter.
There is no guestion of defamation. Isit a
fact that about 19 textils in Ahmcdabad
closed down during the Jest two years ?
Sixtecn textile mills closed down. Tt

is not dcfamation against anybody. It
is really defamation against the
unemployed workers.  Sixteen textile

were closcd down, and the Relief Act

was invokcd.  what is the  purpose of
the Relief Act ?

How was the patronage  through
Relief Act given by the Chief

Minister to this grcat industrialist who is
cought in thc trap now ? The Relief Act
which gives protection to an undertaking
and prevents creditors from recovering
dues was c¢xtended, out of 16 textile
mil's, with were closcd down, it was
extended, the Relief Act was extendcd

only to ore mill in Ahmedabad.
(Interruptions) My fricnd is a trade
unionist. He shouid join me.
(Interruptions)

MR. DEPUTY SPEAKER :Ido not
like members to ge on talking like this.

(Interruptions)

PROF. MADHU
Out of 16 textile mills that were closed
two years back, only in the casc of one
mill in Ahmedabad and that s
Saharargpur Cotton Mill No. 2, the
Mill undcr the management of
Jaikrishna  family, was given the
benefit of Ralief Act. If this Relief
Act. was applied in a  spirit of
compassion we have no objection, But,
what ar¢ the economic consequences ?
From where did this business magnate
get moncy to be sailed through his
fricnd to Hong Kong by the benefit of
this law; and Jaikrishna fumily saved
Rs. 2 crorcs by denying creditors their
right to recover their dues because once
this Act is extendcd to a particular
undertaking, if creditors approach
them and ask for the return of the
credit, they can say, that accocding to
the Relief Act, I am completely exem-
pted from all these obligations.” So, they
were able to save Rs. 2 crores.

e
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Within a couple of days of this
benefit from** I wou'd like to know
whether Mrugesh Jaikrishna had goae to
Switzerland.

Now 1 would like to refer to a
High Court case, a criminal case filed
by Jaikrishna against thcir cashicr for
misapprropiation of fuads, because their
decls were fourd to be shady. It
always happecns that in a bank if some
person in 1 high authority is found to
be guilty of a fraud, he places the
entire blame on a pcon that is standing
at the entrance of his building or some
clerk or Head clerk. So, in the criminal
case filed by Jaikrishna against their
cashier for misappropriation of funds,
what was the judgment that was given
by the Gujarat High Court ? They did
not accept the contention of Jaikrishna
f.mily that all the fraud ard misappro-
priation was due to their emplovees and

they quoted Sherlok Holmes. 1t adds
a little tinge to this particu'ar calling
attention. Quoting Sherlok Holmes,

the Gujarat High Court says :

“When the theft is committed at
night and the watch-dogs do not
bark, the rcason is that the
owner himself is the chief.”

This is thc quotation from Sherlok
Holmes ; and I admire the literary
Irdian ingeruity of the High Court
Judze who rightly quotcd. Is not the
management responsible  for  this
misappropriation of fund ? Was it not
done for their benefit and did they not
amass wzalth through this misappro-

priation ?

Jaikrishna Hari Vallabhdas continued
as Chairman of the Gujarat State
Fertilizer Corporation only because of
the patronage given by the  Chief
Minister**. Otherwise, he wou'd naot
have contizued.

SHRI B. K. GADAHAVI : He was
appointed by the Janata Party Gavern-
ment, for your information.

¥* Not recorded,
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PROF MADHU DANDAVATE : No.
Action agairst Mrugesh and his wife;
After the scizure of foreign currency on
19th March, I am refering to this
incident. Is it not a fact that Mrugesh
Jaikrishna who was Director of Gujarat
Industrial Invesiment Corporation and
Gujarat Tyrcs Limited was removed
from thesc posts on 31st March 1981 ?
They had accepted the bonafide case
and allegation. Otherwise, they would
have been removed from the post. They
have said, ““We arc awaiting a full in-
vestigation””. But 1 know, with all
the elementary legal knowledge at my
command, I can tell you, that whenever
certain matters are bceing investigatcd,
if there i1s a prima facie case, some
quick action is taken, and therefore, he
was rcmoved from both the posts.
Was not hic wife, M-s. Parul Mrugesh
who was the Director of Gujarat
Tourism Corporation, also removed from
her post on the 31st March 1985 ?

~ And now, I would like to know
further whether the repoit that Congress
(I) funds were kept  with  Mrugesh for
distribution to candidatcs—corrcct, or
it might be wrong — whether 65 Congress
(I) candidites (and if the time comes I
will  produce the list of those 65
Congress (I) candidates), whether  these
65 Congress (1) candidates, Assembly
candidates were given aboui Rs. 10
lakhs from Mrugesh’s residencc.  So,
the distribution was conducted from
his house. I would like to know the
position. I have full confidence, having
placed before the House all the infor:
mation...(Inter ruptions)

SHRI PRIYA RANJAN DAS
MUNSI : How can the legislators or
Congress (I) candidates, whoever it is
come into this matter ? That is the
position. This is not the way...
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MR. DEPUTY SPEAKER Please
Professor, you are tclling

particularly regarding some Congross (I)

MLAs. Are you having any contea-
tion ?
(Interruptions)
PROF. MADHU DANDAVATE :

They have not become MLAs. I would
raisc a technical point. If I refer to
MLASs you can objsci. At the time at
which they ware given the money they
were not MLAs; they were candidates.
(Interruptions) I am nunot referring to
MLAs. I am referring to candidates.
They were pure and simple candidates.

(Interruptions)
MR. DEPUTY SPEAKER : I will
go through the procecedings. Please sit

down. I will go through the proceedings.

(Interruptions)

SHRI K. P. UNNIKRISHNAN : He
is establishing the link with the Chief
Minister** and the party in power.

(Interruptions )

MR. DEPUTY SPEAKER I am
te'ling the House that I will go through
the proceedings; whatever is not correct
I will not allow....I will expunge it.

(Interruptions)

MR. DEPUTY SPEAKER : What-
ever is not relevant, if here is anything
against the rules, I shall go through the
record.

(Iaterruptions)

MR. DEPUTY SPEAKER I will
go through the proceedings. All of you

(Interruptions) please sit down. Please sit down.
SHRI K. P. UNNIKRISHNAN
(Badagara) : He is telling the parti- SHRI PRIYA  RANJAN DAS
culars  (Interruptions) MUNSI : Iraise a point of ordir_,
¥*Not recorded.
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whether in any matter in this House
any allegation in the nature of dcfama-
tion against any legislator of any State
Assembiy can be there, Can any allega-
tions against the candidates of any
recognised political purties be refcried
to in the discussion in the House ?

MR. DEBPUTY SPEAKER : I wiil
go through the procecdings. If there is
anything aganinst the ru'es I will
expunge it. I assure you.

(Interruptions)

MR. DEPUTY SPEAKER : I will
go through the praceedings.

SHRI K.P. UNNIKRISHNAN : I
am on a point of ord.r. Rulec 353
really says that ans allegation of a
defamatory or incriminatory nature
against a person requires intimation.

PROF. MADHU DANDAVATE
I have given.

SHRI K.P. UNNIKRISHNAN : As
far as the ‘pe 'son’ connccied referred to,
a ‘person’ is a legally different term.
About ‘person’ referred to, I am sure,
he must have given in'imation. Now,
today he has rcferred toa group of

persons. He i3 not idanifyiny X, Y, Z.
SHRI PRIYA RANJAN DAS
MUNSI : 1t is not...(Iaterruptions)

SHRI K. P. UNNIKRISHNAN : I
will quote five precedents, Mr. Das
Munsi.

(Interruptions)

MR. DEPUTY SPEAKER : This is
not the way of ¢ynducting the proczed-
ings. You have to address mz; do not
address others...(Interruptions)

SHRI K. P. UNNIKRISHNAN :
Therefore, it is perfectly valid for him
because it is relevant. What he wants
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to establish is the complicity of the
Chicf Minister.***

(Interruptions)
MR. DEPUTY SPEAKER : That I
have already ruled out. No point of

order  Pleuse sit down. (Interruptions)

SHRI AJITSINH DABHI (Kaira) :
When Mr. Munsi was speaking, you
said that he had not given the notice
so far as thc Calling Attention was
concerned and you did not allow him to
spcak. Now you are allowing Mr.
Unnikrishnan.

MR. DEPUTY SPEAKER: He has
raised a point of order which I have
ruicd out. I have iuled out your point
of order.

PROF. MADHU DANDAVATE
Congratulations for ruling out the-point
of order. All that I want to tell you
is that 1 will take care of the rules...
(Interruptions) Doctor, will you listen
to the paticnt ? Bc more kind.**

(Interruptions)
MR. DEPUTY SPEAKER I will
not allow. Let him finish. No point

of order. Too much time is taken.
Nothirg will go on record.

SHRI SOMNATH RATH (Aska)
Mr. Dcpaly Speaker, Sir, I raise on a
point of order I iavite your attention
to rule 197. It says that there shall be
no debate on such statement at the time
it is made but each member in whose
names the item stards in the list of
business may, with the psrmission of
the Speakecr, ask a question. That is
what is stated in the rule. As such
can thixre beca debate ? I am rising
on a point of order because this
rule has bexn  infringed. The

point of order i3 always with
respect to the rules if they ace in-
fringed. This time rule 197. has been
infringed by allowing the hon. Member

**Expunged as ordered by the Chair.
***Not recorded.
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[Shri Somnath Rath]

to spcak for a long time and making it
a debitc  He has to put a questioa
only. I w:nt a rulling on this becuuse
this ruic has baen infringed.

PROF. MADHU DANDAVATE : For
the list 25 years we have been ace:pting.
the Member’s right to mike submissicns
even on Calling Atftention.

(Interruptons)
MR. DEPUTY SPEAKER : Plcase
conclude and put the question.

(Interruptions)

PROF. MADHU DANDAVATE : 1
wi'l take cnly onec minute. IfI speak
with this throat, thosc of us who speak
will develop carcer of the throat and
those who listen to us  will d:velop
cancer of the car.  (Interruptions)

SHRI SOMNATH RATH: Whenl
am rising on a point of order, other
Mcembers should resum: their scats.
The hon. Member should not give the
ruling as it will not be binding., The
ruling is to be given by the Char.
Hon’ble Member is not to say anylhing
on my point of order. That is the
minimum courtesy required. 1 will not
enter into & dialogue with the Member
who specaks sitting.

PRO. MADHU DANDAVATE : 1
am sorry for that,

SHRI SOMNATH RATH : I raised
this point « f order. Picase give a rui-
irg. I want a ruling from you whether
allowing the hon. Member to speak for
such a lorg tim> ard makirg it a debate
does not infrirge rule 197. My second
point fcr 1uling is whether  the conven-
tion shou'd prevail upon the ru'e...

(Interruptions)

13.00 h.rS.

-

SHRI GIRDHR! LAl VYAS (Bhil
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wara) : Whatever the hon. Member
Prof. Dandavate has spoken is irrcicvant
and shou'd not go on record...

(Interrptions)

MR. DEPUTY SPEAKER : I woa’t
allow this kind of discussions. As
regards your Point of Ordcer, I ask the
Professor to put the question.

PROF. MADHU DANDAVATE : Sir,
if you cheek the rccord, every tinel
have been using the words ‘is it a fact’,
‘does he egree’, “wiil he give us the
information’. Deliberately I have been
putting question marks in order to
fulfil the technicalitics. I know the
ru'cs better than what the hon. Member
krnows. I will make only one clarifica-
tion. Whilc referring to the 65 persons,
I have deliberately not said ‘65 MLAS’
because at the time at which they had
rcceived  the money, they had not
become MLAs at all uand, therefore,
the question of MLA-ship docs not
arise. I have not referied to MLAs, I
have only refcrrcd  to  cas ddates...
(Interruptions).  Shall I requzst the hon.
Minister to giveus a clesr assurance
that all these aspscts which we have
raised are allied to the major problem
under cons d.ration, and whether a
through jidicial enquiry into the
matler will be made ? Avnd onc request
to you, Sir, i1 the end. Il you go by
the advice of these Members. I am

- ¢fraid, my entire submission will be

¢(xpunged. For God’s sake don’t do it.
letitremain on the record...

(Interruptions)
MR. DEPUTY SPEAKER : No, no,
you cannot speak. I woa’t allow.

Please sit dewn, the Minister is already

on his legs...
(Interruptions)

MR. DEPUTY SPEAKER : No Point

of Order now.

PROF. MADHU DANDAVATE
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Instead of expunging my remark,
expunge Mr. Vyas’s remarks.

SHRI VISHWANATH  PRATAP
SINGH : In this stadium of the House,
Prof. Dandavate was making a marathon
race of his questions....(Interruptions).

PROF. MADHU DANDAVATE
These are cellcd compound questions.

VISHWANATH PRATAP
SINGH : I was just awaiting when  he
wou'd farmulatc the qucstions. He
farmulated one qucstion in the begin-
ning and one at the ¢nd. In betwecn
he was supposcdly givirg lot of informa-
tion...(Interruptions).

SHRI

PROF. MADHU DANDAVATE
Weil bagun is half dore. All is wcll
that ends well.

SHRI VISHWANATH  PRATAP
SINGH : The first question he has
raised is whether scarches were made
and, if so, whut has been the progress.
Before I say cnythivg, I must compli-
ment the aleriness of the Custems Officer
et the airport. Hc descives all credit
and we are even thinking of rewarding
him for his alertncss...(Interruptions).

PROF. MADHU DANDAVATE :
Part of the rewurd pass on to me, Sir.

SHRI VISIIWANATH PRATAP
SINGH : And I think it is a-very high
sense of duty that he has showa. Thcere
was full follow-up action after this and
the Enfcrcement Direc orate scarched
the premises of the office of M/s. Ambika
Mills, Cuff Paiide, Bombay; Sky Jet
Aviation owncd by Mrs. Mrugesh
Jaikrishna; the Gucst House at Worli,
Bombay, in occupation of Mrs. Mrugesh
Jaikrishna. Apart from th. Customs
and Enforcemcnt Directorates, the
Income-tax authoritics also searched
M/s. Ambika Mills Ltd. in which
Shri Mrugesh Jaikrishna is the Maneging
Director; Sky Jet Aviation in which
Shrimati Parulben Miugesh Jaikrishna
is thc Chairman; the residence of Shri
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Mrugesh Jaikrishna; the residénce of
Shri Decepik Ambalel  Shah, an
cmployee of Shri Mrug sh Jaikrishna;
and the residence of Shri Prashart Naik
an employee of Shri Mrugesh Jaikrishna.
The cupboards were also scaled because
Mr. Mrugesh was under custedy. So,
by this, you will sec that the Government
has spared no  cfforts, mad: no
compromisc at any time. I can assure
the House, as Prof. Dandavate said,
that we will pursue this investigation
and aclion to its logical conclusion and
will not stcp at any conncction, high
or low, whatcver it may be.

As for his cornzction, and imputation
that there have been conncctions, I
have no information with me at the

mcmert. Iam told that Shri Mrugesh
was in the GFT during the Janata
pcriod also, but it is irrclevant. When

we prosccute a person under a law, for
the violation of the law, the violation
of the Dircct Taxes Act, the violation of
the Customs Act, cven in that, what
violations are tlhecre, we have taken
action and on, what will be violative it,
wc will surely takce action. Now whether
he has Janata party conncclion or
Commur.ist Party connection or Congress
Party connection is irrelevant, so far as
the criminal prosecution is concerned,
That is all I have to ray.

PROF. MADHU DANDAVATE :
Hon. Minister, only one clarification.
I want to »sk ¢nly one question, whether
the father of Shri Mrugesh Jaikrishan,
Shri Hari Vallbhdas, was the Chairman
of Messrs. S M. L. Mancklal &
Company, whosc Dirccior, Shri
Yogesh Manck!al and cmployee, Shri
Coomar Narain, were the principal
accus:d in an cspionege case, in which
the staff of the Prime Minister’s
Secretariat are involved. Kiadly give
me that information. This is a very
important espionzg: angle. I would
like him to clarify that point.

SHRI VISHWANATH PRATAP
SINGH : Our investigation shows that
Shri Hari Vallibhdas was a Director
of S. L. M. Maneklal Industries Limited,
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But we have rot got any informativn of
his connection with espionage so far.

PROF. MADHU DANDAVATE :
Was he a Dircctor of the same company
involved in the espionage case?

SHRI VISHWANATH  PRATAP
SINGH I have alieady told you that.

[ Translution]

SHRI RAM BAHADUR SINGH
(Chhapra) : Mr. D :puty Speaker, Sir,
the issucs of smugsling and espionage
activities  hive been discussed
guite oftcn.  Such incidents aro being
reported daily in the newspap:rs and in
this Hous¢ also these things arc raised
but unless you go d=cp into the matter
and unless you punish the offenders
severely under the law, these things
will go on happening.

I 2gree that noboydy can cscape the
long arm of the law, it doycs not make
m-ich diff:rence beciuse you can pumsh
the guilty oily whea the authoritics
cancarnzd with the enforcemeant of the
law have the long arm, that is to say,
fu'l powars. Actuilly, the  pzople
entrusted with the enforcemont of the
law do not have adequate poawers, ard
that is why the guilty pcrson gaes scot-
free. The incid:nt unader discussion is
not an isolated one, Su:h incid ents occur
daily. Ualess you consider this issuc
seriously, the country cannot be rid of
such evils.

Today, p:rsons commitiing crime in
the country can bec divid.d into two
categories—the persons im the first
category take (o crime for carning their
livelihood and the persons in the other
citegory take to c/ime to  lead
luxurious life and to hive the benefit
of the ‘five star’ culture. If the persoas
in the second ciategory are apprehended
but they cscape the clutches of the law,

then the inferencs is  that the
Government want to  encou-age that
culture.
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If you look a! the points raised by
the hon. Professor, y.u will find that
the hon. Miaister has repiivd to only
one point while the others have been
left untouchcd. For c¢xample, a point
was raiscd about the coastruciivn of a
stadjum by the Cricket Contral Board
near Gandhi Nagar. He said that the
lard for the stadium was given to
Yogesh. The psrson occupying the
highest post in Gujsrat had given th:
land. The Minister hzs not touchcd
this poiat as to why and how the land
was givean.

The Professor referred to the
16 textile mills in  Ahmecdabad and
according to him oaly one mill was
given the bencfit of the relief aid by the
Government.  On  account of  this
conccssion, the miil owner was benefited
to ‘the tuac of Rs. 2 crores with which
he is running his own busiucss. The
hon.. Minister has not revealed the name
of the owner of the Mill to which the
concession was given and he hag also
not told us why the aid was given only
to one mill The hon. Mianister has
alsb not revealed th: identity of the
person who was iavolved in smuggling.
He his left this point also uatouchzd
that the peop.e of Gujarat, thz Chairmen
of the District Councils of the Congress
Party, the legislatons and the Members

. of Parliament bzlonging to that State

had given in writing to the then Prime
Minister, late Smt. Indira Gandhi, that
the then **Chicf Minister¥* was in
collusion with Mrugesh. Yogesh and
that if she wanted her name to be
associated with this s*adium, then that
wou'd become another Antueay scandal.
The Miaister hus not made any
clarification even in this regard. If you
really want that such people, who
encouragz wrongful actijvities ani the
‘five star’ culture, should bs punished,
then you must reply to  all these
questions  and tell us whether a very
important person of Gujirat to whom the
respansibility for the protection of the
lives and the prop:rty of the crores of
p:cple of Gujarat has been entrusted
by the people, is in collusion with the

*¥Not recorded.
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capitalists. You must get it investigated
if you want to dispel any doubts in the
minds of the people and if after
investigation that person is found guilty,
on leniency shoauld be shown to him.
But if you let off that person by
avoidinrg the taking of action on one
pretext or the other, then you cannot
dispel the doub!s in the peoples,
minds. |

This Housc, wherc we are sitling, is
the highest court of the people and if
o doubt js created in the mirds of the
people that we also irdulge in
favouritism, then the country cannot
progress. I want (o narrale the story
of King Rama here. Although he
was above the law- of the land, yct io
dispel the misgivings in the minds of
the people, he sent his wife, Sita to
exile. Though that was a black
act according to me, yet Rama
rising abovc his pcisonal consideratiors,
sent Sita to exile. But today allega-
tions are made the against the peison in
power that they indulge in favouritism
in the enfo.cement of the law. If you
want that such allegations are not made
against you, if you want that there
should be no misundersianding in the
minds of the pcople about you, then
you must try to reply to the questioas
raised by professor Madhu Dandavato
and assure ihe House that howsocver
big a person night bz, whether he is the
Chief Minister of aay Stale or a Central
Ministec, Member of Puarlinment or
Legislator if he breaks the law, indulges
in smuggling or violates Jaws concern-
ing customs duty. action shall be taken
against him and he shall be given the
scve rest punishment.

SHRI VISHWANATH PRATAP
SINGH . So far as the question of
somcebody going scot-free, in spite of
thc long arm of the law, is concerned,
the hon. Member has been able to
deliver such a lengthy spcech only after
we have apprehend.d the culprits, not
before that. Therefore, the long arm
which has app-ehended the guilty has
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a firm grip. You have said about the
collusion, the exile of Sita, and all that,
but recst assured there is no scope for
escape under the FERA and the dircct
tax laws and if any one is hooked under
these laws, he shall not be spared. The

Government can and shall act under
these laws.

SHRI ZAINUL BASHER
(Ghazipur) : Mr. Deputy Speaker,
Sir, first of all, I congratulate the hon.
Finance Minister under whosc strict
o.ders the action to apprchend the
offcnders has been  inijtiatcd.  So far as
this particuiar ircident is concerncd,
there is nothing spccial abcut it,
Currcncy has bcen seized, certain
persans have becn arrestcd and have
been sent to jaii and 1legal action is
being taken against them. But just now,
a respceted opposition leader, Prof.
Madhu Dandavate, hos (ried to give it a
political colour and it seems, becausc of
this politicking, the importance of this
Calling  Attention Motion has been
reduced. Otherwise, these ere routine
matters that persons are caught by
Customs Officers and sent to jail and
legal action is taken against them.
The long specch of Prof.. Dandavate
related more to the **Chicf Migister
and less to this incident. I do not
know he was so much annoyed with the
X¥¥Chief Minister and why he is so
irritated with him. It is the **Chief
Minister who had to bear the brunt of
all his angor. There cannot be two
opinjons that our Primc Minister as
well as our Government are committed
to provide clean podiitics and clian
public lifc. If a person, howsoever big
hemay be, does a wrong, he should not
be spared, whether he is Gujarat Chief
Minister or Karnataka Chief Miiister or
anpybody else. Old order should change
now. During the Janata Party regime,
Prof. Dandavate was a Minister, why
did he not show morality at that
time ?

**Not recorded,
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[English]

SHRI S. JAIPAL REDDY :Iam on
a point of o:rder. He has to put the
question. '

MR. DEPUTY SPEAKER : He is
putting the question. Mr. Basher,
please put the qucstion. '

SHRI VISHWANATH PRATAP
SINGH : He is talking in the same way

as Prof. Dandavatc talked.
SHRI S. JAIPAL REDDY
(Mahbubnagar) : He is referring to

what Mr. Dandavatc has said. Hcis
not sceking any clavification from the
Minister.

MR. DEPUTY SPEAKER : Thcre is
no point of order.

SHRI ZAINUL BASHER: I am
entitled to take as much time as Prof.
Madhu Dandavate has takcen.

PROF. MADHU DANDAVATE : He
shou!d be given more time, Sir.

SPEAKER : You
of a

MR. DEPUTY
put everything in  the form
question.

SHRI ZAINUL BASHER : Thank
you very much. Sir. But this is not the
way. (Inter:ruptions).

[Translation]

At the time when Dandavate was a
Minister in the Japata Governmecent, a
Chief Minister of a Statc had sent
money to Nepal to be deposited in his
accoudt; where was morality at that
time ? I do not want to name anybuody.
This incident is known (o everyonc
that the Janata Party Chief Minister of a
State... . (Interruptions)

PROF. MADHU DANDAVATE : I
know only this much thatT was not

involved in that.
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SHRI ZAINUL BASHER : But you
were a Minister, when this incident took
Place. At that time, a Chief Minister
of a State had dcposited Rs. 50 lakhs in
Nepal and the helicopter or the State
plane used for the purpose was seized.
What action did Shei Dandavate take at
that time ? These thing were published
in the newspapers. This is an open
thing and cverything is clear. Perhaps
that Chief Minister is row na longer
2 member of that Party but at that
time he was a Member of the Janata
Party.

Similarly, many points were raised
regarding the activities of the son of
the then Primc Minister (Janata Purty
Prime Minister) and investigatiors were
also made and a charter of allegations
was also submitted in Rajya Sabha.

(Interruptians)

[ English/

SHRI S. JAIPAL REDDY :I am. on
a point of order.

MR. DEPUTY SPEAKER : What is
this ? Don’t disturb. There is no point
You can’t

of order. Please sit down.

go on interrupting the Member Like
this.

SHRI S. JAIPAL REDDY : He is
always referring to Dandavateji......

(Interrupttons)

MR. DEPUTY SPEAKER : Please
sit down. Your point of order is ruled
out. I ruled out your point of order.
That is all.

[Translation]

SHRI ZAINUL BASHER : One who
lives in a glass house, should not throw
stones at others. . Do not forget it.

A charter of allegations was submitted.
Had Shri Madhu Dandavate resigned
op that, he would have become a hero,
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he would have earned a great name.
But, he did not do so.

[Englisk]

PROF. MADHU DANDAVATE: 1
cannot resign with retrospective effect

now.

[Translation]

SHRI ZAINUL BASHER : There-
after, gold was auctioned’ during the
Janata rule. Go'd Control [Enquiry
Commission was set up. It held an
inquiry into that. '

[English] -

SHRI S. JAIPAL REDDY What
is this, Mr. Deputy Spcaker ?

MR. DEPUTY SPEAKER : 1is any-
thing objectionable ?

SHR!1 SURESH KURUP : Is this

allowed in the call attention motion ?

SHRI JAINUL BASHER : Some day,
you will also have your call attention.
Don’t forget it.

SHRI K.P. UNNIKRISHNAN : We
must have all this right. I agree with
you. (Interruptions).

MR. DEPUTY SPEAKER : He is
on his legs. Why are you interrupting
him ? Please sit down.

SHRI ZAINUL BASHER : When
Dandavate Saheb was speaking, why
did you not argue in this manner ?

[Translation)

The report of the Gold Control
Inquiry Commission was discussed in
this very House last time. Where was
his morality at that time ? So far as
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this case is concerned, it was said that
two persons had already been arrested.

SHRI K.P. UNNIKRISHNAN : I
tell you, have you forgotten Vaidyalin-
gam Commission ?

SHRI ZAINUL BASHER : In the
first instance, Shri Chandrakant Shiv-
bhai Amin and Shri Nanavati were
arrested. Both of them disclos:d that
money belonged to Shri Mrugesh. Shri
Mrugesh was also arrested. I want to
ask the hon. Minister whether Shri
Mrugesh had said or not that the moncy
belonged to the Chief Minister of ** ?
On being interrogated, both of them
disclosed the third name and revealed
that they were carrying his money. Was
the third person arres’ed and on being
interrogated did he say that the money
belonged to the Chicf Minister of **
and that they were going to deposit
the money some-where ? In case he
did not say so but he said that the
monecy belonged to him, how did it
affcct the Chief Minister of **. If he
has said that the money belonged to
the Chief Minister...

SHRI K. P. UNNIKRISHNAN
You wil' give a chance.

SHRI ZAINUL BASHER : In case
thcy have disclosed that the money
was given to them by the Chief Minister
of ¥*for carrying it. Then I would request
the hon. Minister rot to repeat what
was done by the Janata Pariy to save
their Chief Minister, who had secretly
deposited Rs. 50 lakhs. If such a thing
has happened, action should be taken

against the Chief Minister. There are -
no two opinions about it. Our Govern-
ment have promised the people a

clean administration. Therefore, who
soever he may be, even if he is the
Chief Minister of any State, he should
not be spared. In this particular case,
the hon. Minister will tell us whether
it was said or not.

**Not recorded.
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So far as his connections are con-
cerned, he has connecticns with the
Chief Minister and so the money could
belong to him. Shri Madhu Dandavate
also knows it, he is also in politics
and so am I. Many people come tous
and similarly many people also come
to meet him. If soms theft is detected,
it can be construed that the person
concerned used to visit Shri Danda-
vate and so he might be carrying
Shri Dandavate’s moncy.

PROF. MADHU DANDAVATE: 1
do not have anything to carry.

SHRI ZAINUL BASHER : They do

not visit my place.
[English]

PROF. MADHU DANDAVATE :
One thief came to my house and he
abused me that I had nothing to be
stolen.

SHRI ZAINUL BASHER : Danda-
vate Sahcb, at least you have got a
pistol, take pistol.

PROF. MADHU |DANDAVATE
That was borrowed from S.H.O.

[ Translation]

SHRI ZAINUL BASHER : In this
very House, you had shown that you
had a pistol. It is a very dangerous
thing. You are keeping a pistol. If
that illegal weapon is caught and
somebody says thet it belongs to Shri
Dandavate, action should be taken
against you. Thercfore, the thing is
not like-that, If the Chief Minister
is guilty, action should be taken against
him. The wife of Shri Mrugesh, whose
name perhaps is Parul Mrugesh, has a
connecctions with R.S.S. She attends
the R.S.S. functions as the Chief
Guest.  Therefore, she is pro-R.S.S.
It is just possible that one of his

brothers or relatives may be in the
Janata Party.
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Prof. Madhu Dandavate may enquirs
about it. Perhaps one of them may
be in the Janata Party. He should
find out by writing to their Gujarat
Uait. When people join the Congress
or the R.S.S.,, some may be in the
Janata Party also.

So far as the question of constructing
the stadium is concerned, this stadium
is not his personal property. This is a
public property. Even test matches
were played there; you may 8ive it
any name. This is a good work. Any-
body can do it, donations can be
colleccted anywhere, there is nothing
objectionable about it. Everything is
going on well. So far as this case is
concerned, investigations are going on
and I hope the hon. Finance Minister
wold spare none. Prof. Madhu Danda-
vate has tried to politicize this Calling
Attention. I condemn it. It has because
his habit always to find out from the
newspapers whoyis friendly to whom.

PROF. MADHU DANDAVATE :
What is your opinion about my spcech ?

SHRI ZAINUL BASHER: I am
replying to that. Your speech was
armed at only giving this case a politi-
cal colour and not at assisting there
proceedings. Had you wanted to
assists and had you any definite infor-
mation with you, you would have
quictly informed the hon. Minister of
Finance instead of raising it here in
this manner. Then only I would have
been convinced that you did a good

jok. 1Itis 1otgood to throw political
mud in this way.

SHRI VISHWANATH PRATAP
SINGH : I fully agree with the hon.
Member that politics should not be
brought into this ‘question. Politics
should neither be brought into the
question nor into the proceedirgs. He
has also said that his wife had links
with the R.S.S. or a Chief Minister
went to Nepal or he mentioned the
name of the son of a former Prime
Minister—in my opinion, these guestions
need not be answered,
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of Wage Boards for
Working Journalists and
Non-Journalist
Newspaper Employees

So far as the statement of Shri
Mrugesh is concerned, when he was
questioned whose money that was, he
said that the money was his own, and
this currency was purchased by him
through two persons, Deepak Shah
and Prashant Nayak. Of these two,
Decepak Shah has been arrested. He
did not say that the money belonged to
the ** Chief Minister.

[English]

SHRI HAROOBHAI MEHTA
(Ahmedabad) : Now that the Finance
Ministcr has stated that the statemeont
of Mr. Mrugesh does not involve the
Chief Minister of **, will Prof. Danda-
vate withdraw the ins 1uations made by
him against the Cief Minister ?

PROF. MADHU DANDAVATE : I
shall not withdraw a single word. I
will be prepared to prove every word
that I have uttered on the floor of the
House,

STATEMENT RE : CONSTITUTION

OF WAGE BOARDS FOR WORKING

JOURNALISTS AND NON-JOURNA-
LIST NEWSPAPER EMPLOYEES

[Engltsh]

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : Hon. Members are
aware that the first Wage Board for
Workir.g Journalists under the Working
Journ~lists (Conditions of Service) and
Miscellaneous Provisions Act, 1955 was
headed by Mr. Justice Divetiya whose
decisions were published in May, 1958,
The Second Wage Board for working
journalists was constituted in 1963
headed by Mr. Justice Shinde and the
majority of its recommendations were
accepted by Government in 1967. The
Second Wage Board for non-journalists
and the Third Wage Board for working
journalists were set up in June, 1975

Rule 377

and February, 1976 respectively. In
view of the difficulties experienced m
the functioning of these Wage Boards,
Government decided to amend the Act
of 1955 providing for replacement of
Wage Boards by one man Tribunals and
accordingly this Act was amended in
1979. The Tribunals submitted their
recommendations to Governpment in
August 1980 and subj:ct to certain
modifications their recommendations
have been acccpted by Government as
notified in December, 1980,

Goverrment have been recciving
persistent requests for constitution of
new Wage Boards both for workiny
journalists and non-journalists news-.
paper employees. Accordingly, it has
been decided to set up fresh Wage
Boards for the purpose. We are now
in the process of constituting thes«
Wage Boards. I want to take this
opportunity to apeal to all the represen-
tatives of the working journalists and
non-journalists employces as well as
the managements of the newspaper
establishments to extend their co-opera-
tior to Government so that the reports
of the Boards can b: finalised early
and their recommendations considered
for implemecntation.

13.32 hrs.
[English]

MR. DEPUTY SPEAKER : Shri
Khursheed Alam Khan will make a
statement on Shri Larka at 2.00 P.M.
Now Matters under Rule 377.

MATTER UNDER RULE 377

[Translation]

(i) Need to allocate adequate funds
for vaccinaton of children against
various diseases

SHRIMATI MADHURI SINGH
(Purnea) : Mr. Deputy Speaker, Sir,
I am speaking under rule 377,

¥¥Not recorded.
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Chi'dren are the priceless assets of
the country because the future of the
country depends on the health of the
children. The future of our country
depeads on healthy children. At present,
they are suffering from many diseases,
like dysentry, Colcra, Polio, T.B. etc.
Thus, it is necessary to vaccinate the
children against such diseascs. Al-
though, the responsibility for this was
that of the Central Government, so far
only 50 per cent children have been
covered under this scheme. A sum
of Rs. 60 crores o1ly was allocated
for this pu-pose during the Sixth Plan.
The benefits of this scheme do not
“rcach al! the children in ail the S atcs.
Adequate arrangements have not b:en
made for the import and the production
of v-ccines in the country, because
the question of their production is als?
"linked with the inoculation programme.
At the same, time, the supply of vitamin
A to weak children in the rural arcas
should also be arranged.

I request the Government that a
comprchensive scheme for preventive
vaccinaiion far the children throughout
the country should soon be implemented
and necessary funds provided for the
same.

[English)

[SHRI ZAINUL BASHER In the
Chair]

(ii) Need to re-open the Phulwari Colton
Mills. Patna (Bihar) to save the wor-
kers from starvation

SHRI C. P. THAKUR (Patna):
Sir, Phulwari Cotton Mills, Patna, Bihar
is lying sick since long. Some of the
workers have died and the rest are
starvirg. The matter is shuttling
between the State and Central Govern-
ment and no solution i8 in sight. I
request the Government to intervene
and get this Mills started so, that
thousands of work:rs are saved from
starvation.
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[Translation]

(iii) Need to provide electricity in unau-
thorised colonies in Outer Delhi

SHRI BHARAT SINGH (Outer
Delhi) : Mr. Chairman, Sir, lakhs of
poor families are living in old
unauthorised houses built before 1981 in
Quter Declhi. Iakhs of children study
in schools there. During the day time
they go to the school. but they cannot
study at home in the absence of
electricity. The eyesight of those chil-
dren, who study in candle light, gets
weak due to inadequate light.

In these colonics, which are scattered
throughout Outer Deihi, there is com-
plicte darkness in the absence of street
light and a number of thefis take place
there, »s a result of which these poor
petple arc suffering. The streets of
these rural colonies remain water-logged.
612 colonies are outside Lal Dora.
Provision of electricity is a must there.
The people living in houses built before
1981 in villages or colonies have been
experiencing great difficulties without
electricity. Early arrangements should
be made to provide electricity and water

to the poor people urder the 20-p. int
programme.

LEnglish]

(iv) Need to take immediate steps for
reviving sick and closed units of
West Bengal, Particularly in Howrah

SHRI PRIYA RANJAN DAS MUNSI
(Howrah) : Sir, Howrah was known
as the Sheffield or Birmingham of Irdia
in the industry map of our country.
Over the last several years, due to
power  Crisis, bad management,
speculation, untimely supply of raw
materials and unhelpful attitude of
public financial institutions and banks,
the industries have become sick, and a
large number of sma2ll and big industrics
in jute and engineering sectors are
closed. More than 40,000 wagc-earners
are starving,
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The ancillary units of major industries
are also on the verge of collapse due to
power Crisis.

The large scale curtailment of
rders to wagon-builders has crippled
the prestigious Burn and Standard
Company of Howrah,

Government’s p.licy that ‘bad
management js bad currercy’ should, in
real sense, be applied immecdiately.

The Industry Ministry must call an
urgent meeting of the Finace ard
Commearce Ministries, offlcials as well
as the representatives of West  Bengal
Goverment to urgently take up the
matter of sick and closzd units of West
Bergal in gencral and Howrah in
particular.

For the revival of Industry in
Howrah, the Industry and Financz
Ministers must submit comprchensive
proposals for the Seventh Plan with a
view to set up major units or plants in

Howrah to save the ancillaries.

(v) Violation of prescribed Jaws by deep
sea fishing trawlers by Fishing in
Shallow Waters and need to confiae
their opciations to depths exceeding
200 metres

SHRI SOMNATH RATH (Aska):
The livelihood of traditional fishermen
and fishermen with mechanized boats
operating on the ecast coast has been
put in jeopardy following the depl. yment
of a fleet of about 80 sophisticated
deep sea fishing trawlers. The number
of various species of fish and prawns in
the seas off the east coast has been fast
depleting following indiscriminate
fishing by the trawlers.

The trawlers chartcd by major sea
food cxparting companies often do not
observe even the basic rulcs of fishing.
They often fish in shallow  water
violating prescribed laws. Moreover,
over-fishing by trawlers has threatened
the brevding ground of prawns in the
sandlcads of the Bay of Bengal.

If steps arc not taken to control the
operation of trawlers, marine re-
sources off the east coast would dry up.
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The trawlers had to stop fishing off the
west coast as their operations there had
depleted marine resourccs. Similar
restriction should bc imposed on the
east coast.

1 demand that issue of licences to
trawlers be stopped and the operators
made to confine their activities to
depths cxcecding 200 metres. The
patrolling of seas should be launched to
ensurc that trawlers do not violate
fishing regulations.

[Translation]

(vi) Rude and unhelpful behaviour of the
Telephone Operators at Sangod
(Kota) and need to redress grie-
.vances of subscribers and obviate
losses to the exchequer

SHRI SHANTI DHARIWAL (Kota) :
Mr. Chairmun, Sir, I would like to
raise a matter regarding the irrcgularities
indulged ir and the carelessness shown
at Kota Telephone Exchange in respect
of trunk calls booked from Kota by
the telephone subscribers of Sangod,
which falls in my constituency Kota.

When a call is made to Kota
Telephone excharge by the local
telephone subscribers to book a trunk
call, either there is no response or
if at all there is response, it is after
great delay. In addition, if a subscriber
wants to know thc ticket number of the
trunk call, the officials concerned tell
him that ticket number would not be
given and that in case a complaint is
lodged, his trunk call would never
materialise. In such a situation, the

subscribers are  experiencing great
difficulty.

I would like to bring to your notice
thnt Kota-Sangod is an industrial and
commercial centre ard hundreds of
trunk calls are booked from there daily.
In the prevailing situation, the trade is
suffering a heavy loss. Besides, the
D.partment is also suffcring loss of
revenue to the tune of lakhs of rupces
every month.

I request the hon. Minister of
Communications that keeping in view
the seriousness of the matter, prompt
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action should be taken in the matter in
order to remove the difficulties being
faced by the subscribers and to avoid
heavy loss of revenue to the
Department,

[English]

(vil) Power Crisis in West Bengal and
need to consider the offer of Britain
and Hungary to Supply T.G. Units
and Turbo Generators for CESE and
Ramman Hydel Project of West
Bengal

SHRI
(Bankura) :

BASUDEB ACHARIA
The Government of West
Bengal gave two proposals to the
Central Government for importing
T. G. Unit for Calcutta Electric Supply
Corporation and 4 numbars of turbo
generators for Ramman Hydel Project
io West Bengal. For the first proposal
for importing T.G. Unit from Britain
an assurance was given by the Central
Government that they were ready to
considsr the propoasal of help offered by
the British. The Chief Minister of
West Bengal had talks with the then
Finance Minister and the Industry
Minister in this regard. But the then
Financc Minister inform-:d
Minister of West Bengil that the
British offer has been considered for
other purposes and he advised that for
this the S:ate Government should
discuss with BHEL. But the price of
T.G. Unit of BHEL is higher than the
T.G. Unit to b: importel from
Britain. Then CESE asked for permis-
sion to obtain loan to import T.G.
Unit and submitted their proposals to
the Central Governm:nt. The latter
informcd the State Government that
since the BHEL has reluced the prices,
iet the CESC contact BHEL. Same
is the case with regard to Ramman
Hydel Project of Government of West
Bengal. As the price offered by
Hungary was less than that of BHEL
and the latter was not also ready to
accept the proposal of long term loan
payment which Hungary had accepted.

Therefore, I urge upon the Govern-
ment to reconsider the offers imme-
diately to combuat the serious power
crisis in the State.
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[English]

MR. CHAIRMAN
BASHER) :

up item No. 10 of the agenda.

(SHRI ZAINUL
The House will now take

Shri Ramachandra Reddy to continue
his speech.

SHRI K. RAMACHANDRA REDDY
(Hindupur) while the
House adjourned I was speaking about
the unemployment problem 2and also
about the enhancement of the age of

Yesterdy

recruitment. To-diay I would like to
mention a few facts about this u1iem)loy-
ment problem. Tnh: ulemploymsznt
problem is a problem of himalayan
On a
lakhs of

have been recgisteced in the

proportio1s in our country.

rough estimite about 450
people
Employment Exchanges.
the number is increasing by 10 to 12
lakhs, and out of thcse pzople it is the
duty of the UPSC to select those who
to be
While doing so the difference here is

that as far as the rural people are
concerned they are not in a pos.tion

Every year

are fit government scrvants.

to compete on equal footing with the

people who are living in cities. Rural
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people do not have the same con-
veniences. So, the UPSC must come
forward with a mcdified formulate with
regard to those people who come from
the rurel areas.

As far as the rural people are con-
cerned when once they get registered
with the employment exchange the go
back to their villages and busy them-
sclves with some agricultural] work. ¥
kn-w of a particular c:se when I intcr-
vicwed candidates for Telugu teachers.
One of the cardidates from the rural
area who had registered himself ten-
twelve years back told me when I
asked him questions about Telugu
language that he had forgotten it since
he was not in touch. He wanted
employmert to be given and then he
will pick it up again. When such is the
case that those who go back to the
rural arcas and settle therc, they are
not in a position to kcep in touch
with the subject ard when they are
not on cqual footing to compete with
the people who come from urban
areas, some way has to be found so
that the people from rural arcas are
given employment. For this thing it
would be better if a quota of say 70
to 80 per cent is fixed for the rural
people and the rest for the urban
dwellers.

Then, Sir, people who are already in
employment-—their sons, daughters and
relatives get employmert morte than
those who are not connected with the
government service. A survey has to
be conducted of such persons who are
gerving the Goverrmernt as to how
many people connected with them were
registered and got employment. This
will reveal that a high perc.ntage of
their sons and relations alone get
employed to the disadvantage of rural
people who need employment. So, I
request the Minister to be kind enough
to launch a survey and sece how many

+
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peopie among the cmployees’ relations
are employcd and see also that some
quota is fixed for the rurally uncm-
ployed. I am of the view that at
least one man per family should get
employment,

As far as the reserved seats for
scheduled castcs and scheduled tribes
are concerncd if suitable candidates
are not coming forwards thcn these
posts are not filled up. They are kept
vacant for 2-3 years and in some coases
5-6 years. 1If these posts are kept
vacant Jike this in medical services,
Colleges and schools then the public at
large suffers. So, I would like to
suggest that if suitable candidates are
not coming forward then the posts
shou!d not be kept vacant for long and
suitable candidates from other quota
should be taken. The practice of keep-
ing these posts vacant for a long period
should bc done away with. Government
has adopted an attitude to tak: away
jobs from the purview of UPSC by
giving exempti.ns to ccrtain-categories.
They say, ihese posts should not go
to the UPSC. In that way, those people
who are able to influence them get
these ecmployments. The Ministries and
Departments are able to give such
appointments tc their ‘near and dear’
ones, and for people who are capable
of influencing them. So, this practice
of iving cxemptions in regard employ-
ment must be put an end to very
strictly. QGovernment should not give
any exemption to anybody. All these
things must come only through the
UPS”.

As far as irregular appointments are
concerned, the Ministries and Depart-
ments are in the habit of appointing
pcople of their own choice for 4or 5
year8. Then they come before the
Commission and they say that thcse
people are employed for 4 or 5 ycars
or 6 years; 8o, let them be given some
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exemption or ‘some weightage at the
time of selection, so that they are
absorbed. Now, Sir, I wish to point
out that this is a bad practice and this
should be put an end to. The Public
Service Commission’s jurisdiction shou!d
be there. The Public Service Com-
mission should not be relegated in
such matters. These pcople should
be treatcd om par with the other
unemployed people and no weightage
should be giveu to them on  the ground
that they have scrved for 4 or 5 or 6
years. This is my submission.

Then, as far as scheduled castcs
appointments are concerned, there are
interviews held; sufficient candidates
do not comz up for interview. Then
what happens is this. These posts are
kept pending for so muny years. This
should not happen. These posts should
be flled up by persons of other cate-
gories who are available.

Regarding police vertification, when
once the Commission recruits pecople,
this police verification should be done
in 6 months or one year. There should
be a time limit for it. On the ground
that verification takes time, the Depart-
ments and Ministries are continuing
thoss pcople whom they have previ-
ously appointed either on ad hoc basis
or irregular basis. This should not be
done. This practice should be put an
end to. 1 wish that the Commission
must come forward with a rule saying

that once the recruitment is over these

- persons must be appointed within a
time limit or within a period of 6
months or one year, whether the veri-
fication is8 over or not. This is my
submission. Some such time-limit
should be prescribed for this purpose.

Regarding disciplinary cases, I wish to
state somo things, Large number of

MARCH 29, 1985

Memorandum 288
on cases of
Non-Acceptance
of Commission’s
Advice Men-
tioned therein —
Contd.

candidates selected by UPSC are work-
ing in the services of States Govern-
ments. For some irregularities in duties
the said State Government sometimes
takes disciplinary action against such
Government servants. The Centre is
revoking such suspension orders on some
ground or the other. Recently the
Government of Andhra Pradesh suspen
d.d 4 officials on disciplirary grounds.
But the Centre revoked their suspension
orders and posted them to the same
State Government. In such a case what
happens is, it becomes very difficult for
the State Governments to manage things
and to get work extracted from such
unruly Government servants. This thing
should not be permitted. It must be left
to the UPSC to decide and to make
an enquiry whether suspension is to
be continued or otherwise. This is my
submission.

Then my last point is this : This is
with reference to appointment of persons
to the UPSC itself. Obly persons of
exceptional merit, whose intcgrity and
honesty is unquestioned, should be
appointed to the Commission. Persons
with shody past should not be appointed.
Then only the Commission will be able
to perform its functions well. Govern-
ment should be very careful to select
suitable pcrsons to man the various
Public Service Commissions.

With these words I conclude and I
thank you for giving me the time.

SHRI SOMNATH RATH (Aska):
First of all, I congratulate the hon.
Minister for his introductory specech.

Mr. Chairman, Sir, I want to invite
the hon. Minister’s attention to the

Thirty-third Report of the Commission
and soyme points raised thereunder.

Sir, in the Thirty-third Report of the

*
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Union Public Service Commission, for
praper assessment of vacancies to be
filled through competitive examinations
held by the Commission, it has been
stated as—

“(v) The Commission regret to
state that in spite of repeated
observation made by them in this
behalf in their earlier Rcports, cases
continued +to .occur where the
Ministries/Departments failed to inti-
mate even the approximate number of
vacancies for publication in the
Commission®’s  Notices of  their
examinations for the information of
the prospective candidates.™

They have also mentioned in their
Table that the percentage of increase
between the number of  vacancics
notified and the number of vacancies
finally reported has gone up to, 683.33
in the case of Section Officers’
Stenographers’, etc. and to 781.82 in
the case of Stenographers’ Examination,
1982. Therefore, when certain number
of vacancies are anticipated in various
Ministries and Departments, it is better the
Government work out the approximate
requirement of the same and intimates
the Public Service Commission so that
while making advertisement for filling
up various posts, the U.P.8.C.- may
men‘ion the same. In this way, the
candid~tes will come to know the
number of vacant posts in virious
categories and accordingly they can
decide whether they should apply for a
particular category of posts or not.
Otherwise, after the examination, df the
candidates who are net able to come
within the selection zone because of a
very small number of posts available
for a particular category, then they
facc a lot of difficultics and they arc
uncmpioyed for so long.
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Secondly, in the case of selection of
Scheduled Caste and Schecduled Tribe
candidates, the U.P.S.C. always tries to
selcct them to fill up the posts against
the required percentage of vacancies
reserved for  th:m in each cetegory.
But many posts have been vicant and
they are not able to fill up these
vacancies from those candidates. This
situation not only hampers the
admiristration but also hampers
the solving of uncmployment problem.
This point requires the consi-
deration of the Government for
immcdiate action. Moreover, the UPSC
has also mentioned in their report that
the posts reserved for Scheduled Caste
and Schcduled Tribes cou'd not be filled
up in many cascs bocause sufficient
pumber of candidates bclonging to
Scheduled Castes and Schcduled Tribzs
are not forthcoming with the required
gyalifi¢ation or they do not appear for
the various examinations conducted by
the UPSC. Under thsse circumstances,
if the posts are kept vacant for a
sumber of years, it will affect the
administration. Apart from this, the
backlpg vacancies would get add.d up
and a time will come when all the
vacapacies will not be filled up and the
other candidates will not get opportunity
of employment. This is a p»int which
requircs serious consideration of the
Goverpment if i1 a particular year,
snfficient number of candidates from the
Schedulzd Caste anl Scheduled Tribe
are not available, those posts should be
de-reserved. Tdo not know why thise
po ts should not be filled up by other
candidates.

The Public Service Commission has
also mentioned about the delay in the
case of coanfirmation, and prem»tion of
officers. If the confirmation is delayed,
there can bs no job satisfaction for the
officars. Therefore, I would request
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thc hon. Mnister to cornsider ¢onfirma-
tion of the officcis within a recasonable
time so that they get the job satisfaction
as also incentive to work.

It has been observed i the
UPSC rcport :

“Such delay on the part of
Ministries/Departments are nct only
not corducive to the morale of
Services but have adverse effects and
erode away all the bencfiis of the
systems.”

This may please be looked into and
the confirmations done on due time.

The Commission has also mentioned
about measurcs takcn to eliminate delays
in finalisation for transfer on deputation/
confirmation cases. Whenever an
officer is requirecd to be sent on
deputation, has suitability for the job in
view should be the main critcrion, and
not that bccause an officer is not good
and his services are not required for
some obvious reasons, he should be
deputed somewhere clse. The criterino
ought to be whether the person
cencerned has got the rcquisite qualifica-
tions or not for the job in view.

Then, there is a reference to delayed
references and irregular appointments
in the report, This is a matter which
requires immcdiate attention. Para 24
of the 33rd Report says :

“The Commission are pained to
note that cases in which consultation
with the Commission was inordinately
delayed or where  appointments
made were ab Initio irrcgular,
continucd to occur during the year.
Particulars of scme of the cascs in
which referenceg to thc Commission
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were inordinately delayed and - of
those where in view of the irregulari-
ties involved, the Commission decided
to trezt the appointments as unappro-
ved are contained in Appendices X VIII
and XVIIIA.

The emphasis is on the word ab

initio.

This should be avoided as far as
possible.

Then, I congratulate the Minister for
his saying that now in our country, the
candidates are being allowed to appear
in the examinations conducted by the
Commission in their own languages.
The question pertaining to relaxation of
age also requires rethinking. It should
be corsidered kecping in view, whether
it would eliminate unemployment or it
would increase unemployment.

My hon. friend from the opposition
mentioned about the exemptions grantcd
to certain officers of some Departments
from the purview of the Union Publi¢
Service Commission. By this rule,
officers employed in a particular
department are not to appear before the
Public Service Commission. In my
view, such excmptions are necessary,
for example for certain Defence
organisations, or for Parliament
Secretariat. They need not be further
examined by the Union Public Service
Commuission.

I have me a copy of the memoradum
issued by the Department of Personnel
and Administrative Reforms which
explains the rcason, for non-acceptance
of the advic» of the Union Public Ser-
vice Commission. One such case ig about
3 persons who committed irregularities
in the matter of purchase of certain
stores. The Central Vigilance Commission



293 Motion Re : Thirty-Second
and Thi*ty-Third Reports of the Union
Public Service Commission along with
Government’s Memorandum on cases
of Non-Acceplance of Commission’s
Advice Mentloned therein— Contd.

recommended exoneration of one officer
and imposition of minor penalty against
the other two officers. After further
examination, the Ministry concerncd
proposed that no penalty be imposed on
the second officer since he had been
already becen compulsorily retired in
another casc. But, as for the third one,
it is mentioned that because it is not
for commission but for omission, he is to
be exempted. I want a clarification
from the hon. Minister when the
second officer who is found guilty for
commission has retired and it is a
compulsory rctirement how could the
third official has been treated on par
with him. That is one questiun.

The second is about the Driver in
Delhi Mitk Scheme. Of coursec his
appeal was dismissed and then he
preferred a petition to the hon. President
and the Commission has suggested
withholding of two increments of pay for
two years without cumulative effect.
May I know from the hon, Minister
because he has been dismissed ard is
not in service. Since the matter 1is
referred to the hon. President and the
Commission has also suggested that
only two increments could be stopped,
will the justice be met if it is treated as
commpulsory rectirement ? As for the
other two cases, I think Government is
correct in not accepting the reference,
because it is necessary for administrative
purpose.

Before closing my speech, I request
the hon. Minister that while s<lecting
members to this august body, it must be
taken into consideration that men of
knowledge, integrity and high ord:r
should be seclected, as they are to
recommend to the Government for
appointment in many case, not on'y of
administration but also to assist to run
the country.

Thank you.
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MR. CHAIRMAN (SHRI ZAINUL
BASHER) Shri : Khurshecd Alam Khan,
the Minister of State in the Ministry of
External Affuirs, will now make a
statement,

STATEMENT RE : SITUATION IN
SRI LANKA

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN) :
PM had instructcd the Foreign Secre-
tary to visit Sri Lanka. He returned
from Colombo yesterday.

As Hon. Mcmbers are deeply con-
cerned in regard to the situation in Sri
Lanka, I am giving details of his visit
and its outcomc. I may mention that
the Sri Lankan authurities put out a
press releasc, extracts of which appeared
In our press yesterday. It was not a
joint statement or a communique,

The Presideii of Svi Lanka re:eived
him oa the first day of his visit for a
preliminary exchange of views. Prior
to his departure from Colombo, the
Foreign Secretalty was again received
by the President for a more detailed
discussion.

Thc Foreigin Sceretary was received
amongst others by the Prime Minister,
the Forcign Minister, the Miaister for
National Security, the Minister for Home
Affairs, and the Miaister for Ru-al and
Industrial Development. He also took
the opportunity of meeting several
prominent persoaalitics. This afforded
him an opportunity for a frank exchange
of views. These were conducted in an
atmosphere of cordiality.
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The objective of the visit was to have
an exchange of vicws on both interna-
tional and bilateral issues. In the
¢ourse of his meetings the ethnic pro-
blem in Sri Lank1 was discussed in all
its aspects.  Therc was a shared anxiety
ard conc.ta over the continuing vio-
lence and unsettlcd situation in  Sri
Lanka. The Forcign Scceretary conveyed
to Sri Lankan leaders our a:xicty, in-
sofar as acpec.s of the situation 1ia Sri
Lanka that have repercussions in India.
These inclade the question of refugees
and the latest influx, and the plight of
fishermen. He emphasized what our
Prime Minister has rcpeatediy stressed
that condi ions must be crcated for
refugecs to g back to Sri Lanka in
safety and w.th honcur. He also raised
other matters such as that of stateless
individuals of Indian-origin.

The Forcign Sccrctary urged that an
immediate solution must be found to
the cthnic p-ob'em, acceptable to all
concerred ard with a view to redressing
the legitimate gricvances of the Tamil
commun’ty. This shou!d be achieved
through negotiations. The exis'ing con-
ditions of hostility, tension, suspicion
and distrust were working against this
objcctive

The objective in Sri Lanka is now to
Gefuse the situation, bring an end to
violence, the withdrawal of sccur.ty
forces and the restoration of normalcy.
This would pave the way for a political
dialogue.

On our part, we reaffirm our support
to the indcpendence, integrity, unity and
non-aligned status of Sri Lanka. We
would like to conperate in any way we
‘can towards Sri Lanka’s development
and progress. .

We hope that Sri Lanka will recover
quickly from the trauma of the last few
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years, and that it will resume the pro-
gress towards stability and prosperity
that has bzen interrupted by the ethnic
crisis. It was stress:d that resumption
of peaceful economic development will
be ross.ble only after normalcy returns
to that Island State., The mesting
of the legitimate aspirations of the
Tamils is obviously the responsibility of
the Sri Lankan leadership. They have
assured us that they are more keenly
aware of this than anyone :s also of
the gravity of the challenge and their
responsibility to meeét it. As a con-
cerned and friendly neighbour, we offer
them our sincere hand of friendship.
We havc been assured of reciprocal

goodwill towards India from Sri Lankan
leaders.

Normal commerce between our coun-
tries is being strengthend and where this
has been disrupted, links are being restc-
red. It has been agreed that a shipping
service will start soon between Colombo
and Tuticorin, and this should be of
benefit to the nationals of both ceuntries.
It has also been agreed that there will
be regular consultation and contacts at
official level on a wide spectrum' of
issues including tho present problem to
maintain and consolidate our traditional
and friendly relations.

The next opportunity of a further
exchange of views will be provided when
the Foreign Min'ster of Sri Lanka
comes to Now Dethi for the Ministerial
meeting of the Nonaligned Coordinating
Bureau.
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MOTION RE : THIRTY-SECOND
AND THIRTY-THIRD REPORTS
OF THE UNION PUBLIC SER-
VICE COMMISSION ALONG
WITH GOVERNMENT’S MEMO-
RENDUM ON CASES OF NO-
ACCEPTANCE OF COM-
MISSION’S ADVICE MENTIONED
THEREIN—contd.

[English]

[SHRI SOMNATH RATH In the
Chair])

14.12 hrs.

SHRI TOMBI SINGH (Inner Mani-
pur) : Mr. Chairman, Sir, T am grate-
ful for the opportunity given to me to
take part in this discussioa on the 32nd
and 33rd Reports of the Union Public
Service Commission. To begin with, I
would like to draw the attention of the
hon. Minister to page 36 of the 33rd
Report under the head, ‘“Promotions
and Confirmations”, wherein it has been
said :

*“...Further, no Selcction Com-
mittee meetings had b en held fir the
last three years for all the three
cadres of Jammu and Kashmir, and
the Indian Administrative Service and
Indian Forest Service for Nagaland,
as no proposals werc rfeceived from
the concerned Sta:e Governments.
In the case of threc States, namely
Uttar Pradesh, Bihar and Munipur—
Tripura (Indian Adminisirative
Servico and Indian Police Service),
the mectings could not be held as
the dates suggested by the Com-
mission did not suit the co.venience
of the State Governments.”
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This is a very serious lapse, bucause
in certiin arcas, and for certain commus-
nitics, the promotion quota is a very
important issuc, because once timely
promotion is denicd, it is very likely
that a numbzr aof officers will be
retired without getiing the privilege of
this promotioa to the IAS or Indian
Police Scrvice. Inthe particular case
reported, the list involved 192 posts
for IAS, 153 for IPS and 94 for Indian
Forest Sz:vice For no fault of the
officers, thec mectings of the Selection
Committees could not be held for three
years.

In certain cases, therc was no cer-
tainty when such meectings could be
held. The government should have
some mechanism to check such lapses.
For an ar a like Manipur, we have
very spccial conditions because here
one-third of the population is ST and
two-thirds from the non-scheduled triba
population. But, othcrwise, socially,
educationally, thc cntire bulk of the
population stands on the same footings
because of the protcction rcccived by
the ST eandidates. There has been
created a serious imbalance among the
officials because the majority commu ity
in the State of Manipur is known as
Meitci forming two-thirds of the popu-
lation, They have not been able to
compete with the rest of the coury o2
merit, b-cause human ma‘erial is the
same. While the ST have the protec-
tion, it is very good and w: do not
grudge the protection, and we are not
against reservation also, but the point
to be made is that there might be cer-
tain other communitics in the rest of
the country facing similar difficulties;
they are graded general castes, but they
d> not come under the genera! caste
for such competition. So, they have
been suffering all these decedes with-
out getting any representation on the
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baisis of direct sclection. So far as
Meiiei Commaunity is conceinced, they
have got maximum o.ac or Lwo dircct
selection in the Indian Administrative
Service and one or two in the IPS. In
this context, it is the govcroment who
should have some statutory protcction
for such community which cannot stand
in competition wi h the bigger commu-
nity in such compectitions. So, for
such community, the promb>tion quota
in IAS, IPS orin other Iadiaa Services
is so important that thore should be a
mechanism  provided by the Home
Ministry that the Stat: Goverinment
concerned shou'd not fail to submit
the neccssary material for the promo-
tion of thess officers.

The Public S:rvice Commission has
to play a rolc in the i-tcgratioa of the
couatry bccause the Indiaan Secrvices,
either Police Scrvice or Administri tive
Service or other services like Forest
Service, thcy shouid not only train
them in  administrative wmatters and
management but also in  motivation,
about the real thing, about the mission
that they ars going to perform in  diff »-
rent parts of the country where they
would bz posted. They g» with a com-
plex as if they are the hang-over of the
Indian Civil Servica that was prevalent
in the colonial ages; they go to different
places, backward arcas and look down
upon the people and also the offizers
who work under them. We should
provide ncccssary motivation that theoy
should be truinced not only in adminis.
trative matters buat  also motivation
factor.

It should be compulsory for the [AS
and IPS pecople to learn the local
languag: wherever they serve; it was a
necessity; it was compulsory during the
colonial days that whoever goes as a
member of the civil Service should
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learn the lanyuage of that area, should
be coaversiant with the local conditioas.
But, now, it seems that this has not
been given sufficient cmphasis.

Now, I would lik2 to draw the atten*
tion of thz Minister to the medium of
examination for the Public Sarvice
Commission. The relevance of the
Eighth Sch dule has bzen recalled here.
There has bcen a long drawn  debate
about amoendment of Eighth Schedule.
There are number of languages awaiting
inclusion in the Eighth Schedule. I do
not like to mention the names. But
during the lifctime of the late Prime
Minister, Shrimati Indira Gandhi it was
promised that the case of Manipuri
would be taken into consideration along
with some other languages. This has
bccome very imporiant because in
cer.ain languages eximinatious are be-
ing conducted. Then, a community
whose language is the official languaage
in the State, whose languige is well-
advanced, well-d:veloped in  every
department or every sphere of transla-
tion, novels, drama, essays, poems and
modern  and contem»worary literature,
etc. also demands jt. When this advan-
tag: is denied to certain communities
this is a basic denial. I wou'd like to
suggest that till the amendment of the
Eighth Sch.du'e, the languag:s rccog-
nised by the Sahitya Academy shouid be
the media of examination if at all the
examination his to be conducted in
langiages other than Eaglish and
Hindi. Only then the legitunate demands
of the small communities and smuall
States will be met.

f1

Then, another point I would like to
mention is about the process of exami-
nation. I have nothing to say against
the examinations as such. But the pro-
cess is tim2-Consuming. Beginiing with
January this ycar with applicatioas, - and
then the Preliminary c¢xaminatioa some
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time in April, results coming out in
June-July, and then main examination
in November and then the firal rcsults
of the main examination, in March-April,
it takes virtually more than one year.
So, the candidate appearing for this
examination has to spend mo:e than
one year. It is not only time-c>nsum-
ing but it is also a strain on the physical
and mental abilities of the candidate.
Also, many studeants will not b: able to
wait for so many months, bec.use there
is no certainty whether they w.ll pass
or whether they should switch over to
other choices. Therefore, this process
of time-consuming cxamination should
be looked into. We may suggest that
the time should be cut at least by
half.

Another thing we can mention is
about the reduction of the age limit
from 28 to 26. The reduction was
done with proper justification. But this
reduction was implemented, and no
proper notice was given, c¢vin though
a notice of at least three years could
have been legitimately given. A second
chance has to be given for 28-year
old candidates. It is good if it is given,
it is in the fitness of things that ano-
ther chance, should be given so that
those students who were supposcd to get
their chances, and wh>se chances wecere
reduced to two, cou'd have another
chance. If this is done, I think many
of the grievances of the candidates will
be removed.

SHRI SUDHIR ROY (Burdwan) : The
32nd and 33rd Reports of the Com-
mission revcal what a stupendous task
they have to perform. And they have
done their task in a most appreciable.
way. We are also happy to note that
the Commission cou.d recommend all
the candidates for the posts reserved
for the Scheduled Castes and the Sche-
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duled Tribes. It is also a fact that
examination reforms ard introduction
of regional languages as medium of exa-
minatior have irduced morc ar.d more
young mer from ru-al arcas to sit for
the UPSC examinations and come out
successful. But there are certain dis-
turbing factors which I would like to
raise.

First of all, it is found that the
Government of India is still continu-
ing with the practice of makirg ad hoc
or irregular appointments on a large
scile. This is violation of the 1ule of
lew because in a democratic country
public appointments are public property
and they should be filled up only on the
bas’s of merit and experience. Such ad
hoc and irregular appointments are
ofien made with potlitical patronage.
Hence Government shou.d do away with
this practice.

Secondly, it is fonud that often offer
of appointments are made to candidates
after inordinate delay. Naturally, suc-
cessful candidates, when they are offered
appointments, cannot join Government
services. Mecanwhile they seck employ-
ment elsewhere and find a job elswhere.
As a result, cfforts and huge cexperdi-
ture involved in their selcction become
infructions. Often the cxcuse given is
that the verification of character and
antecedents have not bcen completed.
We hope that such verification of charac-
ter and antecedents should b2 completed
in time.

It is also found that the Government
do not notify the recruitment rules.
Though the instructions given by the
Department of Personnel and Adminis-
trative Reforms on 13th August, 1969
and again on 22nd May, 1979, clearly
laid down that within four wecks of the
advigo received from the Commission
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recruitment rules should be notified,
cases arc rare where notification was
made with such expedition.

Let mec quote from the Cemmission’s
report : ’

“Out of 720 cascs pending noti-
fication, in 92 cases recruitment rules
have not bcen notified even after
five years, in 22 cases over 4 years.
in 33 cascs after three years, in 81
cuses : fter two years, in 102 cases
after one year and in 95 cases after
6 months.”

Absence cof recruitment rules induces
the Governmer.t to make irrcgular and
ad hoc appointments. Hence Govern-
ment should notify recruitment rules as
early as possible.

We find that a large number of stu-
dents from metropolitan  universitics
such as Delhi University, JNU, Banga-
lore University, Rajasthan University,
Jaipur, come out successful in the UPSC
examinations. This irdicates that even
now majority of the successful candi-
dates have urban upper middle class
backgrourd. But the nation lives in
villages. The services should represent
the cross-sections of the people. Espe-
cially more and more young men from
rural areas, more and morc Schedu'ed
Castes and Scheduled Tiibes candidates,
candidates from racial ard linguistic
minorities should have representation
in the services. Othcrwise, the services
would bec dominated by the urban elite.
These urban clites docs not cater to the
necds of the rtural pecple. Hence it
would be good if coaching centres are
started urder the auspiccs of all the
state universities. Financial assistance
should bc made avialable to the Statc
Universitics by the Government of
India. It is also found that cases of
promotion, seniorily, punishment, etg.
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are often shelved and the Commission
is not informed in time. Naturally the
Commission c¢annot take decisions
swiftly. As a result members of the
public services suffer from a sense of
frustration. Hence such cases of pro-
motion, discipline, etc. should be
referred to the Commission as early as
possible.

The Government i3 keeping a large
number of services outside the purview
of the Commission. This erosian of
the UPSC’s authority is not good.
Nothing should be done by the Govern-
ment to undermine the authority of
the Public Service Commission. At the
end I would like to reiterate the views
expressed by some learned .friends that
only those people who have unimpea-
chable integrity, should be made Mem-
bers of the Commission. With these
words I conclude.

SHRI RAM SINGH YADAYV (Alwar) :
Mr. Chairman, Sir, I co)ngratulate the
Minister who presented these t(wo
Reports to the House. It is a4 matter
of gratification that the Commission has
expressed its satisfaction about the work-
ing of the QGovernment regarding the
ad hoc appoiatments becausc the com-
plaints from the Commission’s side hawe
rcgularly been thut ad hee appoint-
menis are muade by the Government
without consultation of the Commission
and without informing the Commissien
about the existing vacancies. But in
the present Report, the Commission
have cxpressed its satisfaction. On
page 5 of the Thirty-third Report they
say

“The Commission are happy to
notc that duritg the year under
report, there has been some reduc-
tion in ad hoc appointments in
Government. The Minisiries[Departe
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ments are noW more circumspect in
resorting to ad hoc  appointments.
Refusal of the Appointments Com-
mittee of the Cabinate to allow ad hoc
appointments to be made or contit
nued against regular vacancies, has
a very heartening impact in putting
almost a total stop to ad hocims in
higher posts.”

So, this is one of the very good signs
so far as the selection of the candidalcs
for higher posts is concerned. But I
wish to bring to thc notice of the hon.
Minister that the upper age limit which
was 28 years, has been rteduced to 26
years, perhaps on the recommendation
of the Kothart Committee. But, at the
same timc, in some cascs the Com-
mission itself has recommended that the
upper age limit should be 28 years. On
page 11 of the Thirty-third Report,
they have said :

“The upper age limit prescribed
for the Engineering Services Examina-
tion was 27 ycars till 1982. On a
proposal received from the Govern-
ment, t he Commission agreced to raise
the upper age limit for this examina-
tion to 28 years to bring it at par
with the upper age limit prescrib.d
for the Civil Services Examination.
The revised upper age limit will be
effective from the Engineering Ser-
vices Examination, 1983.”

So, the Commission elso, in its own
wisdom, thought it fit that the upper
age limit for the Indian Engineering
Service should be 28 years. I-do not
know the logic behind this because it
was for the Committee to consider
this matter and there might have been
many reasons for doing this. The Minis*
- tsr also, when he was expressing
Government’s views on the matter, was
under tho impression that it will help
the rural papulation if the urban popu-
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lation does not get more chances by
resnrting to this upper age limit. But
this is not the case becausc generally
after passing the 10+ 2+ 3 exuminations
and after doing post-graduation or
LLB, thec age of the person who be-
comes competent to appear in the civil
scrvice examination is near about 23 and
he must be given two or three chances
at lcast. The Kothari Commission has
introduccd the preliminary examination
also in which the result is that out of
one lukh candidates, nearly 15,000 . can-
didates who get through and only those
candidates who gct through in the pre-
liminary examination, gct a chance to
appear io the main examination. So,
kecping in view all these things, there
should not be any reduction in the age
limit and I would request the hon.
Minister to sce that the age limit is
raised from 26 to 28 years, so that
moie and more people of calibre may
get a chance to appecar in the examina-
tion.

Now, tlicre arc  two examinations—
the Preliminary, and the Main. Ifa
candidate gets through the Preliminary,
but not the Main, next year he has
agsin to appear for the Preliminary
first. Once a candidate has cleared the
Preliminary, why should he again bo
asked to appear for it ? Why do you
not allow h'm to appear for the Main
examination ? This view should be
considercd.

It isthe general feeling that engi-
necrs, doctor and other professional
pcople prefer to enter the IAS. We can
get over this problem by the creation
of All India Enginecring Service, All
India Health and Medical Service and
All India Educational Service. The
question of the creation of these
three cadres has been raised from time
to time since 1963. It is time that
Government consider this proposal
soriously and sympathetically,
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The Bstimates Committee has rccom-
mended that some more b;n efits should
be given to these scrvices. It is neces

sary because the IAS officers are gett-

ing the same emoluments, which they
were getting since 1960, in the super-
time scale of five years. Government
should look into the matter and consi-
der raising their emoluments, as
recommended by the Estimates Com-
mittee of Parliament.

Some of the JAS officers are employcd
by forcign governments after their
retirement. In fact, some of these offi-
cers have held crucial posts before they
were appointcd by the forcign govern-
ments. I am quoting from The Patriot
of 24th April 1984 :

“When the Government considers
the material rewards for the All
India Services, it should bear in mind
that the salarics of judges have also
remained unchanged for years and
inflation has eroded their incomes.
Furthermore, it is time the Govera-
ment consider whether it should not
be regulating the posti-retirement
benefits many civil servanis diaw
from foreign governments and private
business firms. Formcr  Foreign
Sacretarics of India have been emplo-
yed by foreign governments. One is
said to be currently an officer of the
Pentagon. Aside from the propriety
dignity, is this practice compatible
with the requirements and consistent
with npational seccurity ? How can
India match the material benefits to
the senior civil servants which the
future foreign governments and pri-
vate employers can shower to pur-
chase information and influence
these officials have gaincd in their
capacity as senior Civil servants ?”°

This aspect should also be considered.
A person who has sgerved as Defence
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Secretary or Foreign Secretary should
1ot be allowed to accept any foreign
assignment. One officer, Who was the
Foreign Sccretary here, has taken up a
high executive post in the United States.
These things should be stopped.
It should be incorporated as,one of the
service conditions that they will not be

allowed to take up such assignments
after retirement.

The House is happy to rote that the
Goverrment of India has taken
a decision that 50 per cent of the
persons recruited in thesc services should
be posted in States different from their
home States. But at the same time I
will request the Minister to look into
another aspect. The promoted officers
are hand in glove with the local State or
the home State. Therefore, this formula
should be applied to the promoted
officers also. That is. 50 per cent of
the promoted Officers should also be

allocatcd to the States other than their
home States.

Though these national scrvices were
credted by the Secretary of State for
India during the British regime, they
have ulso given some good service to the
country. One is national integration.
Another is that these IAS Officers are
not only the executive functionaries, but
sometimes they influence the policy-
making of the country. Therefore, it
necds re-orientation. We have gone
through these reports and there is no
programme like that, There should be
chaoge in the outlook of the officers.
There should be change in the approach
of the officers so far asthe present
policies of the Government are concer-
ned. Asa matter of fact, he is not
only a bureaucrat today, but, when he
comes to the status of a Secretary or an
Advisor to the Government of India, he
assumes another role, a role of an advi-
ser to the Ministry or to the Minister. In
that capacity the patyre and approach
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of the officer is of very material value.
Therefore, it needs orientation.

1 would also say that there should be
mixed cadre. This will help promote
national integration becciuse unity in
diversity is the theme of the Indian
culture aad the Indian nation.
Thercfore, it is very necessary that this
culture should be imbibed in our
officers, who are in the highest cadre in
the bureaucracy.

Lastly when we consider Section 311,
some of the officers have behav.d in a
way which is a slur upoa this Cadre.
Recently there have been some cases in
my State—Rnajasthan—about one IPS
officer. Prioi to that thcre was a case
about another IPS Officer. So, as a
matter of fact, under the garb of Article
311 they should not b2 excmpted if
they are found committing such atroci-
ties or mal-practices or an act which is
unbecoming of the Officer of that Cadre.
Therecforc, should be some mechanism
to get rid of such handicaps because
till they got the approval from the Union
Public Sefvice Commission, no action
can be initiated against them. There-
fore, the Government should think over
it and see that prompt action can be
taken against such officers who commit
errors or who are found guilty. Asa
matter of fact at present it takes a very
long time to take action against them.
First of all there should be an
inquiry and after that, if he is
found guilty, a prompt action against
him should be initiated. So, this needs
to be looked into. '

With these words I thank the
Minister for the new dircctions which
he has initiated and for the commenda-
tion of the Commission to improve the
performance of the Government
services.
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[ Translation]

SHRI RAM PYARE PANIKA
(Robertsganj) : M, Chairman, Sijr,
I am grateful toyou for giving me an
opportunity to speak. First of all, I
wouid like to draw your attention to
the letter written to - various State
Governments by our Prime Minister,
Shri Rajiv Gandhi, two days ago, wherein
he has said that only persons with
undisputed integrity and efficiency
should be appointed on the Public’
Service Commissions.  Sir, it indicates
the policy of our Government and our
new Prime Minister particularly in
respect of this important matter.

SHRI NARAYAN CHOUBEY : It
was not so earlicr.

SHRI RAM PYARE PANIKA : 1t
was the policy carlier a lso.
(Interruptions)...

[ English]

MR. CHAIRMAN : Please go on.
Don’t pay any attcntion to them.

SHRI RAM PYARE PANIKA : 1 am
not at all perturbed.

MR. CHAIRMAN : Not perturbed,
Please don’t pay any attention.

SHRI RAM PYARE PANIKA : Not
at all. I will sce only the Chair.
(Interruptions)

[Translation]

Sir, first of all I would like to
congratulate our young Prime Minister
for the views expressed by him yester-
day which dcserve to be commqnded.

Our Public Service Commissions have
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a glorious history. They have disharged
their responsibilitics with great honesty
and devotion. Till today the people in
the country have a very good impression
about the Public Scrvice Commissions.
The Peaple are of the view that onc can
get his work done at other places
through underhand means but it is not
possible to doso in the case of Public
Service Commissiors. I would, there-
fore, like to congratulate the Public
Service Commissoin people also. In
this connection I would like to give
some suggestions also.

Sir, we have seen this report. There
is no doubt that after independence
there has been an increase in the number
of persons belonging to schcduled castes,
schedulcd tribes and thé weaker sections
in Government scrvices. Although their
number in Government scrvices has been
incieasing constantly, yet it has not yet
reached the desired level. I would like
to say that the training and coaching
sehemes undertaken by various uziversi-
ties for these sections of our society
should be encouraged and extended to
all the 40 to 50 universitics. Special
attention shou'!d be paid in this regard in
the backward arcas so that their
stardard cou'd be raised.

Sir, the Constitution confers on us
the Right to Equality, but ncbocy
follows it. On the onc hand, there arc
no buildings for even primary schools in
remotc adivasi areas in the ccuntry;
there are no suitable scating arrange-
ments for their children, but on the
other band, public schools are bzing sct
up in big cities. The graduates coming
out of the colleges in the adivasi areas
cannot compete with the graduates

coming out of the colleges in the
urban areas.

I would like to make a mention about
the preliminary test which is called by

MARCH 29, 1985

Memorandum 313
on cases of
Non-Acceptance
of Commission’s
Advice Men-
tioned therein—
Contd.

you as objective test. A large number
of candidates are eliminated in such
tests. Its very purpase is to eliminate
candidates. But who are eliminated?
Generally, they are from remote villages
where modern eductional facilities are
not available. Today, we should follw
a policy under which the thousards of
briiliants stadents fiom these areas also
could be given medern educational faci-
lities so that thcy ciu d compete with the
candidatcs from uiban areas. You shall
have to adopt a new thinking in this
rcgard.

Bcesides, you should not restrict the
training to ccertain  cadres only. It
should be cxterded to other fields also.
You have cntrusted certain services to
the Pubiic Service Commissions. You
want to bring about integration in the
country. The power position in the
country is very bad. The working of
the Elcetricity Boards is not improving
despiie all the reforms und.rtaken and
dircctions  given by the Centre, the
rcason being that the service conditions
of the engineers are not uniform. If the
scrvice conditions of the engineers are
mad: uniform throughout the country
and there is a single service commissioa
for them, then there will not be any
agitation by them in support of the'r
demands.  Similarly, there are many
other services at State level. If these
scrvices' are made all  India level
services, for which a demand is also
bcing made, like medical and enginecring
services, a lot of improvement can be
made. You have done something in
respect of Forest Service, but much
more is yet to be done. You should
try to do the needful so that the country
may dcvelop and the problem of
regional  imbalance and national
integration may be solved.

I would to make a mention about the
conflict between IAS and IPS, which is
observed in actual working. It vitiates
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the entire administration.  The
Superintendent of police says that he is
higher in Status than the Collector while
the Collector says that his status is
higher. Sometimes, an old I.P S. Officer
is posted uander a young Collector.
Something must be done to rectify
these things.

Just now an hoa. Mcomber was
referring to promotions being made in
State services. I corsider it a right
thing. But in some States, the salary of
an officer of the provincial service is
higher than that of an L.A.S. officer duc
to which ther¢ is great resentment
amorg the I.AS. officers. When LA.S.
hus been deemed the topmost service and
théy constitute the crcam of the society,
then you will have to ensure that they
do not got less pay than the personncl
of State services. In my view, it is not
good to create reseniment among IA.S.
officers throughout the country in this
manner. My next suggestion is that
when the personnel belonging to State
Services are accoided the same status as
that of an I A.S. officer thzn it should
not be restricted to exccutive services
only; it should bz cxtendcd to engineer-
ing and agricitural services also. Some
percentage may be 25, 30, 35 or 40 per
cent, should be fixed for them in the
States other than thcir home States.
A'l these things will hiave to be done at
the basic level.

I would like to say one thing more.
Sometimes, Government do not accept
the recommendations of the Commis-
sion. Attention should be paid towards
it. A perusal of the last year’s report
reveals that you did not acecept a recom-
mendation when high officers were
involved, but you immediately accepted
it if lower employces were involved. It
indicates your policy that you want to
protect the high officers. It is not a
good policy. This policy will have to be
changed.
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I am very thankful to the Commission
that it has detcct d an irregularity after
a thorough serutiny. A do:tor had got
himself appointed in Dr., Ram Manohar
Lohia Hospital or some other hospital
by producing a fake Scheduled Custe
certificate. As th:re is reservation for
Scheduled Castes, he would naturally
dcmand promotion also. Certain doctors
brought this case to our notiee. I am
very thankful to the Public Service
Commission that it had coaducted an
inquiry in the matte; and communicated
to the Qoverrment that some irregu-
larity had been committed and a job
had been secured by producing a fake
certificatec. The Home Ministry or the
Mcdical department should take up this
case. It pains me that the Government
have not accepted the recommendation
of the Commission and the Doctor is
stitl being considered a Scheduled Caste.
(Interrupzions) I think for raising the
morile of the Officers of Commission
and to show that they arc working in
an uabiascd manner, it is necessary that
their recommendations should be accep-
ted and action bec taken against the
officets who are facing charges. The
Vigilance department has given adverse
reports against several T A.S. Cflicers in
Uttar Pradesh but no action has been
taken against thcm. The Association of
I.LA.S. Officers may be good for other
purposes but I would like to point out
that it is the gencral feeling in the
country that no punishment can be
awarded- to an UL.A.S. Officer and ulti-
mately he is let off.

In the cnd,I commend the eofforts
madc by the hon. Minister. A separate
Ministry has bczen created. I hope that
my suggestions will ba kept in view.

[ English]

SHRI GIRIDHAR GOMANGO
(Koraput) : Mr. Chairman, Sir, this
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U.P.S.C. Report is an important one,
The Department of Personnel and
Administrative Reforms which was tag-
ged on with the Home Ministry is now
under the dircct control of the Prime
Minister. The intention of this separa-
tion from thc Home Ministry is to put
emphasis on the administrative machi-
nery which is to run the country and
which is to give an accelcrated tempo
to the development of the country as
desired by the people.

What is democracy? The definition
of democracy is: It is by the people,
for the pecople and of the people. What
is burcaucracy ? The bureaucracy is by
the Government, for th: Governmeznt and
of the Government. What is Govern-
ment ? The Government is a Govcern-
ment which is made by the people,
which works for the people and which
is answerable to the people. If we take
these three definitions together, then the
essence of these definitions will be that
both the politicicns and the personnel
are for the development of the country
and for giving justice, legal, dcvelop-
mental, social ard pbolitical, to thc
pcoplec.

Yecsterday, while the hoa. Minister
was initiating the dcbate, he said that
they have givsn rescrvations to the
Scheduled Castes and Scheduled Tribes
in order to bring them to the mainstream
of national life. I agree with him. But
this is not actual intention of giving
rescrvations to these people. The actual
intention is to have the participation of
these people in the development of the
country so that they are able to give
justice to their own people. If they are
given an appropriate training as well as
education, then only it will be possible
to achieve the desired result.

After Independence, we have got a
number of Scheduled Castes people in

MARCH 39, 1983

* Memorandum 315
on cases of )
Non-Acceptance
of Commission’s

- Advice Men-
tioned therein—
Contd.

the TIAS, IPS and in other all-Tndia
services as well as in State services. The
question is whether the Scheduled Tri-
bes people have at last come to the
level of Scheduled Castes people, or rot.
The educational opportunities in the
tribal areas are very much less with
the result that very few tribal people
join the administrative services. So, I
wou'd ask the hon. Minister what are
th ¢ steps that the Governm:nt propose
to take to give appropriate education to
thesc people so that thcy come up to
the level by which the tribal people can
at least join the administrative services
to administer thcir areas.

Another thing which is  important
today is administrative reforms. There
was the Administrative Reforms Com-
mission The report of this Commission
covers nearly 30,000 pag:s. In that
report, nowhere rights there any men-
tioncd rclating to the backward or tribal
arca admin stration. Therc was no
emphasis on any aspect relating 1o tribal
administration. It means no investi-
gation was made at all about the
administration of the backward and
tribal ereas. Accordirg to the Govern-
ment, administrative reforms for the
country means the rcforms for the
cntire country cxcepting the tribal
and backward areas. Is it not a fact
that the North Eastern region and the
tribal belt of Central India and other
backward arcas of the country require a
scparate administrative set-up for the
sake of their economic development and
for meting out social and legal justice to
those people ?

It is generally presumed that adminis-
tration is mcant for the devcloped
areas and the implementation of certain
rules and procedures in such areas. But
this is not admnistration in actual terms.
If the attitude and approach of the
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administrator towards that development
of backward areas and backward people
is negative, that cannot bz called true
administration and we do not want that
type of administration.

It is very interesting ta find that we
formulate the plan and allocatc money
and by implementing the plans, we want
to achicve cetain objcctives. Ia the
implementation of the Plan-, the re¢pre-
sentatives of the people, the Ministers
and the officials, all the three, have
thcir respective roles to play. The
represenfatives of the people have to
make the policies and the officials have
to implement those policies and the
people must get the results. But, unfor-
tunately, therc is no coordination bet-
wecn the ropresentatives of people, the
Ministers and the officials. Before we
int crpret the plans, we suddenly jump
into the aspect of implementation. If
the plans are not implemented properly
and if there is a failurc, then only we
will analyse the causes for our failure.
Then only we will try to find out whe-
ther the cxact intention behind the plan
or scheme is properly interpreted or
not.

I would, therefore, suggest that first
of all you must bo clear what precisely
is the policy you want to follow and
then you must implement your policies.

Earlier, everybody had an interest in
implementing the Plan. At that time,
therc was no pcrsonal interest or vested
interest and there were no clashes of
irterests. But now, there is only one
interest ard that is vested interest. That
is why, th: Plans are not bcing properly
implemented.

Government is
delink degr.es from jobs. This was
conceived long before by our late Prime
Minister Shri Jawaharlal Nehryu. While

now proposing to -
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speaking at the opening session of the
Scheduled Tribes and Scheduled Areas
Conference in New Delhi on June 7,
1952, Shri Jawaharlal Nehru said :

“It is better to send a totally
uneducated man who has passcd no
examinatior, so long as he gocs to
these pcople with friendship and
affection and lives as one of them.
Such a man will produce better
results than the brilliant intellectual
who has no human understanding of
the problem,”

This is the intention, this is the
approach, that we want, whether in
tribal areas or in backward areas or in
any other area.

I would make this request to the hon.
Minister.

Now there should be no question of
ancther Commission. He shou'd consti-
tute a Committee in his own Depart-
ment to study the problems of the
backward areas, tribal arecas and other
arcas to sce what difficulties are there
and how far these difficultics can be
removed and what type of officials
should be appointed in thcse areas.

I would suggest that you create a
separate cadre called the Scheduled
Arcas Administrative Service. ‘Scheduled
Arcas’ means those areas covered under
the Fifth and Sixth Schedules. The
Sixth Schedule covers the north-castern
arcas while the Fifth Schedule covers
the other tribal areas. The officials
should be given the option whether they
would like to serve in the hill areas or
in the plains or in any other area.

I conclude my submissions with the
hope that our new Minister will inject
a new thinking in the administration
and that we will get the desired resuits,
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SHRI K.R. NATARAJAN (Dindigul):
Sir, the Central Government has provi-
ded for reservation of appointments or
posts in favour of the Scheduled Castes
and Scheduled Tribes as per Articles
15(4) and 16(4) of the Constitution of
Irdia with reference to their population.
The reservation is not adequate. Even
the reserved posts have not been filled
by Schedulcd Caste and Scheduled
Tribe cardidates. So, their due share
gshould be given in the matter of
appointments.

Under Articles 15(4) and 16(4) of the
Constitution, reservation should also
have been made in favour of the back-
ward classes in the matter of appoint-
ments under the Central Guvernment
and public scctor undertakings with
reference to their population. The
population of backward classcs is about
75 per cent. At least 30 per cent of
appointments must be reserved for the
backward classcs.

Denotified tribe, nomadic tribe and
semi-nomadic tribe candidates should
have been given special treatment.
Fifteecn per cent of appointments should
be rcserved for them. During the
British days, dcnotificd tribe pcople
were treated as criminals : they were
not allowed to move about without
passport from one village to another
village. '

Piramalai Kallar community in Tamil
Nadu belongs to martial race. Their
population is about 35 lakhs. During
the British days, they werc treated as
the worst criminals; however rich the
individuals may be, however great the
individuals may be and however good
the irdividuals may be, they were consi-
dered as criminals under the Criminal
Tribes Act. The only offence they
committed was that they supported Lhe
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Indian National Congress wholeheartedly
and sacrificed their lives for the sake of
the Congress in those days. So, the
Britishers imposed the Criminal Tribes
Act on thecm in 1917. This imposition
was opposcd tooth and nail by the
Piramalai Kallars. 21 persons were
shot dead. The then Congress leaders
in Tamil Nadu, namely, George Joscph,
Vaidyanatha Iyer, Satya-murthy,
Mothuramalinga Thevar, Rajaji,
Kamaraj and N.M.R. Subbaraman
fought against the victimisation and
imposition of the Criminal Tribes Act
on Piramalai Kallars and Maravars in
Tamil Nadu. Piramalai Kallars were
trcated as the worst ciiminals because
of thcir wholchearted support to the
Indian National Congress. A special
police officer in the rank of District
Superintendent of Police with designa-
tion as Kallar Supcrintendent of Police
was appointed with a number of sub-
ordinate police officers to assist him.
Inspectors of Police and Sub-Inspectors
and other police officers used to  visit
Piramalai Kallars duriag nights. They
maintained attendance registers  in
respect of Piramalal Kallars in each
village The Sub-Tnspector or Inspector
or any other officer policeused to take
attcndance during the dead of night.

If anybody was found absent he will
be subsequently arrested and produced
before magistrates., The absentees were
punished and sent to jail. Piramalai
Kallars were prevented from moving
about from one village to another
village without passports. So, they were
eflectively  prcvented from  doing
busiress. Their economic status was
completely shattz:red. They were com-
pletely ruined and pushed five centurics
behind. So much they were crippled
economically, educationally and socially.
They were brandcd as criminals. So, it
is the duty of the Central Government
to sce that they are rehabilitatcd and
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brought up. So at least three per cent
of the posts should be reserved for them
out of the posts within the purview of
the UPSC and under the public sector
undertakings, Recserve Bank of India
and other nationalised banks.

Sclection of candidates to the posts is
mainly on the ground of marks obtained
in the written examinations and inter-
views. Competition is between unequals.
The backward classecs and denotificd
tribes come generally from rural areas.
Most of them are living below poverty
line. They study in village schools and
‘colleges in the rural atmosphere. The
teachers are not brilliant and not of high
calibre. Libraries worth the name are
not avai'able there. They are not
rcceiving good education there. Socially
they do not get encouragement. Econo-
mically they are at thc bottom. So they
cannot think of making preparation for
competitive ¢xamination so welil. There-
fore, the compctition should be among
the candidates who come from the same
or similar ciasses of people. Once a
person from the backward clusscs or
D.N.T. or P.K. is selccted toa post he
will match anybody ia discharge of
duties pertaining to his job. So oppor-
tunity should be given to them to ren-
der public service. Such opportunity
should not be denied. So, the mode or
method of selcction to the posts should
be changed and the method of sclection
should be formulated in such a way that
they are also selectcd to the posts.

I would like to bring to the notice of
the hon. Prime Minister that not only
the poor and downtrodden scheduled
castes, scheduled tribes, backward
classes, D.N.T. people have been sin-
cerely exercising their franchise in
favour of the Indian National Congress
all these years but also their forefathers
fought and died for Indepcndence. So,
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they are also entitled as citizens of this
country to have their due and equal
share in the matter of appointments.
Their keeping way from public service
on any grcund whatcever is immoral,
uncthic and undemocratic. I am sure
the_hon. Prime Minister as a disciple
of Swami Vivekananda and Gandhiji and
as a son of divine mother Indiraji will
definitcly bestow his personal attention
on this mattcr and help the poor and
downtrodden  backward classes and
D.N.T. pcople to have their due share
in the appointments with refcrenee to
their population and with reference to
their educational and social backward-
ness. So, it is the duty of the Central
Govcernment to see that they are reha-
bilitated and provided with their due
share of appointments undcr the Central
Government and their undcrtakings.

[Translation]

SHRI MOOL CHAND DAGA
(Pali) : Mr. Deputy Speaker, Sir,
there is a judzement of the Supreme
Court delivered in 1984—

[English}

The establishment of an independent
body like Public Service Commission
is to ensure sclection of best available
persors for appointment in a post to
avoid aibitrariness and nepotism in the
matter of appointment. It is constituted
by persons of high ability, varied
expeviencc and of undisputed integrity
and further assisted by experts on the
subject.

[ Translation]

The main question is to administer
the country in a proper manner
and for this purpose people arg
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appointed as members of the Public
Service Commission. A ‘small article
had appearcd in the Eeonomic Times
of 9th July, 1983. 1 woule like to
give exccepts from it.

[English]

The Bane of Public Scrvice Com-
missions : 9-7-84. One of the major
causes of dcterioration in civil
administration in Punjab and Haryana
is the politicalisation of public scrvice
commissions resulting in appointment of
favourites as Chairman and membcrs of
these august bodies which are supposed
to select the right type of civil servants
and establish healthy conventions.

A study on ‘Public Service Com-
missions in Punjab and Haryana—
Organisations, functions and role, reveals
that academic qualifications were not at
all kept in view while
appointments of selectors. For instance,
a politician, a favourite of the then Chicf
Minister, who had no fcrmal education
at all, remained a member of the Public
Service Commission in Punjab for 5
years and later on as Chairman of the
Haryana Pubic Service Commission
for 6 years. Referring to the academic
and socio economic background of tho
Chairman, the study says that in Punjab
only one Chairman possesscd the degree
of Master of Arts one had th: degree
of LL.B one had the degree of Bachelor
of Education while threec others were
graduates only. Out of 23 members
appointed during the period from 1966
to 1982 one was undermatriculate, one
was intermediate in science, five were
graduates, onc was a trained graduate,
five were post-graduates, five were law

groduates, one was M.Sc (Bngg) and
one was B.Sc (Engg).

[Translation]

The appointments made in the Public
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Service Commission will teveal the
types of persons appointed tbercin—

[English]

An officer belenging to a State
Government was appointed by the
Ministry of Railways to the post of Asst.
Dircctos Oflicial Languerges, in the
Railway Board on ad hoc  basis with
effect from May 1, 1975. On Scptcmber
1, 1976 the Ministry of Railways
sought the concurrence of the
Commi-+sion in the continuance of the
ad hoc appointment of the officer upto
November 30, 1976. In reply to the
Commission’s letter dated September
30, 1976 in which certain information
was called for, the Ministry stated that
the draft recruitment 1ules for the post
were being finalised and would be sent
to the Commission for thecir approval.

[ Translation]

Sccondly, the Governmcnt do not
make an appointment when they do not
get men of their choice and instead
ad hoc appointments are made. For
years together, no rules, policy and
bye-laws are framed. The Public Scrvice
Commission writes to the Government
to frame bye-lows and apprises it about
them but the Government do not bother.
Therecafter, ad hoc appointmeants are
made. If you look into it you will
fird that cascs keep on pernding for as
long as two years.

[ English]

Tho_se draft rules were never sent.
The appointment of the Officcr on ad

hoc'basis was  continuing upto 31ist
Dccember, 1977. This is the
condition.

[ T'ranslation]

You do not want to make the Puyblic
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Service Commission honest. In the first
insance, you should appoint persons of
integrity and dedicated persons. What
has led to deterioration in the Public
Service Commissions ? Thcy tender
their advice umpteen times and quotc
from the rules but you simply do not
eare. The policy of the Government
to makc ad hoc appointments is wrong.
You do not frame rules of recruitment.
They are not laid on the Table of the
Housc. There is a mandatory
provision that rules and rcgulations
should be framecd within six months
and laid on the Table of tae House. But
you want to appoint your own pcople
in the service and so you make ad hoc
appointments. There are instanccs
where such appointmecents continusd
for as long asten years. A pcrusal of
the Report reveals how appointments
are made and-no period is fixed for them.
You keep on extending the ad hoc
appointments. The Public  Secrvice
Commission repeatedly rceminds that
such things should be avoided, but youn
do not care. You may sce the answer
page 32. I wou.d like that every Report
should bz discussed cvery year. Today,
we are discussing two Resorts. wou'd
like to know why this Report has bcen
laid on the Table today? Why is it being
discussed afier a period of two years ?
The Report for 1982 should have been
discussed in 1982 itself or at the most
in 1983, but today the Recport for 1982
is being discussed. You should have
l1ajd it on the Table of the H.,use, but
here Reports of two years are being
discussed. This way the Reports do
not serve any purpose. You do not
give the required attention towards it,

[ English]

1t is mentioned under ‘Shortage of
Candidates’ in the Report. I will read
out that portion. :
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“As stated in sub-para (i) above,
Commission could not find suitable
candidates for 352 posts at different
levels requiring  spcoialisdatior. in
different ficlds. Of these, 112 posts
were reserved for Scheduled Castes,
and 117 for Scheduled Tribes and 18
for cither Scheduled Castes or
Scheduled Tribes. The remaining
105 posts were unreserved. The
detsils of these posts are given in
Appendix IX (o this Report.”

PROE. N.G. RANGA : It requires
special training.  Is it not so ?

SHRI MOOL CHAND DAGA:
Nothing. The report says that this is
the condition.

[Translation]

Now tell us what the mode of recruit-
ment i3. Some arc made Collectors
forthwith, some arc made so after some
morths and some arc retained on the
same posts. The Public Service
Commission says that it sccks clarifica-
tion from the QGovernment but no reply
is received for months. In giving a
reply 6, 8 or 12 months are taken.
The Publice Service Commission is an
independent body whose decision is bind-
ing on them. But they do not accept
it. The Government do not appoint a
person if he is not of their choice.
There are innumerable complaints
mentioned in the Reports. Even a
U.D.C. turns down the Report and the
recommendations of the Public Service
Commission. He simply poirts out
somc lacuazc. If corruption is to be
climinated from the administration,
ther we shall have to see whether the
person to be appointed is honest and
dedicated or not. What are the ciiteria .
and how are they verified? Is it possible
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to find out within the 2 to 4 minutes
for which the Public Scrvice Com-
niission holds the interview? It s
generally soud today that recommenda-
tion is necdcd to get a job through the
Public Service Commission. You c.n
get a job only if you have the pull.
This is the corditions. It is written in
the Report of the DPublic Service
Commisson that the Government also do
not give thcir clearance and they (the
Comm'ssior) aiso do not agrec with the
Goaovernm:nt. There is no coordination
betwcen them. Members cannot go
throush ‘the Report thoroughly This
Repoit shows thut the Guvernment arc
not serious about the performance.
This way the admin;stration of the
country cannot bccome efficient, honest
ard dedicatcd. If you want progress in
the country, then honest and dedicated
persons wou!ld have to be brought to
streamline the administration, otherwise
things will not improve. Now we have
a law Minister. He should bring honest
persons here.

[ English]

SHRl VIJAY N. PATIL (Erandol):
Mr Deputy Speaker, Sir, in the first
place, I would like to suggest that the
number of members on the Public
Service Commission should be incrcased
because of tremendous task before the
Commission. Secondly, in my opinion,
rcference of cases for dssciplinary action
to the Commission is an additional
burden on it. With the formation of a
separate Ministry, certain machinery can
be provided thcre to whom cases
for disciplinary action against persons
recruited through the Commission
could be referred.

We find that the formation of depart-
mental promotion committces is delayed
bzcause of the heavy burden on the
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Commission. Secondly, as my hon.
friend Shri Daga mentioncd, ad hoc
appointments are mad: in many cases
and they contiaue for years. This is
more say in cases of medical and
engincering dcpartments.

Lately, we find that the selection in
the main Scrvices by the Union Public
Service Commission shows a trend that
majority of the pcople in Delhi or
around D:lhi get selccted and it appears
as if the Central Services are the mono-
poly of some priviliged classes. Like
monopoly hpuses, business houses, there
arc monopoly services houses also. In
some families, the father and mother are
retired JAS officers, son and daughther-
in-law as also daughter and son-in-law
are IAS officers or in some Central
Service.

The entire family is in the Central
Scrvice.

PROF. N. G. RANGA : But they
ar2 sclected. Is it notso ?

SHRI VIJAY N. PATIL : Yes. But it
becomes a monopoly seiwvice. That is
why I want to masintain, as my friends
on the other side have said that the
majority that gets selectcd comes from
Delhi, Rajasthan, Punjub and mostly
from Allahabad University also. Sir, if
we take the figure of persons who have
appcarcd in the examdinations.

MR . DEPUTY SPEAKER : Only one
minutc is left. Will the hon. mcmber
like (0 finish or continue scme other
time ? You sce, we have to take up
the Private Mcmbers’ Business,

SHRI VIJAY N. PATIL: I will
continue on Mor.day, Sir,
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MR. DEPUTY SPEAKER : Now we
will take up Private Members Business.
First, Bills for introduction,

15.32 hrs.

CONSTITUTION (AMENDMENT)

BILL.

(Insertion of new article 16A etc.)

[ English]

SHRI G- M. BANATWALLA
(Ponnani) : Sir, I beg to move that lecve
be granted to introduce a Bill further
to amcnd the Constitution of India.

MR. DEPUTY SPEAKER : The

qucstion is :

“That lcave be granted to intro-
ducz: a Bill further to amend the
Coanstitution of India.”

The motion was adopted.

SHRI G. M. BANATWALLA : Sir, I
introduce the Biijl.

(CONSTITUTION (AMENDMENT)
BIL L=contd.

(Amendment of Eighth Schedule)

MR. DEPUTY SPEAKER : Bcforc
we take up further discussion on the
Constitution (Amendment) Bill by Shii
Satyagopal Misra, I would like to remind
the House that out of two hours
that is allotted, one hour and fifty-seven

Minutes are over. Shall we cxterd the
time by one hour.

SHRIC. MADHAV REDDY : But
then the other business will suffer.
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SHRI NARAYAN CHOUBEY :
Other things can be taken aftcrwards.
Why not 7 It is the practice.

(Interruptions)

MR. DEPUTY SPEAKER : If you do
not want to discuss, I will c¢uall the
Minister to reply. If you want to
discuss, I will cxtend the time. I leave
it to the House to decide. I
want to scck the opinion of thc House.

SHSI SURESH KURUP : There are
certain praciices. Members who have
given their names to participate in the
Debate, can pariicipatc,

MR. DEPUTY SPEAKER : That is
why I am secking the opinion. One
member scys he is  interested  inm
extcnsion. But the other says ‘no’.

SHRI NARAYAN CHOUBEY : You
apply your mind.

MR. DEPUTY SPEAKER : I can do
that. But I want to scek your opinion,
I told you.

SIHRI E. AYYAPU REDDY : Sir,
ycu know that Private Members
Busincss is too Iong. Most of those
members who have tibled their Bills,
should be given a chance to speak
somcthing,.

(Interruptions)

MR. DEPUTY SPEAKER : Pleasc
sit down. The problem is, nobody is
restricting his time. I restrict them to
ten or five minutes, but e¢verybody
takes half an hour and so on. They go
on lalking.

AN HON. MEMBER : You regulate
the House.

MR. DEPUTY SPLCAKER : 1 um
ready to doit. I want (o help the
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Members. But they should cooperate
with me also.

SHRI G. M. BANATWALLA : How
many members arc there to speak ?

MR. DEPUTY SPEAKER : There
are four. .

SHRI G. M. BANATWALLA : Allow
these four to speak, but do not permit
the fifth one. Why should one be so
rigid ?

MR. DEPUTY SPEAKER : Okay. 1
request you to be brief: Now we will
go according to the time schedule.

MR DEPUTY SPEAKER : There are
four Members. Thatis all.  Mr. Vyas
will now speak, but only five miputes
arc allowed.

SHRY GIRDHARI LAL VYAS
Whithin five minutes, how can I do jus-
tice to the subjcct ?

MR. DEPUTY SPEAKER : Whit-
ever is spoken thereaftcr will not go on
record. The first beil I give will be a
warning. After the secord bell, nothing
will be recorded.

[Translation]

SHRI GIRDHAR! LAL VYAS
(Bhi'wara) : Mr. D.oputy Speaker, Sir,
I have two suggestions to make with
regard to the Constitution Amendment
Bill mov~d by Shri Mishra. First, he
has meationced ab. ut ‘Right to Employ-
ment’ in Section 18-A., It reads—

[English]

““Bvery citizen of India within
the age .limit of eighteen years to
sixty-five years shall have the right to
employment......"”
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[ Translation)

This age limit of 65 years, I think,
18 not justified.

[English]

SHRI SATYAGOPAL MISRA
Sir, he 's speaking on a different Bill.

PROF. MADHU DANDAVATE
When T was speaking on the Calling
Attention  motion, the same thing
happencd.

MR. DEPUTY SPEAKER : Now
Mr. K.D. Sultanpuri.

LT ranslation)

SHRI K. D. SULTANPURI (Simla) :
Mr. Dcputy Speaker, Sir, I want to say
somcthing about the Nepali Lunguage
Bill, It was mentioned here that 10
l.kh  Ncpali speuking people were
living in India ard that they were ciii-
zens of India and, as such, their Necpali

language should be included in the
Chnstitution.
So far as Nepalis are concerned,

they arc  very brave and nice people.
At differcnt places, Nepalis speak diffe-
rent languagces, some speak Bhutani,
some Sikkimi and some Bengali, Nepalis
have also settled in Arurachal, Himachal
and Kashmir. The objective behind
moving this Bill is to get votes of
Nepalis  living in Duijeeling  ard
Bengal. It 1s only for this purpose
that they want Ncpali to be on the
Statute Book.

We respect all the languages. All the
Y languages of the South are spoken in
India. Government are taking steps to
promotle those languages. So far as the
National Language is concerned, it is only
Hindi, although we have ircluded Tamil,
Telugu, Malyalam, etc. in the Corstitu-
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tion. It is not proper to say that
Government are not doing justice to
the provisions of tho Constitution.

I would like to submit it is not
correct that 10 Jakh Nepalis live in
India. Nepali language, as they specak,
is written in Devanagri. Pahari l.n-
guage is spoken in our Himachal
Pradesh. The population of Pahari
speaking people is 42 lakhs. They
also want their language to be  brought
on the Statute Book. They have an
Academy of their own, of which Mr.
Parashar is the Vice-President. I thirk,
it wou'd not be a hecalthy practice to
go on increasing the number of langu-
ages, whercby every person could say
that his langusge should be inciuded in
the constitution. It isa stumt to win
votes. It is only a question c¢f their
cxploitation.

My submission is that all the langu-
ages are beautiful languages, whether
it is Bengali or any other language. In
India various languages arec spoken and
dialects vary from village to village and
from area to area. How will it be
justified to put all of them on the
Statute Book 7 We have to develop
a National Lunguage and being the
citizens of one nation, we should learn
all the languages, We want to learn
Bengali, Mezlayalam and Telugu as  well,
They are 21l dear to us. They should be
promoted in their respective areas, from
“where you are to solicit votes. Every
Nepali speaking person should know
it. You should raise this issue in the
State Asscmbly, so that this language
is taught in the school there.

National Languages are being given
their proper status. It has been the
endeavour of the Guvernment to earich
them further, I am not prepared to
accept the allegation that the Govern-
ment are not paying proper attention to
them.
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I would request the hon. Minister,
who has introduccd this Bill to amend
the constitution, to withdraw it. It is
in the interest of the people that they
should respect all our national languages.
With these words, I conclude and thank
you for giving me an apportunity to
spcak.

[ English]

SHRI NARAYAN CHOUBEY
(Midnapore) : I support the conclusion of
Nepali Lanwuage in the Eighth Schedule.
Nepali Language in an Indian language.
Since is it spoken in Nepal, so it is not
an Indian Language, I thirk, comrade
Ashok Da would not agree with this.
Bengali is very much spoken in Bangladesh
and also in West B.ngal; that does not
mean that Bengali Lenguage is not an
Irdian Language. So, this comparison is
wrong. This was what sometimes Mr.
Morarji Desai stated. I know you also
do not agrece with this. We think it is
an Indian longuage and it should find a
place in the Eighth Schedule.

What is being feared and apprehanded
is that no sooner will Ncpali be
included this list than the Pandora’s
Box will be opcned and other pcople
also will start clamouring that thcir
languages shou'd also get a place in the
Eighth Schcdule, I think that this
great national movement of India should
never be afraid of this. It so happcns;
it is bound to happen. Thesc who are
dormant today, will rise tomorrow,
those Janguages are today neglected, wiil
be having good languages tomorrow.
India is a multilingual State. Many
languages shall be coming, say the
language of the Santhalis, who are
backward today, say, other languages
which are backward today, shall grow
and definitely they shuall fight for their
inclusion; and that would not violate the
status oi India as a Republic, It is only
the chauvinistic attitude of the¢ Hind -
speaking people which is standing as a bar
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against inclusion of such langnages in the
Eighth Schedule. We would be very
cautious about it.

Already, you have accapted Sindhi in
the Eighth schedule. At lcast, there
are more numbcr of Nepalis in India
who spcak Nepali than the peopl e who
speak Sindhi. I do not know; I think
Prof. Ranga can tell me whether
money playcd a part or not, because
Sindhis are rich peonle; So, their
language could be ircluded. Bu! poor
Nepalis, agricultural Tabourers, arc fight-
ing for your indcpenderce, arc fighting
on the borders of your State; why
should you not include thcir langnage in
the Eighth
accept Sindhi, why can’t we accept
Nepali ? Why should we not agrec ?

Shri Priya Ranjan Das Munsi spoke
of one language and he mentioned that
in thec Soviet Union all pcople arc
lenrning Russian. This is not truc. In
the Soviet Union, every Russian is
compelled to learn one morc Russian
language, and all non-Russians, are
requcsted to learn the Russian language.
Understand the difference.  Atl Russian
people must learn one Russian language
and of each non-Russian, it is expected
thut he will lcarn the Russian Language.

AN HON. MEMBER: It is not
compulsory.

SHRI NARAYAN CHOUBEY : It
is not compulsory. So, what has hap-
pened is that the Russian Language is
learnt by every body. So, cverybody
knows Russian. Here, had we followed
that principle, today Hindi would have
been accepted by the entire country.
Because the Hindi chauvinistwalas have
tried to force Hindi on the South Indians
and on the Easnern Part of India, so
there was a difference. If you really
love Hindi, follow the principle of the
Soviet Union and you will see that Hindi
will gradually spread,
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AN HON. MEMBER : A common
script should be there.

SHRI NARAYAN CHOUBEY :1I am
not spcaking about common script now,

Even in the 1980 Congress Election
Manifest.. they wanted that Nepali
should be included. I think at that
time they had to defeai the Janta:
Government, because Janata Party was
in power in 1977-79, and they included
this thinking that if thcy includes it they
could get votes. And Shrimeti Indira
Gandhi whenever she want to Darjeeling—
I understand Shri Morarji Bhai, he was
a frank and forthright man, whatever he
understood, he used to speak. very
frankly—she mentioncd it. But it is the
so-called great men with hypocritic
feelings who whenever they were in
Darjeeling  favoured Nepali to be
inctuded in the Eighth Schedule. In the
West Berngal Assembly these Congress
people had passcd a unanimous re-
solution stating that Nepali should be
inciuded in the Eighth schedule. But
when they cime here they say that it
cannot be donc. So, this hypccrisy of
the ruling party I fail to understand.
But I rcquest them, the Sun will not
fall from heavens, there will be no earth
tremors 1f Nepali is  accepted. We
request the Law Minister that Nepali
should be immediately accepted .

-

PROF. N. G. RANGA : No, no.

SHRI NARAYAN CHOUBEY : You
may say No’. You are giving birth to
fissiparous tendencies. It is Nepali
today, tomorrow there will be some
other people, they may feel that they are
debarrcd from getting their rights. But
fissiparous tendencies, these things deve-
lop from these areas, tilly areas, back-
ward areas, when a people feel that their
language, their rights are bging curtailed,
when they think that ‘we .:Le not part of
India, our rights are being curtailcd’.
1, therefore, request the hon. Law
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Minister to kindly accept Nepali for
inclusion in the Eighth Schedule.
Heavens will not fall if it is inciuded.
Only the chauvinistic Hindi-spcaking,
people do not want it. Kindly do not
prevent it. It will do more harm than
good.

MR. DEPUTY SPEAKER: I think
everybody is cooperating well, and
finishing in less than five minutes, even
three or four minutes. I think this
should be maintained for nuture also.

Shri Tombi Singh.

SHRI N. TOMBI SINGH (Inner
Manipur) : Mr. Deputy-Spcaker, this
Bill has got a very special importanc,
because the amendment of the Eighth
Schedule has been demand-d from muny
language groups. So, when we cansider
Nepaii there are other languages.
Naturally, therefore, we look for a
leadership a natioral thinking, through
which we shall see the nation compre-
hensively.

1 recall when we, the States and Urion
Territories in the North-East, were
demanding separate administration and
scparate States, many in the country
were like the proverbial six as blind men
secking an elephant, they only saw their
nearest parts and described the elephant
accordingly. But through the great
comprehensive eyes of Pandit
Jawaharlal Nehru and his able suc-
cessors Shastriji and later Shrimati
Indiraji, the North-East was reorganised.
That brought together the North-East
region, giving birth to States like
Manipur, Nagaland, Meghalaya and
Tripura.

PROF. N. G. RANGA : Mizoram and
Arunachal Pradesh.

SHRI N. TOMBI SINGH : Mizoram
and Arnnachal Pradesh were made
Union Territories.
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But if you judge by the size, you will
see that these are small States and Union
Territories, most of them much smaller
than districts in Uttar Pradesh. The
fact is that, there were other considcra-
tions. There are language groups other
than Nepali. Manipuri, I think, by any
consideration. On top of other
languages in the .consideration because
it has been the language of the court
and administratior, the langusge of the
masses and also has a very developed
literature in the State of Manipur. Since
early days this has bcen the language of
ar independent Stute, an independent
Kingdom, becfore the merger, on
integration with the grcat Indian
Union. This demand for inclusion
of Mnnipuri in the 8th schedule has been
hanging fire for so many dccades.
When we demanded statehood, we also
demanded that Manipuri lar-guage should
be included in the Eighth Schedule.
Then our lcader s said that all the things
should not be asked at a time although
there were justifications for that. They
assured that they would do it at the
right time. Where is the right time ?
The amendment of the Eighth Schedule
should be opened. Arguments are made
that the EBighth Schedule is too big. If
the Eighth Schedule can have 15
languages, it can very well have 16 or
17 languages also. That should be
our consideration. Now, the qucstion
is : what should be the criteria 71 am
not opposed to Nepali. Similarly, I am
not opposed to other languages.
Whatever languages have been recog-
niscd by the Sahitya Akademy should be
teken for the purposes of the Eighth
Schedule, as they have been recognised
on academic merit. Either increase the
number of languages in the Eighth
Schedule as suggestcd by many hoan.
Members, if all these languages are to
be retained, then we have to include
Manipuri, and other deserving languages
in the Eighth Schedule or remove all the
other languages except Hindi and English.
Let us discuss it in a comprehensive
manner. I would like to appeal to the
nationzl leadership, the able succcssors
of Panditji, Shastriji and Indiraji, and
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now at the helm of affairs, Shri Rajivji
to see the national intcrest comprehensi-
vely ard avoid seeing things like the
proverbial six blind men describing,
different parts of the elephant. Ours is
a big country. Let ussce the Eighth
Schedule comprchensively and amend
it to inclode Manipuri, and other
languages which descrve a place in  that.
Number should not be the criteria, but
the criteria should be somcthing
else. Dr. Suniti Kumar Chatterjee, a
great linguist, who was not a Manipuri,
said that 1n spite of the smallness of the
population speaking Manipuri, it is one
of the richest languages of the country.
Population-wise we are not small. We
have about two million Manipuris in the
country. This is the official language
of a State and medium of instruction
and examination upto the sccondary.

stage. Itis a subject in the honours
studies. Onre can study M. A., M. Phil
in that. This is the language of the

courts in Manipur. This language has
a history beginning with the ancient
times followed by medieval, moderr and
contemporary. We have a rich store-
house of literature covering departments
like translations, original writings. It
covers the entire Hindu Vedic literature
in translation beginning with the Vedas,
the Upnishads, the Puranas, the Gita,
the Ramayana, the Mahabharta. We
have the translation of books by great
writers in Bengali, Hindi, English and
other Indian languages. Its original pro=
ducts cover novels, dramas, essays, poems

and stories. So this language deserves on
its own right, not as a special consid:ra-
tion, inclusion in the Eighth Schedule.
Therefore, this should be considered on
top of other aspirant languages. It is
imperative that our national leadership
should not prolong this because if we go
on prolonging it for long, we shall only
be inviting agitations and revolution
which our late Prime Minister felt was
no more necessary. If you do not like
agitations, we should have consideration
at the literary, academic and 8entlemanly
level of discussion. We expect that
some positive action will be taken in
this direction,
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THE MINISTER OF LAW AND
JUSTICE (SHRI AXK. SEN): Mr.
Deputy Spcaker, Sir, there has been lot
of misunderstanding about the utility and
function of Articls 344 to which the
Bighth Schedule i3 attached. Arlticific
344 has been inserted only for a specific
puarpose, namely, to name certain
languages only for the purpose of
throwing colour, for the enrichment of
Hindi, and for no other purpose. May
I read Article 344 for the benefit of the
House once more :

““344. (1) The Prcsident shall,
at the expiration of five years from
the commencement  of  this
Constitution and therecafier at the

expiration of ten years from Such
commencement...... ”

For the purpose of ten years, we go
back to January, 1960, and I remember
that this Commission was set up when

I was in charge of Law Ministry in
1960—

“by order constitute a
Commission which shall consist of a
Chairman and such other mcmbers
representing the different languages
specified in the Eighth Schedule...... ”

A commission is to be set up by the
President after len years from the
commencement of - the Constitution
representing the eight linguistc groups
mentioned in Schedule Eight, and for

what purpose ? That is mentioned in
sub-Article (2) :

“(2) It shall be the duty of the

Commission to make recommendations
to the President...... b

This is the duty, for making recommen-
dations to the President. And for whai
purpose ?7

(a) tte progressive use of the
Hindi language for the official
purposes of the Union."”
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Not for the progressive use of any
other language. This Commission will
recommend measures to the President
for the progressive use of Hindi in
different parts of India. It further

says

“ (b)Y restrictions on the use of
the English language for all or any of
the official purposes of the Union.”

Not of the States—

“(c) the language to be used for
all or any of the purpos:s mentioned
in article 348;

(d) the form of numerals to be
used for any one or more specified
. purposes of the Union;

(¢) any other matter referred to
the Commission...... ”

And in making the recommendation,
what they have to take into account is
sp ccificd in sub-Article (3)—-

“‘(3) In making their reconmmen-
dations under clausc (2), the Com-
mission shall have duec regard to the
industrial, cultural and scientific
advancement of India, and the just
claims and the interests of pcrsons
belonging to the non-Hindi spcaking
ares in regard to the public services.”

So, here it comes.that their recommen-
dations have to be also in kceping with
the interest of the non-Hindi speaking
arcas and that includes Nepali-speaking
arcas like Darjzeling, Sikkim and so on.
And sub-Article (4) says—

“(4) Thera shall be constituted
a Committee consisting of thirty
members, of whom twenty shall be
members cf the House of the People
and ten shall be mcmbers of the
Council of States to be elected
respectively by the members of the
Housc of the Pcople and the members
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of the Council of States in accordance

with the system of proportional
representation...... »

You will find that this is only for that
purposce. For the purpose of use of
particular languiges which are  confined
to particular geographical areas, provis
sion has been made very carcfully in
Articles 345 and 347 of the Constitution.

16.00 hrs.

This is what  is lost slght of when
everybody thinks that every language
must come in the Eighth Schedule. Now
let us see article 345,

“Subject to the provisions of
articles 346 and 347, the Legislature
of a State may by law......”

That brings in Nepali, a Janguage spokcn
in the northern part of Bengal, which is
called Darjeeling district. Lepcha is a
language spoken by a large group
inhabiting thesc areas. Then we have
the Nepali group, the Sikkim group and
the Bhutia group. All these four
languages arc spoken in that district. In
Sikkim, we have Sikkimese and Nepali.
Now the Necpalese and Sikkimese suy :
let us come to the Eighth Schedule.
Article 345 makes them the afficial
language for that particular area. It
says :

...... the Legislature of a State
may by law adopt any oac or morc
of the languages in use in the State.”’

Not in the Eighth Schedule. Therefore,
the use of any language in a particular
State, having regard to the particular
linguistic groups inhabitng, that State,
is not governed by the Eighth Schedule
at all; itis governed by article 345, and
the State has to enact a law, prescribing
the use of the particular langugge in
that State.

May I say here that Shri Narayan
Choubey had a dig at the ruling party;
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I do not mind that dig at all, because
we are uesd to digs ard counter digs.
But may 1 remind him that in West
Bengal the Government is being run by
a Front called the Left Front, the chief
constituent of which is the CPM. My
hon. friend’s party is als> a cunstituent
of that Front. That Government has
passed a law, prescrib'ng the use of the
Nepalese language in three districts,
nam:ly, the  districts of Dujzeling,
Kalimpong and Kurscon. [a thus: areas,
let me say again, in thesc sub-divisions,
Bengali is spoken by a fairly large
number, Sikkimsse is spoken in
Darjeeling Sub-Divisioa by a fairly large
numb:r, Bhutia is spoken by a fairly
large number, Nepali is spoken by a
fairly large number and Lcpcha a
spoken by Lepchis, who are workers in
the tea gardens and other areas. But
that Gavernmzsnt  has  not prescribed
the us: of Nepali for the entirc State.
It is a very significant {1ct. I am not
having a dig at them. They did not do
it because to say  that Nepali would
be uscd in the areas where  Santhal is
spoken would be a moastrosity, bzscause
that is an area where thcre is hardly
any Nucupalese-speaking Nepali. That
is why they have restricied the use of
Nepali as an official language in thcse
three sub-divisions.

In Sikkim the majority of the
population is Nepuli-speaking. but there
is a very  substantial minority of
Sikkimese-spcaking people. As  you
kn~w, the ruling family is Sikkimese.
They have a sizable population  of
Sikkimese-spcaking people.  Besides
that, therc are Hindi-spzaking ard
Bergali-speaking people als.. Therefore,
in Sikkim, ur.der article 345, they have
prescribcd  Sikkimese as the official
language, as you have Tamil as the
official language in Tamil Nadu,
Kannada as the official language in
Karnataka, Telugu as - the aofficial
language in Andhra Pradesh or Telugu
Desom, Marathi as the official language
in Maharashtra and Gujarati as the
official larguage in Gujarat.

MR DEPUTY SPEAKER : Only the

MARCH 29, 1985

Constitution 344
(Amendment) Bill

name of the party is Telugu Desom.

SHRI A.C. SEN: Itis the same;
Andhra wi}l remain "‘Andhra. Andhra
will remain Andhra, the old land of
Satavohanas. They were great in Indian
history. There was a tim= when Sata-
vahanas had over-rua the entire country.
Aud about Chalukias there is a wonder-
ful painting, which you still find in Elloza
and Ajanta and other p'aces.

Anyway, India is proud of all,
including Nepal. We are proud of
Nepali. They are part of our popu-
lation. Bt let us not get mixed up as
we got mixed up in Puajab politics with
all typcs of sentim=»ntal questicns You
will find Gurumukhi is not included in
the Scheduled VIII and stiil it is the
official language of Puijab. Thercfofe,
misunderstanding has ariscn brcause onc
does not notice the purpase of the
Schedu'e VIII and one does not notice
Article 345 and Article 347, which
prescribe the procedure for making a
particular small linguistic group enjoy
4 particular language in thcic own area,
and, if necessary in the entire State. Arti-
cle 345 gives thut power to the State.
Now, the West Bengal Government has
not uscd that power. I &em sure the
official language in Manipur is Manipuri.
That is according to Article 345. But
their non-inclusion in Schedule VIII has
not prevented them from becoming the
official language. Now, Article 347 is
very important. It says :

“Ona demand being made in
thut behalf, the President may, if he
is satisfied that a substantial propor-
tion of the population of a State
desires the use of any language
spoken by them to be recogniscd by
that State, direct that such language

shall also be officially recognised
throughout that State.”
SHRI G.M. BANATWALLA:

Nothing happens because of that Article.
A very big memorandum with lakhs and
lakhs of signatures was presented to the
then President of India with respect to
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the status of Urdu in U.P. No reply
till now.

SHRI ASHOK SEN : I am telling you
because you have not fillowed the
ingredients of Article 347. Ingredient
is ‘substantial proportion of the popu-
lation® Now, population in U.P. was
about seven crores in UP. The sub-
stantial proportion should have been at
least fifty per cent. That means at least
the number should have been three and
a half crores to make it substantial
proportion. Lakhs should not mean
threc and a half crores. The hoa.
Mcmber is forgetting arithmetic. The
poputation of UP at present is eleven
crores. Therefore, cleven crores makes
it worse for the hon. Mcmbor. At least
five ard a half crorcs must make the
rcpresentation.  So, the language of
Article 347 is what I have stated just
now, but Article 345 removes even that
limitation. According to Art'cle 345,
the State l.cgislature may pass a Jaw
cven though there is no ‘substantial’
demind. Therefore, Articlc 347 is again
lost sight of.

I know about this because I have a
substantial number of Urdu-speaking
Muslims in Calcutta and they have
always told me what the hon, Member
tells me. Now, I cannot convince them,
but I can ccnvince the hon. Member
that ‘substantial numbei’ mcans sub-
stantial number and not only a small
number.

SHRI G.M. BANATWALLA: In
that case guarantee has no mecaning
because ‘substantial’ you put at three
and a half crorcs, when Urdu-speaking
population in UP was about two crores
and more than forty lakhs of pcople
had given signatures to the then Presi-
dent of India.

SHRI A K. SEN : Article 347 is not
a guarantee. It is a power,

SHRI G.M. BANATWALLA : It is
paper guarantce in that case.

CHAITRA 8, 1907 (SAKA)

C;onst}tutlon 3 46
(Amendment) Bill

SHRI A.K. SEN : The hon. Member
is forgetting that guarantee of languuge
is in Article 29, where every sect and
every segment of the population has the
freedom to pursue their own language
and to devclop their own language. The
hon. Mcmbear may kindly read Article
29. Therefore, Article 347 is a power,
not a guarantee. Guarantee is a limi-
tation on the power. This is the
difficulty when we get mixcd up with
emotions in interpretation of the Con-
stitution. Therefore, Article 29 reads :

“Any scction of the citizens
residing in the territory of lndia or
any part thcreof hoveing a distinet
language, script or cultuic of its own
shall haive th: right to conscrve the
same.”’

That is the guarantee. Thercfore, I have
appearcd for many minority linguistic
groups, as for instance, the Arya Samaj
group in Pu‘:jib. When the Hindi
language was sought ta be abolished
from certain schoo's as mcdium  of
instruction, the Sup:ecme Court struck
it down on the g-ound that the Arya
Samaj community which s<pcaks Hindi
must have the guaranlee to conserve
their cujture and script. And there is

another langu:ge like that.  If you look
at Article 26, it suys :
“Subject to  public order,

morality and heaith, every religious
dcnomination or any scction thercof
shall have the right—

(a) to cstablish and maintain
institutions for relig.ous and charitable
purposes;

(b) to manage its own affairs in
matters of religion;’” and so on.

Many religious institutions in U.P.
and other places carry on instructions
through Urdu. That cannot be prevented.
Secondly, Article 14 is anather guarantee
which says......



347 Constitution
(Amendment) Bill

SHRI N. TOMBI SINGH : Sir, I am
on a point of order, I will submit that
we are not makind submissions before a
court of law. We are making submissions
before a forum which ¢ain make law,

MR. DEPUTYY SPEAKER : Are
you making submission or a point of
order ?

SHRI N. TOMBI SINGH : The hon.
Law Minister is defending according to
the Constitution, while also fiil secks
am:ndm:nt of the constitution.

(1..terruprions)

MR. DEPUTY SPEAKER: I ask
the Member : What is your point of
order ?

SHRI N. TOMBI SINGH : This is my
point of order.

SHRI A. K. SEN Point of order
means 4 point wh'ch immediately puts
a ban on the discussion. That is the
point of order. We are dealing with the
Constitution itself, the Eighth Schcdule.
Therefore I am saying, the Eighth
Schedule does not give any  guirantee.
Then every language spoken in the
country must come to the Eighth
Schedule. It says oaly that these
languages shall have representatives on
the Commission which will be constituted
after ten years from the commencement
of the Constitution—for what purposes?
to adv'se the President as to how
Hindi shou'd bz developed and not how
Manipuri and Nepali and others should
be developed.

PROF. N. G. RANGA : Not about
their awn languages.

SHRI A.K. SEN: Their own
languages arc to be developed in their
own States and the  Siates have the
power under Article 345 and Article
347 is the President’s power. Supposing
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an overwhelming number of people as
in Sikkim -take; for instance, Sikkim—
a majority of paople there are Ncpalese-
speaking, about 51 per cent of the
population. Supposing they say, ‘Let it

be the official language’ and the State
dared to introduc: Sikkimese as the
official language, then the President

may be approached stating that there
the substantantial number is secking
that language to be made the language
of the State, but the State is not doing
it. Then the  President can impose it.
Therefore, these are the conditiorns and
the fallacy lies in this complex when
pcople feel that anything not im tho
Eighth Schedule has been given an
inferior status. Not at all. There are
8o many languages, as, for instance,
Manipur itself hus a rich language of its
own-—very rich—and fortunately it is
written in Bengali script and I rcad it.

(Interruptions)

SHRI N. TOMBI SINGH; You
should not laugh at that,

SHRI AXK. SEN: I am not
langhing, I am appreciating. I am sorry,
when the scntiment comes in, I have to
tcell thate I am very happy about it.
Fortunately, I say it because I read it
in that script. When it com=zs to Urdu,
I cannot read it; T hasre my limitatioa
though Urdu is such a  rich language.
Stmilarly, in  respect of Maithili
language, I read it because Maithili is
in Bengali script. Maithili and B:ngali
have the same script and they
have very close systems. I read
Assamese  because  Assamese is in
Bengali script.

PROF. N.G. RANGA : And it has
an advantage for everybody.

SHRI A. K. SEN : I will tell yon
why. Oriya and Bengali are much closer
than  Assamcse and Bengall and
yet I cannot re:d Oriya beciuse
Oriya script is different. I am saying
that when we come to the rock pottom
of the Constitution we must not get
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mixed up with other emotional issues.
As I said, I gave a very good example
that Gurumukhi was not in the Eighth
Schedule and yet Gurumukhi is the
official language as Punjab says, and you
seo in Dealhi, the strcets in Dsthi baar
the names in Gurumukhi everywhere.
I was reading thc other day ‘Rajaji
Marg® which is written in Guiumukhi.
That is why [ am saying, Sir, that it is
not prop:r to iaclude everything in the
Eighth schedule; then we will be burdcned
with a host of linguistic groups. Whose
recommendations to include in the VIII
Schedule, the Constitution framers did
not think it neccessary for the purpose of
enriching Hindi or for the purpos> of
accelerating the progress of the usc of
Hindi. That is all. If that is so and if
the purpose is appreciated, I think, these
demands will be given a quictus. Wh.t
will be more im»ortant is to see that
duc recognition is given for every
linguistic group in every State. It thcy
form the majority for making that
language as the oflicial language of the
State, like Sikkimese in Sikkim, instead
of tryiny to get every languag: into the
VIII Schedule, it would be better. It
they start including every language in
the VI1I Schedule, the number will go
to about 100. You will have to get
Maithili. You will have get Munda,
Konkan and various other languages.
Konkar is a  distinct language
according to the then Chief Justice
who presided over the Delimination
Cases and I lost the case. I argued
that Konkan was only a dialect
of some other. But he held very solidly
that Konkan is a distinct language. So,
therefore, let us not get bogged with
this idea that anything not containcd
in the VIII Schedule is of no utility.
They are of very great utility. You go
to Darjeeling; go to Kurseo; go to
Kalimpong. A large number of people
speak Nepali there. Nepali is spoken
even in schools. Even Bengalis and
Hindi speaking pecple speak Nepali.
Of course, Nepali is so close to our
language; it is more close to Bengali
than Hindi and it is written in the
Devanagiri script. I don’t know
whether Nepali ever had its own script,
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But Nepali, as we know, is all written
in Devanagiri script and so closely
discended from Sanskrit and Pali.
That is why, it is so near to us, more
than Hi di. When Ilisten to the Ncpali
programme of the All India Radio, I
follaw every word of it. It is because
we follow  Nepali much more easily
than anyb dy clse. Threforc, at the
moment, if we shced ourselves of this
idea that anything not contain.d in the
VIII Schedule is  attached with stigma,
I think, this demand will have a quietus
of its own.

With these words, I request the hon,
Mecmber to withdraw the Bill. Otherwise,
it will be our duty to oppose it. Let
us not brivg politics into it. Mr,
Narayan Choubey is thinking that as
though the inclusion of Nepali in the
VIII Schedule wi'l bring them some
votes of Nepalis.

SHRI SATYAGOPAL MISRA
(Tamluk) : Mr. Deputy-Speaker,
Sir, I am gratcful to the hon. Members

who have taken part in this discussion
and contributed a lot to the debate.
I am particularly grateful to the hon.
Members from the Opposition Benches
including my AIADMK friend Who have
unconditionally supported this Bill. I
am also grateful to the hon. Law
Minister who has intervened in the
debate and said somcthing perhaps
against this Bill.

I will not take much timc of the
House. The hon. Minister has cited
some Constitutional points. He has
referred to articles 344, 345 and 347.
If I accept his arguments, then th
inclusion of Sindhi language would have
become, unjustfiied. That is not possible.
He tricd to takc this Bill ina wrong
direction. When the language Sindhi
was included in the year 1967, articles
344, 345 and 347 were also there in
the Constitution.

+

The hon. Law Minister also spoke
about the script. Many languages have
their own scripts and many langdages
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Even
They

do not have their own sciipts.
Hindi has not got its own script.
are fol'owing Devnagari script.

SHRI MOOIL CHAND DAGA:
Dcvnagari is a script.

.SHRT SATYAGOPAL MISRA : It is
not & Hindi script. Not only the script
but other aspects also should be taken
into consideration whi'e accepting any
language for inclusion in the Eighth
Schedule.

Again, the hon. Law Minister said
that on other language should be inclu-
ded in the Eighth Schedule. Is that the
intention of the ruling party or the
Government? Are you going to puta
full stop in the Eighth Schedule ?

PROF. N.G. RANGA : For the
limited pu-pasc.

SHRI SATYAGOPAL MISRA : At
one time, you will inciude Sindhi and at
another timc you wi!l refus? to include
Nepali or Manipuri or Konkani. There
is no logic ia that. I do not think
that the Eighth Schedule is a complcte

list.

Certain criteria should be taken into
consideration while including a language
in the Eighth Schedule. Thure are so
many languages in our country and all
the Inaguages have made their valuable
contribution to our national integration,
to our composite cultur 2. Every language
is flourishing. When a language com:$
to a certain stage of development and
fulfils certain criteria, at that appropriate
time that language should be included
in the Eighth Schedule. That is the
major consideration. What stage of
development Sindhi reached in 1967,
you canrot deny what the Nepali
language has_achieved today. Certain
criteria should be there. When any
language in India achieves a certain
stage of devclopment, then that language
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should be included in the Eighth
Schedule. That should be the consen-
sus of all sections of the people and the
linguistic groups of our country. I
think, Nepali languige has achieved
that stage of deveclopment which was
found acceptable at the time of inc'usioa
of Sindhi in the Eighth Schedule in
1967. I have no objection against any
other language, whether it is Manipuri
or Bhojpuri or Konkoni or Rajasthani
and so on. What I am trying to say is
that all the languages are developing
languages and, whcen they come to a
certain stcge of development, then they
should be included in the Eighth
Schcdule. My plea is that Nepali
language has reached that stage of
develepmert and it should be included
in the Eighth Schedule right now.

I want to refer to the discussion held
on 13th and ?7th June, 1980 in the
Seventh Lok Sabha. A similar Bill
was piloted by Mr. Chitta Basu and
another Bill was moved by Dr. Karan
Singh. The Bill of Mr. Chitia Basu
was to include Nepali in the Eighth
Schedule and thoe Bill of Dr. Karan Singh
was to include Ncpali and Dogri in the
Eighth Schedule. What was the rcply
of the Government at that time ?
Please go through the records. At that
time, it was told by the Government
that they would develop a national
consensus to scttle the mattcr as early
as possible. This is on record. Now,
thc hon. Law Ministzr is referring to
certain articles of the Constitution.
My question is: Was the then Law
Minister who intervencd in the debate
not awarc of those articles of the
Constitution 7 At that time, it was
categorically said that a national
consensus will be devceloped within a very
short time.

But five ycars have gone and now the
hon. Law Minister without making any
point, any argumeat, is asking me to
withdraw the Bill.

Other things are also there. Shri
Mool Chand Daga and Shri K. D.
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Su'tanpuri have, in their own style, tal-
ked of course about thz vote banks. It
is not the Opposition party who through
all these things go for votes. It i8 you
who want to cxploit the situation.

I want to refer to one thing 'n West
Bengal Legislative Assembly. On 2nd
June, 1977 unanimous resolution was
accepted by the West Bengal Legislative
Assembly requesting thc union govern-

ment to include Nepali in the 8th
Schedule, of which Congress party..-...
(Interruptions)

That was the concensus in West
Bengal and here you are saying that we
are going for votes and all that. I will
add some more thirgs ciso. In 1980,
in West Bergal, this demand found
place in thc Congress-I manifesto itself.
Now you are saying this cannot be
done. Who are going for votes ?

Whenever the Primc Minister went .

over 1o Darjecling or Gangtok, Sikkim,
he said that they accept this is principle
and that they will look into the
matter.

They always say in that manrer there
and herc they are saying something
opposite to that. So, I want to remind
Shri Mool Chand Daga and Shri K. D.
Sultanpuri that we are not harkering
after votcs.

I want to point out here the recent
development in West Bengal. I have a
newspaper The Telegraph of 27th ins
tant. The agitation is going on there
for Urdu language, to acc:pt Urdu
language in West Bergal as the second
official language. Some MLAs of the
Congress party are with that movement.
Here you are saying one thing and in
the countryside you are saying another
thing.

BANARJEE

KUMARI MAMTA
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(Jadavpur) : That is not true. It is 2
commitment of the West Bengal Left
Front Government before elections.
The only demand is that the question
papers for Urdu people should be set
in Urdu language. It is the Urdu people
who agitated and demanded. CPI (M)
is trying to politically malign it.

SHRI SATYAGOPAL MISRA : 1t
is after 21l in the newspaper. You wil
be astonished to know that instead of
the popular song—

“Saare Jaban se achha Hindustan
hamara

now they are saying—
Urdustan hamara

Are you to tolerate all these things ?

KUMARI MAMTA BANERIJEE:
There is no po'itical montive in that at
all.

MR. DEPUTY SPEAKER : Let bim
finish.

SHRI SATYAGOPAL MISRA : 1
have full respect to the hon, Lady
Member.,

.

(Interruptions)**

MR. DEPUTY SPEAKER : Ido not

allow all thesc things.

(Interruptions)™*

MR. DEPUTY SPEAKER : Don’t

go out of track.

SHRI SATYAGOPAL MISRA : In
West Bengal for having some votes,
they are supporting that Urdustan ard
all that.

Then I come to Mr. Priya Ranjan
Das Munsi. He uttered onc sentence

— .

———

*¥Not recordeg.
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that he supported the Bill, but in the
course of the discussion, he actuzally
opposcd the Bill; he took much more
time for advocating Hindi. I have no
objection to the Hindi language, but
this is not the occasion to discuss the
devclopment of Hitdi or taking Hindi
or English as the link language of our
country,

Taking all these things into corsidera-
tion, we come to the conclusion that it
is high timc that we came toa cori-
sensus and includced the Nepali Jargu-
age as arother language in the Eighth
Schedule. Thce Law Minister is here;
the Minister of State in the Ministry
of Homc Affairs is also hecre. Please
go through the record of the last Lok
Sabha. Five years have passed. Do
not wait any more. I agree with Mr.
Tombi Singh that ‘waiting’ means in-
viting more confrontation and agitation.
It is high time 1{hat we accommodate
some more languages and in the pro-
cess - included thc Nepali language
also.

I offer my thanks to the hon. Mem-
bers who have taken part in this dis-
cussion, and I appceal to, all the hon,
Members of this Hceuse, I appeal to the
whole House, to accept my Bill.

MR. DEPUTY SPEAKER : Mr.

Daga, are you withdrawing your amend-
ment ?

SHRI MOOL CHAND DAGA : Yes,
Sir, I want to withdraw it.

The amendment was, by leave, withdrawn.

MR. DEPUTY SPEAKER : Mr.
Satyagopal Misra, are you pressirg ?

SHRI SATYAGOPAL MISRA : Yes,
Sir. I want that this Bill should be

passed. I appeal (o all the hon.
Membezrs to vote for it.

MR, DEPUTY SPEAKER : Before
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I put the consideration Motion to the
vote of the House, this bcing a Consti-
tution Amerdment Bill, voting has to

be by division. Let the lobbies be
cleared.

Now the hobbies have been cleured.
The Question is:

““That the Bill further to amend
the Constitution of India be taken
into Consitution.*

The Lok Sabha divided.

AYES

1. Banatwala, Shri G. M.

2. Bhoopathy, Shri G.

3. (Chubey, Shri Narayan

4. Chowdhury, Shri Saifuddin

5. Dandavate, Prof. Madhu

6. Ghosh Goswami, Shrimati Bibha
7. Iyer, Shri V. S, Krishna

8. Kabuli, Shri Abdul Rashid

9. Misra, Shri Satyagopal
10. Penchalliah, Shri P,

11. Rao, Shri Srihari

12. Riyan, Shri Baju Ban

13. Roypradhan, Shri Amar
14. Saha, Shri Ajit Kumar

15. Tiraky, Shri Piyus

NOES

Abdul Ghafoor, Shri

Azad, Shri Ghulam Nabi
Baghel, Shri Pratapsingh
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Bairagi, Shri Balkavi
Banerjee, Kumiri Mamta

Bassavaraju, Shri G. S.
Bhagat, Shri H. K. L.

Bharat Singh, Shri
Bhardwaj, Shri Parasram
Birindcr Singh, Shri
Charles, Shri A.

Daga, Shri Mool Chand
Digvijay Sinh, Shri
Fernandes, Oscar

Gadgil, Shri V. N.
Gomango, Shri Giridhar
Gupta, Shrimati Prabhawati
Jain, Shri Dalchander
Jain, Shri Virdhi Chander

Janarthanan, Shri Kadambur
Khan, Shri Mohd. Ayub

Khirhar, Shri R, S.

Kujur, Shri Maurice
Kuppuswamy, Shri C. K.
Mahabir Prasad, Shri
Mahajan, Shri Y. S.
Mallick, Shri Lakshman
Misra, Dr. Prabhat Kumar
Mohanty, Shri Brajamohan

Murthy, Shri M. V. Chandrashekara

Nawal Prabhakar, Shrimati

Neckhara, Shri Rameshwar
Nechru, Shri Arun Kumar

Nirmala Kumari, Prof.
Pandey, Shri Manoj

Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare

CHAITRA 8, 1907 (SAKA)

Canstitution

348

(Amendment) Bill

Parashar, Prof. Narain Chand

Paswan, Shri Ram Bhagat
Pilot, Shri Rajesh

Pushpa Devi, Kumari
Qureshi, Shri Aziz

Ram, Shri Ramswaroop
Ranga, Prof. N. G,
Ranganath, Shri K. H.
Rao, Shri K. S.

Rath, Shri Somnath

Sen, Shri A. K.

Sethi, Shri Ananta Prasad
Shankaranand, Shri B.
Shastri, Shri Hari Krishna
Siddiq, Shri Hafiz Mohd.
Sidnal, Shri S. B.

Singh, Shri Lal Vijay Pratap
Sinha, Shrimati Ram Dulari
Sultanpuri, Shri K. D.
Tewary, Prof. K. K.
Tigga, Shri Simon

Tombi Singh, Shri N.
Vyas, Shri Girdhari Lal
Yadav, Shri Shyam Lal
Yadava, Shri D. P.
Yogeshwar Prasad, Shri.

MR DEPUTY SPEAKER':
to cosrection®, the result of the Division -

Ayes 15

Noes 063

Subject

The motion is not carried by the

required majority.

* AYES : The following Members also recorded their votes. S/Shri S.M. Bhatam,
Manik Rcddy, A.J.V.B. Maheshwara Rao, Dr. Chinta Mohan, C. Sambu, Dr. G.
Vijay Rama Rao :

NOES : S/Shri H.B. Patil, Radhakanta Digal, K.R. Jangde, Jujhar Singh,
Tilakdhari Singh, Kalicharan Ram Ratan, M.R. Janardhana,
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The motion is not carried in
aceord.nce with Rul: 157 of the Rules
of Proczdure and in accordance with
the provisions of Article 363 of the
Constitution of India. The motion is
negatived.

The motion was negatived.

16 10 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Omission of Article 44)

by

Shri G. M. Banatwalla

[English]

MR. DEPUTY SPEAKER : The
House will row take up the Bill further
to amend the Constitution of India by
Shri G.M. Banatwalla.

Now, before we tuke up the Bill for
corsideration, we have to fix the time
for the Bill.

Shall we fix 2 houre ? Is it all right ?

SHRI G.M. BANATWALLA : There
is no necd to fix any time limit,

MR. DEPUTY SPEAKER : We have
to fix a time-limit. Shall we fix 2

hours ?

HON. MEMBERS : Yes.

MR. DEPUTY SPEAKER : So, 2
hours have been fixed for the Bill. Now’

Shri G.M. Banatwalla.

SHRI G.M. BANATWALLA (Poanani);
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Mr. Deputy Speaker, Sir, I beg to move :

“That the Bill further to amend
the Constitution of ladia bz taken
into Consideration.

The Bi!l sceks to delete Article 44 of
the Constitution of India.

Article 44 is as under :

“The State shall end:avour to
secu-e for the citizzas a unfiorm
civil code throughout the territory
of India.”

The aim cf the Article is eventually
to do away with all the parsonal laws
of the various communities.

The final objectivc is that, instead of
citizens being governed by th:ir scparate
systems of personal law i1 regard to
marriagc, divorce, succession, inheri-
tance ard such other matters, thcy
should be governed by one system of
law.

Now, Sir, this uifiorm system of law,
it is said, shou'd apply even with
respect to matters in which the citizens
are subjcct to d/fferent systems  of
personal law. My ame.diag Bill, as I
have said, secks to delete this Article.—
Article 44— of the Constitution of India.

1 reed Thardiy point out that
Christians and Parsis have their scparate
couificd Marriage and Divorce laws.
Further, the laws of the Christians are
supplementcd in South India by a lot of
local legistation also, The Jewish Law
of Marriage also rcmains uncodified.
Then, the Muslims in India are today
governed in these matters by their
personal law, o, in other words, by the
Shariat.

Before I proce-d further, Ict me point
out the exact nature of the Muslim
personal law. I submit that the Muslim

srsonal law is an inalienable part of -
the Islamic injunctions. A Muslim must
adhere to it steadfastly lest he should
ccase to be a Muslim.
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Thercfore, Sir, you will find that there
cannot be an abrogation of the Muslim
personal law in their application to the
Mus'ims ard thcir replaccment by any
uniform civil code as may be envisaged
by Articlc 44 of the Constitution of
India.

Mr. Deputy Speaker, Sir, let me
“bricfly point out now to this august
House some of the basic features of the
Muslim personal law. The Koran and
the Sunnat contain spceific laws
rclating to Marriage, Meher, Divoice,
Khula, Iddat, Inheritance, will, Wakf and
so on. It is not merely that it coatains
all these specific ru'es. These laws are
relatcd to basic values and the ideals of
the rcligion. They arc not mecrely
optional. They have laid down
brundaries whizh cannot be crossed. I
may here be permitted to draw the
attention of the House to these bounda-
rics. After laying down the low
relating to marriages, the Quran says—

“This is the law from Atllah and
you arc bound to obcy it (3:240)"—

I may give another quotation—

“It is a decree of Allah for you
(1v:24).°

I may point out another provision—

“That is ths judgement of Allah.
He judgeth between you.” (LX : 10).

Similarly, after laying down the law
relating to divorce and Khule, the Quran
says—

““Thesc are the limits ordained
by Allah, Do not go and beyoad thzm,
and if anyonc exceeds these limits, he
is the transgressor,” (2:229).

Further, after laying down the law of
suceession, Quran says—

This is the law ordained by
Allah.” (4:11).

CHAITRA 8, 1907 (SAKA)

Cons!;'tution 36 i
(Amendment) Bi ll

Sir, you wi!l therefore find that the
Musiim  Personal Law has Islemic
injunctions which have religions obliga-
tions as far as Muslims are concerned.
Their contravention amounts to
transgression and sin. I may again
quote from the Quran and when I say
I quote, I give the Eaglish version for
the convenience of the House.

“And who so disobsycth Allah
and His messcnger and transgresseth
His limits, He will make him enter
fire, where such will dwell for ever,
this will be a shameful doom.”
(v :14),

Mr. Deputy-Spcaker, Sir, what I
am pointing out is that the Muslim
Personal Law is a part of immutable
Shariat, Evea the prophet—DPeace be
upon him~—did not have the right to muake
any changces in the injunctions of Quran.
For, these were not his creation.  They
were only revealed to him by God. He
was a mossenger of  cxalted status to
convey and communicate thesc
revelations to the people. The Muslim
Personal Law is the religions obligation
of every Mus!im. The observance of the
Shariat is a nccessary condition of onc
being a Muslim. A Muslim will be pre-
parecd to lay down his life rather
than surrerder any part of Shariat.
Even a part cannot be surrendered.
Observance in - toto is  the coadition.
Moreover. I must emphasise that it is
the faith of Muslims that the welfare of
Muslims lics not in  surrendering any
part but in strictly adhering to the
whole of the rchigion. I have, therefore,
to invite the attention of this House to
consider calmly the grzve situation that
emerges bzcuusc of the contiruation of
Article 44 in the Constitution of Iadia
which presupposes annulment of the
personal laws of various communitics.

This concept of uniform civil code
was never there at any time during our
strugglc for independence. The concept
suddenly came up when the Constituent
Asscmbly was busy preparing a Constitu-
tion for us. There was a suggestion by
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Shri M.R. Masani at th» meceting of
the Fundam~ntal Rights Sub-Committee
on 28th March, 1947 to inciul: amang
Fundamental Rights a p-ovision for a
common civil code applicable to zll
citizens. This was the first time that
the concept of a common civil code was
advanced. Th: suggestion was struck
down by a mzjority of 5:4. The subjcct
was, however, later pressed, though it
was rejectcd, as I said, in the macting of
the Fundamental Rights Sub-Committee
on 28th Maich, 1947. The suggestion
was pressed on 30th March, 1947,
The Fuadamertal Rights Sub-Committee
then decided by a slender m:jority to
include a clause for uniform civil code
in the Directive Principles of Social
Policy. Accoidingly, we have this
Article 44 among thc Diective
Prirciples.

Even when the Constituent Asscmbiy
was discussing  this provision, four
amcndments were moved to this Article.
They were moved by Mohd., Ismail
Sahib, Nazir-ud-din Ahmed Mehbyob
Ali Bug Sahib and B Pock:r Sahib. As
I submitted, during the independence
movement, neither the Indian National
Congiess, nor the All Party Conference
or the Sapru Comm’tice had suggested
the nced for having a uniform civil
code.

17°53 hrs.

[SHRI
chair]

SOMNATH RATH in the

The concept was not there at all.
Not only that but the 47th session of
the Congress in 1933 adopted a reso-
lution to pro.cct culture, language and
script of the minorities and it is the way
of life caviiaged by a religion, that
forms the culture of that rcligious
group.

The 47th session of the Indian
National Congress held in Calcutta on
the Ist April, 1933 adopted a resolution
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under the headiag ‘Fundamental Rights,
Duties and Economic Programme’.
Therc were 17 artic'es in this resy lution
andI will rot take muzh tim: of the
House at least oa this print. These
articles were divided uaider fou: heads,
The resolution said :

““The Congress is of the opinion
that 1o cnable the muasses to appre-
ciato what ‘Swaraj’ as conccived by the
Congress, will mean to thcm, itis
desirable to statc the position of the
Congress in a manncr casily under
stood by them. ‘

This resoluton
say :

further goes on to

““The Congress, therefore, dcclares
that any Constitution which may be
agrecd to on its behalf stiould provide,
or enable the Swaraj Government to
provide for the follcwing...”

Aad then, under the hecading Funda-
mental Rights and Dutics :

1 (iii) : The culture, language and
script of the minorities and of the
linquisitic areas shal] bec protected™.

Thercfore, 1 was submitting that
Ariicle 44 or the concept of a uniform
civil code is a total reversal of the pre-
independence  thinking  as  also our
cherished policy of wunity in diversity.
We never insisted on uniformity. Our
policy has always been that of unity in
diversity. This insistence on commo»n
civil code, I submit, significs an in roads
into religious freedom guaranteed by
articles 25 and 26 of the Constitution
and a total eradication of minority
culture protected by article 29. Thus
Sir, the continuation of arlicle 44 in
our Constitution, evrn as a directive
princip.e, not enforccable by law, tends
to discredit constitutiona'ism itself.

Mr. Chairman, Sir, the underlying
idea bchind this concept of uniform
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civil code as was pointed out at the time
of discussion durirg the Corstituent
Asscmbly was delinking of religion from
the way of life. This was the tcrmi-
nology used in the Constituent Assembly
also. With respe€t to this idea of
religion from the way of life, 1 must
respectfully draw the atlention of this
House to some impo:tant thinking on
the subject.

Sir, Prof. W. Paton in his ‘Textbook
of Jurisprudence’ on page 105 says that
Gustav Radbruch “‘considers that legal
philosophy should study legal values,
but should not <attcmpt to choose
between them. The choice is not a
matter of <¢cience, but of conscience...”

Simi'arly Sir, while L. L. Fuller
contends that Low is in quest of itself,
W. Fricdman says that it i5 not possi-
ble to determine the absolute ideals of
justice without the puidence of religion.

Therefore, this whole assumption
behind article 44, the assumption of
delirking religion from the way
of lifc is hollow and does not stand
any test. W.Fricdmann in his treatisc
““Legal Theory’ says at page 414 ard
I quote—

““A thcological basis provides
the simplest and perhaps the only
genuine foundation for absolute ideals
of justice.”

How the can there be delinking of
religion from the way of life ?

17.00 hrs.

The sime W. Fricdmann, in
this Chapter 30 giving an interesting
account of his search for absolute
ideals of justice saye—I quote from page
416 :

““What emerges from ¢l these
varying attempts is the utter failure
to establish absolute standards of
justice except on a religious basis.
But religion is ultimately a matter of
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revclation and faith. The principles
estub’ished by God must be belicved
in as part of vuc’s religious faith.”

It is Dr. W. Windeiband who, in his
treatisc ““A History of Philosophy’® trics
to expound the thcoughts of Voltaire—
Volitairc, on believer in God or any
corcept like that; but even he cowmes to
this conclusion. With respeet to the
thoughts of Voltaire, Dr. Windelband
says—and I quote him from the same
treatise, at pages 495-496:

“The deity ard immortality are
now for him only valid as postulates
of the moral feeling; faith in them is
rcgarded as only the condition for
moral action.....”

SHRI MOOL CHAND DAGA rose.

SHRI G.M. BANATWALLA : I do
not yield at this juncture. Later on,
during the discussion on this Bill, we
can listen to what he has to say. The
above author continues :

““If this belief should perish, the
motives for honest conduct, and thus
the foundations of social order, would,
he thinks, perish with jt.”

Similarly, I seck the in.dulgence of this
House to quote Prof. Paton from his
“Textbook of Jurisprudence” at page
104 :

““What interests should the ideal
legal system protect ? This is a qucs-
tion of valuse, in which lcgal
philosophy plays its part. It is
essentially the problem of natural law,
though other terminology may be
used. But, however much desire the
he!p of philosophy, it is difficult to
obtain. No agreed scale of values
has ever been rcachcd; indecd, it is
only in religion that we can find a
basis, and ths truths of religion must
be accepted by faith or intuition and
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not purecly as the result of logical
argument.”

I will give one more quotation form
the same W. Paton and then not seek
further indulgence of the House with
respect to these quotations. ~ At page
109 of the same book he says—1I1 quotc :

““The orthodox natural law
theory based its absolutes on the
revealed truths. of religion. 1f we
attempt to sccu'arise jurisprudence,
where can we find an agrced basis of
values 7"’

I need hardly point out that these and
such are the thinking of the greater
philosophers, of those widely respected
in the area of jurisprudence. However,
I quite realise that the protagonists of
the uniform Civil Cod: argue, the
protagonists demanding delinking  of
religion from th: way of life have an
assumption, that affairs such as marriage,
divorce, inheritarc: etc. are purely
mundane aff irs unrelated to worship
and religious life. They say: ‘What
have these matters to do with your
worship of God 7’ That is a different
matter, they say, apd all these matters,
viz. marriage, divorce, icheritance
and so or and so forth, they argue,
have nothing to do with man’s relation
with God. Thercefore, they seek to
delink these matters from religion and
want a common civil code. They say
that all these matters beclong to the
social, cultural and economic spheres
and do not form part of religion. I
submit that several religions reject
worldy life and coasider this as driving
away man from God. For the quest of
God, according to these religions, man
is driven to the solitude of caves and
jungles-only one direct relationship
between man and God. However, such
is not the thinking in Islam; in Islam,
the way to Aliah is right through the
affairs of this life on world.
proper conduct through the mulit'ferious
activities of worldly life which include

all these, marriage, d.vorce and so on.

that one can earn the pleasure of God
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and happiness in the life thercafter.
Therefore, though protagonists of a
uniform civil code may have an
argument with respcct to some religions,
their argumuent does not stand.

SHRI MOOL CHAND DAGA : Can
he cite other beliefs and other religiors ?

There are certain people who have
certain faiths.
(Interruptions)

MR. CHAIRMAN : He is not criticise
ing other religions.

SHRI MOOL CHAND DAGA : He
has said about it.

SHRI G.M. BANATWALLA : 1 hold
everybody with utmost respect. ButI
am only pointing out the features of the
Muslim Peisonal Law,

SHRI MOOL CHAND DAGA : How
have they injured the Muslim feclings,
please let us know ? The Constitution
came into cffcct in the year 1950. How
you been affected ?

SHRI G. M. BANATWALLA : He

~ bas no patience; be orly shows his

obsticacy and nothing further.

SHRI YS MAHAJAN : Is therce no
time limit ?

SHRI MOOL CHAND DAGA : 40
minutes he has taken and he has quoted
all English authors and philosphers.

Interruptions)

SHRI C.M. BANATWALLA: I
Pointing out therefore that the Muslim
Personal Law is a religious obligation on
each and every Muslim. Now, the
protagonists of a uniform civil code say
that uniformity in way f life leads to
national solidarity and unity. I very
much respect the concern for this
national solidarity and unity. But I must
submit that it is unity in diversity, the
principle which we cherish rather than
uniformity ia a plural society like Ingdia
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that leads to national solidarity and
unity. We have so many uniform laws,
civil procedure code and so on and so
forth. Why then do we still face chal-
lenges to national unity and solidarity
despite all these uniform Laws ? So,
what I was pointing out is that India is
a p'ural society and the basis of this
plural society lies in our adherence to
the princip'e of unity in diversity. The
principles of Muslim Personal Law do

not injurc anybody-else. They need not; -

they need not take any offence if a
Muslim wants to continue with his
adhevence with the Shariat; the Shariat
is immutable, as I said, ard thc funda-
mental principles of Shariat are not
open for reconsidcration.

Sir, it is some times argued that
changcs have taken place in the personal
laws of Muslims in certain other coun-
tries, certain Muslim countries. It is
sometimes argucd. I must hcre point
out that there are at least seven schools
of Islumic Law which are currently
prevalent in various parts of the world.
These are the Hanafi, Shafei, Malki,
Hambali, Ithna Ashari, Ismaili and
Zaidi. Now, an individual is generally
expected to adherc to any cne of the
schools in toto ard is not supposed to
make his own choice of legal rules from
these several principlcs of jurisprudence.

Saudi Arabia, Libya, Yemen, Bahara-
in, Northern Nigeria, Gambia, Somalie,
Mauritaaia, Chad and Afghanistan have
not at all introduced any legislation to
bring about changes in the locally
prevalent schoo!s of traditional laws of
Islam.

Of course, in U.A R, Sudan, Lebanon,
Jordan, Syria, Mo occo, Algeria, Iraq,
Iran and Pakistin the legislatures have
replaccd—have replaced—some  pro=
visions of one school of law generally
followed by their citizens, by the
corresponding  principles of  other
schools. You will, therefore, find that
the object is to have those principles
which are best for local conditions; but
which are permissible by Islamic juris-
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prudence. They are within the

zrmissible limits., It is totally erro-
neous, thzarefore, to believe that Muslim
countries have abandoned Islamic law in
frvour of any Western legal principles
except perhaps in one or two countries
where there is already a move to go
back to the personal law.

The protagonists of the uniform Civil
Code also point out or have an argu-
ment saying that certain provisions of
the Muslim personal law are outdated or
are at fault, or the faulty, and so on
and so forth. I must here point out that
their attack on these provisions of the
Shariat laws stems from their being
taken way or carried away by the
glittering of the hallow principles of
Western values.

If you want to talk about women
themsclves, I must submit that Muslim
women themselves have held large
conferences in various parts of our
country like Bombay, Nagpur, Nanded,
Pabhani, Hyderabad, Pune, Ahmedabzd,
Lucknow, Allahab:d, Bar.galore,
Calcutta and Kanpur. These conferences
have becn atiended by thousands and
they have voiced their support for the
Muslim personal law. -

An International Islamic Conference
was held in London from April 3 to 12,
1976. A session was devoted to Women
ard Islam. [t was addressed by two
Muslim women, both coming from
Western background—ono Eaglish and
the other German.

In her paper on ‘‘Women in Islam”
Fatima Heeren concluded by saying :

““The more perfect a society has
bccome in the eyes of a superficial
spcctator, the more heart-rending
may all ifs utterly impersonal social
achievements appear in the sight of
those who know the cherishingly care
and warmth of a truly Islamic famiy
life.”
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There was another woman delegate at
this Conference and she hes also
spoken at length praising the entire
laws.

To conclude I muy say that India is
a plural sociely. It is a cradle of sevcral
cultures. The unity and solidarity of
our ccuntry lies in achicving unity in
divcrsity. The talk of a  uniform  civil
ccde with its implications, agitatcs the
minds of the minorities cspecially the
Mu.lims. The tzlk of the uniform civil
code is an attack on the traditional
epirit of tolcrance ard sccular ideals of
our sccicty. Itis not throvgh unifomity
that wc can maintain cur soctety.
Uniformity leads only to the destruction
of the very basis of cur plu:al society.
It opens floodgates to needlcss and
avoidable conflict ard confrontation. I
have, therdfore, pointed out the rature
of the Muslim Personal Law, thc
implications of  Article 44 and the
continuaticn of Article 44 cnccuraging
certain rections to contirue with their
campaign giving rise to conflicts, resent-
ment and agitated minds. I have,
.lhcrcforc.‘, ccme before this Heuse with
an amendirg Bill to delete Article 44 of
_the constitution of Irdia and I commend
the Bill for the epprotation of the
House.

MR. CHAIRMAN :
moved :

Motion

““That the Bill further to amerd

the Constitution of India be taken into
consideration.”

SHRI MOOL CHAND DAGA : I
beg to move :

““That the Bill be circulated for
the purpose of eliciting opinion by
3 1st July, 1985.,”

[Translation]

SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr.. Chairman, Sir, |
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rise to oppose the Constitution Amend-
ment Bill moved by Shri Banatweolla.

[English)
Article 44 says :

“The State shall endeavour to
securc for the citizens a uniform

civil code throughout the territory of
India.”

[Translation)

It is clear from the provision made in

the Conslitution that we thall
erdecvourt to secure a uniform
civil code throughout the country.

During the British rule also, such
legislations were enacted as were agairst
the Shariat. The Transfer of Pro-
perty Act and the contract Act were
enactcd. As regardings criminal law the
Criminal Procedure Code and the I.P.C.
were passed. They extend to the whole
of Irdia. Similarly. the Negotiable
Instruments Act is in force. The Koran
contains certain spccific tenets, rules
and laws which are violated by the
aforcsaid laws. All have supported it
and rone has opposed it. It is our
endcavour (o have a uriferm civil code
in the country whch could preserve
the unity of the country so that we
could be successful 1n our secular policy.
A special emphasis has been laid on the
secular policy in our Constitution.
Therefore, we thought it fit to endcav-
our to secure a uniform civil code.

If we look at the Hindu Law, it has’
also scparate schools of succession, for
cxample Mayukha school of succession.
and Mitakshara school of succession
in Bengal also, there is a separate
Dayabhaga school. Similarly, separate
schools of succession exist for the
followers of Shia and Sunni sects, and

there also, there is no uniformity
among them. There are certain
communities among the followers

of Shia and Sunni sects also which do



3 73 Constitution
(Amendment) Bill

not accept th.m. Therefore, we should
also keep this Viewpoint before us and
not overlook it. Besides, it is the
Succcssion Act of the Hindu Law which
is being followed in the WNorth West
Frontier Province. What 1 mean to say
is that there is at present a controversy
over this subject in our country and on
the laws whizh I referred to nanly
the inhertance law aad the Marriage
Law which are the major laws, the
Marriagoe law inziudes the d.varce law
as well. Uader the jnheritance law, we
want to enact such legislation as could
give equal rights to men and wemen.
Even in Shariat and Koran. wom=zn do
not have rights and status equal to those
mci and evear in Hindu Law, women
have not been kept at par with m:n.
But, in the modern a_ ¢, we waat to
give them equal 1izhis and place them
on an equal pcdestal. This is why we
have made amendmerts in the law, we
have ameded the inheritance law and
even in the casc of propery, we want to
givec women rights cuqal to those of men.
we have made extensive chabpges in the
age-old laws and it is our constant
end=avour to chang: them in accordance
with  the  times. Therefore,  this
is my request to you that the way
we are chang ng the laws and the Hindus
are acc:p.ing thom, the Mauslims also
should not adopt a rigid attitude, but
shou'd instcad view it from thc angle of
how justice cen bz don: to women
with the changing times and circumstan-
ces and how we c¢an march forward
unitedly on  the padch towards
develcpment, how we can surge ahead
in the race for development.

A Provision in this regard exist uader
Article 35 of the Constitution and
amendments thereto have also been
moved from time to time. For instance,
Shri Nazeeruddin  Ahmad, Shri
Mohzmmad Ism:il Shri Mehboob Ali

Baig, Shri D. Pokor and Shri Hussain

Imam had moved amendments. In all

these amcadments, emphasis was  laid
on the fact that no such provision should

be kep: in the Constitution. But in the
Corstitution Amendment Bill proposed

CHAITRA 8, 1907 (SAK4)

Canstltution 374
(Amendment) Bill

by you, you do not want any change to
be mad: in our old laws, bit instead,
waat to continue the old law in its
original form, which cim: inta being
thousads of years ago. We find that
changes continue to take place in socicty
and ou: lawi also chapge in accordance
with  such changes. Today, in our
country we do not want to live sociely
which is not rcesponsive (o changes,
because we know that we cannot progress
wi hout making changes. If the samc
old laws continuz, how can we march
ahead ? Without change how can ou:
country cannot progress 7 Therefore,
I vehemently oppose this Bill. OQOur
Government should cndeavour to create
such a situition with the caoperatioa of
the leaders of the Muslims, the
Christians and the Hindus, in which
such changes are made in the laws as
aim at achieving progress aad marching.
toawrds development.

With th:se  word:s, I oppose tho
Constitution Amendm:nt Bill moved by
Shri Banatwalla.

SHRI MOOL CHAND DAGA (Pali)
M. Chairman, Sir, our Coastitution
camc into force on 26 h January 1950.
It has been in s:en in reposts that  the
prog-essive pecople waut to raise thuir
standard of living by taking advantag:
of the devilopments made in the fields
of science and tuchaology. The palicy
of the Goverament is very clear ia this
regard.

I do not know what the necd was for
Shri Banatwalla to hoe brought
forward such a legislation. IHé¢ has not
mentioned in his specch the reasons
for which  he has brought forward
such a law.

Sin:e 1950 the Government of India
have been emphasizing time and agiin
that they believe in uaity in  diversity,
Thz temple, th: masque and the church,
all of them wou'd continus to exist. We
weic)me all of them. But if any Muslim
in India wants to make any plea,
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Governmeut have alrealy made their
policy ¢ ear in this regard. The first
question was put b fore the Law Minister
here and thes reply given by him on
behalf of the Government in 1983 was
as follows :

[ English]

"In awswer to a question in 1983 it
was stated ¢

“The enactmznrt of a uniform
civil code will require changes in
nersonal laws of the minority com-

. muaity. The policy of the Govern-
mant has ndt been to effect any
chinges in personal laws ot_' .t_he
mi1arity community, unless the initia-
tive thercof comes from the
community itself.”

[Translation)

Thereafier the thea Law  Minister
Shir Jagannath Kaushal answered a
guestion hare.

(English)

On the 15th March 1982, Shri Jagan-
nath Kaushal, thc then Law Minister,
arswercd a question put by Shri
Shivchandra Jha. I am reading both
the question and the answer :

““ Whether thc Government
propose to bring lcgislation for a
common civil law for the whole of
this country ard, if so what are the
details in this bchalf 7’

The Minister says :

‘““No, Sir, does not arise.
Legislation for a common civil law
for the whole of the country would
involve changes in the peresonal Jaw
relating to the minority community.
The policy of the Goverrment is not
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to effect any changes in the personal
laws of the minority communities,
uiless the initiative thercof comes
from thosc commuprities.”

[Translation)

This version was received after asking
questions  four times in this House.
Some p:ople have gone tc¢ the Supreme
Court rccently, The Suprcme Court
has observed that there are  certain
basic fcatires in the case of mnrriage in
which it docs ot want to interfere.

The hon. Member has said that it is
a law from Allah aad anybod; disubey-
ing it would be a sinmer. I have not
bzen able to under stand the Janguage
of vice and virtuc. He wants to tell
me thc difference between vice and
virtuc that God had given dccrces to the
Prophet and whatever dJecrees were
given by him coutinuz to be the law
today. We belicve today that the in-
telligence and the wisdom of a person
always coatinuz to  d.vclop. Should
we accept the idca of human sacrifice
before god desses ? Should this belief
contirue to be recogniscd even today ?
You have said that a man may have
four wives. This issue was raisced in
the Supremo Couit recently. A question
has been asked what the law is in this
regard. I do not have (h: newspaper
cutting with mecat the moment, other
wisei I would have shown it (o you.

Under your law, if a person says
‘Talaq, Talag, Talag, three times, divorce
is considered to have bzen given. Do
you consider it to be good ? W< do not
say that you want this law now or that
there should not be any change. There
is a different law in Russia in this regard
In China also, where there is some
Muslim population, there is a scparate
law. All are bound by their laws. He
says that shariat or thc Koren permits
thcm (o do so. But we have kept our
minds open.



377 Constitution
(Amendment) Bill

Toduy we see that they grow a b.ard.
It is your belief that the beard should
always be grown as it is a blessing of
God., Such are their b:liefs, I this
connection, I would like to say how
such practices have come into vogue.
We made the law regarding divorce
more stringent and the law relating to
dowry wes amendad. We say that we
should have laws for making progress.
We respect the provisio=s of the laws.

No body knows the ci.cumstances
under wh.ch certain dzcrees were made.
We, the Hindus take bath bdfore
worshipping God, but in his community,
we have seen that they do not wash
their hands and fc.t. Itseems, at that
time there must have been shortage of
watcr, that was why this became a law
or a practice. What is law ? It is
man’s wisdom which takes the shape of
law. Tulsidas has said @~

“Dhol. Ganwar, Shudra, Pashu, Nari,
Yeh Sab Tadan Ke Adhikari.”

One does not know the circumstances
under which he had said this. I fail to
understand how a scholar like Banat-
walla has made such comments.

I do rot have the “'Opinion’ with me,
otherwise I wculd have shown that
Mustims have themselves demanded that
their law  should be amended.

There was a time when their ¢ ountries
were inhabited by d.fferent tribes and
the leader of the tribe used to have
hundreds of wives in his harem.
Nobody knew their exact number.
Mohammed Saheb did not like this situa-
tion that the leader of the tribe should
have so many wives. So, he ordained
that nobody should have more than four
wives. He considered the situation
prevalent at that time when every girl
was forcibly taken to the harem. That
was why he limited the number of wives
to four. Itis said about Lord Kiishna
that he used to dance with one thousand
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women. Should we follow him in this
regard ? Shou'd we also follow these
conventions 2 When I was young, I
used to believe that the earth was
stationary and it was the Sun and the
Moon which revolved. When I grew up,
I came to know that it is a scientific fact
that the earth is revolving. So, our
conceptions g0 on changing with the
passage of time.

How had this question arisen then ?
Whosc feclings are wce  injuring ?  The
becauty of India is found in these words
of a poet that Saare Jahan Se Achchha
Hindustan Hamara our country is the
best among all the coauntries, where
there is maximum tolcrance. We want
that the maulvi may offcr his prayers in
thec mosque, we consider it good, we
rcspect him.  But the hon. Mcember
has said 2 ncw thing that this Article
should be deletcd. I would uirge him
to rather associatc himsslf with it.
There are many conventions in the
Muslim community due to which women
suffer. The laws about divo.ce or the
Mehar are the cause of torment for
Muslim women. I had cxpected him to
give certain suggestios for amending
those laws But, instcad, he has
auggested that this Article itsclf should
be deleted. T am an athcist. I do not
belicve in the existence of God. 1
believe in Karma, i e. gnhod deeds. I
have neither scen Ged, nor believe in
his existcnce, I attach the greatest
importance to hard work. We have the
capacity to think as alsoa sense of
is the greatest

thing.

You have said a strang thing in this
You know this is not
the law, it is not binding, as it is a
part of the Directive Principles. It is
writien here “shall endsavour®, it is not
at all binding. And for that you have
brought this B.l. I think you want
publicity by bringing this Bill. I think
we take more care of the interests of
the Muslims than you. A:coidirg to
me, a Muslim i8 one who protects the
rights of the Hindus as well as his own
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religion. Similarly, a Hindu is oae who
protects the rights of the Muslims We
are equilly catitled to p-otect the rights
of th: Muslims and we are Hindus
bacause we do that. The followers
of one religion should respcct the
other religioas and all should
endeavou for a c¢rmmon code
for marriages atd other things. When
the Hindu Code was f-amed and enforced
as a law, our daugh'ers got ccrtain
rights which they did not enjoy pre-
vicusly ard we gave the right of
franchise to women, which was not
availablc even in Eygland. Today, they
have the right to Vote, But these
scholars som=2times express conservative
views., I would say that this tactic of
soliciting votes should be stopp:ad

Earlier they had demanded that the
Necpali language sbould be included in
the Eighth Schedule. They thought that
at least the people in Darjzeling would
be pleased by this. Th:y have devised
this vote catching mecthod....
(Interruptions)

Shri  Banatwalla is a very wise
Pariiamentarian. I was listening to
him intently. If I h.d time I would have
quoted form the voice raised by
the Mislim brethern and progressive
people, s0o mich so that cven the
High Couris and the Supreme Court
have also  held that therc are
certain provisions which are violative of
the Gonstitution. Thercfore, I weu'd
requ:st them to ieave this controversy
a side and divert their minds to wards
other things If therc is uniformity in
all religions, therc will be novelty
in all  of them bccause religion
is an attitude which relates to thinking
from within. It shouid not bec related
to marriage, divorc: and suzcssion.
Religion is c¢onnected with one, hcart
and soul. You consider civilisation and
culture as o.ac, cuitu-e and religion are
one. It is onec thing to that one saction
should rot hurt anybody but rcligon is
another thing. I am not iaterfering in
any religion. I am mentioniag those
thingg which are a source of s»lace and
provide happiness for the mankind. We
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do not want to iaterfcre in your reli-
gious matters, but we do want that
such things should be done as are con-
ducive to the establishm~nt of a good
socicty. The old order should change.
You must also be wishing that mizn and
women should have equal rights. Both
should hive equil rights to property.
The p-ovision of divorce shouid also
n>t be misused in this manner. Therefore,
I would requs=st you to help us in remo-
ving such shortcomings in the laws and
respcctfuily withd-aw your Bill,

17. 43 hours,
[English]

SHRI Y. S. MAHAJAN (Jalgaon):
Mr. Chairman, Sir, [ am sorry that Mr.
Buanatwalla has not been able to carry
coaviction with us. His propasal can be
dealt with in two ways. Firstly, as my
friend Mr. Daga has said the Government
have declared more then once that they
do not wish t> alter the Muslim
Personal laws. We do not undertakc any
steps 1o hive uniform Personal laws for
this country uniess the Muslim minority
takes the initiative in this matter. That
has bzen our policy for the last 40 years’
and w2 have rciterated it in this Houss
a numbsr of time. But still Mr. Banat-
walla comes with the proposal to drop
articlc 44, the proposal has uabsalutely
no jstification. Therc is ro threat to
have uniform personal law. This is a
formal way of dcaling with his
Proposal.

But on its merits, I chould say, Mr.
Bana'walla has not put foward arguments
which ¢an be accepted-by the Members
of this House Thc¢ Mus'im personal laws
ard the Hirdu personal laws deal w.th
marriage, succession, inheritance and
custcdy of children. Oa these maltters,
consetvative  tradition  has decreed
certain rules and  regulations, Mr.
Bainaiwalla's cotention is that these
present practices Muslims  regarding
derive directly frem what has been said
by God, to Mohammed Prophet.
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I think to say what has been said by the
Prophet is immutable, is a furdament-
alistic . titude which even the religsous
peaple all  over the world arc not
prepared to accept unless they belive in
crcating friction in the socicty. wherever
this sort of an attitude has prevailed, it

has not suscecded in cvolving a
peaceful, devcloping and progressive
socicty.

Now, even if we accept his contention
how is it then that he himself agrees that
there are seven schools of thought 7 If
it is somecthing which is immutable’ how
can it be muliiplicd into scven schoo's
of thought 2 He even says, If you
accept this; you are a Muslim. Other-
wise, you arc not a Muslim.”” Even
Pakistan our reighbour, Ceylon and
Indonesia conferred the Power to
regulate bigimous marriages upon insti-
tutions, such as, the Arbitration Councils.
Onec must take the permission of the
Arbitration Cuncil before one can have
a seccord wife. They have made an
alteration they have made a charge. Are
they not Mulsims ? They will not agree
with him if he says that they are not
Muslims.

Then, there are countries like Iran,
Iraq Singupore and Syria where the
permission of the court is neccssary
for a bigamous martiage of the hus-
band. This if another variation,

Again, there are countries like
Turkey where polygamy is abolished by
law. Tunisia  also forbids plurality of
wives. The Muslims in U, §. S. R. ard
China are governed by the rule of
monogamy.

Now, to say that they are not
Muslims and you alone are Muslims,
they will not believe in that., They will
not agree to that. This sort of
religious belief in  immurable laws of
religion which no not change under
any citcumstances is not compatible
with progressive views of pecople in
mcdern times,
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We arz H‘indus. But we have changed
the Hindu Law b-yond recognition. We
are preparcd to change it any number of
times to suit the social and cconomic
cor.ditions cf our country so that progress

‘may bccome czsy. The founding fathers

of our Constitution, the architccts of our
Corstitution, forcsaw unity in diversity
of Indian society. We bclive in unity in
diversity, but not unity ir fissiparcus-
ness.  Divarsity is different from  fissi-
paricusness. If there is a common civil
law, then it will be a homogeonous State,
an integrated Statc, a powerfull ard a
moedern State. It will be able to absoib
th: berefits of scicnce and tcchnolegy
and have an important place in the
comity of nations. That is what cur
ambition is. We want to abo'ish poverty
and we want to use medern methods of
science ard technology in order to see
that our people live a happy life.

What do the people who believe in
Muslim law prcach ? According to the
Muslim personal law, they subjugate half
of their population, their womenfolk, to
a subordirate status. The Muslim
women have not got the same status as
that of the Muslim men. The Muslim
women do not have the same rights so
far as divorce is concerned. If a Muslim
woman wants divorce, sho has to go a
court. Wc have changed their personal
law. The women have a right to go to
a court. There is a lot of litigation,
with protreclted prccedure. But if a
Muslim man wants a divorce, he has to
simply say “Talak’’ threec times. There
is no cquality. Our pcople who framed
the corstititution believed in ¢quality,
equality of opporturity, ard justice. We
believe in cquality for both men and
women. Women must have the same
rights. Thcy are aur mothers, sisters
and daughters. They should have even
more rights than what men have. There-
fore, to subjugate women, to keep
Muslim women in a subordinate position
is to violate the principle of cquality,
the principle of democracy, enshrined in
the Constitution. It is violative of the
principle of justice.

It is well recognised all over the world
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and a number of Muslim intellectuals arc
of the view that permission for polygemy
under the Quran was an exception. As
an exception, it was mcant as a remedy
for many evils. 1In this male-dyminatcd
society, rules have b:xen interpreted to
the d:sadvantags of wom:zn. Otherwise,
why not our mothers, sisters and daugt_l-
ters be given equal rights ?

I am afraid I cannot agree with Shri
G. M. Banatwa'la. He has been con-
servative, obscurantist and fundamenta-
list in his views. It is not in kecping
with modern notions of justice and
equality. There is no necessity to bring
this resolution in a formal way because
nobady in the Governmecent has said that
he is going to bring such a proposal for
uniform civil law.

[ Translation)

SHRI MOHD. AYUB KHAN
(Jhunjhune) : Mr. Chairman, Sir, I am
drawing your attention towards the
Muslim Law. 1o Saudi Arab in there is
a mountain range from Mucca to Arafuit.
There is a cave in these mountains named
‘Garcheera’. In this cave, our holy
‘Mohammad-ur-Raiul Lilloh  Salillahu-
valeh Vasallam’ had worshipped God.
When he was about 40 years old, God
sent to him a special angel ‘Jibracl-Al-
Islam’. When ‘Jibrael-Al-Islam’ first
came to him hc gave his first Com-
mandment :

““Ikrabe Isme Rabbikal Lazin Khalkka's
Salillahuvaleh Vasallam. This means :
““Make a start in the namz of your
Crcator”. This is the first dayar which
was given by the Almighty to the respec-
ted. This relatipnship continucd till the
end and thus this “Vahi” was ordiinlcd.
The collection of these ‘‘Vahis™ is caled
“‘Quran Sharif’.

In this holy ‘Quran’ it is clearly
ordained for all of us that we must
consider the county where wc live as
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our homeland and if we are not loyal
to it’ then we have no right to live in
that country, These are the words of
the holy ‘Quran’. I say it clearly that if
any Muslim does not believe in it, he is
not a Muslim. I am not saying this by
wiy of a lecture, this is written in
Shariyat, If I  have said anything
wrong, tomorrow a Farwa (a religious
dccree) will be passed against me.
Therefore, this a iniversal truth and this
thing bas b2cn suaid in Toret, Biblc, the
New Testament as well as in the
Ramayana and the Gita.,

In this Holy Byok, another
Commandment has been given and it is
not for Muslims only because it is
written there “‘Alhumdu lillahi Rabbil
Almin”. Had it been exclusively for
Muslims, the words would have been
Rabbil  Musalmin.” Therefore, this
commandment is for the entire
humanity. The Almighty further says
in the ‘Quron’ that I will test you in
every way, through women children etc.
and I will impose upon you such a
cruel ruler as will torment you in every
way. This is merely to put You to tcst.
The Almighty docs not help the
community which does not want to
change its condition.

Non I refer to our Shariyat. 1In our
religion, there is, of course, permission
to have more than one wife but the law
for that is very strict. A Muslim can
marry a sccond time on'y when he does
not discriminate at 211 between his
first wife and the seccond wife and, in
this world of today, no 2ne will be
found having such a quality. Similarly,
one can have a third wife or a fourth
wife only when one does not discriminate
at all. You can very well imagine
from it that how difficult it is to have
more than one wife. If somebedy
marries twice to fulfil his lust, he is
committing a sin.

Now, I will tell you about divorce.
Some of the Members, like Shri Duga,
spoke only for the sake of speaking.
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They do not know what Shariyat is all
about. Th:y spoke just to get their
names inciuded in the list of spcakers,
but I am telling you on the basis of my
study of Shariyat that Shri Banatwalla
knows very well and is fully acquainted
with the divorce system in Islam. For
a Muslim, there cannot be a greater sin
than divo-ce. He can divorce his wife
only uad:r very comp:lling circums-
tances. I do not want to utter any
offending words. If the wife is sinful,
she can be divorced. The law is so
harsh in the matter of divorce and
remarriage. If any Muslim remarries
to fulfil his lust, he is not a Muslim.
There is permission in Jslam to have
four wives but it is not his duty and the
same applies to divoice also. One can
divorce only under compelling circums-
tances. It does not form part of his
duty. It is not a fun to divorce and
remarry. It 1uavolves religious senti-
mecnts.

Th: first tcaching of our rcligion is
to remain loyal to the country and this
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feeling of loyalty is the biggest asset.
With these words, I conclude.

KUMARI MAMATA BANERJEE
(Jadavpur) : Mr. Chairman, Sir, I share
the sphere of this subject, but I oppose
the tcxt or substance of the Bill.
Please allow me to use English, Bengali,
Sanskrit, Hindi and Urdu bzcause unity
in diversity is an Indian feature and
we like to establish it.

[ Translation)
We sas in Bengali :

Dive aar nibe milabe milabe gabena
phire Rai bharter mahmanver sagar teere.
[Eng lish)

MR. CHAIRMAN : The hon. Member
may conlinue in the next occasion.

18.1 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, April 1,
1985/Chaitra 11, 1907 (Saka).
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